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Tuesday, May 5, 1981/Vaisakhg 15,
1903 (Saka)
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The Lok Sabha met at Eleven of the
Clock

[Mr. DEPUTY SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Clearance to power projects of Orissa
by planning commission and public
investment board

*1052. SHR] MANMOHAN TUDU:
Will the Minister of ENERGY be
pleased to lay a statement showing:

(a) the names of power projects of
Orissa which have receiveq clearance
from the Planning Commission and
Public Investment Board during
1980-81;

(b)y when works on those projects
are exvected to be started; and

(c) the details about the imple-
mentation of those power projects?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIEKRAM MAHAJAN): (a) to (¢).
A statement is laid on the Table of
the House,

Statement

{(a) to (¢). In 1980-81, the Public
Investment Board had recommended
the proposal of National Aluminium
Company for installation of a captive
power plant at Talcher in Orissa to
deliver firm power output of 400 MW

301 L8~-1.
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for their aluminium complex. In
March, 1981, the proposal was ap-
proved by Government of India.
Action hag been initiated by the
concerned authorities to implement
the above project.

Planning Commission had also
cleared one special 132 KV Trans-
mission Project of Orissa in March,
1981, The project envisages the
following 132 KV Transmission and
transformation works: —

1. Transmission Lines

pi) 132 KV S/c line from
Balasore to Jaleswar 44 KM

(ii) 132 KV S/¢ line from
Bhawani-Patna to

Junarh 27 KM

(iii) Loop-in and Loop-out
of the under cons-
truction Joda-Rai-
rangpur 132 KV S/c
line at Palaspanga

(iv) 132 KV S/c line from
Bhanjanagar to Phul-
bani 75 KM

18 KM

11. Sub-stations
(i) 2x7.5 MVA 132/33 KV Sub-
station at Jaleswar,
(ii) 2x12.5 MVA 132/33 KV Sub-
station at Junagarh,

(i) 2x12.5 MVA 132/33 KV Sub-
station at Palaspanga,

(iv) 2x7.5 MVA 132/33 KV Sub-
station at Phulbani.

(v) Extension of 132 KV line
bays at Balasore and Bhanja-
nagar, and

. (vi) PLCC equipments.
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SHRI MANMOHAN TUDU: Sir,
the number oy power projects which
have been taken up and the clearance
given by the Planning Commission
is much lesg in number when sources
and sites available are in plenty in
Orissa. So, may 71 know, through
you, from the hon. Minister, whether
Government is aware of the fact that
proper attention or importance is not
being given for power generation to
the backward State iike Orissa;

(ii) whether Government are
thinking of making some investiga-
tion to have some more power pro-
jects and to implement them in the
tribal areas for the down trodden
masses of this State; if so, when?

THE MINISTER OF ENERGY
(SHRI A, B. A. GHAN] KHAN
CHAUDHURY): Mr. Deputy-Spea-
ker, Sir, in Orissa, there are cemtain
on-going projects and the %’
Minister has very correctly put in
lo! of stress on the on-going projects
With regard to the other projects as
given in the list, they are yet to
receive the Central Electricity Autho-
rity’s Clearance. Then, they will go
to the Planning Commission,

Now, the Chief Minister has made
two requests—one ig to have Bhim-
kund Project which should come as
a Central project. We are looking
jnto that and he also made a request
for Talcher that it should be 3 Cen-
tral project. Now, the National
Thermal Power Corporation hag sub-
mitted a feasibility report to the Cen-
tral Electricity Authority for seiting
up a super-thermal power station at
Talcher to be implemented in the
Central sector. The project envisages
installation for units of 200 MW in
the Stage I and two 500 MW units
each in two further expansion stages
making a total ultimate capacity of
2,800 MW. After its clearance by
CEA we will again send the scheme
for final clearance to the Planning
Commissiont.

SHR! MANMOHAN TUDU: Cable
line from Joda to Rairangpur is the
shortest one and it covers the entire
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mining area of the State as well as
the tribal area. May I know when
this project will be completed?

SHR; VIKRAM MAHAJAN:; Sir,
this information is not readily avail-
able with wus,

SHR1 CHINTAMANI PANIGRAHI:
May I know from the hoh. Minister
when the captive power plant for the
alyminium factory at Xoraput will
be completed. The hon, Minister has
replied that it has got cléarance from
the Public Investment Board. This
is about the 400 MW captive power
plant for Talcher. Firstly, I would
like to know by what time this 400
MW captive power plant would be
completed; and secondly when the
200 MW super thermal power plant
at Talcher which has also been ap-
proved will start functioning. Will it
start working in 1981-82 or again it
will take more time,

SHRI A. B. A. GHANI KHAN
CHAUDHURY: Sir, I think, he has
mis-understood me. 1 did not mean
about the captive plant. The first
stage capacity of aluminium complex
wiil be 400 MW, This proposal has
also been cleareq by the Government
of India in March, 1981 and action
has already been initiated for the
implementation of this project, Nor-
mally such a project takes about 4
years but here the time-limit is not
given.

SHRI CHINTAMANI PANIGRAHI:
May I know from the hon. Minister
what are the other projects which
are lying before the Central Govern-
ment for clearance so far as power
generation in Orissa is concerned?

SHRI A. B. A. GHANI KHAN
CHAUDHURY: There are certain
on-going projects which I have al-
ready mentioned in Annexure L
Annexure II containg those projects
which they have submitted to us but
which have not get clearance from
the CEC because of various reasons.
As they are multi-purpose projects,
CEC has asked for certain additional
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information. We have not got that Statement
information. It takes about 4 to 5
years to complete guch projects. (a) Yes, Sir.
SHRI GIRIDHAR GOMANGO: (b) Seismic surveys are being

Keeping in view the execution of the
Aluminium Plant at Koraput, may I
know whether the captive plants will
be executed by the Ministry of Ener-
gy or by the National Aluminium
Company? I want a categorical
answer from the Minister keeping
in view the execution of the Alumini-
um complex there,

SHRI VIKRAM MAHAJAN: Cap-
tive power plant will be set up by the
company. This is 3 captive power
station ang they will do it. So far
as the date of execution is concerred,
the hon, Prime Minister has laiq the
foundation stone of this project. As
the hon. Minister has pointed out
already, generally it takes about 4
to 5 years to complete such projects.
‘We do hope that this will be getting
completed a5 per schedule,

Exploration for oil in Sundarban
areas of West Bengal

*1054. SHRIMAT; GEETA MU-
KHERJEE: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the offishore explora-
tion for o0il in Sundarban areas of
West Bengal has commenced;

(b) if so, who are doing it;

(c) the other spots in West Bengal
where on-shore exploration for oil is
going on;

(d) who are doing it; and
(e) with what results?

THE MINISTER OF - STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (e).
A statement is Jaig on the Table of
the House. ¢

carried out by Western Geophysical
Company U.S.A. for ONGC under
Contract,

(c) Seismic surveys are being car-
ried out in Barasat, Ranaghat, Deba-
gram and Tamluk areas of West
Bengal. Precision gravity survey is
being conducted in Chinsurah-How-
rah area. Exploratory drilling is in
progress in Nadia district near Abhay.
Drilling in another well at Jaguli,
also in Nadia district will be started
shortly,

(d) All current on shore surveys
and drilling are being carried out by
ONGC.,

(e) Field data from the current
Seismic and precision gravity surveys
are being acquired. Seismic data
already acquired are under computer
processing for interpretation. Results
of these surveys will pe available on
completion of processing and inter-
pretation. Abhay-1 well has reached
a depth of 1620 metres on 27-4-1981
and further drilling is in progress.
The main zones of interest in this
well are yet to be reached.

SHRIMATI GEETA MUKHERJEE:
Sir, in reply to the first of my ques=
tion namely:—

“whether the off-shore explora=-
tion for oil in Sundarban areas of
West Bengal has commenced?”

the Hon. Minister hag replied:

“Seismic surveys are being car-
ried out by Western Geophysical
Company, USA for ONGC under
contract,”

My Supplementary (a) is this. When
was this contract entered into? How
long has this contract been under
execution? When is this expected to
be completed, if and when any time-

~ schedule ig stipulated in the contract?
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MR. DEPUTY SPEAKER: The
hon. Minister can reply.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): So far as this
contract is concerned, ONGC entered
into this contract with the American
company. The survey operations
started in 1979 Now they have
covered 1100 K.M. of gsurvey lines by
May, 1980. From May, 1980 the sur-
vey work was suspended, 'That was
from May, 1980 till December, 1980.
Now the Company has commenced
survey operation after the monsoon
in January, 1981 and has covered 475
K.M. of survey work till February
of 1981, The entire survey work is
expecied to be completed by end of
June, 1981.

SHRIMATI GEETA MUKHERJEE:
With regard to the other part of my
question namely: —

“the other spots in West Bengal
where on-shore exploration for il
is going on",

the Minister has given answers in
parts (¢) (d) and (e). But the
Teply clearly shows that uptill now
no tangible result has come about.
There is only one well which he has
mentioned where he has said that
further drilling is in progress. Then
he says:

“The main zones of interest in
this well are yet to be reached.”

My specific’ question is this. On on-
shore work, this type of exploration
has been going on for a jong time but
no result has been produced as yet.
This is the position. There is often a
complaint that the procedures take a
very long time, due to the fact that
ONGC is working from Dehra Dun.
The Headquarter is in Dehra Dun,
So it takes a long time for the files to
come and go. This is one complaint
apart from certain other complaints
which_have come up so far. T would
like to know the thinking of the hon.
Minister. Will the Minister consider
any proposal of shifting of the main
ONGC, or having a branch, giving it
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specific responsibility, so that the
delay in the matter of movement of
files is avoided and decisions can be
taken quickly, instead of every file
going to the head office, to be directed
from Dehra Dun, for all the explo-
ration work all over the country?
Will the Minister consider shifting of
the Dehra Dun office or splitting up
this office and making that unit in-
dependent so that these files can

move quickly?

SHRI P. C. SETHI: 1 would like
to assure the hon, Member that we
are doing everything possible for oil.
In West, Bengal, we have exactly
spent Rs, 45.00 crores and we propo-
se to spend another Rs. 54 crore in
the next couple of years, As far as
shifting of Dehra Dun office is con-
cerned, this would not be feasible.
However, if the work and necessity
demand, we shall consider opening of
a Zonal office there,

SHR1 INDRAJIT GUPTA: Sir, as
far as off-shore seismic survey and
exploration work is concerned, I
think this is not the first time
that this work has been en-
trusted to American Companies.
Previously a survey was also
carriej out some years ago. And
nothing came out of it. I woulg like
to know the terms of the contract
under which this particular company
is now working there and how much
are they to be paid irrespective of
whether they fing anything or not?
Or do the terms also include that if
any -oil is found they they will be
given some share of the produce
when it ig extracted?

SHRI P. C. SETHI: Sir, in this
contract there is no question of giv-
ing any share of the oil, They are
only doing the seismic survey for
which they are being paid in terms
of man hours and as far g4 finding of
oil is concerned, after computerising
the data collected by the Seismic
Survey Party, the ONGC itself will
take up the drilling operations in the
prospective areas. Therefore, the
question of giving any oil to this
foreign company does not arise.
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SHRI INDRAJIT GUPTA: Is it
aerial survey or ground survey ?

SHRI P, C. SETHI: It is ground

survey,

SHRI INDRAJIT GUPTA: How
can it be a ground survey? I am re-
ferring to the off-shore work. How
can it be a ground survey?

SHRI P, C. sSETHI: Whether it is
in sea or on ground, it will be called
ground survey.

SHRI INDRAJIT GUPTA: Seismic
survey is done either aerially or on
ships. How can it be done on the
off-shore?

SHR;] P. C. SETHI: No, no. This
is not aeria] survey.

SHR' NIREN GHOSH: §Sir, we
heard reports that the Soviet oil ex-
perts surveyed this area and gave
their opinion that the sea is floating
with oil, That is the opinion they
gave. I would like to know whether
it ig correct or not. Secondly, as 1
remember in 1970, 1971, and 1972,
some American company were given
contract for survey in the Bay of
Bengal. just near Sunderbans. What
work diq they do? Is it not so that
the data collected by them was in a
perfunctory manner angd there is also
a question of on-shore where some
drilling operations were undertaken &
after reaching a certain depth pressure
was felt and therefore it was aband-
oned? Is It not so that a new machi-
nery would be brought and drilling
operations would be, continued up to
6000 metres? The oil is generally and
in cemmercially viable guantities may
be found at the depth of 6000 metres.
But it was dug upto the depth of
3000 metreg and when pressure came
it was abandoned. Why was it not
continued? An assurance was giv-
en on the floor of this House.
When the ONGC is fully equipped
with technical know how, ete, to
conduct surveys why has this work
been given to them? What is the

Oral Answers VAISAKHA 15, 1903 (SAKA)  Oral Answers

10

guarantee that they will do it seri-
ously? The expert opinion is that oil
is found where oil structure is there
and here the structure is the same.

MR. DEPUTY-SPEAKER: The hon.
Member, Mr. Niren Ghosh, is so short
but his question is very long,

SHRI P, C. SETHI: As far as oil
survey and exploration in West Ben-
gal is concerned, it is being taken up
both on-shore and off-shore. As far
as on-shore is concerned, we have
taken up the Diamond Harbour area,
where 1 would like to inform the
hon. Member ang the House we
have gone to the depth of 5500
metres which is the deepest well
so far drilled in India, but unfortu-
nately we did not strike oil there.
Similarly, in the Radha wel] No, 1,
we have gone -upto 3500 metres,
However for the time being the Dia-
mond Harbour area has been aban-
doned, but we would again come
back te this area with further rigs
and more hastruments and the new
structures which we now propose to
take up would be Netra, Kalyangur,

Ahhay and Jagauli. As far as
Jagauli is concerned, we propose to
go upto 5500 metres, in Abhay we
propase to go upto 3000 to 3500

metres; in Kalyanpur we propose to
go upto 3200 metres and in Netra we
propose to go upto 5000 metres.
Wherever deep drilling is necessary,
we are doing that.

As far as off-shore drllling is con-
cerned, I have just now pointed out
in reply to  Shrimati Mukherjee's
question that the geophysical survey
of the area is being conducted in
collaboration with an American Com-
pany. The seismic survéy is being
undertaken, When  they compile
the information after this survey, that
will be computerised ang after ‘com-
puterisation, wherever the possibility
of hydro-carbon is there, we shall
take up the drilling in the off-shore
areas also,

SHRI INDRAJIT GUPTA : He has
not replied to my question as to how
much the American company is be-
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being paid under the terms of the ag-
reement for doing the seismic survey.

SHRI P, C. SETHI: As I said, we
- will be paying them in terms of man
hours; there ig no question of paying
them in kind or oil

SHRI CHITTA BASU: I know
something about the drilling opera-
tions in Diamond MHarbour and
other places because I am associated
with the union. The general com-
plaint of the employees who are con-
nected with the drilling operations
ig that while the experts say that in
West Bengal region, West Bengal bas-
in, deep drilling js necessary upto the
extent of 7000 metres, from the re-
ports we have uaderstood that the
Government have only reached the
deepest depth of 5000 metres, ag in
the case of Diamond Harbour,

SHRI P. C. SETHI: 5500 metres.

SHRI CHITTA BASU: Therefore,
the need is to go deeper, In none of
the sites there hag ben an attempt
made by the ONGC or the drilling
party to strike the deepest structure
to find o0il. In respect of the West
Bengal region, will the Government
revise the decision and see that dril-
ling is done upto the depth of 7000
metres?

SHRI P. C. SETHI: We do not de-
cide upto what depth they have to
drill. Based on the data available
by the seismic and other surveys.
‘ONGC’s technical staff has to gecide
as to how much they have to drill,
But I can assure the hon. Member
‘that new rigs with capacity to go
for more than 7000 metres are av-
ailable and if the necessity arises.
"'ONGC would certainly take up deep
drilling,

SHRI SATYASADHAN CHAKRA-
BORTY: In view of the fact and in
view of our past experience, that
these foreign companies are not
really interested in finding oil, why
is it that we are mot depending on
our experts? There are certain in-
ternational consideration also, Oil is
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a very precious commodity,  What
specific steps-is the Government tak-
ing to see that we can exploit our
indigenous gources, develop our own
expertise and do not depend on these
foreign companies, whose interests
sometimes run counter to our nation-
al interest?

SHRI P. C. SETHI: Sir, as a matter
of fact most of the geophysical survey
right from the beginning is being taken
up by ONGC and 0il India. But the
selsmic survey operations have recent-
ly technically improved a vast deal.
Ang therefore, in order to acquire the
most up-to-date data., we have to
import certain equipment which is not
readily available. Therefore, in such
areas we have to bring in the foreign
compan'es. Here they are concerned
only with the survey work. After the
data is compiled by them, ONGC will
take up the on-shore and off-shore
operations based on that data. On-
shore they are carrying on; off-shore
they will take on themselves.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, how dependable will be
the data? I remember well that pre-
viously these forelgn companies declar-
ed that in some areas oil would not be
found. It was the Soviet experts who
came and then said, yes. o'l would be
found; and actually that was found.
The guestion is, the data that they will
suoply, how far will that be depend-
able? Will that also not depend upon
the policy of those Governments to
which the companies belong?

SHRI P. C. SETHI. Sir, I would
like to bring to the notice of the House
and also to his notice and I think he
w'll recall that it was during the time
of late Pt Jawaharlal Nehru that the
foreign oil companies of the West had
discouraged India from taking up any
oil find rperations. But that was not
a technical decision; that was more or
less a wolitical decision. Therefore,
tha Soviet exverts were invited. They
went to Gujarat and took un the.opera-
tions. Oll was struck and now we are
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. striking oil. But as far as the techni-
cal operations carried out by any
foreign oil companies are concerned,
they are oil companies of repute, who
are doing the work not only for the
sake of money, but because they are
finding ample work throughout the
world. Therefore, we do not th'nk as
far as the computerising of the data is
concerned, they would deceive us.

SHRI AMAR ROYPRADHAN: Just
now the Minister has said that already
Rs. 45 crores have been spent but why
have North Bengal, particularly the
districts of Darjeeling, Jalpaiguri and
Cooch Behar been excluded from the
ofl exploration when there is expert
op'nion that there is an ample scope of
oil in the Himalayan belt, particularly
in Darjeeling and Sikkim areas. I
would like to know whether the Hon.
Minister will come forward with a
definite proposal to make a survey,
particularly in the North Bengal. Dar-

jeel'ng. Jalpaiguri and Cooch Behar
areg?

SHRI P. C. SETHI: Sir, it will be
difficult for me 1o give any categorical

assurance of this nature, because any"

operation in any area would depend on
the geophysical and the seismic surveys
which are being undertaken by ONGC.

SHRI AMAR ROYPRADHAN: No, I
am asking about the geophysical sur-

vey which has not been taken up in
our area,

SHRI P. C. SETHI: As far as geo-
physical survey is concerned, may I
assure the Hon. Member that geo-phy-

sical survey is practically complete all
over India?

SHRI AMAR ROYPRADHAN: In
North Bengal it has not been completed
as yet. I think the Hon. Minister has
‘been misinformed.

SHRI P. C, SETHI: Sir, if there is
any lacuna in my imformation, I will
Lry to complste it. :
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Implementation of policy decisions on
Dandak_annn Project

*1087. SHRI GIRIDHARI GOMAN-
GO: Will the Minister of SUPPLY]

AND REHABILITATION be pleased to
state:

(a) how far Government of India
have implemented the policy decision
on Dandakaranya Project since . fhe

starting of the project up to th@ﬂear
1980-81;

(b) how far the tr.bals of this project
area have got promotion of their in-
terest by his Ministry;

(¢) whether the Dandakaranya Pro-
ject Authority and resnective State
Governments have formulated schemes
programmes and action plan and im=~
piemented them to achive the objectives
in Five Year Plans upto the Sixth Plan;

(d) if the project author:ty and State
Government have been discussing from
time to time regarding the settlement
and tribal development, how Lhe pro-
ject authority is not aware of the in-
vestment made by the State Govern=

ment on tribal and tribal areas in Plan
periods; and

(e) the measures taken by his Minis-
try for better coordination of these two
for administration and development
programmes?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUFPLY AND REHA-
BILITATION (SHRI P. K. THUNGON):
ra) The Government of India have duly
implemented the objectives for which
the Dandakaranya Development Autho-
rity had been set up in 1958, namely,
effective and expeditious settlement of
d’'splaced persong from former East
Pakistan and integrated development
of Dandakaranyas area with parficnlar
regard to the promotion of the interestg

of the arga’s’_trlbal population,

(b) Till February, 1981, 34,277 acres
of reclaimed land had been dereleased
by the Dandakaranya Project to the
Governments of Orissa and Madhys .
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Pradesh for tribal settlement.-

4,161 tribal families have. since been

pettled on the land so dereleased. Be-

ides, the tribals enjoy the infrastruc-

‘tura] facilities created by the Danda-~

karaya Project in that area, particular-
in the felds of irrigation, roads,
ucation and public health.

(¢) So far as Dandakaranya Project
alhority is concerned, provision had
beows mnade in the var'ous Five Year
and Annual Plans for implementation
of the objectives mentioned at (a)
above and utilised accordingly. We
have no information in this regard so
far as the State Governments are con-

. cerned,

(d) & (e). It is only in Tegard to the

trihal settlement and developmental
activ'ties undertaken by the Danda-
karanya Project in its operational area
which constitutes only a small fraction
of the Districts of Koraput and Baster
that close coordination is kept with the
Governments of Orissa and Madhya
Pradesh. Tribal and Harijjan welfare
in general is being looked after by the
State Governments through their owm
concerned Departments.

SHRI GIRIDHAR GOMANGO: The
statement relateg to the settlement of
refugees in Bastar and Koraput. The
objective is laudable. The Dandakar-
anya Development Authority was
started in 1958. I wanted to know
whether there wag an integrated
approach for the gevelopment of local
tribals as wel] as of displaceq persons
in these areas, between the State
Government and the D.D.A.

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHR; BHAG-
WAT JHA AZAD): As it ig known,
this area—in Koraput and in Bastar—
forms only 0.8 per cent in Bastar and
2.5 per cent of the tota] areq of tribals
in Kordput. OQOur achievermnents are
there with regard to DDA. They give
us the land. By now, we have settled
35,000 families of which some have
‘deserted, A} present, there are 23,009
* familieg of displaced persons, So far
ag tribalg gre concerned, 4161 tribal
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families have been gettled. At present,
the protedure is that we release 26
per cent of the land, and give them
financial assistance. The State Gov-
ernment finds out landless tribal
families ang settles them.

The hon, Member spoke about the
integrateg approach. 1 started a
dialogue w:th the Chief Minister of
Madhyg Pradesh about two months
ago. Since 0.8 per cent is a very
small areq of Bastar, it wil] be neces~
sary, for the purpose of having an
integrateg approach, that the whole
of the district should develop. There-
fore, he has announced a Baster Deve-
lopment Authority, under which the
master plan can be implemented in
consultation with the Planning Com-
mission, taking the views of the Chief
Minister of Madhya Pradesh also into
consideration. As in Bastar, in the
case of Koraput also we have uasked
Mir. Patnaik to think over this so that
an integrated approach between the
different departments of the Central
Government and the State Govern-
ment can be gchieved,

SHRI GIRIDHAR GOMANGO: Out
of Rs. 115 crores spent so far by the
DDA, how much money have they
released to the State Government for
tribal development? Unless DDA
keeps a record as to how much has
been spent by the State Government
from the State Plap funds, for tribals,
how can financial integration between
the State Government ang the DDA
be ensured?

SHR] BHAGWAT JHA AZAD:
That is an important question: and
the figures wil] speak for themselves.
So far, ag per the financial review,
we have spent, for the settlement of
displaced persong Rs. 56.52 crores; for
tribals Rs. 2420 crores; ang for
genera] development which means
both displaceg persons and tribals,
3455 crores. That meang that
uptu the end of the 5th Plan, we have
spent Rs. 115.36 crores. Then in 1879- -
80 we have spent Rs. 18,95 crores, and
in 1980-81 about Rs. 18 crores. It
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comeg to Rs. 148 crores. In the 6th
Plan, we have a proposal of Rs. 79
crores. This figure, along with the
land released, families seitled, road
constructed and irrigation projects
initiated, will speak for itself that we
have done a good job there,

SHRI CHINTAMANI PANIGRAHI:
After the partition, at whatever
places these refugees were rehabilit-
ated, the Central Government had
slowly handed gver the administration
to the State Government. The Orissa
Government is taking charge of the
administration,
areas and projects why shouid not
the hon. Minister try and discuss it
with the State Government and hand

over the Dandakaranya administra-"

tion to the State Government so that
with the coordination of the Centre it
ig better managed and the problems
are solved?

SHRI BHAGWAT JHA AZAD: It
is true that in most of the States like
Maharashtra and Andhrg Pradesy we
have normalised the situation and the
aszets and the property created and
the persong settleq have been handed
over to the State Governments, In
Andhra Pradesh, we have done it
fully. In Maharashtra, we have also
dnne it. We have got in Bastar and
in  Koraput two zoneg  each.
In  Madhya Pradesh, we have
settled everything, There is
nothing left now. In Orissa in Mak
kaneiri we have only 2000 families to
be settled which will be moveg by
this June and will be sgettled by
September 1981. I have initiated a
dialogue with the Madhya Pradesh
Government and the Orissa Govern-
ment for this because thig is a very
important question of normalisation.
By normalisation, 1 mean that the

. persong who have been settleg are to
understand that now they are part
and parcel of the State where they
are resettled, Therefore, thig is a
very important question and I have
askeg Mr_ Patnaik. We had a study
group also to fing out how best the
assets can be transferred. But before
that I must gettle them and give a
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sense of confidence; I can assure that
1 will do my best. After this is done,
we will do normalisation with the
State Government,

SHRI CHINTAMANI PANIGRAHI:
Kindly do it.

ey Awaw fag : F@r ug
agr § % foogsti wifzafagl, gfesmt
nifs #i Fwe 97 A sEA F
9 ¥ fag wg ¥ FfFa $1F &%
FMA K1 TATH  TICHATRT TC WY
5 @M # gy fewr war & 7
faadt fezadi #iv mifearfadt 1
0 & FE e § A & oS
qT 957 A7 T|@A WA §, F4T 5 A
agi W@ & 7 @m g uwar ¥ 22
fezat &1 wi¢ frar wai §

W Wraa /T WA oagfaege
AF =@ & 1 Sigh a® FAT AT AW
& fegcee geds: #i, gl #IT
A% gfeeat & #i€ fedy =@ faar
SIaT 8 | 9gT &F IIEss F7 W
g fene &% T faar & 1 3AFT WA
wWATw 3w & wafEa 1 %R
Te T 4FFY fo® (gadwe gy
g &1 W wehr s famr ¢ ug
agr HE g

SHR] SUNIL MAITRA: We have

been told that the Government of
India have glready spent Rs. 56 crores
for the settlement of displaced per-
sons. May [ know from the hon.
Minister how much of thig money has
been spent for creating new industrieg
and for generating employment for
the displaceg persons and how much
of this money hag been spent for irri-
mation purposes so that the displaced

persons settled down on land can till
their land?

SHRI BHAGWAT JHA AZAD: Itis
true that the Dandakaranya Project
where we have settley these refugees
—I would say displaced persons main-
ly depends on agriculture, We have
given them 3 acres of irrigated land,
4 acres of semi-irrigated land and &
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acreg of dry land, Whthout irrigation
projects, they cannot improve their
Situation. Therefore we are having_
quite a large number of big schemes.
For example, we are taking Pottaru
"Schemes where once we spend about
Rs. 48 crores and the potentia; is
217,000 acres of land to be irrigated.
‘Similarly, we have taken up about 44
minor schemes, So, in total, we are
creating g capacity of irrigation for
365,000 acreg of land. Not only that,
the Madhya Pradesh Government and
also the Orissa Government are taking
up, in these areas schemes with an
equa] number of acres of land, So,
by and large, we will have 7 lakh
acreg potential for these schemes. We
are going ahead. Some of the schemes
are ‘complete. Some of the refugees
are getting water all the time, Pottaru
is a big scheme. It will take time
and we will cover it by 1983-84.
“Therefore, we are laying emphasis on
irrigation. So far as industries are
concerned, we have askeq the Khadi
and Village Industries Commission
about Handicrafts They have gone
to that area. They are trying to have
their centres in that area. But apart
from this, at present there is enough
work on, for bammbog cutting, forest
clearance, oi} extraction etc. There
are schemeg of the Orissy Government
also. But today we are lacking in
manua] labour in that area, We have
‘te get them from outside.

MR. DEPUTY-SPEAKER: Mr.
-Dhandapani

SHR] SUNIL MAITRA: He gave a
statement. I wanted the break-up.
(Interruptions)

MR. DEPUTY-SPEAKER: Please
si+ down, Yes, Mr. Dhandapani, Be
quick,

SHRI C. T DHANDAPANI: The
discussion, on the question and
-answer have covereqd other projects
-alse. In that case, 1 woulq like to
asgk the Minister about the displaced
‘persons from Sri Lanka. As far as
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Tami] Nadu is concerned, there are
some displaced persons from Sri
Lanka and their settlement hag not
been done properly, Many repatriates
from Sri Lanka have not been provid-
ed employment and other basic
amenities. In thig connection —may
1... (Interruptions)

MR DEPUTY-SPEAKER: This

is a specific  question ebout
Dandakaranya.
(Interruptions)

MR. DEPUTY-SPEAKER: ] am not

allowing you.
(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
From Dandakaranya Sri Rama has
gone to Sri Lanka.

(Interruptions)

SHRI C. T. DHANDAPANI: That is
why I have put the question.
(Interruptions) *

MR. DEPUTY-SPEAKER: This will
not go on record. This is not the way.
Please sit down.

(Interruotions)

MR. DEPUTY-SPEAKER: Do not get
angry whenever you see a Minister.
You wil] also become a Minister some
time.

(Interruptions) *

MR. DEPUTY-SPEAKER: This will
not go on record. Yes, Mr. Dhanda-
pani.

SHRI C. T. DHANDAPANI: I would
like to ask the Minister whether the
Central Government have got any cons
crete proposals in regard to these
repatriates from Sri Lanka.

MR. DEPUTY-SPEAKER: Mr. Min~
ister, are you replying?

SHRI BHAGWAT = JHA AZAD:
About what? I could not hear.

_(Intermptians)

MR, DEPUTY-SPEAKER: The dis~

cuss.on started on a project.
' (Interruptions) *

~ *No? xecorded,
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MR. DEPUTY-SPEAKER: He is get-
iing up every now and then.

(Interruptions)

MR. DEPUTY-SPEAKER: Please,
please. You should read the rules and
.come to the House. Please see the
rules.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Dhan-
dapani, put some question. Do mnot
talk about Sri Lanka,

SHRI C. T. DHANDAPANI: I want
10 know from the hon. Minister whe-
ther the Central Government have got
any concrete schemes tgo provide em-
ployment and other facilities to the
persons who are going to be repatriat-
ed.

SHRI BHAGWAT JHA AZAD: The
Minisiry of Rehabilitation deals with
Sri Lanka Trepatriates, with Burma
repatriates, with Tibetan refugees, and
also with displaced persons who came
from East and West. This question
purely deals with Dandakaranya. If
Shri Dhandapani puts a separate ques-
tion, 1 w'll give full details and answer.

Cost structure of Production of
National and Leoca)] Dailies

+
*1058. SHRI SATISH AGARWAL:

SHRI ARJUN SETHI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the or-
ganisations representing newspapers
have represented to Government that
the cost of newsprint has gone up S0
high that the newspapers will be find-
ing it impossible to produce a news-
paper which a common man can buy;

(b) whether Government have gone
into cost structure of production of
nationa] and local dailles and also the
grievances ventilated by the newspabers
organisations; and
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(c) it so, what is their finding and
to what extent relief can be given to
newspapers in the price of newsprint
supplied to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) Some representa=
tions from newspapers expressing con-
cern over the increase of newsprint
price and the levy of 15 per cent cus-
toms duty on newsprint have been
received,

(b) No study of cost structure of
production of dailies has been made
recently, However, one of the terms
of reference of the reconstituted Press
Commission relates to “Economics of
the newspaper industry; newsprint,
printing machinery and other inputs
for newspapers,” The present term of
the Commission is upto 31-12-1981.

(¢) Small newspapers would now be
sold newsprint at a price which would
not include any amount relateable to
import duty. Medium newspapers will
be supplied newspr:nt at a price which
would include an amount relateable to
import duty of only 5 per cent ad
velorem. The newsprint allocation
policy for the current year which was
announced recently (copy already laid
on the Table of the House on 28-4-
1981) provides for certain facilities/
consideration for small and medium
newspapers.

SHRI SATISH AGARWAL: It is a
very well-known fact that the news-
papers particularly the bigger ones,
resort to increase in their prices now
and then without any check or regu-
lation by the government. I wanted
to know through thig question from
the Government whether the Gov-
ernment proposes to evolve a mecha-
nism whereby looking to the cost
structure of the newspaper, rrices:
have to be increased or have not to -
be increased. If there is no such
mechanism, will the Government con-
sider the question of evolving some
-mechanism where the price increase
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has to be related to th: cost of pro-
duction of the newspaper? As far
as the question of the Press Com-
mission is concerned, will the Press
Commission also make a recommenda.
tion with regard to the cost struc-
ture so that the prices can he or,
cannot be increased in relation to
the cost of production?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): We have no con-
trol on the newspapers as far as their
price fixation is concerned. As for the
Press Commission, they will go into
the entire question and if they re-
commend certain measure by which
we can do something io co-relate the
‘price with the eost, that, of course,
w.ll be taken into consideration.

SHRI SATISH AGARWAL: The
total newsprint rquirsd for all these
newspapers is more than four lakh
tonnes out of which approximately
70,000 tonnes is indigenously produc-
ed and nearabout 33 lakh tonnes is
imported which bears an import duty
also and as a result of that naturally
the cost of newspaper is going to
rise further here. In view of this,
has the Government considcred or is
considering any proposal to increase
the indigenous capacity of our plants
so as to do away with the import of
newsprint and make available indi-
genous newsprint at cheep prices? Has
the Government so far examined this?
The hon, Minister, Mr. Sathe, while
inaugurating a conference at Wardha
said that the Government s  glso
considering to review the policy of
price hike of the newspapers. As far
as that is concerned, I would like to
know what is that which is under
consideration of the Government? Or
was it a statement by the Minisler
as usual without any reference to
facts?

SHRI VASANT SATHE: The alle-
gation is as usual,

I have always been saying that as
far as price is concerned, after the
Supreme Court struck-down the
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price page schedule, we have not yet
thought of any mechanism by which
we can control the prices relating to
pages or consumption of newsprint
by the newspapers. That is why, we
are awa'fing the recommendation of
the Presg Commission on this. As
to the indigenous production of news-
print, we are doing everything possi-
ble to increase the production of
indigenoug newsprint, The Karnataka
Plant and the Kerala Plant have heen
set up. But as the Members know,
in Kerala due to a longer strike even
before the Plant went into opecration,
there the newsprint could not be
produced. Now these are the con-
straints. When these plants go ‘into
operation, we hope that it will ease
the requirement of foreign exchange
for newsprint.

SHRI KRISHNA CHANDRA HAIL-
DER: Due to the rise in prices of
newsprint and the import duty, it is
very difficult for the small and medium
newspapers to compete with the large
newspapers, Therefore, are the Gov-
ernment thinking of supplynig news-
print to the small and medium news-
papers, whose circulation iz below
50,000, and to the weeklv  papers
also, at subsidised rates? Will the
Government give advertisements +o
the small and medium and weeakly
papers in a large quantity to that
they can compete with the large
papzrs? If that iz no! Aone, these
small papers are likelv 1o close down
which will result in the journczlists
and other workers being thrown out
of job. Bearing this in mind, what
are the steps he is going to take?

SHRI VASANT SATHE: Ac far as
the small newspapers are concerned,
as the hon. Member knows from the
answer itself, they have now been
totally exempt from the additional
duty by the Finance Minister. So,
there will be no burden on the small
newspapers. The small newspapers,
whose circulation ig below 15,000, are
totally exempt, Newspapers with a
circulation of 15,000 to 50,000 which
are called medium newspapers, have
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‘to pay only 5 per cent of the duty,
as against 15 per cent for the big
newspapers. Therefore, the small and
medium newspapers would be in a
better position to compzte with the
bigger newspapers, as far as  this
relief is concerned. As far ag the other
reliefs are concerned, w2 are already
giving them. Ag 1 have already said,
for example, we have now brought
the advertisementg to languags news-
papers on par with advertisements
to English newspapers. That is a
wvery big and major relief,

PROF. N. G. RANGA: That is so
far ag dailies are concerned.

SHRI VASANT SATHE: Mainly
dailies For periodicals a different set
of criteria apply, as far as adver-
tising is concerned. I am talking of
advertisement r2lief that we are giv-
ing. As far as the supply of news-
print is concerned, we are now open-
ing depots at State levels so that the
small newspapsrs can get newsprint
in sheets at the depot instead of
being required to go to a port or
head office and get them in rolls.

SHRI XAVIER ARAKAL: The hon,
Minister hag referred to relief to the
newspaper industry, which is one
aspect., Another aspect is the availa-
Yility of newspapers to the common
men at reasonable prices. Which are
the newspapers which get the maxi-
mum benefii out of the schemes men-
tioned by the hon., Minister? The
reality is that the small and medium
newspapers do not get much benefit,
mainly because of the influence and
lobbying of the large chain news-
papers. Further, with the rise in
prices, it is beyond the capacity of
the common man to buy newspapers.
The organisations which control the
newspaper industry very seldom care
for the needs of the common man.
Will the Government consider these
points as well and ensure that the
small and medium and regional news-

papers get the maximum benefits

from these schemes?
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SHRI VASANT SATHE: That is
precisely our policy. The idea is to
help the small and medium news-
papers so that the big organisations
of large newspapers do not exploit

them,

SHRI SATISH AGARWAL: But
you are on record that 60 per cent
of the advertisement revenue goes to

the big newspapers.

SHRI VASANT SATHE: That is
true. But more was being given in
the past. We have now brought it
down to 60 per cent. We want to
bring it down still further.

WY TiEA MRA I EQH
HE1ZF, NI A Fiwd@ 7 AfF i
H gga @1l AWEAIGAT #HIX FTA
AT & B AT yH @l 0 faF
¥ wHy Wi TS & &1 7 SirRAT Frgar
g fe sar 30 ¥ & ¥ ww § ;g
wrEag dare fegr & o #3018
A AT g fF qei ¥ afg § saw
B2 @I FEA aga wmE oA A
AT TAfAAT & @A F4T AT A
awz @< f2ar & a0 aga aw o faar
g7

Y wza fagrdt awgt i
wiw feqr Wear & wav 3@ &
THq FRAT g 7

oY FER W5 0 oag A 6 g
g2

o IWEAIT WEE ;. qF A
991 d§ @TaT & WT § gAr =€ )

WY waw ww o oadl, T gar
g

wa® F@ ug § B 7% o g
amt 7 ¥ 3@ & A O wEEA
qT ®E T8 AE 9¥H Fwr §
oo (vwEmA). .. Siq Fg A ggE
mE WX & F AW Y T@AT ¢
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Y TRnEAR wRAY ;- FYAg 7@
g ... (wEara). ..

w1 FAW WE ;N7 & fFT Ia
F AGWT A g ) LAY WG
ot #, wa Afew 1 ww 7 ag FaEr
fr gq2t #1 ./ w07 & B WG
Y WIAT A GMT IIT AL I &0
fair 7 gf, . 7@ A § &
T FT FFAT Twa & FIF Iv 9%
S A wmE wE wg WE ¥ &
TE ¥ zafec wg 97 9 ®E aF
T F1 A& & 1... (Tmawrz)...

-

ST TRIIAI SnRAY  I(W a3
g ur AfY, 52 TIZT

wY FAgW @IS ;W ofE aer
WE A I§THE WL ai<T § AA
TEFC WAE F FoTAT, T4 AT
Sq & #if areqw W & 1 geX M
FRT § 3IA H FuT H+ Fgr gA
Uga T G fSaqar g9 & s aFar
2 deaeioiz & &7 & 51 eqwiee
IT F AT T €T K ygEr ¥, A
® ¥ gy w3z w1 @ & Al gax
a g #1 faafr w3z  &FM =@
g T | AfEd FE amIE FI
A TFAT AR A IE 4T A1AT qEA
xg fear f& gara #1 4w A
g
SHRI CHIRANJI LAL SHARMA:
Sir, may I ask the hon. Minister what
percentage of the newspaper require-
ments ig met by indigenous produc-

tion and how much percentage of the
requirements is imported.

SHRI SATISH AGARWAL: Seventy
thousand indigenous,

SHRI VASANT SATHE: 70,000 in-
digenous—yes, in terms of thousands.
But he is asking in terms of per-
centage. Can you tell me, as a matter

of fact, what is the percentage?
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SHRI SATISH AGARWAL: 15 per
cent indigenous and 85 per cent im-
ported.

(Interruptions)

SHRI VASANT SATHE: I agree
with you. (Interruptions). I am not
good at mathematics. 15 per cent is
indigenous and 85 per cent is import-
ed.

SHRI ATAL BIHARI VAJPAYEE:
IHe is misleading you.

SHRI VASANT SATHE: Vujpayee
Ji, T have to get facts from him.

SHRI INDRAJIT GUPTA: I am
asking a very short question, because
there is no time, Would the Govern-
ment consider stopping the supply of
newsprint to those newspapers which
are consistently refusing to implement
the Palekar Award?

SHRI VASANT SATHE: This is
a situation which we will consider.

SHRI K. MAYATHEVAR: Sir, the
hon. Minister is very much worried
about colour TV. We do not want
colour TV. Some people may want
it.

The common man is unable to
purchase the newspaper nowadays
due to unexpected and sudden in-
crease in its price. I want to know
from the hon. Minister whether the
Government is going to bring or
introduce any legislation to bring
down the price or stabilise the price or
control the price of newspapers from
the present abnorma] level

SHRI VASANT SATHE: Sir, I do
not know if my friend ig suffering
from jaundice and seeing colour.

SHRI K. MAYATHEVAR: No
jaundice. .. .
{Interruptions)

SHRI VASANT SATHE: Ag far as
control is concerned, I can categori-
cally say that we intend to have neo
control.

MR. DEPUTY-SPEAKER: Question
Hour is over,

.
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WRITTEN ANSWERS TO QUESTIONS

Utilisation of Power for Agricultural
Purposes

*1053. SHRI G. Y. KRISHNAN: will
the M'nister of ENERGY be pleased to
state:

(a) whether Government are in a
position to give the assessment of the
percentage of the total power generat-
ed in the country being utilised for
agricaltural purposes, and

(b) if so, the details thereof?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHAUDHU-
RY): (a) and (b): Electricity consump-
tion for agricultural purposes during
the year 1979-80 is estimated to be
16.86 per cent of the total electricity
consumed. Consumpgtion for agricul-
tural purposes on All India basis dur-
ing 1580-8] is expected to be above 18
per cent.

Production of synthetic Gas

*1055. SHRI A. K. ROY: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to lay a statement showing:

(a) different processes of coal based
fertilizer technology producing synthe-
tic gas now in commercial process in
the country and in the world and the
types of coal required by them giving
facts in detail;

(b) whether any study has been
undertaken to evaluate the suitability
of any of them in the Indian conditions;

(¢) whether it is a  fact that the
Neyveli Lignite Corporation is produc-
ing urea by obtaining hydrogen by
gasification of Lignite; it so, details of
the process;

(d) whether there are several coal
Sasification  commercial] piants in
Europe producing town gas from coal
with 80 per cent ash based on Lurgi

process or coal slurry  process, if so,
details of these processes and location.
of such plants in use; and

(e)whether Lurgi process and coal
slurry process could be used in produc-
ing fertilizers in India; if so, steps
faken in the matter; if not, the reasons
therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS.
(SHRI P. C. SETHI): (a) to (e) A
statement is laid on the Table of the
House.

Statement

(a) Fertilizer is being produced from
coal ahroad at present us‘ng the Kop-
per Totzek low pressure dust gasifica-
tion process, the Lurgi high pressure
gasification process and the Winkler
fluidized bed low pressure gasification
process. In India, the Kopper Totzek
process is being used at the Talcher
and Rama gundam  fertilizer plants.
The type of coal preferred for all the
above processes is noncoking coal with
low ash content.

(b) An evaluation was carried out
before selecting the Kopper Totzek
process for the Talcher and Ramagun-
dam plauts,

{(c) The Neyveli Lignite Corporation.
is no longer using lignite as feedstock
for the proluction of urea.

(d) There is no published informa-
tion available to the Government of
any coal gasification plant in Europe
producing town gas from coal with.
90 per cent ash content.

. (e) Fertilizer (Planning and De--
velopment) India Limited are review-
ing all the available processes includ-
ing the Lurgi process and the coal
slurry process, with a view to selecting
the most promising process for use in
future coal based plants in India. How-
ever, the guestion whether any parti-
cular process m suitable or not will:
also have to be decided with reference
to the specific type of coal proposed to
be used in the particular plant.
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Canaligations of Bulk Drugs

*1059. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to lay a statement
showing :

(a) whether canalisation of bulk
drugs has been used as a medium to
help the public sector instead of indus-
try as a whole;

(b) on what basis all the canalised
bulk drugs produced by Indian Drugs
and Pharmaceuticals Ltd. were taken
into distribution pool at their declared
prices whereas similar facility was re-
fused to other Indian companies; and

(c) details of declared/approved pri-
-ges of canalised bulk drugs, their im-
port prices and their pooled prices
from the inception of price Control
*Order?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c): A
Statement is laid on the Table of the
Lok Sabha.

Statement
«(a) No, Sir.

(b) Fixation of the pooled price of
the canalised bulk drugs which were
also being produced within the country
was done on an ad-hoc basis in each
case taking into account cost studied
price, where available, or declared
price and other relevant material. Only
in two cases of drugs within the pro-
Indian Drugs
Limited which
were ulso canalised wera the declarced
prices of M/s. ID.P.L. taken into
account in fixing the pooled price in
the past From, 1979, distribution of
all canalised drugs including those n
the distribution range of LD.P.L. is
being made by the State Chemicals and
Pharmaceuticals Corporation of India
Limited (CPC).
the pooled price the indigenous price,
that is taken into account is the price

duction range of M/s.
and Pharmaceuticals

In general, in fixing

approved by Government after cost
study by the Bureau of Industrial Costs
and Prices.

B

(c) A Statement showing the present
import p'i'ices and
pooled prices, wherever applicable, of
canalised buik drugs distributed by
the State Chemicals and Pharmaceu-
ticals Corporation of India Limited is
laid on the Table of the House [Placed
in Library. See No. LT-2528/81}
Similar details relating to previous
periods from the inception of the
Price Control Order are not readily
available. I

indigenous prices,
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High i'rices for Betamethasone
charged by M/s. Glaxo

*1081. SHRI K. LAKKAPPA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Mgs.
Glaxo are charging very high price
for Betamethasone;

(b) whether there is any proposal
for reducing its price and if so, the
details thereof; and

(c) since when this proposal *is
pending and how much time Gov-
emnment will take in reducing the
price?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The price
of Betamethasone was fixed at Rs,
134.28 per gram on 22nd August 1974
on the basis of the recommendation
of the Bureay of Industrial Costs and
Prices under the Drugs (Prices Con-
trol) Order 1970. This price has not
been revised so far.

(b) and (c). The Bureau of In-
dustrial Costs and Prices studied the
revision of the price of Betametha-
sone and submitted its report there-
on in 1978. But this had to be fur=
ther revised in accordance with the
provisions of the Drugs (Price Con-
trol) Order of 1979 which was based
on the provisions of the Drugs Poliey
of 1978. The B, I.C.P.’s report on
thig revision has been examined and
révised prices of Betamethasone and
its derivatives are likely to be anno-
unced very soon,

Kannada Films not given any Award

*1062. SHRI JANARDHANA PO-
OJARY: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that no
Kannada filmm hag been given awnrd
this year; :
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(b) whether the producers of Kan-
nada filmg have accused the top men
at the National Film Festival of Bom-
bay and \Delhi based film producers
for standing in the way of Kannada
films securing any award; and

(¢) if so, what are the details in
thig regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) Government have not received
any complaint. However according
to. press report, a Kannada film
producer has made some allegations.

(¢) These ailegations have been
found to be without any basis, The
Jury, which consisted of film makers,
film  techniciang and film critics
drawn from different regions, asses-
sed filmg for different awards accord-
ing to merits of each film and their
professional judgment.

World Energy Meeting in New
Delhi

*1063. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Mi-
nister of ENERGY be pleased to
state:

(a) whether jt is a fact that a world
energy meeting is likely to be held in
New Delhi;

(b) if so, when the conference is
going to be held;

(¢) the subjects to be discussed
thereat; and

(d) how many countries are likely
to participate?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) Yes, Sir, The
12th World Energy Conference is
scheduled to be helg in New Delhi,

(b) The Conference ig likely to be
" held in September|October 1983.

(c) The theme for the conference
iff “Energy-—Development—Quality of
ifen
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(d) About 74 countries are expect-
ed to participate in the Conference,

Import of Coal

*1064. SHRI JYOTIRMOY BOSU:
Wil] the Minister of ENERGY be
pleased to state:

(a) whether the country has achie-
ed self-sufficiency in coal production;
and

(b) if so, the reasons why Gov-
ernment have decided to import two
million tonnes of coal?

THE MINISTER OF ENERGY
(SHRI A, B. A, GHANI KHAN
CHAUDHURY): (a) and (b). Over-
all coal production in the country is
sufficient to meet {he demand in full.
However, there is some ghortfall in
the availability of coking coal to the
steel plants due to the shortfal] in
production of coking coal, under uti-
lisation of washery capacity and
shortage of transport. Steel plants
have been allowed to import coking
coal to bridge the gap in the avail-
ability and also to improve the gua-
lity of coking coal as fed to the blast
furnanceg keeping in view the fact
that imported coking coals have a
much lower ash content than Indian
coking coals.

Replacement of small units at Shah-
pur and Sikka by a Thermal unit at
Sikka, Gujarat

*1065. SHRI AHMED M. PATEL:
Will the Minister of ENERGY be
pleased to state:

(a) whether the Central Govern-
ment have taken any decision on
the request of the Government of
Gujarat on g scheme of replacement
of small units at Shahpur ana Sikka
by installing one thermal ynit of 120
MW at Sikka; and

(b) if not the time likely to be
taken by Government for its finali-
sation?
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THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN
CHAUDHURY): (a) and (b). Gujarat
Electricity Board hag originally pro-
posed to instal one unit of 60 MW
each at Shahpur and Sikka in re-
placemént of the existing old units.
Later on, Gujarat Electricity Board
decided to drop the scheme of instal-
lation of 1 x 60 MW set at Shahpur
as the conversion of metre gauge to
broad gauge for this station was not
programmed by the Railways for the
present. In place of the I x 60 MW
capacity dropped at Shahpur, it was
suggested that 120 MW ynit be in-
stalled at Sikka instead of 60 MW
originally proposed,

The scheme for installation of 1
x 120 MW set at Sikka, was approv-
ed by the Planning Commission in
January, 1981 at an estimated cost of
Rs. b54.78 lakhs,

Policy for release of canalised Raw
Materials

“1066. SHRI KRISHNA CHAN-
DRA PANDEY: Will the Minister of
PETROLEUM_ CHEMICALS AND
FERTILIZERS be pleased to lay a
statement showing:

(a) in what way the policy pursu-
ed by his Ministry hag restricted the
release of canalised raw materials to
the level of licensed capacity of past
consumption average during the last
three years to organised sector drug
units;

(b) how these instructions are pro-
posed to be strengthened in future;
and

(¢) how in the present policy for
releaseq of raw materialg it hag been
ensured that the units do not get raw
materials in excess of their licensed
capacity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) to (¢),
In accordance with the Distribution
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Policy for canalised itemg for 1980-81,
the organised sector units have been
allowed releases of such items on
the basis of their formulation-wise
licensed capacity or the highest zn-
nual allocation received by them dur-
ing the three-year period ending
March 1977—whichever is more ad-
vantageous to the unit. Thijs policy
governg the release by the State
Chemicals ang Pharmaceuticalg Cor-
poration of India Ltd. (CPC) of can-
alised raw materials to organised
sector drug units

Consolidated industrial licences
will have to be issued to
DGTD (i.e, organiseq sector) units
engaged in the manufacture of qrugs
and pharmaceuticals in pursuance of
the Government decision on regu-
larisation of capacity contained in
paragraphs 37 and 38 of the Siate-
ment of Drug Policy 1laig on ths
Table of the Lok Sabha on 29-3-1978
ag also the industrial Policy announ-
ced in August, 1980 regarding re-
cognition of installed capacities. The
question of restricting releases of can-
alised raw materials to licensed ca-
pacities in all cases will have to bhe
taken up only thereafter.

Proposal from  Orissa
for Setting up Radio
Centres

Government
StationsvyTV

*1067. SHRT LAKSHMAN WA-
LICK:

SHRI HARIHAR SOREN:

Will the Minister of INFORMA-
TION AND BRODCASTING he pleg-
sed to state:

(a) whether Government have re-
ceived any proposal from the Orissa
Government for setting up new Ra-
dio Stations/T.V. Centres in the State;
and

(b) if so, the details thereof and
Government’s reaction thereto?

-
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). Yes
Sir. Requests were received for the
cetting up of Radio Stations at Bha-
wanipatna, Behrampur and Bhuba-
neswar and for T.V. centres/transmit-
ters/studios at Cuttack, Bhubanesh—‘
war, Sambatpur, Angul, R. Udyagiri
and Barunia. Oout of these, to con-
straint on resources, it has been for
sible to include only the scheme for
T.V, transmitting centre in Cuttack in
ihe Sixth Five Year Plan.

A Local radio station is also being
set up at Keonjhar during the Sixth
Plan (1980—85).

Loading of coal in bags at nearest or
smallest station

*1068. SHRI JAGPAL SINGH: Will
1he Minister of ENERGY be pleased
to state:

(a) whether Government are aware
that almost 2000 to 3000 coal wagons
per month instead of being loaded at
the mines are loaded with coal bags
at the nearest or smaller station; and

{b) if so, the reasons for allowing
lcading of’ coal in bags at the nearest
or smaller station Instead of their be-
ing loaded in open wagon at the
mines?

THE MINISTER OF ENERGY
(SHRI A.B.A, GHANI KHAN CHAU-
DHURY: (a) and (b). Coal in wagon
loads is permitted to be booked only
from notified stations and colliery,
Ceckery or Washery sidings. How.
ever, booking of ‘smalls’ consign-
ments of coal clubbed into wagon
lJoads have been permitted on certain
railways from stations other than no-
tified stations, Colliery, Cokery, and
Washery sidings in compliance with
Injunctions/interim Orders isseud by
the Law Courts. In such cases, allot-
ment of wagons have been made by
Railways in favour of holders of Court
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Injunctions/Interim Orderg subject to
the availability of wagons.

Range of Visibility of Delhi T.V.
Programmes

*1069. SHRI CHIRANJI LAL
SHARMA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether jt is a fact that Delhi
T.V. programme is not visible clearly
on many places beyond 50 kilo metres
from Delhi; and

(b) if so, steps taken or poropsed
to be taken to improve and extend
the same?

THE MINISTER OF INFORMA-~
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

(b} There ijs a proposal to set up
2X10KW transmitter at Delhi during
the V Plan period. This will increase
the range of the transmitter from
68 Kms. to 90 Kms.

Improvement in GéaB¥¥fion and
Distribution of Power in Bihar

*1070. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be ple-
ased to refer to the reply given on
3rd March, 1981, te Unstarred Ques-
tion No. 2186 regar\ding power shor-
tage in North Bihar and state what
improvements have since been record.
ed in generation and distribution of
power from various pewer generating
Centres in Bihar after taking reme=
dial measures in regard thereto?

THE MINISTER OF ENERGY
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY): As a result of the various
measures to improve the performance
of thermal power stations, generation
in the first half of the year 1980-81
in Patratu was 134.38 MU and it rose
to 161.37 MU in the second half of
the year giving a 20.7 per cent in-
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crease. In the case of Barauni, average
monthly generation during the first
half of 1880-81 was 22 MU and it
rose to 33 MU-in the second half of
the year 1980-81 giving a 523 per
cent increase. The increased genera-
tien from Patratu and Barauni ther-
mal power stations has resulted in
improvement in power availability in
the State,

Provision of Channels in AJLR,
’ Cuttack .

*1071. SHRI A. C. DAS: Will the
M:nister of INFORMATION AND
BROADASTING be pleased to state:

(a) whether more channels have not
been provided to the AIR, Cuttack, in
spite of déemgnds for more channels
for this premier station of Orissa;

(b)Y whether his Ministry have re-
mained silent over providing frequ-
ency modulation transmitters to all
AIR Stations of Orissa to meet the
emergency needs; and

(c) if the answers to (a) and (b)
above be in the affirmative, the rea-
sons therefor and whether Govern-
ment are thinking to fulfill the above
needs soon; and

(d) if so. by what time?

THE MINISTER OF INFORMA-
AND BROADCASTING (SHRI VAS-
ANT SATHE): (a) Two channels are
already working at AIR Cuttack. One
is for primary (Regional) service and
the othed for commercial service., The
day time primary grade service pre-
sently covers 81 per cent of the popu-
lation.

(b) The exisling non-exchange lines.

hetween studios and transmitters pro-
vide satisfactocry service, However,
one TFM unit is on order for AIR
Cuttack.

(¢) and (d). Do not arise,
Scheme Tor Promotion of Folk Songs
and Folk Dances

*970. SHRI SHIV KUMAR SINGH:
"THAKUR: WIl the Minister of IN-
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FORMATION AND BROADCASTING
be pleasgd to state:

(a) whether there is any scheme
for the promotion of folk songs and
folk dances in various parts of the
country;

(b) whether Government have pro-
moted folk dances and songs and an-
cient culture of Madhya  Pradesh
through films; and :

(¢) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) One of ths
main objectives of Sangeet Natak
Akademi under the Ministry of Edu-
cation and Culture is to preserve and
promete the performing arts includ-
considerable emrhasis has been giv-
en on the promotion of folk perform-
ing arts. particularly under schemes
such as ‘Preservation and Promotion
of Rare Forms’, Documentation
and Archival Collection’. ‘Devea-
lopment of Tribal Culture’ etc. The

Akademj galso provides financial
support to cultural organisations
folk arts. During recent years,

reengaged in training and research
in folk songs and dances under

its scheme of financial assistance
to  cultural organisations. Apart
from this two Annual Awards

have been earmarked for outstanding
artistes selected from the fields of
folk songs and folk dances. Besides
this, All India Radio and Doordarshan
also -periodically  broadcast/telecast
programmes on folk music and dance.
All India Radio, through some of its
stations, is also attempting to col-
lect and preserye folk music.

(b) and (c), The Akademi has in its
archives short films on several forms
of folk dances of Madhya Pradesh Ine
cludng that of tribal comunities like
Marias and Gonds. During the last
festival in February, 1981, folk dane
ces of Mandla region were presented
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and documented through film, photo~
graphs and sound recordings efc.
Apart from this, the Films Division
has also produced a number of fiims
on the cultural heritage of Madhya
Pradesh. A list of such films is given
in the statement laid on the table of
the House.

Statement

List of Films proditiced by Films Divi-
sion on Cultural Meritage of Madhya
Pradesh

1. Saga Stone (B&W)—1949,

2. Madhya Bharat Part-I1 (B&W)—
1952,

3. Madhya Bharat Part-II (B&W)—
1952.

4, Folk Dances of Madhya Pradesh
(B&W)—1952,

5. Khajuraho (B&W)—1956,
6. Vindhya Pradesh (B&W)—1854.

7. Mandu the city of joy (B&W)—
1957.

8. Ujjain (B&W)—1958,
9. Bhopal (B&W)—1959,
10. Madhya Pradesh (B&W)—1959.

11. Tourist Gems of Madhya Pra-
desh (Col.)—1960.

12. Immortal Stupa (B&W)—1961,
13. Malwa (B&W)—1963.

14, Glimpses of India (Central Re-
gion) (Col.)—1983,

15, Poem in Stone (B&W)—1965.

16. Rhythm of the Heart Land
(B&W )»—1965.

17. 1002 A.D. Khajuraho
1973,

- 18. Workshop Nacha (Folk comedy)
(B&W)—1973,

19. Bastar—Rhythm of Progress
(Col.)—1975.

20, Chhatishgarh (Col.)—1980.

(Col.)—
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Reservation for S.C. and S.T. in High
Courts

9681. SHRI R, R. BHOLE: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Delhi High Court is following reserva-
tion rules in reeruitment and promo-
tions in its Class I, II, ITI and IV ser-
vices and also of other courts; and

(b) whether the High Court is
bound to accept the mandatory orders
issued by Government of India pro-
tecting the interests of Scheduled
Castes and Scheduled Tribes; and

{c) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (¢). The
Delhi High Court have reported that
the rules and instructions regarding
reservation issued by the Government
of India are being followed in recruit-
ment and promotion to Class II, III
and IV services in courts other than
the High Court. There js no Class I
ministerial posts in such courts,

Regarding the officers and servants
of the Delhi High Court itself, they
have reported that provision for re-
servation has been made in the re-
cruitment rules relating to Class III
and IV posts. Although there igs 2o
provision to this effect in the rules
relating to Class I and Class IT posts,
it is reported by the High Court that

the instructions issued by the Central

Government in this regard are kept in
view by them while making appoint-
ments/promotions.

Article 229 of the Constitution pro-
vides that appointments of officers
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and servants of a High Court shall be
made by the Chief Justice of the Court
or such other Judge or officer of the
Court as he may direct.

Supply of gas for sponge iron plant

9682, SHRI B.V. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether natural gas will be
made available for the grass root
sponge iron plant to be set up near
Bombay or Mangalore;

(b) whether his Ministry have in-
formed the Ministry of Steel of its
willingness to supply the required
quantity of free and associated gas;

(¢) whether the project will lead to
fuller utilisation of Kudremukh iron
ore concentrate;

(d) whether his Ministry have also
indicated that about 1.5 cubic metres.
of gas per day could be supplied for
the plant which will have annual pro-
duction capacity of about 4 to 5 lakhs
tonnes; and

(e) if so, whether the Ministry of
Steel have approved the proposal of
his Ministry?

THE MINISTER OF PETROLEUM,
CHEMICALS AND TFERTILIZERS
(SHRI P. C. SETHI) (a) and (b).
The Ministry of Petroleum has n-
formed the Ministry of Steel that it
will be possible to supply 0.5 million
cubic metres per day gas for a sponge
iron plant in Maharashtra or Gujarat
as recommended by a Special Com-
mittee appointed by this Ministry
(Satishchandran Working Group)
whose report was received in August,
1970.

(c) The precise source of iron ore
that will be converted to this proposed
grass roots sponge iron plant will be
decided by the entrepreneur selected.
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(d) No.

(e) Does not arise,

Delegates denied entry inot Vigyan
Bhavan during Flm Festival

9683. SHRI R. N. RAKESH: Will
the Minister of INFORMATION AND

BROADCASTING be pleased to state:’

(a) whether it is a fact that some
delegates were denied entry to the
_Eighth International Film Festival,
Vigyan Bhawan Auditorium to pre-
vent them from disrupting the screen-
ing the Hungarian entry in the compe-
tition—Zoltan Fabri’s ‘Balint Fabian
meets God’; and

(b) if so, the facts thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

(b) No person was denied entry.
However, as more persons than the
capacity of the Vigyan Bhavan Audi-
torium had turned up to see the film
on Tth January 1981 in the 6.30 p.m.
show, there was some confusion. It
was, therefore, decided to have a
special screening next morning. This
sorted out the problem to the satis-
faction of everyone concerned.

Comparative ﬂgum of sample analy-
sis of 9 PM. AIR. News Bulletin

09684. SHRI ATAIL. BEHARI VAJ-
PAYEE: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state;

{a) ig it a fact that sample analysis
of the 9.00 p.m, All India Radio News
Bulletin from January 1 to 14, 1981,
showed that statements of and news
about the Prime Minister occupied
20 per cent of internal news couerage
in terms of lines broadcast; other
Congress (I) Ministers and leaders
got 29 per cent the opposition was
given 5 per cent and 2 per cent
remained for the non-Cong. (I) Gov-
ernment; and '
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(b) what are the compargiive
figures of the same period of the
same bulletin in 1879 and 18807

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b)a The
required information is  being
collected and will be laid on the table
of the House.
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T FY FAU T fF

(F) 7|1 avFT ®, 25 frazag, 1980
¥, gC =TS F Iu GIWA AT A
fasiy § fon 9 wdrg &« famm a7
Ty FwAs FERAF ara wad
gwa farm & sfamifal =k 3w
Arfsl Fr @3-Ms 7 AR TR
gea ¥ TgfRaw gwmm W9 §
™ 9; AR

(@) afz g, @ g8 @we &
T FEAAE F AL & A4T FE FT
faare 2 7

qaifeaw, W@as w7 I§ow Taraa
# wew ga  (sf qedx fag) -
(%) 25 fzawaz, 1980 i gimr-
g3 F UF AHA FT qaT TAT 97
faad & 2F N ©F mwaer =
qr faas $feas wm@s FrTiws
¥ AUa AT WEgw  weETy §
10 foa fazv &Y war M FBmr
71, 2.3 fFel fazy aisgm & ofus
AT W N S@T FET q1aT war
sfafgga @@ & @ aaww
14,000 &9% €t | Qar gar war &
fe @ W ¥ quum Ya nws
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# fzar mar g

(@) #wrrdi  fraafmd aar
qret &1 fRgfo swh & o+ ad
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26532 AT@ ¥IX WIT 8246
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gigli @1 faaior fEar

(1) =@ 1919 ¥ Waz g Fr =L (—
FIT FTIT agd & dear
fawit 15,301
St ot . 400
grarFg A7 fare 1,672
UsgEa 4% 3,800
WA & ueesfa 7,80,700
AL QY Jigd @ wafqar 1,96,101
0y ' 1,07,726
11,06,700

x ga

(s W7 &7 qTA 10 TIT & 1)
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%o o AITEEET qrq wa<f #r gwar
A deqr

1 1 CIEGIE TR o) 10,12,400
2 1 AT A uvE Fo fae 1,96,100
3 1 TARAE 9% Afgdrst o ) 60,002
4 1 fz zofews swFwa &0 fao . . 15,000
5 1 97 AAYT AT TN 3,800
6 1 AT M FSTAT 2,725
7 1 Udo THo AT 2,500
8 1 Hzoa 4% w0% gfear 2,300
9 1 wifarg wr€ aada arg Farg 2,296
10 1 FraT wea fafwds | 2,697
11 177 g . . 38,180
%9 13,37,400

S — —

(9<% WAz F1 qF3 10 w94 § 1)

Scramble for importing power
Equipment

9687. SHRI S. M. KRISHNA: Will
the Minister of ENERGY be pleased
to state:

(a) whether there is a scramble
for importing power equipmeat fol-
lowing the 1977 Government Policy
of liberalising their imports;

(b) if so, what steps are being
taken to check the threat of chsolete
powerkit dump in the ountry;

(e) the names of the State Gov-
ernments, large industrial houses and
others who have approached his Minis_
try for the permission to import power
equipnient;

(d) the approximate amount inval-
ved on such imports anq the name of

the country from which the equipment
is to be imported; and

(e) his Ministry’s reaction thereto?
THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN: (a) to (e).
The power genetrating equip-

ment for the power programme of the
country is being almost fully provid-
ed by the indigenous manufacturing
industry. The Import Policy of the
Government of India however per-
mits the invitation of global tenders
by project authorities for the supply
of power generating equipment. Any
import proposal has however to be
approved by the Empowered Commitl-
tee in the Ministry of Industry under
the Chairmanship of Secretary, De-
partment of Heavy Industry. In ad-
dition, some State Governments have
been seeking permission to import
power plants from specific countries on
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the basis of individual offers received
from foreign supplier. Import propo-
sals are examined after taking all as-
pects inte consideration and only in
cases where the indigenous manuiac-
turing organisations are not in a posi-
tion to deliver equipment in the re-
quired time frame or for other reasons
has import been permitted particular-
ly for hydro plants where the indi-
genous suppliers were not in a posi-
tion to supply the special kind of

necessary in the some cases for pro-
jects financed by external assistance
under the procurement conditions
stipulated for such assistance. Details
of the proposals relating to import of
power equipment cleared since 1977,
as per information available, are
given in the enclosed statement.
Requests for importe were also re-
ceived from Gujarat, U.P., Maharash-
tra and Bihar for thermal generating
equipment but these have not been

equipment. Imports have also been accepted so far.
Statement
Organisation Project Country - Amount
of Import
1977 1. Andhra Pradesh Elecy. Nagarjunasagar Hydro- Japan Yen 8.4
Board. Electric Project (4 X 100 billion
. MwW)
1978 1. Govt. of Maharashtra Paithon Hydro Electric Japan Rs. 4 45.
Power Project (1x12 crores,
MW)
2. Calcutta Electric  Supply Titagarh Generating U.K. Rs. 22+ 2
Corpn. Ltd., Station (4 x 60 MW) crores. 3
3. West Bengal State Elecy. Gas Turbine Project TU.K. Rs. 19- 42
Board {5 x 20 MW) crores.
4. Tata Electric Supply Co. Trombay (500 MW) W. German Rs. 26- 16
Latd. crores,
5. Assam State Electricity. Lakwa Thermal Power Canada Rs. 6- 81
Board Project Gas Turbine crores.
(3x 15 MW)
6. Maharashtra State  Elecy. Uran Gas Turbine Pro- W. Germany Rs. 41-62
Board ject (4 x 60 MW) crores.
1970 1. Haryana State Elecy. Board. Western Yamuna Canal Japan Rs. 10°00
Project Stage-I (6x 8 MW) crores.
(approx.)
2. Hiniachal Pradesh State Binwa Hydro Electric H Rs. 0-88
Elecy. Board. Project (2 x 3 MW) Hosary crores,
3. Damodar Valley Corporation Panchet Hill Hydro Austria Rs. 11-g5
Electric Project Extn. crores.
{1 x 40 MW)
1980 1. National Thermal Power Ram.agundmn Super Italy Rs. 107-587
Corpn. Thermal Pom Project crores,
(3x200 MW)
2. Andhra Pradesh State Elecy. N unasagar Right UK. Rs, 13-22
Board m Canal R‘lgower croress

House (2% 30 MW)
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3. Assam State Elecy. Board  Mobile Gas  Turbine U.K. Rs, 1172
(7x 3 MW) crores.
4. Assam State Elecy. Board Chandrapur Thermal Japan Rs. 524
Power Station Unit 2 crores.
goxsgo MW)— .
iler
11981 1. Neyveli Lignite Corporation  Expansion Project (3 210
ﬁﬁ)
— Bailer Hungary Rs. 81-00
) crores.
— Turbogenerator Italy Rs. 41+ 26
Crores.

Small power projects

9688. SHRI RAJESH PILOT: Wil
the Minister of ENERGY be pleased
to state:

(a) how many states have initiated
work on small power projects (hydro,
thermal and solar);

(b) the amount of money to be
spent, the names of places of location
and the likely date of their comple-
tion along with their expected output;
and

(¢) the percentage of these projecls
in public, private and mixed sectors,
separately?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (¢), Small
power prejects initiated by the various
State Governments/Union Territories
on the hydro and thermal disciplines
together with their estimated cost,
installed capacity and commissioning
schedule are given in statement—I
and statement—II respectively, All
these projects are under the public
sector. In the solar energy area, the
activilies are at present confined to
the R&D stage only and there are no
power stations working on  solar
energy.

Statement I

L

Names of small hydro eIcctr:c projects (50 MW or less) with details of installed capacity,
cstimates of cost etc. :

Name of the scheme Installed Sanctioned Commis-
Capacity Estimated  sioning
(No. x MW) cost Schedule
(Rs. in crores)
NORTHERN REGION '
Western Yamuna Canal (Haryana) 6x8 457t 1984-85
Anoopgarh (Rajasthan) 6x1-5 6 5 1985-90
A.ndm (H.P.) 8x5 974 1982-83
Binwa (H.P.) 32 4-32 19B2-83
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I 2 3 4
Rongtong (H.P.) . . . . . 4x0°5 2-81 1983-84
Shanan Ext. (Punjab) . . . . . IX50 13:26 1981-B2
WESTERN REGION
Ukai Left Bank Canal (Gujarat) . . . . ax2'5 3.05 1982-83
Paithon (Maharashtra) I & 3 5-96 1983-84
Bhandardara (Maharashtra) .. . . 1XIO 17-59  1985-90
' Ix33.5
wana . . . . . 10 3-95 1985-90-
Pa (Maharashtra) 1x ( W.Viﬂ'-'dj
estimate)
SOUTHFRN REGION
Donkarayi (A.P.) . 7°92 198182
Kakkad (Kerala) . .« . . axa5 19-60  1984-85
Servalar (T.N.) . . . . . 1x20 8 35 1982-83
Kundah P.H.V. (T.N.) . . . . . 1x20 5:03 1985-90
EASTERN REGION
Jaldhaka (W.B.) . . . . . 2x4 3-16  1981-82
Ramman St. II (W.B.) . ' . . . 4x12°5 24- 19 1984-85
Panchet Hill (D.V.C.) . . . . . 1X40 16-03  1983-84
NORTH EASTERN REGION
Dikhu (Nagaland) . . . . . H 156 1981-82
(revised)
Gumti Extn. {Tripura) . . . . . 5 191 1982-83
Statement—H .
SMALL THERMAL SCHEMES (50 MW & below)
iR Name 0" the Scheme Nameofthe Capacity Estimated Commis-
No. State/Union cost sioni
Territory (Rs. in Sch
crores)
1. Coal based thermal Power Station A &NIsland gx5 MW 984 1935_.86_-
2. Lakwa Gas Turbine sets . Assam 3x15 MW 15 64 1981-82
3. Waste Heat Utilisation Plant at Amam xaz MW g-o2 1981-82
Namrup
4. Mobile Gas Turbine sets . Assam 2x3 MW 428 1981-82
5. Additional Mobile Gas Turibuine = Assam 4x3 MW 764 1981-82
seis.
6. Diesel Generating sets . . Sikkim 51 5 118 1981-82
4. Chandarpura Extension Assam ixgo MW 1292 1982-83
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Delay in Procurement of Stores
through DGS & D

9690. SHR1 KESHORAO PARDHI:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that several
Government Departments like De-
fence, P&T, Railways etc, have com-
plained of delay in procurement of
stores through DGS&D as a result of
which they have been delegated en-
hanced direct purchase power by the
Department of Supplyv:

(b) if so, whether Government have
examined the reasons for delay in
DGSE&D; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI BHAGWAT
JHA AZAD): (a) Enhanced powers
for purchase have been delegated
primarily because the prices of goods
have gone up considerably since the
last  delegation was made. It has
nothing to do with complaints rogard-
ing delay in supplies. In 1974 nowers
were delegated to Railwavs. P&T and
Defence to purchase  dirertlv items
used exclusively by them, as-in such
cases the advantage of Central Pur-
chase through bulking of indents was
not available.

(b) Though enhanced delegation of
powers has nothing to do with the
complaints regarding delav, the pro-
cedure followed by DGS&D is kept
under constant review with g view to
eliminate delavs and improve effic-
iency,

(e) Some of the measurss recently
adopted are:

(i) Evhancement of purchase
powers of officers at all Jevels in
the DGS&D,

(ii) Introduction of system of
Tender Committees in four of the
Directorates of the DGS&D.
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(iii) Better monitoring of con-
tracts, specially in the case of criti-
cal items,

Allegation against ALR.

9691. PROF. MADHU DANDA-
VATE: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state,

(a) whether it is true that the Chief
Minister of West Bengal had made a
public allegation that the All India
Radio and Doordarshan had used
these mass media to make “Bengal
Band” on 3rd April, 1981 3 success;
and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Government
has seen such a news item.

(b) The allegation is not correct.

Departmental promotion committees

9692, SHRI K.M. MADHUKAR: Will
the Minister of ENERGY be pleased
to state:

(a) the scope of Departmental Pro-
motion Committees constituted by his
Ministry; and

(b) whether such Committees are
functioning in  accordance with the
principles and rules laid d¢
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The De-
partmental Promotion Committees
have been constituted by the Ministry
of Energy to consider cases of pro-
motion to selection and non-selection
posts, substantive appointments
against permanent vacancies, crossing
of efficiency bar in the preseribed
scales of pay and assessment of pro-
bation in different grades.

(by Yes, Sir.

Alcohol shorta:e: in plastic Industries

9693. SHRI DAULAT SINHJI JAD-
EJA: Will the Minister of PETRC-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

{a) whether it is a fact that plastic
industry is suffering on account of
shortages of supplies of commercial
alcohol;

(b) if so, what steps Government
are taking to save the plastic industry
from imminent closure;

{c) what is the requirement of com-
mercial aleohol annually in the
country;

(d) the quantity manufactured in
India annually; and

(e) the quantity imported annually
to meet the gap?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (d). The
Central Molasses Board had estimated
that in the current alcohol year 1980-
81 (December to November) the avai-
lability of alcohol is likely to be 4,200
lakh litres only as against a likely
demand of 5716.79 lakh litres. Some
alcohol based plastic industries have
been experiencing difficulties iy egot-
ting their full requircments of alco-
hol.

The State Governments have been
requested to augment the production
of alcohol by:—

(i) ensuring that all available
molasses is utilised;

(ii} promoting the use of Khand-
sarj molasses for alcohol production;
and

(iii) ensuring creation of adequate
and proper storage facilities by
sugar factories for molasses.

(e) There has been no import of
alcohol for the alcohol years 1979-80
and 1980-81 (December to Novem-
ber).
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Closure of premier Morarji CHEMI-
CALS, KERALA :

9694. SHRI P. J. KURIEN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
that the Premier Morarji Chemicals,
Kerala closed down due to non-avail-
ability of sulphuric acid; and

(b) if so, what steps have been
taken to supply sulphuric acid to the
said unit to continue production?

~ THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The Alum unit of Messrs Premier
Morarji Chemicals Céompany Limited
was closed down for want of sulphuric
acid. They had entered into 5 year
agreement with Messrs Cominco Bin-
ani Zinc Limited for the supply of
sulphuric acid. Messrs Cominco Bin-
eni Zinc Limited could not supply
the acid due to labour troubles which
have since been settled in February
1981. Adequate capacity already
exists to meet the requirements of
sulphuric acid in the State.

Wellare Activities

9695. SHRI R. P, YADAV: Will the
Minister of- ENERGY be pleased to
a‘tate;

(a) details of the welfare activities
which are carried out by his Ministry;

(b) is it g fact that the welfare
unit of the Ministry has not looked
into the problems of employees resid-
ing at distant places; and

(c) what steps are being taken to
post various employees in his Ministry
and Central Electricity Authority ete.
near to their places of residence so
that the employees are saved from
unnhecessary expenditure on travel-
ling/conveyance etc. apart from phy-
sical incomvenience?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The various
welfare_activities such as provision of

departmental canteens, recreation
clubs, benevolent fund scheme, etc,
have been provided for under the

Ministry of Energy.
(b) No, Sir.

(c) postlhgs and transfers of emp-
loyees holding various posts in the
Ministry of Energy and other offices
under it including the Central Elec-
tricity Authority are made in public
interest keeping in view the require-
ments of Govt. work and the availa-
bility and convenience of the emp-
loyees concerned to the extent pos-
sible.

Extension of services of executives
of Bengal Chemicals and pharmaceu-
ticals works Ltd.

9696. SHRI RAM VILAS PASWAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

{(a) how many Executives of the
Bengal Chemicals and Pharmaceuti-
cals Works Ltd. have so far been
given extension of services after re-
tirement since the management of
the company was taken over by Gov-
ernment in 1977;

(b) whether it is a fact that pro-
motion/extension of services of some
of the executives who have been found
guilty/corrupt by the Company Law
Board as well as by various commis-
sions a set up by the Chairman is
under consideralion of Government.

(c) if so, what is the yardstick of
Government for giving promotion ex-
tension to such Executives; and

{d) what action hag been taken by
Government against those Executives
who were found guilty/corrupt either
by the Company Law Board or by
various departmental commissions set
up from time to time?



6s Writhen Answers VAISAKHA 15, 1903 (SAKA) Written Answers 66

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
case of one Accounts Officer who has
been given extension by the Com-
pany came to the notice of the Gov-
ernment.

(b) and (¢) No case of promotion/
extension of service of any executive
who was found guilty/corrupt by the
Company Law Board or any other
Commission” set up by the Chairman
is under consideration of the Govern-
ment.

(d) The reports of the Company
Law Board and Committees set up by
former Company were looked into
but most of the points made could
not be substantiated. In one case,
however, Departmental action was
possible which has been initiated.

Power Breakdowns and load sheding
in Delhi

9697. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of ENER-
GY be pleased to state:

(a) whether Government are aware
of the frequent power breakdowns
and load shedding in Delhj again;
and

(b) if so, the steps taken by Gov-
ernment to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b).
Since quite sometime load shedding
in Delhi has been taking place very
rarely. There was no load shedding
in March and April, 1981, The Power
position of Delhi is much better to-
day as compared to 1979 and 1980.
The need to maintain adequate power
supply to Delhi is realised, and all
possible measures are being taken in
this regard.

801 LS—3

Adulteration in Petroleum Products

9698. SHRI T. R. SHAMANNA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILZERS be¢
pleased to state:

(a) whether it has come to tho
notice of Government that there is
large scale adulteration in the petro-
leum and petroleum products; and

(b) whethsr Government ropose
to take suitable action to check this
evil?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No large-
scale incidence of adulteration of pet-
rol and other petroleum products Las
come to the nolice of the Government
in recent months, But, some stray
cases of alleged adulteration of such
itemns have been reported.

(b) Yes, Sir. The il companies en-
force quality control measures at the
product suppiring stock points. They
5150 seal the 1ank trucks carrying the
products from the supply sources. Re-
gular inspection of the retail outlets
by the field staff of oil companies is
carried out during which samples of
products are drawn for laboratorv
testing, Government have instructed
the o0il companies to intensify their
vigilance over the functioning of their
retail outlets and dealers. State Gov-
ernments/Union Territory Adminis-
trations have been requested to in-
voke the powers available with them
under the law to deal severely with
the adulterators of varicus petroleum
products. They have glso been ad-
vised 10 c¢nsure periodical sampile
checks of produects sold from the ra-
tail outlets and take approPriate
action against the offenders. A senior
officer of the Indian Oil Cerporation
has been exclusively positioned to co-
ordinate with the oil companies and
with State Governments to curb adul-
teration. A scheme for registration of
re-refiners of useq automotive oils
has also been introduced.



67 Written Answers

Criteria for Cameraman sent abroad

9699. SHRI BASUDEB ACHARIA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) how many Cameramen/Produ-
cers of Doordarshan have been sent
abroad for training or tours or in
India like sports workshop, ‘what
was their length of service;

(b) how many TV Cameramen/
Producers have not been sent abroad
neither on training nor tour though
they have completed 7 years and 5
years service in Doordarshan, reasons
therefor;

(¢) what uyye the criteria made for
sending Cameramen for such tours
or training; and

(d) where and what are the train-
ings abroad or ir India for which
Cameramen are being selected?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) Since the
bifurcation of Doordarshan from AIR
on 1-4-76, 60 Cameramen and Pro-
ducerg have gone abroad or have at-
tended workshops in India. Their
length of service was between 1-1/2
year and 9 years.

(b) (i) The number of TV Camera.
men and Producers who have comple-
ted 7 years service on 5-5-81 but
have not bezn sent abroad—47.

(ii) Those TV Cameramen and
Producers who have completed five
years service on 5-5-81 but have not
been sent abroad—10,

The staff in Doordarshan is sent
abroad to attend training courses cr
on tours for coverages of VIPs visits
etc. keeping in view their merit, pro-
fessional excellence, capability and
the needs of the organisation,

(e) Broadly, the following criteria
are adopted in selecting TV profes-
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sional staff including Cameramen for
training/tours abroad;

(i) The subject of study, suitability
of the persons with regard to prescri-
bed/desired qualifications, age etc.

(ii) Seniority, experience and aptli-
tude of the persons concerned.

(iii) Preference is given to those
who have aot been sent abroad ear-
lier.

(iv) For VIP coverages abroad the
best personnel irrespective of their
seniority are sent.

(d) Generally, Cameramen are sent
abroad for training in courses being
organised by the foreign broadcasting
organisations like Asian Broadcasting
Union ang Asia Pacific Institute for
Broadcasting Development, Kuala
Lumpur. The places where the courses
are held are not fixed.

In India, Cameramen gre sent for
Pasic Training in TV Production con-
ducted by Film and Television Insti-
tute of India, Pune.

Construction of Cinema or Theatie

9700. SHRI A. A. RAHIM: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) how many cinema theatres are
c¢xpected to be constructed in the next
three years ,by collaboration arrange-
ment with the State Governments
and bv loaninz amounts to entrepre-
neurs;

(b) what i: the distribution of such
theatres, State-wise; and

(c) is there any plan to popularise
traditional arts with the help of these
theatres?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Construction
of cinema houses is in the private sec~
tor. Exhibition as a subject falls
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within the purview of the State Gov-
ernment, It is not, therefore, pos-
sible to indicate the likely number of
theatres which may be constructed
during the cext tnree years either
directly by the entrepreneurs or in
collaboration with the State Govern-
ments. However, as on 31-12-1930,
India had about 10,889 theafres. As
on 31-12-1979, the number of theatres
were aroung 10,300, Therefore, dur-
ing 1980, nearly 590 theatres or say
606 theatres. were constructed, If
this trend continueg the likely number
of new theatreg during the next three
years would be jn the region of 1800
to 2000.

(b) As far as the Central Govern-
ment is concerned, starting with 1979,
it has through the National Film
Development Corporation, been pro-
viding limited loans for theatre cons-
truction to private entrepreneurs. As
on 27-3-1981, NFDC has in all sanc-
tioned 17 theaire loan applications.
The: State-wise break up is as fol-
1ows:

Tamil Nadu 5
Maharashtra 1
Kerala 1
Karnataka 1
Orissa 7
Andhra Pradesh 2

Total : 17

(c) Normally, cinema theaires are
designed exclusively for projecting
films. Therefore, there is very little
scope for utilising cinema theatres for
popularising traditional arts.

Visit by retired officers to Sections and
P.A'’s rooms of Ministry

8701. DR. A. U. AZMI: Will the
Minister of FETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to refer to the reply given to Unstar-
red Question No, 8828 on the 7-4-1980
regarding leakage of official secrets to
outsiders and state:

(a) whether the retired Officers of
hig Ministry particularly the Assis=
tants who are at present working as
Liaison Officers in Large Industrial
Houses are visiting the Sections and
rooms of P.As. in his Ministry with
impunity;

(b) if so, what positive measures
he proposes to lake to stop their ne-
farious activities; ang

{e¢) the number of times and Secu-
rity staff searched the belongings at
the time of exit from the Ministry in
tke past one year as referred to in
the reply to part (d) of the above
Question?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Liaison Officers are not allowed to
visit the Section and the rooms of
P.As. They can, by appointment, visit
officers of the level of Under Secre-
tary and above.

(c) No record of such searches is
maintained by this Ministry.

Visit by retired officers to Ministry

9702. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to refer to the
reply given to part (c) of Unstarred
Question No. 6606 on the Tth April,
1981 regarding visit by retired officers
to Ministry and state:

(a) whether he will ascertain from
the Reception Office in Shastri Bhavan
about the number of times these two
retired officers of his Ministry now
in private sector in very high position
visited hig Ministry, as asked for in
part (¢) of the above question and
Jay this information on the Table
of the House;

(b) whether he js aware that the
very fact that they have got contaéts
in his Ministry enables them not
only to ferret irformation vital" to
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the interests of their principals but
also to get their cases cleared accord-
irg to their requirements and gs a
result they are getting fantastic sala-
ries, perks, cars-etc. which a person
of their earlier standing in Govern-
ment service can hardly afford; and

(c) if so, what special check is
being exercised over their daily
movements in his Ministry?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) A large
volume of records will need to be
scrutinjsed for collecting the informa-
tion. The time and labour involved
in doing so will not be commensurate
with the results likely to be achieved.

(b) All cases are examined and
disposed of at appropriate levels on
merits and in accordance with rules
and orders.

(c¢) Does not grise.

Protest against Ban on use of Brand
Names of Drugs

9703. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILL
ZERS be pleased to state:

(a) whether the Indian drug indus-
try, including the multinationals, has
protested against the proposed ban on
use of brand names of drugs; and

(b) it so, the detaiis of the objec-
tions voiced by them?

THE MINISTER OF STATE IN THE
MINISTRY QF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) and (b), Objections
and suggestions regarding the decision
of the Government on abolition of
brand names were received from the
drug industry. The points touched in
the representation concerned the like-
ly effects on quality of products, iden-
tity of the products, introduction of
few drugs etc. After considering

MAY 5. 1981

Written Answers 7z

these objections and suggestions, Gov~
ernment have issued a Gazette Notifi-
cation in Jsnuary, 1981 amending
Drugs and Cosmetics Rules, 1945 to
give the needed statutory effect to the
abolition of brand names in resgpect of
single ingredient formulations of the
following five drugs and also prepara-
tions containing any new drug as the
single active ingredient:—

1. Analgin _
. Aspirin and its salts
. Chlorpromazine and its salts
. Ferrous Sulphate
Piperazine and its salts.
The abolition of brand namesg of the
above five drugs as weil as formula-
tions containing new drugs as single

active ingredients will be effective
from ist August, 1981.

= I

Composition of Board of Directors of
Swadeshi Cotton Mills and Swadeshi
Mining and Manufacturing Company

Limited.

9704, SHRI P. NAMGYAL: Wili the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to stale:

(a) the present composition of Board
of Directors of Swadeshi Colton Mills
Company Limited and its subsidiary
Swadeshi Mining and Manufacturing
Company Limited; and

(b) whether Dr. Raja Ram Jaipuria
who was disqualified from being the
Managing Director of the former com-
pany due to his mismanagement has
packed the boards with his own man
and relations by virtue of being Chair-
man of the subsidiary?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). On
the basis of the information furnished
by the company, the constitution of the
Board of Directors of Swadeshi Cotton
Mills Company Limited as on 31st
March, 1981 was ag under:—

(i) Shri Rameshwar Prasad Newa-
tia, Chairman

(if) Dr. Rajaram Jaipuria
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(iii) Shri S. X. Mitra

(iv) Shri R. K. Trivedi

(v) Shri D. R. Miglani

(vi) Shri Sudhir Jalan

{vii) Dr. Ramesh C. Vaish

(viii) Shri Narendrajit Singh

(ix) Shri Rameshwar Nath Muttoo
(x) Shri Prabhat Kumar.

The re-appointment of Dr. Rajaram
Jaipuria as Managing Director of M/s.
Swadeshi Cotton Mills Company Limit-
ed from }st September, 1977 was re-
jected by the Central Government ‘n
May, 1978. Though he ceased to be
Managing Dlrector, he continues to be
a Director on the Board of the com-
pany.

As per the annual return upto 27th
December, 1980 filed with the Registrar
of Companies, Kanpur, the composi-
tion of the Board of Directors of M/s.
Swadeshi Mining and Manufacturing
Company Limited is as under:—

(i) Dr. Rajaram Jaipuria, Chair-
man.
¢(ii) Shri S. R. Bhawsinghka, De-
puty Chairman
(iif) Shri R. Choudhary
s(iv) Shri Shyam Sunder ladia
(v) Shri Nand Kishore Jhanjharia
{vi) Shri Mahabir Prasad Jhunj-
hunwala
(vii) Shri Sharad Jaipuria
{viii) Shri Ajay Kumar Mazumdar
((ix) Shri Triloki Nath Sharma.

The composition of the Board of
Directors of the aforesaid companies as
given above does not prima facie indi-
cate that the directors are mostly the
relations of Dr. Raja Ram Jaipuria.

Discovery of Gas and Oil in Broach

9705. SHRI R. P. GEAKWAD: will
the Minister of PETROLEUM, CHEMI~
CALS AND FERTILIZERS be pleased
to state:

(a) whether it ig a fact that oil and
natural gas have been struck in the
Broach district of Gujarat; and

(b) i! so0, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) 1t is very difficult {o say any-
thing about an oil or a gas field with
reference to the geographical bounda-
ries of a district in a State. However,
oil and gas was first struck by ONGC
Ankleshwar Project in Broach District
at of Gujarat in 1960 and since then
a8 number of oil and gas bearing struc-
tures have been discovered in the dis-
trict. The latest commercial discovery
has been of gas in September, 1980 at
Dahej structure near the Ankleshwar
oil field. The well produced gas at the
rate of about 160,000 M3/day. Recently,
ONGC has struck oil in a well on the
Sisordra structure already proved gas
bearing. The well flowed 72M3 per
day of oil and 8700 M3 per day of gas.
Further testing is in progress.

M/s. Pure Drinks, New Delhi

9706. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of LAW.
JUSTICE AND COMPANY AFFAIRS
be pleased to gstate:

(a) when inviting public deposits,
companies are requireg to declare the
profit before tax and profit after tax
for the last three years;

(b) whether M/s, Pure Drinks (New
Dethi) Limited had advertised for
inviting Public Deposits in the Year
1980;

(¢) whether the profit before tax
and after tax given is consistent with
the rules and regulations governing
public deposits; and

(d) if not, where are the discrepan-
cies anq what gction is proposed?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a)

In terms of Companies (Acceptance
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of Deposits) Rules, 1975 the non-
banking non-financial companies in-
viting deposits from public are re-
quired to indicate in the advertise-
ment, the profits of the company, be-
fore and after making provisions for
tax, for three financial years imme-
diately preceding the date of adver-
tisement.

(b) and (c¢). Yes. Sir.

{(d) Does not arise.

Investment by Japan in India’s Oil
exploration

9707. SHRI S. B. SIDNAL: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Japan have expresserl
its willingness to invest in the explo-
ration of oil and natural gas reserves
in India;

(b) whether any concrete proposals

have been formulated in this regard;
and

{c) the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) In res-
ponse to the pre-qualifying bids in-
vited by the Government in August,
1980. for exploration contracts, res-
ponse had been received from a few
Japanese companies also.

(b) No, Sir, none of these compa-
nies were found
listed.

(c¢) Does not arise.

Therma] Power Station, in Assam

9708. SHRI SONTOSH MOHAN
DEV; Will the Minister of ENERGY
be pleased to state:

(a) whether it is g fact that Japan
bad offered loan for expansion of
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“Chandrapur Thermal Power Station
in Assam; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Government of Japan have agreed
to extend a loan of Yen 142 billion
which is equivalent to Rs. 5.57 crores
for the implementation of the Chan-
drapur Thermal Power Station Ex-
pansion Project of the Assam Elec-
tricity Board. This joan would be
utilised for financing the import of
the equipment and materials from
Japan for the supply of the 30 MW
generating set of the project jointly
by M/s. BHEL AND M/s. Mitsubishi of
Japan.

Visit to gevelopment projects by jour-
nalists team

9709. SHRI GHULAM MOHAMMAD
KHAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the Presg Information
Bureau sponsor journalists team for
taking them on a visit to development
projects around the country;

(b) how many such programmes
were organised during the last year
and their details; and

(c) the proposals in the future in
this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes. Sir.

(b) A total of 16 tour programmes
were organised during the last finan-
cial year; out of which 4 of them were
by the Press Information Bureau
Headquarters to various developmen-
tal projects and the remaining 12 by -
thejr branch offices to various tribal
and backwary areas. Available de-
tails gre in the attached statement,
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(c) Proposals are worked out de-
pending on the need from time to time
keeping in view the financial provi-
sions for the purpose.

Statement

DETAILS OF PRESS TOURS ORGA-

NISED BY PRESS INFORMATION

BUREAU, NEW DELHI DURING

THE PERIOD FROM APRIL, 1980 TO
MARCH, 1981.

1. A press party consisting of 9
journalists was organised from Press
Information Bureau, Chandigarh to
developmental projects. at Chandigarh;
Delhi; Hardwar, Bombay; Ahmeda-
bad; Baroda efc. The journalisis
were from Jammu and Kashmir;
Punjab, Haryana and Chandigarh.

2. A press party of 16 journalists
from Keral; was taken to develop-
mental projects in the Northern re-
gion of the country.

3. A party of 10 pressmen was or-
ganised from Press Information Bu-
reau, Ahmedabad to developmental
projects at Anand; Baroda; Bhilai;
Vishakhapatnam, Hyderabad and
Bombay. The journalists taken in
the party wece from Gujarat and
Rajasthan newspapers.

4. A party of moffasil journalists
belonging to areas of Assam was taken
to developmental projects near about
Gauhati, The tour was organised by
the Press Information Bureau, Gau-
hati.

THE FOLLOWING PIB REGIONAL/
ERANCH OFFICES INCLUDING
HEADQUARTERS HAD ORGINISED
SPECIAL TOURS OF JOURNALISTS
TO TRIBAL AND BACKWARD
AREAS IN THEIR RESPECTIVE RE-
GIONS UNDER THE ANNUAL PLAN
SCHEME—1980-81.

1. Press Infoxrriation Bureau, Patna.

2. Press Information Bureau, Hyde-
rabad,

8. Press Information Bureau. Cal-
cutta.

4. Press Information Bureau, Cut-
tack.

5. Press Information Bureau, Bom-
bay.

6. Press Information Bureau, Mad-
ras.

7. Press Information Bureau. Sri-
nagar.

8. Press Information Bureau, Vijaya.-
wada.

9. Press Information Bureau, Chan-
digarh.

10, Press Information Bureau, Bho-
pal ’

11. Press Information Bureau. Nag-
pur.

12. Press Information Bureau, New
Delhi. .

Pact with U.K. for Creation on New
Power Generation Capacity in India

9710. SHRI BHIKU RAM JAIN:
Will the Minister of ENERGY be ple-

ased to state:

(a) whether it is a fact that India
and the U.K. had signed a pact re-
cently for the creation of new power
generation capacity in India; and

(b) if so, the scope and volume of
assistance to be received from Britain
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
A Memorandum of Understanding was
signed between the Governmentg of
India and the United Kingdom for
co-operation in the development of
the Indian power generation sector,
on 16-4-81. Several areas for co-
operation have been identified in the
said document, namely, transfer of
technology and investment, collabora-
tion in the creation of new power
generation capacity, co-operation in
the field of design, operation and
maintenance of thermal power sta-
tions, training and quality assurance.
However no agrmeent has been signed



79 Written Answers

on the exact scope and details of the
co-operation and the volume of assis-
tance have not been finalised.

Flats in Ol Rajinder Nagar, New Delhi
taken on lease by Indian Qil Corpora-
tion

9711, SHRI THAZHAI M. KARU-
NANITHI. Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that Indian
0Qil Corporation has taken some flats
on lease in old Rajinder Nagar, New
Delhi for residence of their officers;

(b) if so, what are the terms and
conditions on which such flats are hi-
red;

(¢) whether these conditions being
fulfilled in all cases including the
fiats in old Rajinder Nagar, New
Delhi;

(d) what is the prescribed lease pe-
riod in such cases;

(e) in bow many cases has the
lease period expired and in how many
cases leases extended;

(f) whether it is not obligatory un-
der the terms of lease f{o vacant the
flats, if the lease is not extended; and

(g) if so, have these flats been va-
cated on the expiry of lease period?

THE MINISTER OF PETROLEUM,
CHEMICALS ANT)  FERTILIZERS
(SHRI P C. SETHI): (a) to (g) the
requisite information is being collected
and will be laid on the Table of the
House.

Supervisors of Lok Tak Hydro-Elec-
tric Project

9712. SHRI C. CHINNASWAMY:
Wil] the Minister of ENERGY be
pleased to refer to the reply given to
Unstarred Question No. 2018 on 3rd
March, 1981 regarding retrenchment
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demand of supervisors of Lok Tak
Hydro-Electric Project and state:

(a) the numbéer of CEA Supervisors
presently working with NHPC at Lok
Tak project with details of their
seniority in the parent department and
with NHP.C,;

(b) the number of CEA supervisors
so far observed with NHPC and the
number of them not absorbed so far
and the detailed reasong for not ab-
sorbing them gso far;

(¢) whether it is alsp g fact that
a number of times the NHPC manage-
ment asked for options from CEA
supervisors but did not issued perma-
nent absorption orders; if so, the rea-
sons thereor;

" (d) whether it is also a fact that
NHPC is trying to promote certain
supervisors ang Senjor supervisors to
the next grade totally ignoring the
claim of CEA supervisors; and

-
(e) if so, the action proposed to be
taken to rectify the anamaly?

THE MINISTER OF STATE N
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) At pre-
sent 23 Supervisors of Central Elec-
tricity Loktak Hydro-electric project
on deputation basis. The seniority of
these Supervisors in the CEA ranges
from Sl. No. 135 to 328 in the seniori-
ty list. Thejr seniority in the NHPC
will be decided only when they are
absorbed in the Corporation.

(b) and (c). NHPC hag offered to
absorb all the 28 Supervisors. Their
options were invited ¢ early as
November 1980 and they were to be
exercised by 15th December 1080
which was extendeq to 31st January
1981 on request of Supervisors, Till
31st January of the six responseg re-
ceived, three had opted for absorption,
two for repatriation to CEA and one
had given a conditional acceptance for
absorption.  Following thig period
three more Supervisorg have ' opted
for absorption.
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Simultaneously the CEA had asked
for option of repatriation or absorp-
tion on 31st March 19881, which was
to be exercised by 15th April 1881
In response to the Memorandum of
CEA dated 31-3-81 four Supervisors
have opteg for repatriation. No com-
munication has been received from
the remainipng 10 Supervisors,

The absorption caseg of the Super-
visors are under process in the NHPC.

(d) No, Sir.

(e) Does not arise,

Production of Ammonia and Urea
based on off-shore Gas

9713. SHRI R. L, BHATIA:
SHRI R. P. YADAV:

Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(ay whether the Gujarat State
Fertilizers Co, plans to produce am-
monia and urea based on off-shore
gas; if so, the approximate gquantity to
be produced for which Governmeat's
approval has been asked for and how
it will be utilised;

(b) whether the GSFC had earlier
applied for doubling its caprolactur
facility, it has recently been issued &
Letter of Intent for nominal expan-
sion of 5 per cent only,; if so,
the reasons therefor and when the
caprolactum is being imported from
abroag under O.G.L.; and

(cy whether any other manufactur-
ing concern in the private sector has
been granted any permission to un-
dertake the manufacture of capro-
lactum; if so, its particulars and the
annual capacity licensed?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a)
Mi|s, Gujarat State Fertilizer Com-~

pany Ltd. have submitted an ap-
plication for the grant of an indust-
ria] licence for setting up a gas bas-
ed fertilizer plant at Bharuch with
a capacity to produce 1350 tonnes
per day of ammonia and 1800 tonnes
per day of urea,

(b) M]s., Gujarat State Fertilizer
Company Ltd. who are _operating a
20,000 tonnes per annum caprolac-
tum plant had originally applied by
expansion of their capacity by
20,000 tonnes per annum, which they
subsequently modified to 30,000 ton-
neg per annum, After considering
the proposal of Mi|s. Gujarat State
Fertilize; Company Ltd,  alongwith
others, the company have been ad-
vised that Government would be
willing to coasider the expansion of
their capacity from 20,000 tonneg to
25,000 tonnes per annum and asked

them to submit necessary proposals,
which are stili awaited.

Advertisement Rateg

9714, SHRI RASABEHARI BEHF-
RA: Will the Minister of INFORMA-
TION AND BROADCASTING bhe
pleased to state:

(a) the principal and procedure ad-
opted by the DAVP for fixing rates
of advertisement charges for differ-

ent newspapers in different Stateg in
the Union;

(b) is there any panel to remove
the grievances of aggrieveq papers
in so far as the rate of advertisement
charges is concerned;

(c) whether the Managing Editor
of News of the World, an English
daily of Orrisa has submitted a re-
presentation for revision of rates of
advertisement charges to hig Ministry
in the last financial year;

(d) if so, when a final decision is
going to be taken on the representat-
ion; and
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(e) are Government thinking of
allowing special rates of advertise-
ment chargeg to papers in small citi-
es of backward and poor states like
Orrisa to improve the standard of
papers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KU-
MARI KUMUDBEN M. JOSHI):
(a) The Rate Structure  for
Government advertisements has
been evolved, based on the recom-
mendations of a committee which ex-
amined in depth the newspapers
economics including the cost of news-
print, other inputs, production costs
and a reasonable margin of profit.
The Stucture is uniform for all
newspapers irrespective of the place
of publication,

(b) No, Sir,
(e) Yes, Sir,

(d) The representation was con-
sidered and the publishers informed
that the rates higher than those en-
titledq under the rate structure can-
not be offered to any paper,

(e) No, Sir.

Schemes sanctioned for Rura] Electri-
fication, Villages Electrified and Irri-
gation pumps started by REC

8715, SHRI KRISHNA KUMAR
GOYAL: Will the Minister of
ENERGY be pleased to state the num-
ber of (i) Schemes sanctioned for
rural electrification, (ii) wvillages el-
ectrified ang (iii) irrigation pumps
started together with the amount
sanctioned therefor by the Rural
Electrification Corporation so far?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(BHRI VIKRAM MAHAJAN):
Rural Electrification Corporation has,
up to 28th April, 1981, sanctioned
4,542 rural electrification schemes for
a total loan assistance of Rs, 1,496.49
crores,
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According to the progress report
received up to 31st December, 1880,
81,089 villages have been electrified
and 6,71,016 irrigation pumpsets|
tubsewells have been energised un-
der the schemes financed by the Cor-
poration,

Capacity of Ahmedabad, Lucknow
Hyderabad

9716. SHRI MOTIBHAI R. CHAU-
DHARI: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) the capacity of Ahmedabad,
Lucknow, Hyderabad ang Nagpur
stationg of All India Radio and the
number of channels provided to
each station as alsg the population of
each city;

(by whether it is a fact that Ahme-
dabad has more population than the
above three cities and ig the only
largest industria] city of Gujarat if
so, the reasons for which cities hav-
ing less population than Ahmeda-
bad have been provided radio stations
with more channels; ang

(c) whether Ahmedabad station
of All India Radio will be provided
second channel soon and if so, by
what time and if not, the ‘reasons
therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) A statement
is attached.

(b) and (c). Of the 4 cities men-
iioned in part (a) of the Question,
Hyderabad has the maximum popula-
tion on the basis of 1971 census, It
has 3 channels, The remaining 3
stations, however, have 2 channels
each though Lucknow has a 10 Kw
shortwave supplementary transmit-
ter also which besides supplementing
the primary medium wave gervice
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provides service to far flung hilly
areag of Uttar Pradesh. The pri-
mary aim of Govemament is to pro-
vide for maximum population cov-
erage at least with a single channel,

The need for an additional channel
over and above the existing 2 chan-
nels at Ahmedabad which has a
homogenous population has not been
keenly felt so far,

Statement

Place of AIR Station
of the
city as
per 1971
census

—— o gl ) o e ey e e et g et o bt d ot st et i} g v 4 e e — 4 gt e

Ahmedabad .

Hyderabad .

Lu(:kﬂ{)w ]

Nagpur .

Population No. of

channels

17,41,522 Two

17,06,339  Three

8,133,082 Two

9,30,450 Two

Capacity of transmitter

50 kw mw
1 kw mw (VB/Commercial Service)
50 kw mw
10 kw mw

19 kw mw (Supplementary) Gemmercial
Service)

1 kw mw (Commercial Service)

50 kw mw
10 kw mw (Supplementary)

1 kw mw (VB/Commercial Service)
100 kw mw

1 kw mw (VB/Commercial Service)

Progress in providing land for Re-
fugees from Bangiladesh in  Chitta-
ranjan Park

9717. SHRI PIUS TIRKEY: Will
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what further progress has been
made in regarg to providing of lands
to those refugees from the then East
Pakistan (now Bangla Desh) at
Chittaranjan Park whose names are
enlisted with Government;

(b) whether steps have been taken
to develop lands within the area
to accommodate these enlisted per-
sons;

(¢) if not, the reasons therefor and
detailed facts regarding the total
number of applicants so. far regis-
tered with the Department; and

(d) further action proposed in this
regard?

THE MINISTER OF STATE ]IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): {a) The Depart-

ment of Rehabilitation has not en
listed /registered any  displaced per-
sons from former ©East Pakistan

(now Bangladesh) for allotment of
plots jn Chittaranjan Part in future.

(b) to (d). Does not arise,

SC|ST Employees working in Mar-
keting Division, 1.0.C.

9718. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state;

(a) total of employees

number

working in Marketing Division of I0C
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Northern Region, post-wise ang grade-
wise;

(5/) how many
ST community;

belong to SC &

(c¢) what is the minimum qualify-
ing period for promotion to the next
higher grade for SC & ST and non
SC & ST employees, post-wise and
grade-wise;

(a) whether quoty reserved for__

SC & ST employees has been filled
in each grade; and

(e) if not, the reasons thereof and
particulars efforts being made to
fill the reserveg quota?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C SETHI): (a) to (e). The
requisite information is being collec-
ted and will laid on the Table of
the House,

News item captioned “Doubts over
Soviet Power Plant Size”

9719, SHRI N. K. SHEJWALKAR;
Will the Minister of ENERGY be
Ppleased to refer to the news item ap-
pearing in “Hindustan Times’' dated
30th January, 1981 under the caption
“Doubts over Soviet power plant
siz® and state:

(a) the size of the plant which
Soviet Union wants to send to In-
dia and the size of the plant which
Indian engineers can handle easily
and how the problem is expected to
be solved in case of variation in de-
dand and supply;

(by whether there is any proposal
under consideration of Government
to import plants from USA of the
capacity which Indian engineers
ecan handle easily, if so, the details
thereof and if not, the reasonsg for

importing heavy plants from Soviet

Union; and

(¢) whether matching boilerg for
500 MW capacity plants will be pur-
chased from COMECON countries as

5. 1881
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Soviet Union has stopped their pro-
duction, if so, the reasons for en-
tering into agreements with third
countries?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) Details relating to the supply of
equipment by the USSR for the
1000 MW first stage development of
the super thermal power project to
be constructeq at- Waidhan in Mad-
hya Pradesh with Soviet assistance,
have not yet been finalized. At
present, 200 MW units are already
in operation in India and 500 MW
units are being installed at the Trom-
bay super thermal power station and
Singrauli super thermal power stat-
ion. Gradually, more and more
power stations in the country are
expected to have 500 MW  uaits
Indian engineers would therefore
have the experience and capability to
handle units of 500 MW size in the
near future,

(b) There is no proposal at the
moment to import generating units
from the united States of America.
The import of power generation
equipment for the Waidhan project
from the USSR is in pursuance of
the Agreement signed between the
two countries in December, 1880, in
which Soviet assistance for the con-
struction of several projects in differ-
ent sectors has been contemplated.

(c) Does not arise at this stage
since the exact scope of Soviet as-
sistance and details regarding supply
of equipment have not heen finalised.

Decline in Power from D.V.C. to
Calcutta

§720. SHRI NIREN GHOSH: Wwill
the Minister of ENERGY be pleased
to state:

(a) whether of late, power genera-
tion of D.V.C. has improved;

(b) if so, to what extent;
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(c) whether there has been contin-
uous decline in the supply of power by
D.V.C. to Calcutta after assumption
of office by the present Chairman;

(d) if so, the facts thereof and

reasons for supply of less power to
Calcults;

(e) the percentage of total power
generated by D.V.C. supplied to Cal-
cutta during 1979-80 and the percen-
tage of total power generated by
D.V.C. since April, 1980 supplied to
Calcutta; and

(f) if there nas veen any fall n
th~ supply, the reasons therefor?

THE MINISTER OF STATE I[N
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) The following are power gene-
ration figures in the DVC from Aug-
ust 1980 onwards:

Month Generation

in mkwh !
August 1980 . . . . a6b2
S ptembr 108> . . . A
October 1980 . . . 156
November 1980 . . . 359
December 1980 . . . 407
January 1981 . - - 358
February 1981 . . . 402
March 1981 . . . 535
April 1981 (1-22) . . . 378

(c) No, Sir.

(d) The question does not arise.

(e) The CESC got on average 8.23
per cent of the total generation of
DVC from April, 1079 1o March 1980.
Between April 1980 and March 1981
CEBC got on an average 7.9 per cent
of DVC power.

(f) The actual supply of power
from DVC to CESC depends on the
level of generation.

Enquiry against an advertising Agency

9721. SHRI RASHEED MASOOD:
Will the Minister of INFORMATION
AND BROADCASTING be pleasad to
state:

(a) whether it is a fact that an
enquiry was conducted thrice against
@ particular advertising ageacy;

(b) if so, th2 reasons for thrice
conducting the enquiry; and

(c) the result of the enquiries?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (¢). An En-
quiry Officer has been appoinied to
look into afresh into complaints about
certain Advertising Agencies 2about
whom complaints have heen rereived.

Method of Appointment in Rajmahal
Lalmatiya Project, Santhal Pargana

§9722. SHRI SAMINUDDIN: Will
the Minister of ENERGY be pleased
to state:

(a) whether services of labourers,
drivers, gverszers, typists and other
employees are required in the Raj-
mahal Lalmativa Project, Santhal
Pargana,;

(k) whether appoinimentg made
there so far were made on the dis-
cretion of the officers and no appoint-
ment committee has been constituted;

(¢) whether it is a fact that no
advertisement for recruitment to the
above posts has been published in
local newspapers; and

(d) in case the answers to the
above parts be in the affirmative,
whether Government propose consti-
tuting an advisory committee and
revoke the discretionary appointments
made by the officers?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIERAM MAHAJAN): (a) to (d).
Information is being <ollected and
will be laid on the Table of the House.

Posts lying vacant in DGS&D

9723, SHRI HIRALAL R. PARMAR:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether it is a fact that seve-
ral posts of Officers have been lying
vacant in DGS&D’'s Purchase and
Inspection Directorates for lcng pe-
riods in spite of acute stagnation in
promotions at all levels;

(b) if so, the details of such posts
during last five years with reasons
therefor; and

(c) how many posts belonging to
Central Secretariat Service were lying
vacant during the corresponding pe-
riod, including those in Department
of Supply?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No Sir. Only
on2 post belonging to Indian Supply
Service and ong post of Indian Ins-
pection Service have been vacani for
some time.

(b) One post of Deputy Director in
Kanpur Office of DGS&D remained
vacant from £-7-79 to 24-2-80 and
from 21-5-80 to 1-4-81 because of ad-
ministrative difficulties. This post has
since been filled w.ef. 2-4-31, One
post of  Assistani  Director of
Inspection of the Indian Inspec-
tion Service has been lying vacant
since 24-6-79. This post iz reserved
for Scheduled Caste and UPSC has
since nominated a candidate,

(¢) No post to which Central Seere-
tariat Service Officers could be post-
ed was lyimg vacant for long periods
during the last 5 years.

MAY 5. 1881
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Foreign Equity Dilution

9724. SHRI K, P. SINGH DEO: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) how many cases of foreign
equity dilution, approved by FIB/
Licensing Committee or about which
different assurances were given to
administrative Ministry py the firms
like May and Baker, Glaxo, Pfizer
remain unimplemented: and

() who is responsible for non-
implementation of these obligations,
details of the conditions non-imple-
mented and what action ig proposed
to be taken against the companies/
officers responsible under Industries
(D & R) Act for this non-implemen-
tation?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND [FIERTILIZERS
(SHRI DALBIR SINGH) (a) and (b).
The proposal of M/s. May and Baker
Limited, Bombay for conversion of
the company into an Indian company,
associating Indian Capital to the ex-
tent of 10 per cent and payment of
royalty wuas considered by the Foreign
Agreements Committee in its meeting
held on the 23rd February, 1965 and
it, inter-alia recommended that for-
eign equity in the proposed company
be brought down to 60 per cent in twe
stages. The company has taken steps
for merger with May and DBaker (I)
Pvt. Lid. and have since raised addi-
tional Indian capital to bring down
foreign cquity in the new company
to 60 per cent,

M/s. Pfizer were also required to
dilute their foreign equity to 60 per
cent in pursuance of the conditions
imposed by the Controller of Capital
Issueg while granting a consent to
the company on 28-10-1885 to the
Issue of capital. Detailed position in
this regard has been given in reply
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to Lok Sabha Unstarred Question No.
8062 answered on 28th April, 1881.

Thelre is no such case about M/s.
Glaxo Laboratories (India) Limited,
Bombay.

Observations of Editors Guild on
Broadcasting Media

9725. SHRI CHITTA BASU: Will
the Minister of INFORMATION AND
BROADCASTING be pleasaed to state:

(a) whether the attention of Gov-
ernment has been drawn to the ob-
servation of the third annual session
of the Editors’ Guild held recently
at-New Delhi to the eifect that there
has been ‘Steady erosion’ of the cre-
dibility of the broadcasting media;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) Government
have seen the resolution passed by
the Editors’ Guild of India at i{s third
annual session held at Delhi on 27th
January, 1981.

(b) Governmeiit do not subscribe
to the views expressed in the resolu-
tion regarding All India Radio and
Television.

Overdrafts by Bihar Electricity Board

9726. SHRI HARINATH MISRA:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that Bihar
Electricity Board’s financial position
has become so critical that it has had
to resort to overdrafts to pay salaries
‘and wages of ity employees;

.-(b) whether the Board js finding it
difficult to pay instalments of its mar-

ket borrowings and interest amount-
ing to about Rs. 7.50 crores}

{e¢) whether the losses of the Board
have also risen from Rs. 17 crores to
Rs. 28 crores;

(d) if the answer to the above men-
tioned parts be in the affirmative,
what remedial measures have been
taken or are proposed to b2 taken to
revamp the Board and to put it on
a sound footing; and

(e) if the answer to the above men-
tioned parts be in the negative, what
is the actual position and what action
is proposed to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
There was overdrawal because instal-
ment of Government loan due for the
months of January and  February,
1981 was not released till 28-2-1981.
However, the overdrawal was 1e-
couped immediately on receipt of
Governmeant loan.

(b) Repayment of market loan was
not due during 1960-81. The interest
on market loan and other financial
institutions along with instalment
(except market loan which was not
due) hag already ecn  paid by
31-3-1981. i

(c) The amount of loans i.e. short-
fall in internal resources of Bihar
State Electricity Board has been ag-
reed to by the Planning Commission
and Government of India in the dis-
cussion held on 14-11-80. This has
also been approved by the Govern-
ment of Bihar and accordingly smount
of loan has been r:leased to Bihar
Stale Electricity Board.

(d) and (e). The management of
the State Electricity Board is wunder
the control of the State Government
and the Government of India have
been advising them from time to time
on the need to improve their financial
position.
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Dijstribution " contrel on indigenous
reducits of canalised bulk drugs

9727, SHRIT NAWAL XISHORE
SHARMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what normg have been leid
down for exercising distribution con-
trol on indigenous products of can-
alised bulk drugs; whethor distribu-
tion control is imposed in case of all
canalised drugs (bulk) and if not,
reasons thereof;

(b) which are the bulk drugs which
were canalisad but CPC refused their
distribution under whut provisions the
essentialily is fixed by CPC and under
what statutory rules/powers are given
to them in respect of large, medium
and small scale sectors, and

(c) whethzr the distrioution control
proposed to be rectified in:view of the
Chavada Committe2 report, if so, the
details of the proposed plan?

THE MINISTER OF STATE IN
H{IE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (o).
Import Policy provides that the im-
port, distribution and pricing of can-
alised drugs shall ba made as per
the connected Policy of the Govern-
ment in the Ministry of Petroleum,
Chemicals and Fertilizers. The distri-
bution of canalised drugs whether in-
digenously produced or imported is
made as per the distribution Policy
issued by the Government from time
to time, This Policy applies to all the
canalised drugs.

However, in respect of those can-
alised items where the demands are
low and indigenous availability is
adequate, like Vitamin E  Acetats,
Rutin, Menadione, Acetomenadiore,

adione Sodium Bisulphate and 2-
Meth¥l Imidazole, the actual users
were allowed to register their require-

ments ~with rthe indigenous manufac-
Wy ®

MAY 5. 1981
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turers, Boesideg during 198081, Gov-
ernment lifted distribution control

.over two canalised drugs namely, Am

picillin Anhydrous and Gentamycin
Sulphate due to heavy inventorv of
these items with the indigenous manu-
facturers, In the case of another can-
alised drug i.e. Vitamin ‘C’ Govern-
ment also allowed CPC to rake allo-
cation to the actual us2rs upto the
quantity registered by them, due to
adequate domestic production of the
same, CPC did not refuse the distri-
bution of any canalised drug item.

The criteria suggested Ly the
Chavda Committze in deciding the
canalisation Policy were accepted by
Government.

Irregularities in import of canalised
bulk drugs by CPC

9728. SHRI MANORANJAN BHAK-
TA- Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to stata:

(a) wh-thor it is 2 fact thut there
have been irregularities in import of
canalised bulk drugs by CPC during
the regime of former (overnment
(1997 —79);

() whether it is also a fact that
CPC imported poor Juality cf drugs,
if so, detaiis of bulk druus which
were not cleared under Drugs and
Cosmetic Act by port anthorities dur-
ing the said period details regardung
consignment, country and names of
officials involved in such trangactions;
and

(c) whether it is a fict that in case
of anti-biotics activity per unit is
important if so, details of activity per
unit indigenous prodaction of anti-
biotics, producer-wise and details of
activity consignment-wise of imported
material, prices at which imported
and details of all quotations out ofl
which this price was accepted along
with activity per unit of each quota-
tion?



.97

THE MINISTER OF _STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH):
State Chemicals and Pharmaceuticals
Corporation of India Ltd. (CPC) have
stated that the import of canalised
bulk -drugs is made by them as per
the approved purchase procedure. The
Ministry is not aware of any instance
where CPC deviated from their ap-
proved Purchase Procedure.

(b) All drugs imported by CPC
are tested. These are distributed only
after the material passes tha neces-
sary tests conforming to prescribied
pharmacopoeal standard done by the
laboratories approved by the Drugs
Controller of India, During the period
1977-78 to 1979-80, out of 53 items of
bulk drugs imported by CPC valued
at over Rs. 80 crores, only one small
censignment of Tetracycline Hcl valu-

1. Penicillin . . . . LP.
2. Streptomycin . . . . LP.
3.  Ampicillin . . . . LP.
4. Eythromyecin Srearate . . LP.
5 Gentamycin Sulphate . . LP.
6. Tetracvline . - . . LP.

The indigcenous produatlon of somsa
of the antibiotics for the period
1979-80 and Apri] 1980 to January
1981 is given in the enclosed state-
ment, Information regarding quota-

Statement
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ed Rs. 14.25 lakhs did not pass the
Indian Pharmacopoeal Standards pres-
cribed in the purchase contract. How-
ever, as per the standard terms and
conditions of CPC import contract,
the supplies replaced the material that
did not pass the test and there was
no loss to the CPC on this ‘account,

(c¢) It is a fact that the potency of
antibiotics is important. While the
potency is expressed in terms of
units per mg. in c¢ase of Ssuch
of these antibioticg for which Phar-~
macopoeia do not prescribe any
potency, the purily is expressed in
terms of the percentage content of
the pure antibiotic. In case of certain
other antibiotics such as Chloramphe-
nicol only tests for identity and purity
are preseribed in the Pharmacopoea,
Activity/I.P. specifications for a few
antibiotics is tested below :

Purity not less than total Pen'cillins and not
less than go% Benzyl Pencillin.

Contains not less than 700 U/MG

Purity contdins not less than 95%
Conatins not less than 550 U/MG
Contains not less than 500 MRG/MG

Contains not less than goo U/MG
tion-wise activity/Potency, prices ete.
is considered to be confidential and
it will be against public interest to
divulge such data.

Production of some gntibiolics during 1979-80 and during April 1980—-Fanuary 98I

sl Name of the drug
No.

1. Penicillin . . . . .
2. Streptomycin . . .

g. Chloraphenicol

4. Tetracycline . . . N
5. Oxytetracycline . . .
6. Ecythromycin . . . . .
7. Gentamycin ‘ . . . .

AlC Production Production
Unit during during
1979-80 April 1980—
. January 1981
. MMU 326.96 269.26
. Base tonnes 220.16 182. 76
Powder 74.85 71. 65
Tonnes PR
» ., 14109 137.88
_ 113.96 109.72
»” . 23.06 27-77
1] . 0.33 v

801 LS—4
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Aviailon fuel stolen in Bareilly

9729. SHRI JITENDRA PRASAD:
Will the Minister of PETROLEUM,
CHEMICAL AND FERTILIZERS ibe
pleased to state:

(a) whether it is a fact that avia-
tion fuel defence purposes worth lakhs
of Rupees was stolen from Bareilly
some time ago;

(b) if so, what action Government
- have taken in the matter and is it a
fact that some armed personnel were
also involved in it; and

(c) what steps Government have
taken so that it does not reoccur
again?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) In Septem-
ber, 1980 some anti-social elements
tried to steal approximately 200 litres
of Aviation Turbine Fuel (ATF) worth
about Rs. 680/- from the Indian Oil
Corporation’s pipeline at  Bareilly
Railway siding.

(b) The civil police authorities have
apprehended 8 persons in this con-
nection and the case is pending in
the court. It is a fact that some of the
persons who were apprehended by
police were armed,

(¢) Greater.vigil is being maintain-
ed so that such instances do not recur.

e

Recommendations of Burney Com-
miftee on Waqf Board, Delhi

- 9730. SHR] GHUFRAN AZAM: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the details of Burney Commit-
.tee recommendations on the Waqf
Board for Delhi;

(b) whether the recommendations
are shelved; and

MAY 5, 1881
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(c) if not, the steps his Minigtry
are taking to release Waqgf Land to
the Waqf Board and the progress
thereof so far made?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) The Bur-
ney Committee was appointed to
examineg the claim of the Delhi Wakf
Board in respect of wakf properties
which were acquired by Government
batween 1911 and 1915 for the ex-
tension of Delhi city which became
the capital in 1911, The Burney Com-
mittee Report has referred to 204 wakf
properties as under dispute, 98 being
under dispute with Land and Deve-
lopment Office and 106 as under dis-
pute with the Delhi Development
Authority, According to the Report
the 204 properties include 52 wakf
properties which were released in
favour of the Sunni Majlis-i-Aukaf
(the predecessor cf the Delhi Wak!
Board) under individual lease agree-
ments. The Committee made its re-
commendations separately with regard
to 52 properties which were leased
under these agreemsznts as aforesaid
and with regard to the remaining 152
properties.

As regards 52 properties under lease
agreements, the Commitiee reeom-
mended that ownership of 43 of the
properties should be transferred to
the Delhi Wakf Board and the Delhi
Wakf Board should be given compen-
sation for 3 properties. In respect of
the remainnig 6 properties, the exist-
ing lease agreements should be ter-
minated and the Wak{ Board should
withdraw their claim over them.,

As regards the remaining proper-
ties the Committee made the following
recommendations by way of guide-
lines on which they should be dealt
with:

I. Mosques and Dargahs :

(i) The waks properties which
are in existence on the site and
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are in regular use shall be trans-
ferred to the Delhi Wakf Board/
Mutawallies and the Government
will withdraw itg claim to their
ownership. The Wakf Board/Muta-
wallies will be empowered to de-
wvelop these properties in accordance
with the Master Plan and Munici-
pal bye-laws.

(ii) The Wakfs which are non-
existent on site and where the
Government has already construct-
ed buildings, parks, etc, shall be
handed over to the Government and
the Delhi Wakf Bcard shall with-
draw its claim to these properties.

(iii) The wakfs which are in dila-
pidated condition but are capable of
use shall be handed over to the
Delhi Wakfs Board, The Government
shall withdraw its claim to the
ownership of such properties. The
Delhi Wakf Board shall also be
permitted to develop them in ac-
cordance with the Master Plan and
Municipal bye-laws. The Delhi Wakf
Board shall develop these wakfs
in a befitting manner, keeping in
view the architecture of the sur-
rounding area in which the wakfs
are located. The Delhi Gazette noti-
fications of such properties shall
stand and the Government will
withdraw cases from the Courts
against their notification.

{iv) The wakfs which are in a
dilapidated condition but are mnot
capable of use shall not be handed
over to the Delhi Wakf Board. The
Delbi Wakf Board have no claim
to these properties and agreement,
it any, in respect of such wakfs
shall be terminated.

11. Graveyards :

(i) In respect of the graveyards
‘where graves are in existence and
which have been gazetted as such,
the Government will surrender its
claim to these properties and also
withdraw  their case from the

Courts. The Board shall be allowed
to maintain and develop them where
possible according to the Master
Plan and Municipal bye-laws. The
right of ownership, maintenance and
development shall vest in the Delhi
Wakf Board and the agreement,
if any, in respect of such grave-
yards will be terminated.

(i) In respect of the graveyards
where graves are not in existence
and which have been developed into
parks or on which buildings have
been constructed by the Government
or Corporation authorities, the Delhi
Wakf Board shall be compensated
for the same and the Waki Board
thereupon shall withdraw its claim
to such graveyards in favour of the
Government jMunicipal Corporation,

(b) and ¢). The recommendations
have not been shelved; they have
been under active consideration. The
Ministry of Works and Housing have
informed that the details of the own-
ership of the properties involved are
stil] being collected. The Lieutenant
Governor of Delhi has also been re-
quested to go into the matter. Tt is
only after all the relevant information
is available the final decisions can be
taken. As the matter relates to very
old cases and precise date will have
to be collected; it may take quite
some time to arrive at final decisions.

Prevention of Rigring

9731. SHRI CHITTA MAHATA:
Will the Minister of LAW, JUSTICH
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Chief Election Com-
missioner hag received memorandum
from Members of Parliament regard-
ing taking stringent measures to
prevent riging at the poll by the
ruling party in the forthcoming bye-
elections to the Lok Sabha and State

. Assemblies; and

{(b) if so, .the details thereof and
the decision taken thereon?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). A
copy of the representation signed by :!0
Members of Parliament belonging to
different opposition parties presented
to the Election Commission on the 27th
March, 1981 together with Commis-
sion’s reply thereto is laid on the Table
of the House. [Placed in Library
See No. LT12529/81}

The Commission which is entrusted
with the conduct of elections to Parlia-
ment and to the Legislatures of every
State under article 324(1) of the Con-
stitution has in its reply made known
its views with regard to various mat-
ters dealt within the representation.

Enagement of Labour by Officers of
C.LL. at their Residences

9732. SHRI R.L.P. VERMA: Will the

Minister of ENERGY be  pleased to
state:
(a) whether Managers, Agents,

General Manager, Personnel Managers
etc., of Coal India Limited engage at
their residences, security guards in-
cluding females on whose monthly sala-
ries rupees nipe thousand are incurred
by C.IL.;

(b) if so, by what authority afficers
of C.I.LL. are allowed to engage paid
workers of CIL at their residence and
how many collieries of C.LL. have
such complex of officers; and

(¢) what step Government propose
to stop such practice in C.IL.7

THE MINISTER OF STATE IN THE

. MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to {c). No se-

curity guards, including females, are

engaged at the residence of the senior

executive of C.LL. as a matter of ge-

neral practices. However, in certain

cases where there ig some danger to

life and property, night guards are

MAY 5. 1981
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Proposal for Setting up Pit Head
Power Station at Mejhia (West
Bengal)

9733. SHRI SUDHIR GIRI: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that D.V.C.
started processing a proposal made by
the State Government of West Bengal
in 1980 for setting up a pit head power
station at Mejhia  (Bankura District)
and asked the district Magistrate, Ban- .
kura to confirm that about 1500 acres
of land would be available for setting
up the power station;

(b) whether the district Magistrate,
Bankura has sent any reply; and

(¢} the decision of the D.V.C. on the
said proposal?

THE MINISTER OF STATE IN THE~
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Yes,
Sir.

(¢) The DVC had submitted a Pro-
ject Report for the setting up of a
3x210 MW Thermal Power Station at
Mejhia (Stage I) in Bankura district
of West Bengai. The Central Electri-
city Authority, which examined the
Report, has not established the techno-
economic feasibility of the scheme in
view of the inadequate rail linkage
facilities and non-availability of the
coal of the grade suited for the ther- |
mal station.

Increase in the Prices of Medicines

9734. SHRI CHINTAMANI JENA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS bhe
pleased to state:

(a) what are details regarding the
percentage increase in the prices ol
medicines sold in the form of capsules
during the last six months; and

\

(b) whether Government propose to,
bring down the prices of Life saving
drugs?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The process of
revision in the prices of formulatjons
in accordance with the provisions of
Drugs (Prices Control) Order, 1979
started after the Policy and Procedure
for allowing such revisions were ap-
proved by the Government in August,
1980. Thereafter prices of a number of
leader formulations and non-leader
formulations have been revised. The
revisions cover medicine sold in the
dosage forms of Capsules and such re-

. wvisions have resulted in increases as

Statement
prices of some

well as decreases. A
showing increases in

Statement
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selected medicines sold fn the form of
Capsules allowed during the past six
months is attached.

(b) The new Drug Policy provides
for rationalisation of mark-ups. While
mark-ups on Category I and II formu-
lations which are considered essemntial
have been restricted to 40-ggr cent and
55 per cent respectively a mark-up of
upto 100 per cent has been provided
for Category II1 drugs. There is no
price control on the remaining formu-
lations. Studies conducted by the
Bureau of Industrial Ccosts and Prices
so far reveal reduction in prices of
some bulk drugs.

Sl.  Name of the formulation Composition
No.

1. Chloramphenicol Caps. 250 mg/Cap.

2.  CGhloramphenienl 4
Streptomyein Gapsules.

125 mg Chloramp-
henicol - 125 mg

Strepton cin/Gapsule

3. Phen'ormin Capsules 5omg' (.
4. Tetracycline Capsules 250 my ' Cap.
5. Tetracveline Gapsules 250 mg/Cap,

Pack Pre-revised  Revised  Percent-
size retail retail age
price price increase
. Rs.
4 5 6 7
10’s strip 3.50 3.98 13.7
50's 18.92 20.72 10.6
hottle
a50's 96-75 106. 22 9.
bottie 7
16’s n.57 8.01 6
bottle
20’s 9.10 9.9¢4 g
hottle

Valuable Papers of Dr. Ambedkar

9735. SHRI SURAJ BHAN: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government are aware
of the present whereabouts of large
number of valuable papers, manuscripts
and documents of late Dr. B. R. Ambed-
kar;

(b) whether they are in the custody
of the court in connection with some
property dispute between the legsl
heirs of Dr. Ambedkar; and

(c) what action is proposed by Gov-
ernment to retrieve all these valuable
materials for purposes of research on
Dr. Ambedkar’s contribution to inter
alia making of Indian Constitution?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b).
Government has ne information.

(c¢) Since the papers as well as the
copyright therein vest in the legal
heirs of the late Dr. Ambedkar, it
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would not be possible for the Govern-
ment fo take any such action as has
been proposed.

Memorandum Against Area Sales
Manager of Delhi Depot of
Bengal Chemicals

9736. SHRI AJIT KUMAR SAHA:
Will the Minister of PETROLEUM,
CHEMICAL®: AND FERTILIZERS
be pleased to state:

(a) whether a memorandum con-
taining serious charges of corruption
against the Area Sales Manger, Delhi
Depot of the Bengal] Chemicals and
Pharmaceuticals Works Limited was
received by him; and

(b) if so, the action taken by Goverm-
ment so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-

CALS AND FERTILIZERS (SHRI
DALBAR SINGH): (a) and (b). Com-
plaints from certain Members of Parlia-
ment about the Area Sales Manager,
Delhi Depot of M/s. Bengal Chermicals
and Pharmaceuticals Limited, Calcutta,
were received. A Committee was ap-
pointed by the Company to go into the
details of the allegations. After in-
vestigations, a report containing the
findings of the Committee has been
submitted by the Company which is
presently under examination of the
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Broadcast of Edocational, Afrlcultnnl

8737. SHRI SATYANARAYAN JAT.-
IYA: Will-the Minister of INFOMA-~-
TION AND BROADCASTING be pleas-
ed to lay a statement showing:

(a) the duration in hours of All
India Radio broadcasts during 1880-81 .
and the time given for broadcasta of
educational, agricultural and youth
programmes therein;

(b) the number of lines read in the.
night Hindi news bulletins broadcast
over the All India Radio during the.
period from 1st January, 1981 to 4th
January, 1981 day-wise and the details
of the coverage given to the Prime
Minister, Government, the Opposition’
ang foreign news therein; and

(c) the details of the night Hindi
and english news  bulletins, together
with beadlines, broadcast over the All
India Radio during the period from
1st January, 1981 to 14th January,
19817

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) The duration of
AIR broadcasts during January, 1980
to February, 1981 indicating the time
devoted to broadcasts of educational,
Rural (which also includes Agricul-
tural] programmes) and Youth Pro--
grammes is  given in  the attached
statement.

(b) and (c). Copies of the major
news bulletins in English and Hindi
including the Hindi news bulletin at
2045 hours are regularly supplied to
Parliament Library and are available

Ministry. for reference there,
Statement
Hour;_-._—l\j{i_n;te;-
(i) Total duration of programmes broadcast duri waryto T
December, 1980 P. . ° 'ro . td?rxng:]an . tQ. 301246 oo
(a) Time given for Educational programmes . .- . 12473 =2
(b) Time given for Rural/Agricultural Programmes . . . 20969 12

{c) Time given for Youth ?l'ogl'am.mes

- - - . r116¢ . 48
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Gi) To;’a.l duration of programnies broadgast during January and

ebruary, 1981 59542 13
(a) Time given for ﬁducltiml Programmes . . - 2435 39
(b) Tim= given for Rural/Agricultural Programmes . ' I34.27 18
(c) Time given for Youth Programmes 1772 I

Names of Additional Judges recom-
mended by States

9738. DR. KRUPASINDHU BHOI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleasad
to state how many mnames have been
recommended by the State Govern-
ments for the position of Additional
Judges after taking of an undertaking
from them that they would be willing
to be transferred out of the State and
the steps taken to fill up the vacant
posts?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): The Government
did not ask for consent for transfer to
other courts from persons whose names
were recommended for  vacancies of
Additional Judges. It sought their
consent to be appointed to other High
Courts. As on 1st May, 1981, there
were 47 vacancies of Additional Judges
in various High Courts. Three persons
have been approved for appointment.
Regarding the remaining 44 vacancies,
complete proposals have been received
from State authorities for filling up 13
vacancies. In respect of these, consent
has so far been received from 7 per-
sons. In respect of the remaining 31
vacancies of Additional Judges, the
matter is being pursued with the State
authorities.

Recovery o! Loan Given to Refugees
from West Pakistan and Bangladesh
by Centre and States

8739. SHRI K. PRADHANI: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

'(a) the total amount of loan given
to the refugees who came from West

Pakistan and Bangladesh, for their re-
habilitation by the Central Government
and State Governments respectively
upto 1980,

(b) the total amount realised, State-
wise from the amount of loan given to
refugees upto the end of 1980; and

(c) the total number of refugees who
have not yet been rehabilitated?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI BHAGWAT JHA
AZAD): (a) Rs. 245.14 crores. All the
loans have been provided by the Cen-
tral Government.

(b) The total amount realised from
displaced persons in Dandakaranya
Project has been Rs. 39,94,000. In ad-
dition recovery from displaced persons
in different States during the period
1st October, 1976 to 31st March, 1980 is
as follows:

Name of the State

Amoun?

Assam . . . . R 4,02,609
Karnataka 3,93,015
Madhya Pradesh 22,81,140
Orissa . 2,710
Rajasthan 12,25.371
Tripura . 1,80,340
Uttar Pradesh 3,82,867
Total . . . 48,68,052

(¢) About 6,500 families.
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Issue of Letters of Intent to FERA
Companies and MRTP Houses

9740. SHRI HARIKESH BAHADUR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
Pleased to lay a statement showing:

(a) the policy for granting letters of
intent to FERA companies and MRTP
houses for manufacturing of the items
which are already produced by an In-
dian company without any foreign
technology;

(b) what is the policy for retaining

an item already produced by an Indian
company as a high technology and
whether a list of high technology items
is reviewed from time to time;

{c) if so, by when; and

(d) how many such reviews have so
far been made, results of such reviews
and the decisions taken at each review
with details of items involved and the
names of their manufacturers?

THE MINISTER OF STATE N THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The policy re-
lating to grant of letters of intent for
manufacture of drug items to foreign
companies and MRTP companies is
contained in the Drug Policy Statement
which was laid on  the Table o! the
Sabha on 29th March, 1978. All Indus-
trial Licence applications from drug
manufacturing companies are examin-
ed in the light of the New Drug Policy
which contains provisions applicable fo
the thize Sectors viz, Foreign Com-
panies, Public Sector Companies and

Wﬁs (MRTP

TED s P the New
Drug Policy prefergntial treatment has
been given to Inditin non-MRTP com-
panies as compared to ' foreign com-
panies and MRTP companies. Some
other aspects like demand and supply
of the concerned bulk drug, stage of
manufacture, technological competence
are also kept in view while taking de-
cisions on Industrial Licence applica-
tions. . ‘
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(5) Under the New Drug Policy, a

High Level Committee was set up in
April, 1978 to identify bulk drugs not
involving high technology. The Com-
mittee considered the manufacturing
Processes of 207 bulk drugs being pro-
duced by foreign drug companies and
found that 93 of these involved high
technology. No review has been carri-
ed out so far.

(c) and (d). Does not arise.

Complaints against the Mal-Function-
ing of Officers at Law Level

9741, SHRI VIJYA KUMAR YAD-
AV: Will the Minister of ENERGY
be pleased to state:

(a) the arrangements made in his
Ministry to hear the grievances of
staff members by the high officials in
case they do not get justice at lower
level; and

(b) how many grievances/com-
plaints against the mal-functioning of
officers at lower level have been re-
ceived during the last three years in-
dicating details of such grievances/
complaints etc. and action taken 1o
hear oy deal with the same?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Grievances and complaints received
against any official in the Ministry of
Energy are dealt with at appropriate
higher levels and necessary action is
taken from time to time in accordance
with the relevant rules and instruc-

tions. Y

Amendment to MRT.P. Act

9742. SHRIMATI MADHURI SIN-
GH: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) by when Government propose
to amend the Monopoliegs and Restric-
tive Trade Practices Act to increase
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the coverage and plug existing loop-
tholes; and

(b) the details of such amendments
proposed and the likely date by which
necessary legislation is expected to
be enacted?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). Certain proposals for amend-
ing the Monopolies and Restrictive
Trade Practices Act pursuant, inter-

" alia, to the recommendations made by

-

the Sachar Committee are now in the
final stages of consideration and pro-
cessing by Government. As the mat-
ter involves legislative enactment, it
is not possible to specify the likely
date by which the legislation would
be encated,

Telecasting of President Award Films
of Different Languages on Delhi T.V.

9743. SHRI K. MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to
improve the standard of Dethi Door-
darshan by showing films of such
pattern—Sujata, Parakh, Madhumati
etc. as has recently heen shown; and

(by whether Government also pro-
pose to bring improvement by show-
ing the President Awarded films of
different languages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir. Gov-
ernment have taken steps in the dir-
ection of improving the standard of
Doordarshan whether in the field of
feature fllms or other programmes,

(b) The award winning feature
films are alwayg given preference over
other films quring the course of selec-
tion of feature filmg for telecast from
TV network,
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Request from Gujarat for Replace-
ment of Small Units at Kandla

9744. SHRI C. D. PATEL: Will the
Minister of ENERGY be pleased to
state: h

(a) whether the Central Govern-
ment have taken any decision on the
request of the Government of Gujarat
on a scheme of replacement of small
units at Kandla by one unlt of 60
MW; and

(b) if not, the time likely to be
taken by Governmeént thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Gujarat Electricity Board had sent a
proposal for the replacement of oid
and smaller units at Kandla by a new
60 MW unit. However, as the coal
availability for the 60 MW set was
not confirmeq by the Department of
Coal, Gujarat Electricity Board was
advised to drop the proposal. Not-
withstanding the above position, the
feasibility of burning both coal and
lignite in the same boilders is being
examined. Moreover, availability of
coal for sustaining about 600 MW of
new capacity for Gujarat projects frem
IB valley coal fields has recently been
indicated. Gujarat Electricity Board
have @lso been requested to update
the cost estimates. The matter would
be considered further on receipt of
the requisite information and confir-
mation about availability of coal for
this project.

_Oﬁ‘-shore drilling rigs for ONGC

9745. SHRI CHINTAMANI PANI-
GRAHI; Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are consi-
dering to buy two more off-shore
drilling rigs for ONGC.

(b) if so, whether Government are
negotiating with any foreign firm;
and
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(¢) if so, the total cost involved
and names of the country from where
these rigs will be purchased?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS i

(SHRI.P..C. SETHI): (a) The pro-
posals ef ONGC to purchase one. jack-
up. rig and one-. drillship are being
examined by the Governmeat.

(b) No, Sir.

(¢) Does not arise. .

Criteria for inviting MPs. to give
talks on AIR

9746. SHRI N. E. HORO: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether Government have laid
down any criteria for inviting M.Ps.
to give talks on All India Radio, par-
ticularly for leaders of Tribals, repre-
senting in Parliament since long, to
give idea regarding the culture, stan-
dard of living, language etc. to the
public; clE

(b) if so, the details thereof; and

(¢) the number and names of the
M.Ps. called to give talks in their in-
dividual capacity on any specific sub-
ject during last two years?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No criteria
for inviting M.Ps. have been laid
down as such. The participants, in-
cluding M.Ps, are selected in accor-
dance with the requirement of the
subject of the programmes, the exper-
tise, standing and concern of the
person for the subject, hig suitability
and -availability.

(B) Does not arise.

(¢) No such gtatistics is maintained
by All India Radio in this ragdrd.
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Allotment of Bombay High Gas to
Union Carbide India Limited ~

9747. DR. SUBRAHMANIAM SWA-
MY: Will the Minister of PETRO-~
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state; -

(a) whether it is true that “Union
Carbide India Ltd.” is to be allotted
the gas available from Bombay High;
and .

(b) if so, the considerations for
allotment?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI) : (a) and (b).
No fina]l decision has yet been taken
about the allotment of gas from Bom-
bay High to M/s. Union Carbide
India Limited.

Creation of posts for seismic field
Partieg

9748. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that diffe-
rent seismic field parties operating in
West Bengal have been demanding for
creation of posts like cleaner, khalasi,
mechanical helper, auto-helper, rig-
helper, electrician etc.;

(b) if so, details thereof;

(c) what is the reaction of Govern-
ment thereto; and

(d) what is the prevailing method
of functioning in relation to the duties
of such different posts?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) ‘and {¢) Does not arise,

(d) Different - Seismic Parties em-
ploy casudl labourers ' during each
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working field season on Muster-roll
basis as needed by them . for their
day-to-day work,

Issue of Letiers under Provisions of
‘Industries, Development and
Regulation Act, 1951

9749. SHRI UTTAM RATHOD: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a).under what provisions of In-
Austries  (De ent and Regula-

ne+ Act, 1881 and rules made there-
under, permission letters are issued
with particular reference to section
and  sub-section of Industries (Deve-
lopment and Regulation) Act;

(b) the number of permission let-
ters granted to foreign drug companies
and those to Indian companies, de-
tails of products covered in permission
letters their production, outgo of
foreign exchange; and

(¢) when the practice of issuing
permission letters was stopped at
whose instance and reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERg (SHRI
DALBIR SINGH): (a) and (b). Con-
sequent to introduction of I (D&R)
Act, in 1951, firms which ware in ex-
istence before the Act came into force
became entitled to Registration under
the Act for their existing range of
production as well as such ifems where
the parties had taken effective steps
to manufacture them, -

Various Companies approached the
Government from time to time subse-
quently, seeking authorisation for the
manufacture of articles which could
be produced by them without adding

to their existing plant and machinery.

The Licensing Committee at their
meeting held on 28.11.1963 examined

this issue, and decided on some guide- ..

Iines,

Based on the decision, of the Licen--
sing Committee and with a view to-
enabling companies already holding
valid authorisations to fully utilise the
existing machinery, without adding to
either ‘royalty burden or plant and
machinery or seeking any additional
concessions for import of raw.-mate-
rials in relaxation of the general im-
port . policy, Permission Letters were
issued to the companies,

These Letters were in the nature-
of a clarifications and elaborated the:
authorisations for manufacture avail--
able to the party, namely, Registra-
tion Certificates and Licence, thereby
explaining to them that they were
authorised to manufacture these addi-
tional items without separate licence,
provided the following 4 main condi-
tions were satisfied;

(i) No additional plant and ma-
chinery will be required for the
purpose;

(ii) No royalty will be payable;

(iii) The products would be mar-
keted under trade marks already in
use and no new patent was invol-
ved.

(iv) No special concession in re-
gard to the import of basic raw
materials and ingredient would be
made in relaxation of the general
import policy in force from time to
time,

Requisite details of Permission
Letters are furnished in Annexure II
of Chapter V of the Hathi Committee
Report, which has already been laid
on the Table of the House on 8.5,1975.

(¢) The last permission letter was
issued on 1.11.1966. At this stage, the
precise reason for the non-issue of
further permission letters is not
known. However, it would appear
that after the coming into force of
the diversification policy in October,
1966 under which facility to take up
manufacture of “new articles”, with-.
out obtaining separate industrial -
licences subject to certain conditions-
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the need for issuing permission letters
was no longer felt.

Production in varioug refineries

9750. SHRIMATI MOHSINA KID-
‘WAI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether some steps have been
‘taken to optimise production in vari-
ous refineries in the country;

(b) if so, the nature of steps taken;
and

(¢) when the actual increased pro-
duction will start and how will it
affect imports in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir.

(b) Some of the main steps are as
under: —

(i) The capacity of the existing
refineries is being increased by
minor modifications and operating
changes to the extent possible,

(ii) New projects to improve the
product pattern of the existing re-
fineries are being implemented.

(iii) The capacity utilization of
the existing refineries is being im-
proved.

(iv) Additional facilities to add
to the capacity of the existing refi-
neries are being installed.

_{c) ‘While some of the measures
mentioned above have already been
implemented, others are scheduled
for completion during the Sixth Five
Year Plan period. These facilities
when completed would reduce our
import quantities of petroleum pro-
ducts,
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E!actriﬁcaﬁm of districts in Mldh!l
Pradesh

9751. SHRI KAMAL NATH : Will
the Minister of ENERGY be pleased
to state:

(a) the number of Districts in
Madhya Pradesh which were totally
electrified as on 31st January 1981;
and

(b) the number an .. of Dis~

tricts which shall be Mlly electriﬂﬁl,:
by March, 19827 T

£

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Nil, Sir.

(b) Chhindwara district in Madhya
Pradesh has been taken up for hun-
dred percent village electrification by
31.3.1982,

New Fertilizer Factories in Punjab

9752, SHRI L. S. TUR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleaced
to state: ™

(a) whether the Punjab Govern-
ment have approached for the sanc-
tion of new fertilizer factories in
Punjab keeping in view the shortage
of fertilizers specially for Phosphute
and nitrogen fertilizers;

{(b) whether the Punjab Govern-
ment have also requested-to increase
the capacity N.F.L. at Nangal and
Bhatinda in Punjab;

(c) what steps have been taken on
the request of Punjab Government,

(d) whether it is a fact that ferti-
lizer supplied from other States leaks
during transit and in some case the
bags are found short up to 10 kg.; and

(e) the detailg about the acceptabi~
lity of the demand and action taken
regarding short supply of fertilizers?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.
Suggestions have been received from
the Chief Minister of Punjab for the
establishment of one of the proposed
six additional gas-based fertilizer
plants in Punjab.

(b) No, Sir.

(¢) The Chief Minister of Punjab
has been informed that, while it is not
techno-economically  attractive to
locate one of the proposed additional
six gas-based fertilizer plants in Pun-
jab, his suggestion for setting up a
new fertilizer plant in that State
would be considered if any surplus
naphtha becomes available for ferti-
lizer production in the North-West
region and if more gas becuomes
available,

(d) and (e). Requirements of fer-
tilizers are met bBoth from domestic
supplies and imports. For both these,
the bags containing the material have
to be well packed and have to carry
the weight indicated on the packings.
In the case of indigenously produced
fertilizers, the bags are mechanically
stitched. The bags of imported ferti-
lisers are also properly and securely
stitched. Since these fertilizers are
transported from factories/ports to
the consuming areas, there may be a
little damage to some bags during
the process of transportation and
handling. However, before supply-
ing the material to the distributing
agents like dealers, cooperative, far-
mers, etc., bags are properly standar-

dised and even rebagged, wherever
necessary.
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Coal availability in Talcher area of
Orissa

9754, SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
ENERGY be pleased to state .:

(a) what is the proved coal avail-
ability in the Talcher area of Orissa
and in all over Orissa;

(b) how much of it is being ex-
ploited and how much is targeted to
be exploited during the Sixth Five
Year Plan in ‘Talcher area and in
Orissa; and

{c) whether Government have ag-
reed to form a separate coal adminis-
-trative area for Orissa on the pattern
of Coal India?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) On the basis
of exploration carried out by G.S.I
and other agencies total coal reserves
of about 2390 million tonnes (m.t.)
and about 3530 million tonnes have
been estimated in the Ib-River Coal-
fields in Sambalpur District and Tal-
cher Coalfields in Dhenkanal District
respectively in Orissa.

(b) Talcher Areg has six working
mines and produces about 2.00 m.t.
of .coal per annum and by end of Sixth
Five Year Plan the total coal produ-
tion is expected to reach about 3.00
m.t.

Ib-River valley has three working
mines producing about 1.19 m.t. of
coal per year and by the end of Sixth
Five Year Plan, three more open cast
mines are being added, when the
total planned production would in-
crease to 1.77 m.t. per vear,

(¢) No, Sir.

WIXTT, OWEqTT T AT Aqr W FfAw
W WA

9755. = afg I J= : Far
qRfaw, A N7 dw w5 ag
FATH & FA FIT F

(%) &= agr grefas daq s
q et & FaFAT S F 1980-
81 # AW ayr WF@AF T T @
¥ fag ¥ FW Y ¥ FATE
# ¥ W g *Far qfiorw fawer;

(@) 3 afr & =z -d
FF a® Wew fear a@dw Wit ga
R # fawa mhkr #ar §; Wk

(w) =ar ofaaAT ¥ an gy
qifFwTT & g€ agr WO dar §
wfow T8 F wrd fasy o 79
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Ffeam, camaw Gt SdTE aat
(st gwtwr wexr ®5Y) : (F) ad
1580-81 ¥ &A1a AYaW *F A
AT F T fAF & q-{miws
aa e ¥4 & ¥ qF N-F wifaw =
agql oF -wifaFra I 71 Afafagie
ol @1 AafEF @ aw
grea 67 w1 wiFd ) qwtaa fEwan
AT @ & -wifeata W da #
ool FIAT Fd FT WP § a4r 9
T SR fFY 4% miwdiFr faw-
U JTHW FE U A F IwATa
frar st

(=) "€ TfRTEA FT AW
W-FFNT WISE AT STAEAT a9l T4
1 fta a1 dw@Ear F q3a%a
9T fAdT FTar § |

() v, gF

fawn o fager 4 qwa! a7 wwEa

8756. ®1 W7Ea¥ HAIT [T
@i q@feam AR W dTw
Hdl ag aatw # FAr T fE:

(®) ®a1 wr1g vAw fHaw
q 94 %1 g3 fa® F fAgfagn
7 uzAr fay & weava fawe AR
fagzr sa#l 7 9@AF 7 TH gAY
F1 A¥eA F@ YT AT W@
e 4,

(=) afz g, &t %ar ¥7 gsfadl
N T QA gwg fufda gQAw-
T WY Ffg sxrawl ¥ grafasar
Tl & af ot Wi s § ®Q ¥
% ®U 9T faw fFar «qar q1;
L .
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(w) =z g, D ta--w?#wﬁmm
# F FW & fag fraw grw sar
FaEy foo wid & faae § 7

¥gifAaw, wine H TEA@®
HAM@T ¥ Tom waT (5 gqNfag):
(%) s, g \ wrdrg vdw famm
g fagri-® qzar faa & wradq
fast Wk {7gzr s7F afga 9%
T 9T T #1 fagfaa w7 IO
feqis famiax, 1980 ¥ midza 9a
qiafaa f&3 aq & ;

(@) =& (). =mEFz= a
wigfga #F o fasmar ® fefzes
gt f& fmfwa, fgaa =1 A q3e
M gy fRdwi § wqdq @F 7y
qifedi At faor & fax sdza
FA & qWT §; who &Y o wWife ¥
Fatar § & fufma <o wix
Fig Tarest F1 F0aar & 7f 9v

IfF e & far (wrea gd
RATT 94T FT FSAT TgA WigH, €
fAaw & wenere & fod Faa gq
wEAAT F1 qFAH w1 fadia fwm
faa® qrg aodt O & =7 & @9
§ F7 1.25 A9 ®GX § AR WG
FERFAT g0 FW@ 4 | agrf,
IV WL FRAY AU Wy
9qTa w8y ¥ Waa AH FT AWy
ot gefAd g ¥ fqr 9a
arazet ® qRE wr fqofa ear
fa% faea @ga, w97 Ny g
§% |t wrw @ ¥ WO wW Y
¥ w125 wiw wa¥ &)

Taken over M/s. Gluconste ‘Ltd, of
Calcutta

9757..SHRI GEQORGE FRRNANDES:
Will the Minister of PETROLEUM,
CHEMI™*2§ AND FERTILIZERS be
Pleasedy state:
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(a) whether Government hag taken
over M/s. Gluconate Limitea of Cal-
cutta under the Industries Develop-
ment and Regulation Act in July,
1975;

(b) whether there has been any im-
provement in the performance of the
company sinece the take over;

(c¢) if so, the details thereof;

(d) whether ‘Government propose to
nationalise the Company:; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,
Sir,

(b) fto (e). According to the infor-
mation furnished by the Government
of West Bengal, under whose manage-
ment the Company is, the Company
made profitg in 1976 and 1977 and
losses in 1978 and 1979. The Gov-
ernment of West Bengal have prepar-
ed a Feasibility Report for the expan-
sion of the Company. That Gov-
ernment have also stated that the
Report was being considered and that
it would take sometime to formulate
a comprehensive proposal. The de-
cision on the future of the Company,
the possible alternatives for which
include sale of the undertakings as
a running concern, merger with a
healthy company, restructuring the
past liabilities and the capital of the
Company or nationalisation can be
taken gafter considering the report of
ihe Government of Wesi Bengal in
the matter which hag been requested
for,

whywy wav Argwy fagre § qar s
waar WA
9758. oY Toyw':w fag : W=D
sal gat ag sad N gFar WA F
(%) v fagrz & wom fso
¥ wigqT AgT EANG sweT ¥
FNEX N @A fasr ;W
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(=) =afzx g, a1 SIFT F T8
9% TX aF¥ QAT FA AE FIA T
wearg & ?

saf gara ¥ wsq war (s
fasw wgraq): (F) #AX (F@) . fa@r
¥ o@WE f9¥ ¥ Hgar F WL Q@
¥ ol aAAg ¥ f@w F oFal A
FIF F G A FY F@ T@ F
aqT Fg &Ha A9 FIAYA HiEHes
F afemfl wr € 1\ gA @al ¥
ARFIgY FTd WA AN @ & 4T
T T AT FT GATAAT G AT
fasrr fFar s aswar €« qEfH
gaedgn FE g g wg W -
Faifaw fo@ dare wTlt @ d o

Chairman ang Managing Director of
Messrs EJAD., Parry

9%759. SHRI K. RAMMURTHY: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleasea to
state;

(a) whether Government approv-
ed the nomination of Dr. Easo John
as Chairman and Managing Director
of Mrs. EID., Parry, Madras on the
advice of Central Public Sector Fi-
nancial Institutions having 30 per cent
capital in the Company;

(b) whetheyr the Internal Audit Re-
ports have indicated the Deputy Man-
aging  Direcector and the General
Manager (Accounts) and if so, action
that has been suggested by the Chair-
man/Managing Director on these two
officers; and

(c) if so, how Government propose
to end the internal sguabble in the
board of management and prevent the
Company having an annual turn over
of Re 200 crores from becoming
sick?
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THE MINISTER OF LAW, JUSTICE

'~ AND COMPANY AFFAIRS (SHRI P.

SHIV SHANKAR): (a) The appoint-
ment of Dr, Easo John as the Manag-
ing Director of the company for
five years from 29th March, ‘1980
was approved by the  Government.
While approving the aopointment, the
statement of the company that the fin-
ancial institutions viz., IFCI, IDBI:
ICICI, LIC and SBI g accorded
their prior approval to the appoint-
ment of Dr. Easo John as Managing
Director of the company was kept
in view,

({b) Internal audit reports are mnot
required to be submitted by the com-
pany to the Government under the
Companies Act. Internal audit re-
ports are a part of the internal
management of the company and the
Government are not generally con-
cerned with them.,

(¢) In cases where a company is
mismanaged and this fact is brought
to the notice of the Government
through an inspection cénducted un-
der section 209 A of the Companies
Act or otherwise or through zn appli-
cation pof not less than 100 members
of the company or of members of the
company holding not less than 1/10th
of the total voting power, then the
Government have certain powerg un-
der section 403 of the Companies Act
to appoint Directors gn the Board of
the company, in order to prevent the
affairs of the company being conduc-
ted either in a manner which is op-
pressive to gny members of the com-
pany or in a manner which is preju-
dicial to the intersts of the ' company
or the public interest. No such com-
plaint or adverse report has been re-
ceived by ¢his Department on the
subject. so far. However, it may be
added here that a petition has been
filed by & share-holder-employees of
the company in the' Madrag High
Court under Section 397/398 of the
Companies Att, 1856 on 10-3 1981. The
matter being sub-judice, further Com-
matter being sub-judice, further ac-
tion will be taken gccording to the
airections of the Court. '
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Scheme to Fimance Mobile Theatres
by NFD.C

9760, DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) hoy much finance has been
made available by the National Film
Development Corporation under the
scheme of promoting construction of
low cost theatres in rural and semi-
rural areas of Madhya Pradesh dur-
ing 1979, 1980 and 1981 (todate);

(b) if so, please give detalls of the
places where the financed new theat-
res are constructed or will be consi-
ructed in M.P, and when; and

(c) whether the National Film
Development Corporation has sponso-
red a scheme to finance mobile
theatres so as to reach rural interiors,
tribal and neglected areas; if so, de-
tails thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). So
far, the National Film Development
Corporation has net financed any pro-
posal for construction of low cost
cinema theatres in rural and semi-
urban areas of Madhya Pra-
desh . Of the three proposa-
1g for financing construction of theat-
res In urban areas of Madhya Pra-
desh received by the Corporation so
far, one has been rejected and ftwo
are pending consideration. The pend-
ing cases relate to  construction of
theatres at Khandwa and Dewas.

(c) The Corporation’s scheme for
financing  construction of theatres
coverg mobile theatres also. How-
ever, so far, the Corporation has not
received any proposal for Mmancing
mobile theatres.

Eviction of people by E.CIL in coal
belt area

9761. SHR] GADADHAR SAHA!
Will the Minister of ENERGY be
pleased to state:

801 LS—S5.

{(a) whether he received a represen-
tation/memorandum from a West
Bengal MLA of Raniganj Coal Belt
area;

(b) if so, what are the main points
contained in the representaion;

(c) what action is being taken or
proposed tp be taken to solve the
problem of the coal belt areas and
stop the irregular activity by E.CIL;

(d) what welfare rmeasures are
taken or proposed to be taken to
tackle the problem of eviction of
people and requisition of land be-
fore mining operations by E.C.I. for
compensation, new settlement and
employment with necessary facilities;
ana

(e) what steps are being taken for
implementation of recommendations
of Coal Field Committee, in general,
and stoning operation in particular ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRL
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) The memorandum suggests that
Eastern Coalfields Ltd. should stop
the alleged unplanned slaughter min-
ing and unscientific mining, carry out
sang stowing in al] mines, prevent
surface subsidence etc., refill gll old
and abandoned quarries, undertake
rehabilitation, of the persons affected
by surface gubsidence, It also sug-
gests that all construction by the
coal company should be done with
prior permission of Director General
of Mines Safety ang District and
other authorities, It suggests seeking
of foreign expertise to save the areas
declared unsafe.

(c) All mine planning and field op-
eration are carried out under the
guidance and supervision of experien-
ced mining engineers, There has
been no case pf eviction or evacua-
tion due to unsafe mining practice
after nationalisation. Sand stowing
is practised wherever required by
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DGMS, All new open cast projects ST W § -
haye provision for reclamation of () » ¥ f"@ ® W
quarried land.  Eastern Coalfields 1 frgifa mfaxr sz fraar &
Limited has not undertaken any L ind

housing construction in areas declared
unsafe by West Bengal Government P e 2

after the date of declaration, Go- (%) seradt, 1981 _f‘ "=
vernment has sought expertise from 1981 a¥ &1 =kfg & wfaa@

Poland to study the problems in the IqL T2 H f‘:fg, T a9 faa®

decl fe. N
areas declared umsafe T & faafa fwar war ?

(d) Compensafion is paid for ac-
quisition of land according to law.

Ag regards employment, Eastern Coal- Q;}ﬁq-qq G W7 THIE

flelds *Limited gives one job to a fa- " S .
mily for acquisition of one acre of A3t (o1 wwve ww W) o (F)

land and if the land acquired is more R (&), sy g F wEET A
than three acres two dependents of IHT W2T T o XA FT TS
the family are considered for employ- T WRW ‘\fﬂ’g - 3
ment. FH 487 ®C ¥ oA Ggfegw fa

(e) Government is not gware about LU SIAFAT F FIIR X
the existence of any Coal Field Com- FOe F gy gE ww F afwonw-
mittee.

eT W & | AEd, $Ed am
o9, 1981 & WEMT F (<A <rsq

IaT LW 4 fAgr € &% 51 way 7 fugt & g *1 sfafem s

9762. st wWaqra T3t : FAU far wur 491 1
q@fraw, @wa st SdeE @ .
ag AR Fr Fwr ¥H P (1) = ()  seET-ndE,

1981 #1 sufg & feg w97 sgw

(®) a1 v 9qw 7 gt F¢ Prar war fE1 ¥ RA ¥ wrded

A A g Agl ATHOWIS, 1981 F. mafy
() afe gt, & za% a1 wraw & arw gaa wEafar fad
&; fawafafas =q & 2 —
OIFT Avo zAH
g LI E for =
sy, 1981. . . 35300 34260
LA, 1981 . . . 30700 31780
WA, 1981 : : 32900 32724 (wEqrs)

wdT 1981 . . ) 38110 qTFE IJIAY ALY &
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Demands of Refugees Rehabiliated in
Bihar in 1951.52

9763. SHRI ANANDA PATHAK:
‘Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government have re-
ceived any representation from the
refugees rehabilitated by Government
of India in the State of Bihar in the
Bihar in the yegr 1951-52 in  Shri
Krishna Pur Colony, Farm Colony
ang also in Ajitbas Colony under Is-
lampur P.S. in the district of West
Dinajpur in West Bengal; and

(b) if so, what was the demand
made by the refugees and reaction of
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Yes, Sir.

(b) The D.P, families had repres-
ented that some of their had been oc-
cupied by the tribal people. Their re-
quest for removal of encroachment
was sent to the State Government
of Bihar for redressal,

Rs. 55 lakh Tower lineg Project for
Asian Games

9764. PROF. AJIT KUMAR MEH-
TA;. Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that Rs. 55
lakh tower line project is considera-
ably behing schedule and is likely to
jeopardise the smooth power sup-
ply for the Asian Games;

(b) if so, details thermof stating the
reasong therefor;

(¢) the anticipated escalation in the
cest of the project as a result of delay
in its completion; and

(d) the measures contemplated by
Government to ensure its complefon
according to schedule?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d)
Although the projects of construction
of 66 KV Transmission Tower lines .
around Delhi js behind schedule, this
will not affect the power supply ar-
rangements  for the forthcoming
Asian Games.

The work of designing, fabrication
and supply of 399 towers was award-
ed to one firm at an estimatea cost
of Rs. 52.12 lakhs. The work of
erection of towers ang stringing of
lines was awarded to another firm at
an estimated cost of Rs. 23.80 lakhs.
While most of the tower material has
been supplied, material for a few
narrow based towers has still to “e
supplied.

S A

The erection of tower lines has al-
ready been compleied in some portions
and the work is in progress in other
sections. It is expected that 66 KV
system would be completed before the
Asian Games, 1982 by arranging the
remaining material either from the
original contractor or through some
alternative sources. The escalalion
in the cost of tower on account of
delay s expected to be about Rs.
2.40 lakhs.

Dandakaranya Project and Plan-wise
Budget Allotment

8765. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to sbate;

(a) the plan-wise budget provision
made since the establishment of
Dandakaranya Development Autho-
rity up to end of Fifth Plan and the
developmental programmes undertaken
in these plan period;

(b) the budget provision proposed
by the Dandakaranys Dvelopment
Authority " for Sixth Plan Period and
the developmental programmes pre~
pared to be taken up during this
plan period details thereof;
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(c) the area based and population
based programmes undertaken by the
Dandakaranya Development Authority
for the development of the Danda-
karanya Area agnd refugees ypliftmerit
alongwith the local tribals therefor;
and

(d) the schemes,funds ana program-
mes taken up by the State Govern-
ment in Dandakaranya Areas Ssince
the rehabilitation of the displaced per-
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sons started in this area, year-wise
upto end of fifth plan to develop the
area and uplift the tribals on the line
of DDA Schemeg and funds proposed
for Sixth Plan by that State?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): (a) to (d) A Statement
laid on the Table of the House.

Stagement
(a) to (¢): The expenditure incurred by the Dandakaranya Dévelopment Authority during

the various Plan periods is given below :

S1. No. Plan Period Expendiwre
(Rerm Tarhs)

(1) Second Plan 1957-58 to 1960-61 727.67
(2) Third Plan . 19g61-62 to 1965-66 2,105.38
{3) Annual Plan 1966-67 315.33
(4) Annual Plan 1967-68 331.77
(5) Annual Plan 1968-69 3,8.37
(6) Fourth Plan 1969-70 to 1973-74 2,039.94
(7) Fifth Plan 1974-75 to 1977-78 3:755-65
(8) Annual Plan 1978-79 1,454-78
(9) Annual Plan 1979-80 1,257-67
Total . . . 12,346,56

—

In addition, an expenditure of Rs. 876.28 lakhs had also been incurred till 1979-80 on provision
of relief assistance to the families displaced persons while in Camps [Karmi shibirs.

A provision of Rs. 79.67 crores has been made for the Dandakaranya in the Sixth Five Year
Plan (1980—-85) d4s under :—

—

8I. No. Activity Provision
¢ P * 1)

(1) Land Development . . .o . . . ce 678.59
(2) Resettlement of displaced persons . 1,135.00
(3) Rescttlement of displaced persons (Backlog upto 5th Plan) 397.80
{4) Resettlement of tribals . . . . . . . 403.21
(5) Administrative staf . . . . . . . 100.00
180.00

(6) Infrastructurc/General Development . . .
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(7) Funstional activities :

(a) Industrial development . . . . 50° 00
(b) Agriculture & Animal Husbandry . . . . 140- 69
(c) Medical & Public Health . . . . . 59° 14
(d} Education . . . . . . 205° 15
{c) Roads . . . . . . 568- 40
(f) Tools and Plants . . . . . . 32- 42
(g) Transport vehicles & workshop equipments . . 2170
(8) Irrigation :
(a) Satiguda Dam . . . . . . 229- 86
(b) Paralkote Dam . . . . 20" 19
(¢) Bhaskal Dam . . . . . . 86- oo
(d) Minor Irrigation Schemes . . . . 400° 00
(¢) Potteru Irrigation Project . . . . 3,169 93
(9) Land Matters :
(a) Compensatory afforestation . . . . 73 89
(b) Enumeration of forest growth . . . . 15° 0O
TotaL . . . - Rs. 7,966° 97 lakhs
———e—————— OF say
Rs. 7g- 67
crores

The progress of achicvements in regard to different programmes undertaken by the Danda-
karanya Project till 28-2-81 for refugees as well as tribels, is indicated below :

(i) Land reclaimed . . . . 1,70,770

acres
(ii) Families of displaced persons settled . . . 22,975
(iii) Families of tribals settled . . . . 4,161
(iv) No. of villages set up—
{a} Displaced persons . . . . . . 409
{b) Tribals . . . . . . 153

(v) Area under cultivation during 1,05,595 acres Kharif 1980
(vi) Water -supply—

(a) Tube wells . . . . . . 1,842
(b) Masonry wells . . . . . . 518
(c) Village tanks . . . . . - 319

(d) Headwater tanks . . . . . . 850
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(vii) Schools established—
(a) Primary . . . 308
(b) Middle s1
(c¢) High/Higher Secondary 8
(viii) Medical—
(a) Hospitals and Primary Health Centres L 1
(b) Mobile units
(¢) Dispensaries 3
(d) Primary Emergency Aid Centres 51

(¢) Health Sub-Centres

(ix) Roads—
(a) Main roads
(b) Link roads
(c) Village roads
{d) Tribal roads

(x) Irrigation—

(1) Bhaskal Dam . . .
(2) Paralkote Dam

(3) Satiguda Dam . .

(4) Ptteru Irrigation Project .
(5) Minor Irrigation Schemes

(xi) Compensatory Afforestation
(Area covered)

20

561+ 40 kms

821- 75 ”

406 14 »

295" 40 »

Culturable Estimated Potential

command irrigation actually

area potential created
4,400 Ha 6,680 Ha 3,278 Ha
9,717 Ha 14,575 Ha 13,300 Ha
11,336 Ha 132,600 Ha 4,010 Ha
61,034 Ha  1.09,361 Ha 2,000 Ha
2,957 Ha 3,580 Ha $,361 Ha

12,380 Hectares

The Dandakaranya Development
Authority have also provided financial
assistance to the Orissa as well as
Madhyg Pradesh Electricity Boards
for bringing electricity in that area.

Likewise, the question of rural elec-
trification has also been taken up by
the Authority with the two State
Governments concerned. The Dan-
dakaranya Project authorities have
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i

also helped in promoting industrial
activity in that area and have been
in touch with the Khadi & Village
Industries Commission and the All
India Handicrafts Board in this con-
nection. The Project have also ar-
ranged for providing training in the
various technical and industrial fields.

The development of infrastructural
facilities in Dandakaranya area has
benefited both the displaced persons
as will as local tribal population.

(d) This is a matter which concerns
the State Governments of  Orissa
ana Madhya Pradesh and we have
ne information available in this re-
gard.

Hazardous living conditions of the
workers of Kedla Jharkhand Collieries
under C.C.L,

9766. SHRI A, K. ROY: Will the
Minister of ENERGY b2 pleased to
state;

(a) whether he is aware of the
hazardous living <condition of the
workers of Kedla Jharkhand Collieries
under C.C.L. who are without
quarter, water and sanitation and if
so, the number of workers, and the
number of quarters provided;

(b) whether there ijis no hospital
facility or lady doctor in the collieries
though a major portion of the work-
ers are female, and if so, the reasons
therefor;

(c) whether safety rules are violat-
ed there without constructing proper
‘bench’ in the quarries resulting in
frequent accidents and if so, the facts
in detailg for the last three years; and

(d) what steps Government propose
to take to provide these facilities
there?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a), (b) and
(d). After nationalisation, 1857 per-
manent houses and 200 temporary

hutments have been constructed in
this Area. 256 more permanent
houses are under construction. Three
pressure filtered plants to provide
chlorinated water have been construct-
ed in this Area covering 15,160 persons
out of a population of 16,439 staying
in company’s quarters. Sanitafion at
the collieries is also satisfactory.

A 50-bed hospital for this Area is
under construction. At present there
are 8 dispensaries and 11 medieal
officers in this Area. A lady doctor
who wag offered appointment did not
join. Recruitment of medical officers,
including lady doctors, is in hand.
Meanwhile, serious cases are being
referred to the nearby hospitals for
specialized treatment.

(¢) No, Sir.

<Suggestions for improvement of
Aurangabad and Nagpur Radio
Stations

9767. SHRI R. K. MHALGI:
SHRI R, P. SARANGI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether an M.P. has in his visits
to Aurangabad and Nagpur Radio
Stationg in Maharashtra during last
week of January, 1981 made certain
suggestiong for improvement to the
officials there; and

(b.) if so, the action taken on each
of his suggestions, or propose to take?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir. Shri
R. K. Mhalgi, one of the Hon’ble
Members who have put this question,
visiteg A.LR. Stationg at Aurangabad
and Nagpur on 21-1-1981 and 23-1-
1881 respectively,

(b) A statement ig laid on the Table
of the House.
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Shri Rambhau Mhalgi, M P. (BJP),
Thane, Maharashtra, had visited AIR,
Aurangabad on 2lst January, 1981
The Station Director had apprised J:l.m
with the working of the Station and
the programmes being broadcast from
there and the Hon'ble M. P. had noted
the position. '

2. Shri Mhalgi, M.P. also visited
Nagpur Station on 23rd January, 1981.
Referring to the regional] news bulle-
tin of Nagpur Station he had enquired
whether it carrieq mostly political
news and whether npon-politica] as-
pects were either not included or not
correctly reported.

3. It wag clarified by the local AIR
authorities that the news coverage
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made was objective and balanced, It
covered all events, pulxtical or non-
political, the criteria being their news
value. Further whenever the Maha-
rashtra Stite Assembly or the Council
meet in Nagpur or whenever a poli-
tical party helq its convention at that
place or when national leaders visited
that region, the day's news bulletin
did carry more political news as may
be expected. The Hon'ble Member
appreciated this.

4. He further wanted tg know the
approximate time devoted to political
ang non-political events in the region-
al nhewg bulletin broadcast from AIR,
Nagpur in January, 1981, This In-
formation as since been supplied to
him by the Nagpur Station. The other
suggestiong of Shri Mhalgi and the
action taken are given below:

S. No. Suggestions made

Action taken

1 AIR, Nagpur should carry out a survey to
find out how far and well the lprogrammu:
f

were received in Vidarbha.

the help of the State Revenue authorities

Field strength survey has shown that Nagpur
Station gives a very good signal in the
Vidarbha region.

may be taken in an informal way in this

matter.

Production of a programme highlighting the

historic, cultural and other aspects of
Vidarbha for !:--mc; broadcast from other
Radio Stations in Maharashtra.

Announcements could be made to invite new
" talent for talkers and artists.

Those who write complaints to ncwspapers
regarding AIR could be called to AIR office
and the proper pasition explained to them
and an éffort made to understand what
exactly they want.

AIR, Nagpur which is already broadcasting
Sindhi Music occasionally, may consider
starting a regular  Sindhi  programme
inclyding . sopokenward items.

There is already a system of exchnage of

programme among the Stations in Maha-
rashtra.

Procedure for  participating in AIR pro-
grammes AIR explained in ‘Replies to
listener’s letters’ over the air, particularly
in Yuv Vani programmes.

The suggestion has been noted.

The suggestion is under examination,

b
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Peyslopment work in Dandakaranya
Suffered for Want of Cement

9768. SHRI A. C. DAS: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether jt is a fact that the
development workg of Dandakaranya
Project had suffered for want of
cement;

(b) whether the Dandakaranya Pro-
ject Administration has loaned/sold
huge gquantity of cement to outside
organisations ang some religioug orga-
nisations which have po link with the
Dandakaranya Project;

(c) if so, whether the Project
authorities were competent to loan
out/sel] cement; and

(d) what is the quantity of cement
received by the Project Authorijties
in the period from April, 1980 to
January, 1881 and what is the gquantity
sold/loaned out to whom and at what
rate?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): (a) tog (d). Develop-
ment works taken up by Dandaka-
ranya Project have not suffered for
want of cement, The Project Autho-
ritieg received 10732 MT of cement
during April, 1980 {p January, 1881.
Out of thig, 1770.50 MTs were loaned
and 378.i5 MTs transferred against
cash mostly to other Government

organisation at priceg varying from,

Rs. 571 to Rs. 778 per ton. The trans-
fer to non-official agencies like an
educational and religious institution
in the Project area was confined to
425 MT.

“GAS Dealers has little care for
Customers”

9769. SHRI RAMAVATAR SHAS-
TRI, Wil] the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether his attention has been
drawn 1o a news item pubilished in
the ‘Indian Nation’, Patna, dated Janu-
ary, 14, 1981 on page 4, under the
caption “Gag dealer has little care for
customers”;

(b) if so, what are the details of
complaintg of the customers; and

(c) what actions Goverament have
taken to redress the grievances of the
curfomer; attacheq tg the said dealer?

THE MINISTER OF PETROLEUM,
Chrsl.LALS AND  FFRTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) and (¢). The news item relers
to certain complaints reported to Lave
been received from some Indane cus-
tomers by the newspaper ‘Indiun
Nation’ Patna, against an LPG dis-
tributor of the Indian Oil Corporation
in Patna, namely M/s. Anamika
Indane. The complaints inter-alia
referg to the alleged failure of the gas
agency to display up-to-date stock
position, registration of refills of gas
cylinders in the name of ghogt cus-
tomers, preference being given to
VIPs/Hotels etc. in the supply of re-
fills and the inadequate transport
facilities available with the agency
for the home delivery of cylinders to
customers,

These complaintg have beep investi-
gated by the Indiap Oil Corporation
and the complaints are reported not
correct. Due {5 the continued closure
of the Barauni refinery and the reduc-
ed availability of cooking gag (LPG)
from the Koyali refinery, there had
been shortages in the supply of cook-
ing gas in various parts of the coun-
try, including Patna, and consequertly
complaints are made by customers re-
garding irregular non-supply of cook-
ing gas by the dealers. The Barauni
refinery has since resumeg production
and the Koyali refinery has started its
normal] production. With the im-
provement in the supply position of
LPG, it is expected that such com-
plaints wil] become minimal.
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Engineers of C.E.A. on Deputation in
Badarpur Thermal Pewer Project

9770. SHRI A, K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether it ig a fact that some
200 Engineers of C.E.A. are working
on deputation in Badarpur Thermal
Power Project;

(b) whether it is a fact that these
engineers have been wsked to accept
jab in that Thermal Power project in
the scale of pay and other facilities in-
ferior to what they are getting now
at present under C.EA.;

(c) if so, factg in details;

(d) whether it is a fact that these
engineers have been threatened with
retrenchment in case of onon-
acceptance of this offer; and

(e) if so, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There are
at present about 130 Engineers of the
CE.A, including Supervisors, work-
ing on deputation in the Badarpur
Thermal Power Project/Badarpur
Therma] Power Station which is under
the management and control c¢f the
National Thermal Power Corporation.

(b) to (e). A number of Supervisors
were recruited py the erstwhile an-
tral Water and Power Commission
(Power Wing), now the Central Elec-

MAY 5, 1881

Written Answers 148

tricity Authority, and were posted at
the Badarpur Thermal Power Project/
Badarpur Therma] Power Station
under construction including a few of
them posted at headquarter under
the CE.A. Consequent on the transfer
of the management of the BTP.P/
B.T.P.S. to the National Thermal Po-
wer Corporation, Supervisors already
posted at the BTPP/BTPS were treat-
ed as on foreign service with N.T.P.C.
Pending their absorption, Supervisors
Association made a request to give an
opportunity to the Supervisors work-
ing at the BT.P.P./BTF.S. for ex-
ercising an option for absorption in
the Nationa] Thermal Power Corpo-
ration or to revert to their parent
cadre in the CEA. After holding
discussions with the representatives
of the Association of Supervisors and
those of the N.T.P.C., it was decided
that Supervisors working st the
B.TPP./BTP.S. under the N-TP.C.
be allowed an option for absorption
in the NNTP.C. or for repatriation to
the CE.A. The detailg of their per-
manent absorption in the N.T.P.C,
etc. are containeg in the Statement
attached

Statement

Supervisors of the .C.E.A, in the pay
scale of Rs. 425—700 anq officers in the
grade of EAD./A.E. in the pay scale of
Rs. 650—1200 working at the BT.P.P./
BTP.S. under the N.T.P.C. were
allowed to exercise an option for per-
manent absorption in the Corporation
on the following terms and condi-
tios: —

(A)  Supervisors :
T ) i Grade to &
D g o sy et i
Less than 3 yca.?s_ l({jnr 85313;-“{3:,; )
3 ?:(!:a?;l tless than ?gupcs;'?:s;?g:' 1)
T s 0 Euperasior 621)
10 years and above ?:Hu?m)
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(ii) The following formula of pay fixation will be followed :—

Basic Pay in C.E.A.

Add. DA in CEA (on date of'absorption)
Add 109, of basic in GEA

Less DA in NTPC

Rs.
Rs.

If X is a stage in the pay scale tg be
offered, then the pay will be fixed at
that stage otherwise at the next higher
stage.

(iii) The construction allowance, if
any, being drawn by the individual
Supervisors will be protected ag per-
sonal to them so long as they continue
at Badarpur,

(iv) They wil] be eligible for con-
sideration for promotion tg the ncxt
higher grade when they complete the
prescribed eligibility period as laid
down by the NT.P.C. Presently these
periodg are as given in the Table
above, For computing the peried
shown in the Table, their servica as
Supervisor in the CEHA. from the
dale of continuous appointment in
the CEA would be taken into account.
The promotion would be regulated as
per the rules of the N.T.P.C.

(B) Assistant Engineer/Extra Assis-
tant Director:

(i) If an Assistant Engineer has
completed 3 years service, he will be
given offer in the engineer’'s grade
(Rs. 800—1400).

(ii) Length of service in the Assis-
tant Engineer’s grade will be convert-
ed into weightage in the Engineer's
grade by taking into account half the
length of service as Assistant Engineer
subject to @ maximum of 2 years,

(iiiy If an Assistant{ Engineer has
completed less than 3 years’ service,
he will pe eligible for the grade of
Rs. 700—1300 (ag Assistant Engineer)
in which case his seniority in the
grade of Assistant Engineer in CEA
will pe counted.

(ivy Their pay would be fixeq on:
the basis of the following formula:

Basic Pay in (:]::; Rs.
Add DA in CEA Rs.
Add 20%, o the basic subject to a maximum of Rs. 250/- . Rs.
Less NTPC DA Ras.
Rs. X -

It X is a stage in the N.T.P.C. scale
then-pay will be fixed at that stage
otherwise at the next lower stage With
excesg being treated as personal pay
to be absorbed on promotion.

(v) No construction allowance will
be payable.

(C) General:

(1) The employeeg will be given an
option to opt for the number of days

of casua] leave and earned leave as
in Centra] Government as on date
without the facility for leave encash-
ment or leave entitlements as per
NTPC Leave Ruleg with the facility
of leave encashment. No option will
be available in respect of other types
of leave,

(2) The date of absorption would
be 1-4-1981
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(3) Employees once absorbed would
be governed in all matters of disci-
pline, conditions of service, etc. by the

. Rules of the N.T.P.C.

(4) The period of service rendered
by Supervisors in the CEA would be
reckoned towards Contributory Pro-
vident Fund benefits ang the required
amount would be credited by Govern-
ment ag employer’s contributions
subject tg concurrence of the Ministry
of Finance/Department of Persunnel
& AR,

(5) Allowances will be admissible
-as per the NTPC Rules.

(6) As there are only a limited
number of posts of Supervisors, the
-employees belonging to the cadre of
Supervisors may have to be retrench-
ed in the event of non-availability of
posts in the CRA and their not excer-
sing the absorption in the NTPC.

Central Power Projects under
Construction in Karnaiaka

9771. SHRI JANARDHANA POO-
-JARY: Will th> Minister of ENERGY
be pleased to state:

(a) the names and number of cen-
tral power projects that are under
~construction in Karnataka State ‘o-
gether with power production capa-
-city in each case; and

(b) the estimated expenditure of
each project and when they are like-
ly to be completed?

THE MINISTER OF STATE IN
"THE M_INISTRY OF ENERGY
(SHRI ' VIKRAM MAHAJAN):
(a) and (b). While the National
'Hydro Electrlc Power Corporation is
prepared to execute Hogenakal Hydro
Eleétric Project in the central
‘sector, provided the state government
agrees, no central power generating
‘project is under construction in the
‘State of Karnatakg at present.
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Construction of Coal Dam Project in
Himachal Pradesh

9773. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
ENERGY te pleased to siate:

(a) whether any plan for construc-
tion of Coal Dam Project in Himachal
Pradesh has keen finalised by Gov-
ernment;

(b) if so. the likely date by which
the work on the Dam would begin,
the likely cost and the generating
capacity of ta¢ Dam along with the
likely period for its completion; and

(c) if not, the likely date by whicn
the plan would be finalised on the
work concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
to (¢). The Government of Himachal
Pradesh have agreed that Kol Dam
H. E. Project be taken up for exploi-
tation in the Central Sector. Resid-
ual investigations need to be comp-
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pleted before construction can start.
The National Hydroelectrical Power
Corporation (NHPC) is likely to take
yp these investigations very shortly.
The project is planned for an instal-
led capacity of 600 MW, and is ex-
pected to cost about Rs. 345 cpores.

Competition of “Radio Plays”

9774, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the ‘Radio Play’ com-.
petition js organised on gall the sta-
tions of All India Radio on the dia-
Jects languages and dialects of the
various regions on vrhich the stations
are located;

(b) if so, the names of the langua-
ges/dialects, station-wise on which
this programme is broadcast; and

(c¢) whether more dialects/langua-
ges would be selected for this prog-
ramme in grder to permit these diale-
cts and languages and in order to
reach the people speaking these dia-
lects/languages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE) : (a) No, Sir.

(b) and (c), Do not arise,

Free Supply of Samples by Drug
Companies te Doctors

9775. SHRI S. M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be ple-
ased to state :

(a) whether the Punjab Medical
Representative  Association at ils
convention held at Patiala early in
April, last demandeg a ban on the
supply of free samples by the Phar-
maceutical Companies to doctors on
the ground that it led to an “un-
necessary increase” in drug prices;
and

(b) if so, Government’s reaction

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). Government have seen the News
item indicating that the Punjab -
Medical Representatives Association
at its convention at Patiala demanded
a ban on frece samples by Pharmace-
utical Companies to Doctors on the -
ground that it had led to an unneces-
sary increase in drug prices, The pri-
ces of price controlled formulations
are approved under the provisions of
Drugs (Priceg Controly Order, 1979,
and while approving these prices no
provision i{s made for the packs of
formulations which are distributed as
free samples tu the Doctors.

News item appointed “DESU Big to
Hush up Cases”

9776. SHRI S. M, KRISHNA: Will
the Minister of ENERGY be pleased
to state:

(a) whether his attention has been
drawn to the news item captioned
“DESU bid to hush up cases” appear-
in in the “Hindustan Times?® New
‘Delhi dateq the 9th April, 1981;

(b) if sp, the broad facts of the
case and the genesis of the financial
and technical jrregularities committed
ing in the “Hindustan Times" New
of work referred to therein;

(c) the action taken against the
delinquent officials; and

(d) what remedial measures have-
been taken or are proposed to be
taken to prevent such jrregularities
arising in future?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRT
VIKRAM MAHAJAN): (a) The
Government is aware of the news-
item,
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(b) to (d). The case relating to the
alleged irregularities in the purchase
of L.T. pillar boxes is under investi-
gation by C.B.I. Further gction in
the matter can be taken on receipt

.of the report from C.B.L

. Appointmen; os Directors in National
Rayon Corporation

9777. SHRI S. M. KRISHNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
- gtate;

(a) whether the Delhi High Court
has recently struck down the action
of the Company Law Board in exer-
cise of its power under Section 408 of
the Companies Act, 1956 in continu-
ing to appoint directors on the Board
of Directors of Messers National Ra-
yon Corporation Limited after the
period of thra. years, which expired
on July, 1980 ;

(b) if so, what is the position of
Government Directors on the Comp-
any and whether they can vote or
not; and

(c) the steps Government propose
to take in the matter?

THE MINISTER OF 1AW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR;: (a)
Yes, Sir. However, while doing so, the
High Court also ¢observed that it
was “open to the Company Law Board
to pass a fresh order under Section
408 after hearing the petitioner to
the extent thought necessary, and
also other shareholders who may wish
to oppose the continuance of Govern-
ment Director gn the Board.”

The Court further suspend its gwa
order quashing the appointment of
-{Fovernment Directors for a period of
six months in order to enable the
COMPANY LAW BOARD gand the
-Central Government to pass a fresh
order, Necessary steps are being ta-
ken to prefer an appeal (or SLP) ag-
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ajnst the aforesaid orders in the Sup-
reme Court.

(b) and (c). A petition for Special
ILeave for the guashing of the direc-
tiong of the Delhi High Court in the
aforesaid orders was fileq by the ori-
ginal petitioner in the Supreme Court,
This petition came up for hearing
first on the 10th April, 1981 and then
on the 24 April, 1981 gnd now stands
adjourned to be listeq on 4 May, 81
alongwith the Special Leave Petition
to be filed by the Union of India and
Company Law Board. The Supreme
Court has, meanwhile, directed that
it would be open to the Board of
Directors of the National Rayon Cor-
peration to take zll decisions which
are within their power but the Gov-
ernment pominated directors would
not function as directors gnd that no
further appointments to the Board of
Directorg shall be made nor shall any
elections be held in that connection.

Establishment of National Cerpora-
tion for Distribution of DNrugs

9778 SHRI A. C. DAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be ple-
ased to state:

(a) whether Government have a
proposal to establish 3 National Cor-
poration for the distribution of drugs
and pharmaceuticals production;

(b) if so, whether such a proposal
is going to be emplemented during
the current financial year ; and

(c) if so, the progress made so far
iis this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
é?mu DALBIR SINGH): (a) No,

r.

(b) and (¢). Do mot arise.
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Power Generation in Santhaldih
Thermal Power Plant in West
Bengal

9779. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state: C

(a) the power generation in the
Santhaldih Thermal Power Plant in
West Bengal ana the capacity utilisa-
tion in the last two months with date-
wise break-up in details;

(b) whether his attention has been
drawn to the news item in the
‘Statesman’ dateq 10th April, 1981
(Calcutta Edition) that the power
generatijon in  Santhaldih power
plant has decreased due to the labour
problems in unloading coal if so, facts
in details;

(e) whether it is a fact that the
problem arose because of the removal
of all old workers in the coal un-
leading and their substitution by the
new workers violating an agreement
of 1980; and

(dy whether Government propose
intervening into the matter and see
that the matter with the coal un-
loading workers js settled and power
generation at Santhaldih saved?

THE MINISTER OF STATE IN
THE MINISRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) 1o ().
The informaiion jg being collected
and will be laid on the Table of the
House,

Closure of Thermal'l’ower Generating
Sets in Gujarat

9780. SHRI DAULATSINHJI JAD-
EJA: Will the Minister of ENERGY
be pleased to state

(a) whether it is a fact that two
thermal,, power generating sets at
Tkai in Gujarat have been shut down;

(b) if so, the reasons therefor;

and

(c) the action taken to restart the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Unit No.
2 of 120 MW aznd Unit No. 4 of 200
MW at Ukai Thermal Power Station
were shut down. However, unit No, 4
cf 200 MW hasz come back to service
on 28th November, 1980. Unit No. 2
is expected to be back in service be-
fore end of May, 1971.

(b) Both the units hag to be shut
down on account of vibrations deve-
loped during restarting of units after
shut down for some maintenance
works, HP rotors were found to have
developed slight bend in both cases.

(c) HP rotors of unit No. 4 has been
replaced and the set was recommis-
sioned on 28th November, 1980. TUnit
No. 2 of 120 MW js expected to come
back to service by 31st May, 1981.

Petro-Chemical Companieg in

India

9781. SHRI DAULATSINHJI JAD-
EJA : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be plecased to state:

{a) the number of petro-chemi-
cal complex functioning in India,
with location;

(b) whether any State Govern=
ment have approached for the estab-
lishment of petro-chemical complex
in their State; and

(c) the action taken by Govern-
ment {hereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SXTH): (a) There are
three petro-chemical complexes func-
tioning; two are in Bombay and one is
in Baroda.

(b) Yes, Sir.
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(¢) Government have decided in
principle to set up two gas based
petro-chemical complexes one at
Usar in Maharashtra and another at
Kavas in Gujarat. Besides three
aromatics petro-chemical complexes
one each gt Cochin (Kerala). Usar
{Maharashtra) and Saleempur
(U.P.) are proposed to be s2t up. A
petrochemical project can also be
erected in Bihar.

A letter of intent has been issued
to the West Bengal Industrial De-
velopment Corporation for setting up
a naptha based petro-chemical com-
plex at Haldia. Government is also
contemplating to set up major down
stream units in several States. De-
tailg are yet to be finalised.

Setting up of Petrol Pumps in
Haryana

9782, SHRI CHIRANJI LAL SHA-
RMA: Wiil the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the number of new petrol
pumps set up during 1980-81 with
locations thereof; and

(b) the number of new petrol pumps
to be set up during 1981-82 in Haryana
‘with the location thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Six
retail outlets (petrol/diesel pumps)
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are reported to have been commis-:
sioned during 1980-81 at the following

locations:

1. Gohana Road
3. Ateli Mandi

2. Chauthala
4. Balsamand

5. Dharuhera 6. Meyond Allan

Action has also been initiated dur-
ing 1980-81 to put up more retail
outlets in Haryana.

(b) Oil companies are yet in the
process of finalising their plan of
1981-82 for putting up retail outlets,

Liquidation of Private Companies

9783. SHRI CHIRANJI LAL
SHARMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseg tgy state:

(a) how many private companies
have been liquidated during 1980-81,
State-wise; and

(b) the number of such companies
against whom liquidation proceedings
are sti]] going on State-wise?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) 115 pri«
vate, i.e. non-Government companies
limited by shares were liquidated
during the first 11 months of 1980-81
(April 1980 to February 1981).

(b) Liquidation proceedings were
§till going on against 3639 companies
as oh 28-2-81. The gistribution of the
115 liquidated companies and the 36392
companies in the process of liquida-
tion is given in attached Statement.
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Mate-wise disgribution of the 115 lquidated companies and of the 3639 companies in the process
of Liquidation

S. No. States/Union Territories No. of Non-Govt. No. of Non-Govt.
companies limited companies limited

by shares liquidated by shares in the

/ during rg80-61 process of liquida-
(1-4-1986 to 28-2-81)  tion as on 28%-1981

1 2 3 4
1. Andhra Pradesh . . . . 87 95
% Mecghalaya, Arunachal Pradeh & Mizoram . 19
g. Bibar . . . ' . 2 38
4 Gujarat & Dadar Nagar Haveli § . . 24 135
5. Haryana . . . . . 2 22
6. Jammu & Kashmir . . .. 6
7. Karnataka . . . - . 1 232
8. Kerala . . . . . 2 276
g. Madhya Pradesh . . - 1 3g
10. Maharashtra . . . . 5 692
11, Orissa . . . . . . 41
12, Punjab, Himachal Pradesh & Chandigarh . 6 93
13. Rajasthan . . . " . 6 8s
14, TamilNadu 7 . . . . . 3 496
15. Uttar Pradesh . . . . 10 138
16. West Bengal . . . . 1§ S [ 78]
17. Delhi . - . . - 5 gog
18, Goa, Daman & Diu
19. Pondicherry . . . . . 10
20. Andaman & Nicobar Island .
ToraL . . . 115 3639

Norz : Information is itemised Registrar of Company-wise. Break up State-wise or Unlom
Territory-wise in respect of items 2, 4, 12 & 18 is not readily available. However, in
the case ofReg':tr&r of Companies, Delhi and Haryana, scparate figures for the State of
Haryana and the Union Territory of Delhi were available,

801 LS—86




163 Written Answers

MAY 5. 1981

Private Companieg Registered in

Haryana

9784. SHRI CHIRANJI

LAL

SHARMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state the number of new

private companies

registereq during

1980-81 in Haryana and Punjab, Dis-

trict-wise?

Statement
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THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV SHAN-
KER): During the year 1980-81
(April 1980 to March 1981) 214 pri-
vate, i.e. non-Government companies
limiteq by shares were registered in
Punjab ang 38 such companies in
Haryana. The district-wise distribu-
tion of these companieg is given in
the attached Statement.

District-wise distribution of on-Government Companias limited by shares registered in the
Stazes of Punjab and Haryana during the year—1980-81

PUNJAB HARYANA
District No. of District No. of
Companies Companies
registered registered
1. Amritsar . . . 36 1. Ambala . . 5
2. Bhatinda . . 6 2. Bhiwani . . 1
g. Faridkot 11 3. Faridabad . . 6
4. Ferozepore 3 4. Hissar 9
5. Gurdaspur 3 5. Jind . . . 1
6. Hoshiarpur 4 6. Karnal . . 1
7.  Jullundur 49 7. Mohindergarh . 2
8. Kapurthala 7 8. Rohtak . . 2
9. Patiala 12 9. Sirsa . . . 3
10. Ludhiana 64 10. Sonepat . . 2
11. Sangrur . . . 7
12. Rupar I
ToraL 213 ToraL 32
- Number of companies which have Number of Companies
not filed Form No. 18 intimating .which have not filed Form
situation of their registered offices. 1 No. 18 intimating the
situation of their registered
offices. 6
Granp ToTAL 214 Graxp ToTAL 88
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Criticism by Editors’ Guild reg. Func-
tioning of AIR and Television

9785. SHRI JYOTIRMOY BOSU:
SHR] RUP CHAND PAL:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is g fact that the
Editors’ Guild jn a very recent meet-
ing hags strongly criticiseq the func.
tioning of All India Radio and Tele.
vision in that it is acting as a MO
political tool of the ruling party;

{(b) if so, details thereof; ang

(c) if so, what action Government
propose to take?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Government
have seen the resolution passed by
the Editors’ Guild of India at jts third
annua] session held at New Delhi on
27th January, 1981,

(b) A copy of the resolution is laid
on the Table of the House [Placed
in Library. See No. L.T-2530/81).

(c) Government do not subscribe
to the view; expressed in the resolu-
tion regarding All India Radio and
Television,

MEMMA T 7 FATXITAET &7 T §A

9786. Y TRTAATT wreaAl
#a7T  QwAT WY q@TTw @l R
Fad ] FI FIT fw:

(%) Far wrerorarefi & |aTR-
TAAT FT AWAT 29 AT 30
sy, 1981 ¢ fewdly 7 g
q1,;

(&) ufx zt @ W ogg A9 §
f& g8 as@T & anw A=A g

Fa gFar wR AT Hawa ®
wagd afwx 3o www e A
Fgr gqr 7 SRl & AR
YFT AT T FE B Alfa -
TR

(w) =fx zf, @t 9% wWww FI
AU Fgr &, WX

() 38 7T 37 gEeT § AR
1 F1 wiafwar 7

quat wYT wedTor @@ (s
gqq s ) (F) o, g

(@) = () . sro wanaw frar
§ gvq WINT ¥ HE(AEwi 7
AT 1A, QqUIAIT AT
¥ @a, den faler & am AR
s fdaffen, go an oafaat
¥ FETW, FWMAL  HEGLAA,
gearfe & @ A WA (A= W7
ggry fad g )

(w) sEmEh wed  fafww
FAFAL, T {awaq, ®ON FAFA
gal afga, F1 afiedr Far @ar
g L w@nedt 7 gre faar agr weaf
g fad v ggEl 9T 3@ SFIR
) FHEART § e ' 6 EER
fear straar

Promotional prospects of officers of
Indian Supply Service and Indian
- Inspection Service

9787, SHRI KESHORAO PARDHI:
Wil] the Minister of SUPPLY AND
REHABILITATION ©be pleased to
state:

(a) whether it is a fact that in
several Government Departments like
Defence, P&T, Railways etc. officers
are recruiteq through the same bource
ie, Combinejy Engineering Service
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Do gmation as in the case of gfear fro 3 waT waWw § ¥
G.o.&.D; and
b if rether th ; F T TIF AT FF F A0 A<,
if so, whether e promotion — 5 o o e
prospects of officers of Indian Supply -(_mf"’ AN iﬂ'fl FHYT :fu e
Service and Indian Inspection Service g1 Weq WM WX NG W T
as well as the working conditions in wE & A€ T w@ FX u F
the DGS&D are not good ag compared ; . -
to aforesaiq Departments? i 'qm’; qs; 92’91‘ “;: .ﬂwm 1;
| FE CIGEE-IEE S o
THE MINISTEY OF BUPELY ANy FETE T R\ T At A
REHABILITATION (SHRI BHAG- 0F w1 feaver fHad gra A
W*‘LtT_ Jﬁlﬁ AZAI;)];I iﬁ;t Yersf gi;; ex- AraT & A wer awwre gra foo
cept 1n the case O Ty O ence TS . -
where the officers dealing with Pur- g i I-TI'ETI_’T tff WA TE
chase are not recruited through Com- qrea ®Q@ T feedAT d wree W
I:-ined Engineering Service Examina- aro #lo Ao T A WS W
ion,

WIFT AT mar € 1 | (A &
(b) No such comparative study has

been made by this Department So TAT &1 Figxy &1 faaor fasT
far as promotion prospects of officers F:\a rag fasSiwe gra fgedAr
in DGS&D are concerned, Cadre Re- NWkA F gu qddero/fadws @ fea
:lmigzoposals_are under active consi- Strar g \ fa_m.,l_ ﬁ: . -fQGTtﬁ' ﬂil'l
arT FiF uT T3 g fzar nar
FEIT AW, WEZT W, AqvtEgr W 2
feedt & amwe 16+ Awtoq F
feorg ey Nationalisation of Drug Industry
9788. =t fogrm Ty : =ar 9789. SHRI MADHAVRAO SCIN-
vt o L= DIA: Wi} the Minister of PETRO-
st 7 ag F@R A Fw FT LEUM, CHEMICALS AND FERTI-
f: LIZERS be pleased to state;
F (*) 1T IAL TW, AeA AW (a) whether Government's attention
e AR feedll § g @@ hag been drawn tp the resolution
. § . ~ adopteq at a convention of represen-
¥ AR, ¥ fay N e tatives of the workers of the chemi-
METR IqAsH  FIUA AT sqGEq] calg and pharmaceuticals industry and
ot 7 a; sofme trade unions which was inaug-
ureted by President Centra) Indian
(g) ufe ET’ @ T M, aIT Trade Uniong demanding an imme-
: . diate nationalisation of al] multina-
iz fwa EqAT AT E’ w1 tional ang Indian monopoly drug
(v) afe aff, @ Fax g ndusty;and
worreey ¥ forw oot demr A (b) if so, the Government’s reaction
WO JUAsH FW F fH¥y  Far to this demand?

LW IS AT § ? THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
- &AL FArwr ¥ Tsw dat (o CHEMICALS, AND FERTILIZERS

it HRI DALBIR SINGH): Y
by qitura): (#) & (7). A= éisr ? o Yen
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(b) There is no such policy and
hence the question of taking any
. action doeg not arise,

Posts of Assistant Directors in Rate
Posts of Assistant Directors in aRte

9780, SHRT HIRA LAL R, PAR-
MAR: Wi]] the Minister of SUPPLY
AND REHABILITATION be pleased
to state;

(a) Whether it ig a fact that as per
the recommendetions of Vidyalankar
Committee, accepteg by the Govern-
ment, in the rate contract sections of
the DGS&D either the section officers
of Assistant Directorg can be posted;

(b) if g0, then how many posts have
been assigned to the Assistant Direc-
tors out of this quota; ang

(c) whether any Section Officers
working in any other sections than
these sections; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Yes, Sir.

(b) No quota has been assigned to
Assistant  Directors/Section Officers.
The posts can be filled by either cate-
gory of Officers.

() Yes, Sir,

(d) The actual utilisation of the
Section Officers in the Purchase Direc-
torateg ig done depending upon the
past experience of the officer and
administrative convenience,

Increase in Fees of Advocates appear-
ing for Central Government

9792. SHRI PIUS TIRKEY: Will the
Minister of LAW, JUSTICE AND
"“COMPANY AFFAIRS be pleaseq 1o
state:

(a) whether advocates and lawyers
appearing on behalf of various
Departments of Centra] Government

170

or empanneled therefore before the
City Civil and Sessiong Court at
Calcutta have been asking for increase

of their fees which was fixed about a
decade back;

(b} whether any increage has bean
given to such advocates and lawyers
who by passage of time and experi-
ence have attaineq seniority; and

(e) if so, the fact thereof and what
further action js being taken to
ameliorate their conditions?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Yes, Sir.

(b) Yes, Sir.

(c) At the time of empanelmnent,
thege counsel were given the feeg as
per State Government rules, Subse-
quently on their representations, they
have been allowed to claim fee on
ad-valorem basis at the rates gllowed
by the High Court on taxation with
effect from 1st June, 1979. There is
np proposa] under consideration at
present to revise their terms.

QEIT WIFTHATY T WuET giewy’’
MA® T TIETT

9793. = TtHTRAT MRS :  IqT
qaat W FA0 HFY JE qATH I N
Fia & :

() #ar awie w1 oy fgedy
grearfgs smgme”’ & fewid 22 B
28 HTEQ F AT 7 ‘GEH1 HFTALTOY
& WGHT Giger’ WgF ¥ wHm
AT & Mz fasrarmar

gwfee 1@ amyrcwT T AT g
ut
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() A AFRIF gigdAT T AT
g qeR T Far BT TR A !

/AT WIT XA /A (& WA
|rs) : (=) ST, B

-

(F) A9/FC q 48397 HFA-
FIA B AEAT FH T FoT0A0E, ArfaAr
Q@i Al ¥ WA IR w0
TG g |

(7) HHAE KT AA-TTAH H(GIA-
FIAT 6 TR 4GS AR FIA &I
A% qT7 | XgW {sIa1 AAH F Ifesrfaa
F (€ 1 AL @Y A Trar 9av | :

Canalisation and De-canalisation of
Bulk Drugs

9794. SHRI MANORANJAN BHA-
KTA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the principles observed in cana-
lising and de-canalising bulk drugs
during last 5 years;

(b) what are the revised new norms
for canalisation ang de-canalising of

bulk drugs;

(c) what is the production angd im-
port of various canalised/banned bulk
drugs distributed by IDPL and what
is the criterion for allowing distribu-
tion of canalised bulk drugs to IDPL;

angd

(d) ig it a fact that 5 tonneg of
Grisofulvin ang other bulk drugs
were given in package deal to M/s.
Glaxo; if so under what entitlement/
recommendations?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRr DALBIR SINGH): (a) and

MAY 6.
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(b), The objectiveg of the Govern-
ment in canalising the import of bulk
drugs are ag follows:

(i) To bulk the requirements of all
manufacturing unitg to arrive at a
sizeable demang which could be made
use of ag a Dbargaining counter in
worly markets tg secure advantageous
price and concessional termg of sup-
ply;

(ii) To regulate the import/intro-
duction of newer sophisticated drugs
in such a manner ag not to disturb
the indigenous production of drugsof
similar therapeutic value;

(iij) To protect the indigenous pro-
duction of drugs, especially when the
production jg inadequate to meet the
internal demand;

(iv) To ensure the equitable supply
of raw materials at uniform prices,
eliminating the middle man's profit so
that the formulations based vn such
raw materials are priced at a parti-
cular and uniform level; and

(v) To help the Small Scale (SSI)
Sector of the industry whose require-
ments are small end who would
otherwise fing it uneconomic and un-
practicable to import.

The criteria for canalisation and
de-canalisation is based on theseg ob-
jectives.

The Chavda Comrmittees which was
appointed to look into the prices. of
drugs imported by the CPC, had
recommendeq that the following
criteria, among others, should be
considereq in deciding on canalisation
policy from year to year:—

(i) Drugs whose indigenoug pro-
duction ig substantial enough to
warrant their being given protec-
tion so that their growth and utility -
are ensured with a view to achiev-
ing ultimate gelf-sufficiency;

(ij) Drugs which have a limited
number of world manufacturers
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ang where there is scope for forma-
tion of cartels; and

(iii) Drug whose imports are to be
watched from the public health
point of view (e.g waddiction-form-
ing for dependence-inducing drugs
such ag barbiturates ete.)

The above recommendationg have
been accepteq by the Government.

(c) The production ag reported by
M/s IDPL of various canaliseq bulk
drugs and banned bulk drugs during
1980-81 are ag at Statement—I & II
respectively. The import figureg in
respect of these drugg during the

Statement—I

same year are given at statement—
IIT. Allocation of indigenously manu-
factured canaliseqd bulk drugg is made
by CPC, a camalising Agency, ag per
the Distribution Policy in vogue on
domestic producers (including M/s
IDPL) who indicate availability of
various canalised bulk drugs to CPC
for distribution. The distribution is
made by the domestic producers as
per allocations received/Policy in
vogue, e

(d) CPC have reported that Griseo-
fulvin and/or any other canalised
bulk drug were not given in package
deal to M/s. Glaxo.

Production of Canalised items during 1980-81 by IDPL

S. No. Drug Unit 1980-81
1. Streptomycin Sulphate Ton/Base . 34'4
a. Tetracycline Hel. . . Ton 91 g
3. Exythremycin 3 36
4. Ampicillin Trihydrate » 61
5. Doxycycline - 22X
6. Piperazine Hydrate 3 25 18
7. Sulphamethoxazole 9 ;2‘ o7
8. Trimethoprim » 5'5
g. Vitamin Br . . » »
(a) Hcl. Oral Grade . ” 279
(b) Ampoule Grade ”» 195
(c) Mononitrate » 14 6o
10. Vitamin Bz » 893

—— e e,
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Statement—II
Production of Banoed items during 198081 by IDPL
8.No, ,/F Drug Unit 39Bo-~B1
1. Sodium Penicillin MMU 38-0
2. Acetguzolamide . . . Tonnes 197
3. Analgin s 33961
4 Metronidazole . e e . » 3-87
5. Paracetamol . e » 110
6. Phenacetin . . " 79° 45
7.  Phenobarbitone . . . . 2 15- 82
8. Sulphadimidine . » 444 20
g. Sulphaguanidine » 315 70
10. Sulphanilamide . . . . » 11°70
11.  Sulphamethizole . » 563
12. Glybenclamide . . . . ”» o' o6
13. Acedic Acid » 2285 61
14. procoine Penicillin MMU 22-8
Statement—II
IMPORTS
S. No. Drug Ale 1979-80  1480-81
Unit mbcr)
M 2 3 5
®;. Streptomycin Sul. Tonne/Base 72° 83 1751
2. Tetracycline {Hcl.) . Tonne 162+ 00 98- 8o
3. Crythromycine ” 5'38 057
4. Ampicilline Trihydrate » 54- 82 72 21
5. Doxycyline » 377 416
6. Piperazine Hydrate ” 90° 00 25 00
7. Sulphamsthoxazole . . ” 64° 04 go- 28
8. 7rimethoprim . - 640 12 64
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S.No.  Drug. Ale 17080 (Aic
Unt December(
9. Vitamin Br) Tonge 58 64 0 72
(a) Hel. Oralgrade']l
(b) Amp. Grade }
() Mononitrate
10. Vitamin Bz . . " 21 10 18- 6g
11.  Panicillin Sod. MMU 19° 75 2 79
12. Penicillin Procaine . MMU 649 2-86
13. Acetazolamide . . Tonnes
14. Analgin . . » 106~ 70 125 45
15. Metronidazole . e e » 1-06 2- 41
16. Paracatmol . . . s 5 00
17. Phenacetin . . " »”
18. Phenobarbitone » - 16 2' 19
19. Sulphadimidine . . . s o' 05
20. Sulphaguanidine . . . s 1 4% 2 50
21. Sulphanilamide s
22. Sulphamethizole . . . s 1" 41
23. Glybenclamide . . . "

24. Acetic Acid

L3

Representation againsgy Malpractices
in National Thermal Power Corpora-
tion, Korba

9795, SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to state:

(a) whether any representation has
been received from Chhattisgarh,
Sangharsh  Samittee,  Balkonagar,
Korba complaining against the autho-
rities of NTPC, Korba;

(b) if so the details;

(c) steps taken to investigate the
charges;

(d) whether he iz aware that Jocal-
ly available unemployed people are
not given job in NTPC; and

(e) if so, the steps being taken to
see that recruitment ig done, from
local people? -1

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY {(SHRI
VIEKERAM MAHAJAN). (a) and (b).
Some  representationg have been
received from the Chhattisgarh
Sangharsh Samiti, Korba in which
some demands have been made and
allegationg regarding irregularities in
the Korba Project of the National
Thermal Power Corporation have glso
been made. 'These allegations con-
cern matters such as recruitment at
the Korba project, appointment of
senior personne] for the project wnd
misuse of publie funds,

(c) Steps have been {aken by this
department and the management of
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NTPC to ascertain the facty and
details with regarg to specific allega-
tionsg,

(d) It is not correct to state that
locally available unemployed persons
are not being given jobs in the Korba
Project of NTPC. In the categories
of posts which are required to be
filledq by persons sponsored by local
employment exchange, the represen-
tation of locaj persons ig more than
85 per cent.

(e) Does not arise,

oo dlo F 3HT WAL FIA
famr agr wu-aqw

9796. = WAWZ QT : F30 FFT FAY
Tg FATH T FI0FLA

(%) FaTSrodTo AT FISFT TATY
gfrga & 14919, 1981 Fr o g4,
FHTA aTT fAaArg, odiodie &
afegimat sfganfeat w1 3an asgd &
qafga uF Aoy faar qr wiT @iz g,
T acHa g W17 FAT T AT @ 9 F]AT
FEATE T TEE

(=) 7o g a1 fass i &
UF AL A 12 HH, 1981 F UF
FAAZT HT AT W2 FL ey T L0 o
A afz gf, & a1 T8 3T T AqAy
faeza &% faar 7ar § #i¢ T 9%
freqarT T fegn v g wi AT E Ao
Hrogrer wa qugt & ufvarv a1 @iy
gfa wfw @1 Wi &< faay s §;
L Ed

() FFTEre q Ao T qeff T
[UY TYIHIH T T @i g7
faeqrioa safFayt ) srafasar & s
Atz afg g, ar adady =atvo Far
& I 7 faegriaa safaqgl & i
T geqr frar & o gaed 1 wa
a® Qs 7Y fear sy aFr ?
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Wt gaAMy ¥ [T Aar (s
faww wgwm) : (¥) IWET gqET
faww & of@igst ga7us, aF< ‘@’
faator #1714 71, 1981 &7 & AyT-9F
fag g 4 1 & wiw-aa, AfaAi & fafaw
AT 7Y A A o ¥ | AT W
7 T w4 v@l 7€ gi——uF e 74-
=140 & afean &1 wiigas goveorn far
ST Ha FRAG F AfETEH IR
FH UF JET FI qra < AEt (Aaw 7
QT WAL, A FAA FY weeafoe
T 533 FT IR, Wiga saf@ar
#1 fafwear san, fag tqm o FATd
FY YT §E IT EGTH U UF WEE HAIR
FATAT agl AgFATIF @ SHFAT
# f2¥ smr | gak Argg W T AT
AT §—qaF & afarc &1 aqr
siga safwat w1 gmwsn frar s,
goist fagreft asaY 1 fag s 3%y
F QAR FLAT, TG 4TET frorm g
FMT T JTHTY SFIY gTO FA-
frerifea & o @@ #1948 # fawrfia
AV I FIATAT aqT FTE H1 FJ-3F 4T
A, 3R F FAAMT #1 5fa daq
am = glagry F47 | {7, 4T qAgL
F1 AT UET fmm F qEm X &
UF TA-SFRXIC A FAF QT AT 9T,
wa: I A ddfga fadwar @ gd
F1 97T & | agrf, Tz qré fAm |
T Sy fwg § arfe ¥ gra
#SEL T GAATT FTAA § AragAl &
TR f0a1 St | gaF agr wiga W°-
i@t @t sdFT qfasw wigtagn &
SrAGHT F HAQIT AHATASN I F oy
AR FEY fanw SFrY T AT TTA
W@reg!,

(F) mavaditfs N ‘@’
famir & S35 ¥ v wE=A M0
Mt & T fRAT TS CILAEL
Wﬁﬂﬁﬂﬂﬂﬁm%ﬁw 3¥arT
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% TF IT-3HIMR %qaa wmf‘n T um
ﬂ"r-r FAA T 12 AR, 1981 B
"W & v A ar | waria giwa F
acni g1 qiwa fwar war 4t a9r
QUFATHTE &1 (i< ¢ fagr aar
qr | TFA TA-BTTIR EIRT TR ANy A1
Wi Tid {qemifaa =44F fomn 91 @I R
qEAR A I E AL AT faorg
g wfhwr wifsaw & swwada
FAT GOM | GATHS T AW SFATR
T A A E T ..

() W, gt | aTEIEE qE frr
¥ Hur“a” Fogi 51 a8 & fag fazar-
fon safeadt 1 wdmar & ST € )
agrfa, 4fF TarEe 9@ fam 7 qfa
T 30 a9 g AFFAL I 41, wQ:
ag @ax vdl 2 v gi Preqrfaa safsaat
& qfear<y wraenr 4t siro fsmd afeard
& AEAT &1 VSAITITHASY FLAAT ST
%1 &1 ¢« fx e3ira 1 g9 wfagda
#1 f oy ¥ qeT safen 1 Sfue qHT-
ast @ fearamr4r

Drug Companies under FERA

9797, SHRI KUSUMA KRISHNA

MURTHY: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many applications have
been received from foreign drug
companies under F.ER.A, so far;

(b) in how many cases such appli-
cationg have been finally disposed of,
details regarding date of receipt of

Written Answers 182

guch applications, date of action taken,
actual reduction in foreign equity
brought about, if any, and from which
date;

(¢) whether there has been any
loss of foreign exchange in the country
due to delay in implementation of

FERA, if so, details of the same; and
(d) whether provisions of a statutory

Act can be deferred through a letter

issued by hig Ministry, if so, how?

THE MINISTER OF STATE IN THE
MINISTRY OF PETRCOLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (d).
31 drug companies applied to the Re-
serve Bank of India under Section 29
(2) (a) of Foreign Exchange Regulation
Act in 1974, The Drug Policy was
announced vide Statement laid on the
Table of the Lok Sabha on 29-3-1978.
As announced in the 1978 Drug Policy,
a High Level Committee was set up {o
identify “bulk drugs not involving high
technology” manufactured by wvarious
drug companies. The question of
deciding on the reduction in foreign
equity of these companieg depended on
the report of this Committee. The re-
port of this Committee has since been
received and the level of permissible
foreign equity in these companies has
to be decided in accordance with FERA
guidelines ang the Drug Policy. In
view of the above, the question of any
delay in implementation of FERA does
not arise. In fact the pending applica-
tions are being processed with the help
of the latest data collected by Reserve
Bank of India.

The applications of the following
companies who are engaged in the
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manufacture of forrmulations, have already been decided and direclives issu-
ed them to bring down their foreign equity to 40 per cent:—

Nams of the Company

Date of Indianisalion

1, M/s. Anglo French Drug Co. (Eastern) Ltd., Bombay

31.8.79

2. M/s. Abbott Labs. (1) Pvt. Ltd., Bombay

3. Mjs, Carter Wallace & Co. Ltd., Goa

17.7.78

4. Mjs. C.E. Fulford (1) Pvt. Ltd., Bombay
5. Mjs. Indian Schering Ltd., Bombay

6. M]/s, Nicholas of India Ltd., Bombay

7.2.80

7. M/s. Smith, Kline & French (I) Ltd., Bombay.

The companies at Sl Nos. 1, 3, 5 and
-6 have already Indianised themselves
with effect from the dates indicated
against each. The schemes of the
companies at Sl. Nos. 2 and 4 have
been appreved and are under imple-
mentation. The scheme of company at

1. Mjs. Suhrid Geigy

No. 7 has been recently received and is
under examination by Reserve Bank of
India.

The position in respect of 4 more
companies is as follows:—

This company has on its own completely disinvested foreign

Ltd. equity w.e.f. 13.9.1978.

2. M/s. Richardson Directive issued to company for reduction of equity to 407,
Hindustan Ltd, Representation by the company is under serutiny.

3. MJs. Geoffrey Directive issued for reduction to 409 . Pricing o dis-invested
Manners Lid. shares is under consideration.

4. M|s Wniffene More than 40%,. ofannual turnover of (h's conpany s
(Indiv) Led. acco ‘nted Hir by exports.  The eligibility by,

the company to being determined.

In the case of remaining 20 com-
panies listed in the attached Statement,
it is proposed to process the applica-
tions after receipt of RBI's comments
- on individual cases.

Statement

1. M/s. Burroughs
Company.

2, M/s.. May & Baker (I) Limited.

3. M/s. Roche Products.

4. M/s. Parke Davis (India) Limited,

Wellcome &

5. M/s. Glaxo Laboratories Ltd.

6. M/s. Johnson & Johnson Ltd.

7. M/s. Ffizer Limited.

8. M/s. Ciba Geigy of.India Limited.
9. M/s. E. Merck (I) Pvt. Ltd.

1y. M/s. Merck Sharp & Dhohme.
11. M/s. Sandoz (India) Limited.
12. M/s. Boots Co. (India) Limited.

13. M/s. Hoechst
Ltd.

14. M/s. Warner Hindustan Limited.
15. M/s. Organon India Limited.

Pharmaceuticals
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16. M/s. Uni Sankyo Limited.

17. M/s. Wyeth Laboratories Limit-
ed.

18. M/s. Bayer (India) Limited.
19. M/s. Cynamid India Limited.

20. M/s. Alkali & Chemical Corpn. of
India Ltd,

Appointment of Asstt, Station Director
and Station Directorg

9798. SHRI KRISHNA CHANDRA
PANDEY: Wil] the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether it ig g fact that Gov-
ernment have decided to declare
Engineers as Head of Office in All
India Radio;

(b) if so, then why Asst Station
Director and Station Directorg are
being appointeq in All India Radio;

(c) what are the reasons for mnot
stopping the promotions in the cadre
of Station Directors; and

(d) whether Government are think-
ing to appoint 3 and 4 Producers
(experts) at every station to look
after programme, production and
administration?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Government
have decided that Engineers could
also be appointed as head of office of
AIR Stations,

(b) and (c). Engineers would be
appointed as head of the office at a
particular station with powerg relating
to house-keeping, book-keeping be-
gideg engineering matters. However,
in matters of programmes, it will be
the Station Director or the Asstt.
Station Director who would continue
to be in charge ang responsible for
the programmes. Hence, the question
of mot permitting or appointing Station
Directors or Asstt. Station Directors
does not arise.

(d) Producers (staft artists on con-
tract) are posted at various AIR.
stations for the purpose of planning
and production of programmes, There
is no proposal to make them look after
administration also.

Alleged Extortien  of Money near
Weighbridge at Tentulmari Colliery
at Sijua, Dhanbad

9799. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state: .

(a) whether there is a weighbridge
fun by the BCCL at Tentulmari Col-
liery at Sijua, Dhanbad (Bihar) to
measure coal despatched by road
transport;

(b) whether he is aware that there
is a group of musclemen operating
around that weighbridge extorting
money from each truck coming for
weight with the knowledge of every-
body as “Rangdari tax™;

(¢) whether the local management
of the BCCL at the Sijua Area is in
hand and glove with those musclemén
taking a share in that illegal ‘tax’; and

(dy whether the matter would be
probed and if so, when and if not,
the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Necessary information is being collect-
ed and will be laid on the Table of
the House.

Fake Contractorg in Coal India Ltd.

9800, SHRI R. L. P. VERMA: Will

the Ministey of ENERGY be pleased
to state:

(a) the number of Managers,
Agents, General Managers, Personnel
Mandgers in collieries of C.LL,;

(b) out of the above officers, how
many persons have engaged in the
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fake names of their sons, brothers and
relatives, as contractors of taxies
trucks in C.LL;

(¢) whether corruption prevails in
C.I.L., due to the take contractors and
engagements;

(d) whether heavy losses are in-
curred by C.IL. due to the loot by
relatives of these officers in C.LL.; and

(e) if so, what steps Government
propose to take to stop the loot in
C.1L.?

. THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
Information is being collecteg and will
be laid on the Table of the House.

feew qnnn grr fafwa @ew

9801. &t W feam qmEam:
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Tllegal Production by Drug Comlmn;

9803, SHRI KRISHNA CHANDRA
PANDEY: Wil] the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many instances of certain
products being manufactured under
authorisation of doubtful validity by
MIs. Pfizer, Glaxo, Warner Hindustan
and May and Baker have come to the
notice of Government;

(b) whether the release of canaliseg
raw materials have not been stopped
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for these companies pending final

decision; and

(c) what were the basis for taking
action against Smith, Kline and
French, Indian Schering, Hoechst etc.,
ang the reasons for not taking action
against the above compaines?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (=) In the case of
Mi|s Pfizer over 40 and in the case of
M|s, Warner Hindustan Limited over
25 drug ‘formulations have been
claimed to be under authorisation’s
whose validities require scrutiny, In
the cases of Mls. Glaxo and Mijs, May
& Baker no such identification has so
far been made because the data sub-
mitteq by them is under scrutiny.

(by The question of stopping the
release of canalised raw materials in
such cases would arise only after final
decisions are taken and if the claims
made by the parties are set aside,

(¢) No action against M}s, Smith.
Kline & French or M|s. Hoechst for
any unauthorised manufacture of
drugs has been taken so far, In the
case of Mis. Indian Schering (now
known as Nicholas Laboratories of
India Limited) a complaint hag been
filed against them because they were
found to be carrying on their manu-
facturing activities without wvalid
authorisation issued under the pro-
visions of I(D&R) Act.

Manumcture ¢of Fertilisergy from
Petroleam Products

9804, SHRI G, Y, KRISHNAN: Will
the Ministey of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that the
fertilisers which are manufactured
from the petroleum products imported
from abroad and the same petroleum
products which are produced in India
are not Being tully utilised;
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(b) whether Government exercise
any check in this regard; and

(¢) if so, the extent of the petro-
leum products utilised by the public
sector and the private gector fertiliser
units, separately?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) Fertilizers
are being manufactured by using the
following petroleum products as feed-
stock namely, gas, naphtha, furnace
oil and low sulphur heavy stock. Out
of these products, only naphtha and
furnace oil are imported to make
gooq the shortfall in their availability
from out of the production in the
country's own refiferies.

(by With the exception of some
small quantities of high aromatic
naphtha which are surplug to the
country’s requirements and therefore
exported, full utilisation of both
naphtha and furnace oil produced in
the country is made within the coun-
try. Such naphtha exports are duly
approved by Government.

(c) Approximately 31 per cent and
48 per cent of the tota] naphtha con-
sumption in the country during 1979-
80 were utilised by public and private
sector fertilizer units respectively.
Similarly, approximately 10 per cent
and 8 per cent of the total furnace
0il/LSHS consumption in the country
during 1979-80 were utilized by public
and private sector fertilizer units
respectively,

Setting up of Captive Power Plants
In Coal Company Aress

9805. SHRI G. Y. KRISHNAN: Will
the Minister of ENERGY be pleased

to state:

(a) whether Central Govetrnient
have approved the proposal of setting
up of captive power plants in coal
company areas;

(b) if 50, the details regarding the
names of the companies and areas

where the power plants are proposed
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to be set up alongwith the names of
firms which have been asked to assist
the plants; and

(c) the time by which these plants
are likely to start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Proposals are under consideration for
setting up of coal based captive power
stations in Bharat Coking Coal Ltd,
Eastern Coalfields Ltd., and Central
Coalfields Ltd., These plants will be
insialled at Chinakuri (ECL), Katha~
ra/ Sawana (CCL) and Monidih
(BCCL),

(c) Coal India has inviteg global
tenders for turnkey construction of
these plants, Last date of receipt of
bid is 30th June, 1981,
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New Petrol Pumpg in Orissa

9807. SHRI GIRIDHAR GOMANGO:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

_ pleased to stafe:

(a) the criteriy and olic
by his Ministry  peniopted
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petrol pumps in rural, urban and
tribal districts of Orissa;

(b) the new petrol pumps to be
opened in Koraput district of Orissa
and places selected for the same;

(¢) whether any quota has been
fixed for Scheduled Tribe and un-
employed youths to provide licence by
the Regional Authority of his Ministry
particularly in {ribal areas;

(d) if not, the reasons therefore; and

(e) whether his Ministry proposed
to evolve the policy to provide licences
and give incentives to the tribal
youtke® to involve them in the develop-
mental act'vities of his Ministry?

THE MINISTER QF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Opening of
a retail oullet (petrol/diesel pump) at
a particular location depends upon its
demand potential and economic via-
hility of operation. If the feasihility
studv carried out for this purpose by
the o'l industry justifies a retail out-
let/low cost outlet at a particular
location, the game is included in the
industry raster for opening of retail
outlet ‘low cost outlet there as per

policy laid down.
Y

(h) Two retail outlet dealerships are
reported to have heen adverlised by
Indian Oil Corporation in the Korapub
d'strict of Orissa. one each at Mal-
kangiri and Umarkothi.

(¢ to (e). 25 per cent of all dealer-
ships of public sector oil companies
are reserved for persons helonging to
Scheduled Castes/Scheduled Tribes
and 20 per cent for Unemployed en-
gineers graduates helogning to low
income group familv. Oil companies
have been instructed to reserve the
Jocations for Scheduled Castes and
Scheduled Tribes on the basis nf
Censug report or Assembly constitu-
encies in each State/Union Territory
as far as possible to ensure adsquate
representation bhoth for Scheduled
Castes and Scheduled Tribes,
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Manufacture of Tederal M/s,
Warner Hindustan

0808. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be peased to state:

(a) whether it is a fact that M/s.
Warner Hindustan are manufacturing.
Tederal ‘C' tablets without any indus-
trial licence;

(by if so, reasons why release of
prednisolone was recommended in
their favour under what provisions
was it so done and at what level the
decision was taken to releases predni-
solone; and

(c) details of instruction issued by
his Ministry to CPC in regard fto
release of prednisolone?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) & (b)
Details regarding the manufacture of
Tederal C tablets by M/s. Warner
Hindustan and the recommendation
for the release of Prednisolone in
their favour, have been explained in
the reply to Lok Sabha Unstarred Qn.
No. 8802 answered on 2nd May, 1978
and Lok Sabha Unstarred Question
No. 253 answered on 21-11-1978. The
decision to ask the State Chemicals &
Pharmaceuticals Corpn. of India Ltd;
to release 1.5 kgs. of Prednisolone dur-
ing 1977-78 in favour of M/s. Warner
Hindustan Ltd.; was taken at appro-
priate level in the Ministry,

In April 1977, M/s. Wyeth Labs.
who are the only manufacturer of
Prednisolone in the country, were in-
formed that they might make supplies
of this drug to the same formulators
during 1077/1077-78 as were supplied
by them during 1976/1876-77. For
such supplies, no authorisation from
the CPC would be necesary bhut M/s.
Wyeth Labs. would furnish a state«
ment showing their production and
the supplies made to each formulator

both to the CPC and the Ministry
every month. It is in this context
that CPC were advised to make addi-
tional supplies of Prednisolone to units
serviced by the CPC during 1977/
1977-78 keeping in view the growth
incorporated in the distribution policy

‘for release of canalised bulk drugs.

CPC were also authorised to make
supplies to any other units who want-
ed to take up the manufacture of
products based on Prednisolone with-
in the framework of distribution
policy. Subsequently the manufactur-
ing plant of M/s. Wyeth Labs. was
shut down for about 4% months on
account of some contamination pro-
hlem resulting in loss of production.
Instructions were, therefore, issued to
the CPC that units serviced by M/s.
Wyeth Labrs., in 1976/1976-77, may be
allowed releases to the extent of 40
per cent of the quantities released to
them by M/s. Wyeth Labs. during
1976/1976-77. M/s. Wyeth Labs were
also t obe allowed similar release from
the CPC. As regards new units, CPC
were advised to rzlease 5 onantity of
5 kgs. of Prednisolone or the quantity
recommended by the State Drug Con-
irollers whichever was less.

{c) Prednisolone was decanalised in
1978-79. Hence no instruction have
been issued by the Ministry as regards
their releaseg after decanalisation.
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Strike in Mangalore Chemicals and
»- Fertilizers Ltd.

9810. SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM, CHEMICALS & FERTILIZERS
be pleased to stale:

(a) whether workers of Mangalore
Chemicals and Fertilizers Limited re-
cently went on strike;

(b) if so, whal were their demands;

(c) whether the demands have been
met; and

(d) the total productlion loss due to
the strike?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes, Sir.
According to the Company, some of
the operational personnel and contract
Joaders of the Mangalore Chemicals
& Fertilizers Limited went on strike
on 28th Feb. 1081 and the workmen
resumed work on 27th March, 1981.

(b) The main demands of the
workers were absorption of contract
labour, revocation of disciplinary pro-
ceedings and increase in  variable
dearness allowance, apart from revi-
slun 1N wage scales.
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(c) The Company has informed that
a committee has been constituted to
go into the merits of the absorption
of the contract labour. Meanwhile
the other demands of workers relating
to the variable dearness allowance and
other allowances have been settled.

(d) The plant was kept operating at
low capacity till the silo became full
and thereafter the plant had to be
closed down on 9-3-1981. During the
above period, due to low production,
according to the company's estimate,
it incurred a production lossof Rs. 71
lakhs in terms of value of fertilizers.
Besides. there was a production loss
of 20,600 tonnes of urea valued at
Rs. 399.31 lakhs from 9-3-1981 to
27-3-1981 and 9.272 tonnes of urea
valued at Rs. 174.74 lakhs during the
start up period from 28th March, 1981
to 5th April, 1981.

Dilution og foreign equity by M/s.
Pfizer

9811. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of PET-
ROLEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state.

(a) whether the condition of dilution
of foreign equily imposed on M/s.
Pfizer was to be first implemented
before question of grant of any fur-
ther licence or letter of intent was to
he ronsidered for this companyv:

(hy if so. when the foreign equity
wag diluted by M/s. Pfizer to 60 per
cent as per condition imposed in 1968
and details of the present equity of
this company; and

() how many letters of intent or
industrial licences have been granted
to M/s. Pfizer during last 3 years;
names of the products covered under
these latters/licences and main condi-
tiong imposed including cond'tion for
dilution of foreign equity: if not; the’
Jreasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI DALBIR SINGH): (a) and (b)
The Industrial - Licence No. 169(78)
dated - 24-4-1976, granied to M/8.
Pfizer Limited for the manufacture of
«Foot and Mouth Diease Vaccine”
contained a condition regarding dilu-
tion of foreign equity. This has since
been cancelled on the licence being
surrendered by the company.

One of the conditions imposed by
the Controller of Capital Issues while
granting consent in 26-10-1965 to the
issue of capital by the Company was
that the Indian share holding in *he
company should be raised to 48 per
cent (foreign share holding should,
as a result go down to G0 per cent not
later than June, 1970 by issue of fresh
capital to the Indian public and not
through sale or transfer of non-resi-
dent share holding. As the company
was not in need of any fresh funds for
any expansfon since it had surplus
funds with it, this condition of dilu-
tion of forelgn equity for fresh issue
could not be implemented by the com-
pany and, therefore, the company was
given extension of time for this dilu-
tion. the last extension being upto
30-9-1979. The company submitted ils
application to the Reserve Bank of
India in September, 1979 for the sale
of 527,900 equity shares held by M/s.
Pfizer Corporation, USA, to the public
financial institotions and the existing
share holders including employees.
After detailed consideration, the Gaov-
ernment gave approval to the Reserve
Bank of India for the sale of these
equity shares in November, 1980. With
the sale of these shares the foreign
gshare-holding of the company will be
reduced from the existing level of
75.25 per cent tp 70.05 .per cent.

(c) M/s. Pfirer have been granted
two Letters of Intent for the manufac-
ture of certain ‘items. The details
may be seen in the statement lald on
the Table of the House. [Placed in
library. See No. LT-2531/81.1

Production within Pharmatic Techno-
logy by LD.PL,

8812, SHR} KRISHNA CHANDRA
PANDEY. Wil] the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what are the products in the
production range of Indian Drugs and
Pharmaceuticals Limiteq which are
covered within the scope of Pharma-
fin technology;

(b) nameg of jtems for which pro-
duction has been established sy far
out of those covered within the scope
of thig technology and the extent of

production during the last three years,
year-wise;

(c) whether with the help of this
technology, improvement of any
strain etc. hag been effected ang if so,
the production before and after the
use of the strain for a period of three
years; and ;

(d) in respect of how many pro
ducts covered within the scope of this
technology agreement production is
vet to be established and time suck
establishment of production ig likely
to take? '

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
products covered within the scope of
Farmafin technology, as envisaged in
the agreementg signed, are as under: -

(1} Potassium Penicillin

(ii) Tetracycline Hydrochloride
(iii) Erythromycin Estolate

(iv) Semi-Synthetic, Penicillins

i.e, Ampicillin, Amoxicillin &
Dicloxacillin; ang

() Doxyéycline Hyclate.

{b} and (c). Production based on
Farmafin technology has been esta-
blished in respect of Potassium Peni-
cillin, Tetracycline Hydrochloride,
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Erythromyein Estolate ang Doxycey-

MAY 5. -1881

Written Answers 204

fermentors has been possible as the:

cline Hyclate. Improvement of pro- figureg of production of the items:
duction with use of lesser number of given below show;
Name 1978-79 1979-80  1980-81
1. Penicillin
(i) No. of fermentors - 10 5 5
. tity (MMU ) 408 69' ]
(@) Quantity { ) 49 (New Technology) 5
2. Telracycline
(i) No. of fermentors 14 10 8
(ii) Quantity (Tonnes) . 67-8 72'8 91-2
3. Erpthromycin
(i) No. of fcrmenton. 3 3
. ity (T \ . . o' 12 35
) Quantity (Tormes (Production  restricted due
to market constraint)
4. Doxycycline

Hyclate (Tonnes)

I 15 2° 23

—

The full impact of the new technology will be known after the technology is stablished

during 1981-82.

(d) The ‘production is vet to Le established in cate of semisynthetic penicilling ke trials?
are in progre:ss and will be ccmpleted by first quarter of 1g81-82.

Diversion of Coal Quota

9813. SHRI JAGPAL SINGH: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that some-
times quota of coal allotted to the
industry was diverted to the coal
merchants;

(b) if s0, the quantity of coal which
wag originally allotted to the industry
but later on diverted to the coal mer-
chants since January, 1980 till date;
and

, (¢) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There is
no information that coal allotted for
industry has been diverted to the coal
merchants.

(b) and (c). Doeg not arise.

Allotment of petrol service station
between Delhi and Faridabad

9814. SHRI JAGPAL SINGH: Will
the Minister of PETROLEUM. CHE-
MICALS AND FERTILIZERS be plea-
sed tg state:

(a) whether it is a fact that there
is only one petrol service statjon bet-
ween Delhi and Faridabad (from
Okhla Chawk):

(b) if so, whether there is any
proposal with Government for the
allotment of another petrol service
station on this route;

(c) if so, the decision taken by
Government in this respect; and

(d) if answer to (b) is in the nega-
tive, whether Government would
consider the question of allotting an-
other petrol pump for the convenience
of the travellers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(k) to (d). Do not grise.
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Complaints of embezzlement in
Singhal land and finance (P)
Limited

9815, SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have re-
ceived -any complaints against the
Managing Director of Singhal Land
and Finance (P) Limited for embezzle-
ment and misappropriation of com-
pany’s fund; and

(b) jf so. the action taken thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Yes, Sir. A complaint has been re-
ceiveg alleging that the Managing
Director of the company has collected
large amounts of money by represent.
ing to the veople that the company
has purchased 700 bighas of land for
establishing a colony when the com-
pany had no land and has misappro-
priated the amounts so collected.

(b) The Registrar of Companies,
Delhi js enquiring into the matter.
Action as may be warranted will be
taken after completion of the enqui-
Ties.
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Lift in Cuttack Radio Station
Building

9817, SHRI A. C. DAS: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether jt js a fact that a lift
has not been provided in the All
India Radio Buliding at Cuttack and
the quarters for the staff of the All
India Radio Cuttack have not been
constructed;

(b) if so. the reasons therefor and
whether Government are thinking to
fulfll the above needs soon; and

(c) if so, by what time?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to( c). As
per National Building Code Part III
Para 13, lift 1s required for buildings
of more than 15 meters height. AIR
Studio-cum-office building at Cuttack
is less than 15 meters height. No lift
need, therefore. be provided.

16 staff quarters of Type-A (8
Nos), Type-B(4 Nos.) and Type-C(4
Nos.) have already been constructed.
Plinth area norme for Type “D” and
“E” have recently - been finalised.
Construction of 2 Nos. of each type
will now be taken up after complet-
ing other formalities.

Applicability og provident fund and
Family Pension Scheme to work-
charged and daily waged staff in
Dandakaranya

9818. SHRI A C. DAS: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) the date from which the Pro-
vident Fund Scheme and Family Pen-
sion Scheme have been made appli-
cable to the Workcharged Staff and
daily paid employees of the Danda-
karanya Project and how many such
employees have been covered by the
Provident Fund Scheme and how
many families of such staff have got
pension during the period from the
commencement of the Project till
date; .

(b) whether the same norm on

which 50 per cent permanency has.

been granted to regular employees in-
spite of Dandakarany, being a purely
temporary organjsation is also to be
made applicable for declaring 50 per
cent of work charged staff of the
Dandakaranya Project ag permanent
a8 has been done in CPW.D, and
C.W.C, inspite of their work-charged
staff being employed on purely tem-
porary nature of works; and

() if so, by what date Government
propose making the work-charged
staff of the D.D.A. permanent?

-
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THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI BHAGWAT JHA
AZAD): (a) Work-charged employees
of the Dandakaranya Project have
been admitted to the Workmen’s Con-
tributory Provident Fund, Those who
have not opted for admission
to the Fund are entitled
to terminal/death gratuity. Orders
to this effect were made appli-
cable from 11th July, 1960. Family
Pension Scheme is also applicable to
those work-charged employees who
have opled out of Workmenn;
Contributory Provident IFund. 118
work-charged employeeg have
opted for Workmen’s  Contri-
butory Provident Fund. Re-
maining employees are entitled fo ter-
minal/death gratuity and Family Pen-
sion Scheme. Daily paid employees
are not entitled to these benefits.

{(b) The norms applicable to regular
employees do not apply to work-char-
ged staff of this Project,

(c) Does not arise.

Increase in Power Generation

9819. SHRI K. P. SINGH DEO: will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that power
generation in the country since Octo-
ber, 1980 has recorded 13 per cent in-
crease;

(b) if so, plants which are mak-
ing progress and those where the pro-

gress during this period is mhsfactary,
and

(¢) the increase in power generation
expected to be gained by the end of
this year?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI

. VIKRAM MAHAJAN): (a). Yes, Sir.

(b) and (¢). The performsnce of
bydro electric projects depends on the
design potentia]l and the avallability of
water. As such the percentage utili-
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sation/generation is not meaningful in
judging the performance of hydro sta-
tions. The capacity utilisation of ther-
mal power stations in the country has
recorded a substantial increase from
42.2 per cent in June, 1980 to 48.6 per
cent in December, 1980 and further up
to 52 per cent in March 1981.

‘Soviet help for sugmenting production
of coal and supply of machigery

9820. SHRI K. P. SINGH DEOQ:
SHRI K. PRADHANI:

Will the Minister of ENERGY be
pleased to state:

(a) whether a Soviet Coal Team
visited India on April 13, 1881;

(b) whether the team discussed mat-
ters with him and identified new areas
of co-operation between the two coun-
iries;

(c) if so, the coal areas in India
which will get Soviet Technical exper-
tise for their development: and

(d) whether the Soviet Union have
assured supply of sophisticated machi-
nery as also to augment production of
coa]l in the country; and if so, the de-
tails of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Yes, Sir.

(c) Yes. The new areas in which
Soviet assistance is expected are as
follows:

(i) Preparation of coalfleldwise
master plans.

(ii) Design and construction of a

large capscity open cast mine at
Damuda in BCCL.

(idi) Imtroduction of modern min-
jng techmology for coal production
from thick and inclined seams by
longwall caving method.

210,

(iv) study the feasibility of hy-
draulic mining technique.

(v) Preventing and combating fires.
in Jharia coalfields and extraction.
of coa]l locked underneath. ’

(vi) Implementation of works for
modemisation of Kathara and Pa-
therdih coal preparation Plants.

(vii) Hydraulic and pneumatic
transportation of coal

(vili) technology of beneficiation
of high ash coal,

(d) Supply of Soviet equipment to
implement the schemes inflicated will
be worked out depending on their ne-
cessity and indigenous availability.

' Assistance by British for off shore
- Exploration

9821. SHR] K. P. SINGH DEO:
Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the British Prime
Minister had offered British help for
off shore exploration of oil as Britain

has the regquisite expertise of explor-
ing the North Sea;

(b) if so, the details thereof; and
{¢) Governmeni's reaction thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The Bri-
tish Prime Minister, in the course of
her gpeech to the Memberg of the
Indian Parliament had made a pass-
ing reference to the effect that in the
longer term she could foresee co-
operation in oil exploration.

{b) and (c). It iz too premafure
to say anything in the matter,
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News item captioned “Bleak Power
, outlook in Bhakra-fed States”

9822. SHRI S. M. KRISHNA: Will
the Minister of ENERGY be pleased
to state:

(a) whether his attention has been
drawn to the news item captioned
“Bleak power outlook in Bhakra-fed
States” appearing in the .  ‘Sunday
Standard’ dated the 12th April, 1981;

(b) if so, his reaction thereto; and

(c) the steps proposed to be taken

to meet the situation?
«

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢).
The outloock is not bleak. However,
consequent on the closure of the
Bhakra Main Line Canal for repairs
and maintenance that could not be
postponed, there has been a reduction
in the water releases. But consider-
ing the requirements of power sup-
ply in the partner States the matter
has been reviewed, and the Bhakra
Beas Management Board advised to
regulate the system judiciously to
cope with the situation.

Development plang for coal com-

panies

9823. DR. XRUPASINDHU BHOI:
Will the Minister of ENERGY be
pleased to state:

(a) whether the coal companies got
only 15 per cent of their total im-
proved mechanisation equipment
throwing their development plans in
jeopardy;

(b) if so, the reasons for the same;
and

(¢) the action proposed to be
taken to meet 100 per cent require-~
ment of mechanisation éguipment of
_coal mines?

MAY 5. 1081
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

21

(b) Does not arise,

(¢) Coal companies are procuring
all required equipment mostly from
indigenous sources and-some by im-
port as peg the sanctioned projects,
after following the prescribed pro--
cedure. :

Delay in the development of Obra
Expansion Plan ang Chandrapura
Thermal Stiations

9824. DR. KRUPASINDHU BHOI:
Will the Minister of ENERGY be
pleased to state:

(a) whether a few super thermal
stations and other major State pro-
jects like Obra Expansion plan and
Chandrapura Thermal Stations are
on the verge of collapse because of
the delay in the development of
connected coal mines; and

(b) if so, the action proposed to be
taken to avoid the delay of one year
in the power generation programme,
because of DGT&D refusing to allow
the coal companies to import the re-
quired equipment for this purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) D.G.T.D. has so far allowed
import of equipment as and when
required after due examination of
indigenous capacities.

, Proposal to give Gas agencies to
wardg of freedom fighters

9825. DR, KRUPASINDHU BHOI:
Will the Minister of PETROLEM,
CHEMICALS AND FERTILIZERS
be pleased to gstate:

(a) whether there is any proposal

 under the consideration of Govern-
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ment for giving priority to the wards
of freedom fighters in the matter of
giving Indane gas agencies; and

(b) if so, the details of the pro-.
posal and the date by which it will
be implemented?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.
However, 10 per cent of all LPG
distributorships etc. to be put up by
the oil companies are reserved for
outstanding social workers and/or
freedom fighters.

(b) Does not arise.

Gasification of Coal

9826. SHRI HARIHAR SOREN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is- a fact that the
research work has been conducted on
behaly of ONGC for the gasification
of Coal;

(b) if so, the progress made so far
in exploring the possibility of gasi-
fication of Coal; and

(c) the details about any other
method suggested by the reserach
wing of the ONGC for the gasification
work?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The 0Qil and Natural Gas Commis-
sion’s Institute of Reservoir Studies
hag undertaken preliminary work on
in-sity gasification of coal deposits
discovered at great depths in Kalol
region of Gujarat, An expert team
consisting of a representative each o!f
the ONGC, Government of Gujarat,
Central Fuel Research Institute and
Central Mining Research Station has
been constituted to explore the possi-
bilities of underground coal gasifica-
tion. The team, after visiting certain

foreign countries which have such
schemes in operation, will submit a
report to Government indicating how
underground coal gasification work
should be carrieq out in India.

(¢) No other method has been
suggested by the above mentioned’
Institute for underground coal gasifi-
cation.

Decline in production from under-
ground mines

9827, SHRI CHITTA BASU:. Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that the-
production from underground mines
has progressively declined in the.
last six years;

(b) if so, the reasong therefor;

(c) whether good quality coal,
particularly metallurgical coal, are
not peing lifteq in adequate quantity; .
and

(d) if so, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VIKRAM MAHAJAN): (a)
Although production from under-
ground mines in Coal India Limited
declined from 1976-77 to 1979-80,
the trend was reversed in 1980-81
when the production from under-
ground mines increased by 2 nnlhon
tonnes over that of 1979-80,

(b) Underground coal production -
was affected due to the ghortage in
power, explosives, law and order
problems, difficulties in land acquisi-
tion for construction of new under-
ground mines to replace the exhaust-
ed mines and difficult mining condi-
tions in the deep and gassy mines -
specially in the Bengal-Bihar region, .

(¢) No, Sir.

(d) Does not arise.
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., Items Deleted from list o high
Technology

9828. SHRI HARIKESH BAHA.
"DUR: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the names of items which have
beep deleted from the list of high
technology items, names of therr
manufacturers and their production
during the last three years; and

{b) when and on what basis the
recommendations of the Committee
-on high technology are reviewed?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
"CHEMICALS AND FERTILIZERS
(SHR1 DALBIR SINGH): (a) No
item has been deleted from the list of
'93 bulk drugs, identified as involving
'high technology.

(b) The need and scope for review
of the findings of Committee on High
Technology are considered in the
light of representations received
.from individual companies concerned.

Yssue of Letiters of Intent to Foreign
Drug Companies

9829. SHRI HARIKESH BAHA-
DUR: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) how many letters of intent
“have been granted to M/s. Glaxo,
Pifzer, Burroughs Wellcome and
Wyeth from 1973 onwards, the dates
.of grant of such letters of intents,
_their validity period and how many

»f themn have lapsed;

(b) what are the items of manufac-
iture covered in such letter of intent

MAY 5. 1981
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‘and whether such itemg can not be
produced by Indian companies; and

(¢c) how many among the items
covered under the aforesaid letters
of intents are produced by Indian
companies, their names and prodac-
tion during the last three years ?

THE MINISTER OF STATE IN
'I[HE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) M/s.
Glaxo Burroughs Wellcome and
Pfizer have been granted five Let-
ters of Intent from 1973 onwards. A
statement giving details of such Let-
ters of Intent is attached. None of
them has been lapsed,

(b) The names of the items have
been given in the statement referred
to against (a) above. Some of these
itemg can be manufactured by In-
dian companies.

(¢) Two items namely Salbutamol
and Betamethasone are reported to
have been manufactured by Indian
companies. The companies manu-
facturing Salbutamol are M/s. CIPLA
and Fairdeal and their production
figures for the last 3 years are as
under:—

Year Production
1978-79 100.00 Kg.
1979-80 157.00 Kg.
1980-81, (April 1980

to Jan, 1881) 321.21 Kg.

Production of Betamethasone has
been reported by only one Indian
company viz, M/s. Avikon Pharma,
a small scale unit which hag com-
menced production’ from January
1981. They have produced 2 Kg.' of
Betamethasone:  during February,
1881,
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Statemen t '
8.No. Name of the Item Letter of The date upto which valid
Company Intent No.
& date
1 2 3 4 5
1. M/s. Glaxo Lahs Meclozine Hel. 887 (75) The Letter of Intent was converted '

into Industrial Licence No.
74(77) dated 24-2-77.

dt. 20-12-85

2 Do. Salbutamol 774(74) The Letter of Intent was valid
dt. 23-8-74 upto 22-8-1875 after which the
validity has not been formally
extended. The question  of
conversion of the Letter of
Intent into Industrial Licence
is under consideration.
ge M/s. Pizer Lid. 1) Morantal Tartrate 383(80) 20-9-1941,
ii) Pyrantel Pamoate dt. 21-8-80
ili) Formulations of the
two drugs specified
above.
4. M/x. Glaxo Labora- Belamethasone 268(80) 17-12-81
tories (1} Ltd. dt. 18-12-Bo
5. M/s. Burroughs Triprolidine Hel. 1(13)/72 The Letter of Intent was valid
Wellcome & Co. dit. 24-1-53 upto 31-8-1975 after which date
(I) Ltd. its validity has not been form-
ally extended further, The
question of conversion of the
Letter of Intent  into Industrial
Licence is under consideration.
Expenditure Incurred on Energy
Damage caused by Floods to Power Research
Houses, Orissa
9831. SHRI CHINTAMANI JENA:

9830. SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that due
to floods in September, 1980 vast
areag were inundated and several po-
wer houses submerged in Orissa; and

(b) if so, the details regarding the
extent of damage caused thereby?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). The floods of 1980 affected
a large area of Orissa, but no power
houses are reported to have been
affected.

Will the Minister of ENERGY be

pleased to state:

(a) the details regarding the ex-
penditure "incurred by Centra] Gov-
ernment on energy research through
Indian Expertis only;

(b) the details regarding the foreign
know-how, if any, assisting the Indian
Technical know-how, in the research
in Energy field in India;

(c) the amount utilised by research
Institutions under his Ministry; and

{d) the detailg regarding the major
achievements in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
"The information is being collected and
wlil be laid on the Table of the
House.
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9834. ! Vaatw WHg Il .
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(%) #41 19 %73, 1981 &
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qeUs SHTT & AT [T U HEAA
RMATVT R ITEE

(@) #ar |rogHouwe falies
HIT 4T GIACTA F 7 F OF AA
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(7) #arsa TxTR NQ F T}
A fwgt vt w41 Av @ § A7 ¥
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AT TG T A g 7

FAT GATIT 5 W FAT () fwm
REAA): (%) & (F). GHAr g
Fi w1 ¥ E AT HAr 9T 9T @ AV
Al

Grant of Loan Licencegs for
Chemicals

9835, SHRI K. MALLANNAN: Will
‘the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have
earmarked some specific items for the
grant of loan licences for chemicals;

and -

(b) if so, what are the details in
this regarg as well as the terms and
wconditions laid down in thig regard?

THE MINISTER OF PETROLEUM,
‘CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (&) No Joan
licences are issued by the Govern-
ment for Chemicals.

{b) Does not arise,

lnelﬁulon-of suitable selections from
Buddhist Scriptures in Devotional
Programmes at AIR

9838. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAS-
TING be pleased to state:

(a) whether Government have
received a Resolution from the
National Convention of Budhists held
at New Delhi on 11th and 12th April,
1981 for the inclusion of suitable
selections from the Dhammapada,
Bodhicharyavatar and other Budhist
scripture in the devotional program-
mes of All India Radio;

(b) if so, the decision taken by
Government and the likely date by
which the programme wouldq cover
these scriptures; and

(¢) if not, the likely date by which
a decision would be taken?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) AIR stations are free to include
devotional music of any religion in
their devotional programmes accord-
ing to the needs and interest of the
listeners in the respective areas pro-
videdq the songs are suitable for
broadcast musicwise and textwise,
However, no frequency or duration is
fixed for any particular religion or
scriptures,

(c) Does not arise.

MIWITR FFAA F1 qRAAT fae A
] 1A

9837. ™t TIRTAATT seat © 47
Tifas, W 6l sdw Td ag
FITH T @i adw @ o

(%) FaT HT4TT T LATA qEAT
¥ gxtfua g & fyafs 15 w19,
1981 & fgray €M%, “‘wég”’ ¥
qIEUTEER  ARqAT w1 [earEa faedr
Farrar oty Mg 3 weada g3
AT FY Wi feqrr A ;o
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Blasting of oil pipelines in Assam

9838. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be nleased to state:

(a) whether the Oil India’s pipeline
in Assam has been repeatedly blasted
‘and subject to sabotage since the new
State Government in Assam had taken-
over;

(b) if so, the details of these in-
cidents and other incidents of sabo-
tage of oil-installations in the State
during the period; and
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(c) extent of loss and damage suffer-
ed thereby and Government's reaction
to effectively prevent such incidents?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) to (¢). Dur~
ing the early hours of Feb, 13, 1981,
Oil India’s crude pipeline at a location
close to Mikhirhat village in Nowgong
district was damaged by a bomb blast
rupturing 3 metres of the pipeline
section. There was a loss of about
250 Kilolitres of crude oil due to the
leakage. The damaged portion was
repaired within 56 hours but pumping
of crude had been resumed in 12 hours
through the loopline.

A leak on the Gauhati-Siliguri pro-
duct pipeline of Indian Oil Corpora=
tion was reported on 6-4-81 near
Sorupeta close to Barpeta in the dis-
trict of Kamrup, due to -an act of
sabotage, Afier necessary repairs,
the pipeline was recommissioned on
7-4-81. There was a loss of about 400
Kilolitres of Light Diesel Oil on
account of this leak,

Adequate security measures have
been adopted to safeguard all installa-
tions in consultation with the Stale
Government.

Terms of collaboration with C.F.P. in
production from Bombay High

9839. SHRI MADHAVRAO SCIN=-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the C.F.P. delegation
has returned to France after their
talks with Government representatives
with regard to the terms of collabor-ation
in raising production from Bom-hay High
and adjoinging areas; and

(h) if so, what were the details of
talks held with the feam and the out-
come thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). The
talks between the ONGC and the CFP
of France are still continuing and no
decision has yet been taken,
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Disposal of Inquiry Reports

9840. SHR] KAMLA  MISHRA
MADHUKAR: Will the Minister of
ENERGY be pleased to state:

(a) how many inquiry reports re-
ceived from Central Vigilance Com-
mission by his Ministry were not dealt
with and disposed of within the sti-
pulated period laid down in this re-
gard during the last three years; and

(b) what steps have been taken to
ensure that the Vigilance Cases are
disposed of expeditiously and within
the time limits laid under CCS (CCA)
Rules?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Out
of all the Inquiry reports received
from the CVC by the Department of
Power and the Department of Coal
during the last three years, only one
Inquiry Report is pending. This report
has been received in February, 1981
and some clarifications have been
sought from the CVC regarding their
advice. In all such cases efforts are
made to dispose of the references as
expeditiously as possible.

Pending cases in Sessionsg Courts

9841. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of backlog of cases
in Sessions courts pending for more
than 12 months after comm’tal, State-
wise; and

(b) the reasons for delay and steps
being taken to expedite the disposal
of these cases?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) The
requisite. information has been called
for from the States and will be fur-
nished after receipt.

801 1.S—8

. (b) Administration of justice in
district and sessions courtg and other
trial courts is primparily the concern
of State Gevernments and High
Courts. In their 77th Report, the
Law Commission recommended certain
measures to curtail delays and arrears
in trial courts. The gist of their main
recommendations relating to sessions
courtg is given in the jttached state-
ment.

Amendment of section 326 of tihe
Code of Criminal Procedure, 1973, as
recommended, has already been done.
As the remaining measures were the
concern of the Presiding Officers of
courts and the State Governments,
copies of the report were forwarded
te the High Courts and State Govern-
ments for appropriate action.

14 States are also being provided
w'th grants under Article 275 of the
Constitution as recommended by the
Seventh Finance Commission. The
Finance Commission’s recommenda-
tion envisages a specific grant aggre-
gating Rs. 24 crores for the establish-
ment of 538 additional courts during
the period 1979 to 1984. Of these,
103 are higher criminal courts i.e.
sessions courts.

Statement

Gist of main recommendations- in res-
pect of sessions courts contained in
7%th Report.of the Law Commission

1. A criminal case should be dispos-
ed of within six months. In case of
Sessions tr'als, the above period should
include the period of pendency of
commitment, proceedings.

2. A the chantes of fading out of
the me ory in some essential matters
are considerabie as a result of passage
of time in criminal cases and there
is also possibility of the material
witnesses- succumbing to undue nres-
sure and heing won over, if there is a
long time lag. hetween the actuval
occurrence and the date of recording
of the deponsitions in ecourt, it is essen-
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tial that the delay in the disposal of
criminal cases be eliminated as far as
possible,

3. Every criminal court should keep
a :register showing the number of
witnesses ‘summoned Ior g date, the
numbex examined, the number sent
back and reasons for sending them
back without examination.

4. Section 326 of the Code of Cr.mi-
nal Procedure, 1973 should also be
made applicable to the Court of Ses-
sions to enable a Sessions Judge to
act on evidence partly or wholly re-
corded by his predecessor,

5. At least iwo ©police officials at
every police station should be set
apart for getling service of summons
effecied upon witnesses for cases relai-
ing to that police station and for en-
suring their presence on the date of
hearing.

t. The Police quite often deliberate-
ly refrain from producing all mate-
rial/witnesses on one date. This
practice is not only unfair and not
warranted by the provision of Crimi-
nal Procedure Code, it also results in
prolomgation of the trial

7. Officials at the police station who
are concerned with investigation
should concentrate on investigation.
As far as possible, they should not he
deputed for other purposes.

8. Having regard to the importance
attached to the framing of charges.
the trial magistrates should not leave
it to the prosecutor to frame a charge.

9 In recording statements of the
accused under section 313 of the
Code of Criminal Procedure, the ma-
gistrates should ensure that all incri-
minating pieces of evidence are put
to the accused.

10. Cases in which there 4s possi-
bility of death sentence, should re-
celve priority over all gther cases.

11. The evidence in courts of Dis-
tricts and Sessions .Judge should nor-
mally be tvped so that carbon copies
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of deposition can pe supplied imme-
diately to the parties.

12. False statements on oath and
false averments in affidavits should
not be tolerated. Whenever a clear
case of falsehood becomes manifest,
necessary action against the delin-
quent should be taken in accordanca
with the law.

Power Stations facing performance
problems

4842. SHRI ATAL BIHAR VAJ-
PAYEE: Will the Minister of ENER~
GY bhe pleased to state:

(a) names of power stations which
are facing performance problems from
indigenously manufactured generat-
ing sets and auxiliary equipments and
load factor (percentage, capacity utili-
sation) in each case; and

(b) units that have imported gene-
rating sets and their comparative per-
formance alongwith their load factors?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (h).
The information is being collezted angd
will he laid on the Table of the House.

Schemes for rural Elecirification
during 1980-81 and 1981-82

9843. SHRI DAULATSINHIX
JADEJA: Will the Minister of ENER~
GY be pleased to state:

(a) the State-wise number of
schemes taken up by the Central Gov-
ernment for rural electrification dur-
ing 1980-81 and the State-wise num-~
ber of wvillages to be covered under
these schemes;

(b) whether any new schemeq of
rural electrification have been approw-
ed hv the Centrai Government for
1981-82; and *
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(o) it g0, the detafls thereof? |

" THE MINISTER OF STATE IN
“THE MINISTRY QF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The State-
wise number of rural electrification
schemes approved by Rural Electri-
fleation Corporation during the year
1980-81 indicating the State-wise rum-
ber of villages covered under these
-schemes are given in the attached
‘statement. The responsibility for im-
plementing these schemes is on the

reapective State Electiricity Boards]
State (Government,

{b) and (c). During the year 1981-82
(up to 28-4-1981) the Rural Electrifica-
tion Corporation has approved 9 rural
electrification schemes involving a
loan assistance of Rs. 5.65 crores im
Andhra Pradesh, Magdhya Pradesh,
Orissa and Tripura. On completion,
over periods ranging up to 5 years,
these schemes envisage electrification
of 584 villages and energisation of
1.738 agricultural pumpsets.

Statement

Stale-wise number of rural electrification schemes approved during 1980-81 by the Rural Electri-
fication Corporation and *he number of villages covered thereunder.

S;._ State Number of Number of n:\;—‘
No. schemes villages to bhe
approved electrified.
1. Andhra Pradesh 94 1691 o
2. Assam 19 1686
3. Bihar 90 5173
4. Gujarat 37 958
5. Haryana 50
. Himachal Pradesh I5 1029
7. Jammu & Kashmir 24 285
8. Karnataka 33 608
g. Kerala 8
10, Madhya Pradesh 116 6125
11. Maharashtra 104 . 1495
12. Manipur 3 202
13. Meghalaya 5 180
14. Nagaland . . . 4 . 53
15, Orissa . . . 29 1270
216. Punjab 39
‘17. Rapasthan 9o 2189
18. Tamil Nadu 6o
tg Tripura . o - 128
-20. Uttar Pradesh ‘ . 165 7658
21, West'Bengal . . . 1371
. 22, Saklr.im . . 3 50
Torar ° . 1034 ' 3251
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Manufacture of formulatiens by In-
dian Sector Drug Companies based on
indigenous or imported raw materials

9844. DR. SUBRAMANIAM SWA-
MY. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) how many drug companies In
Indiap sector have been allowed
manufacture of formulations based on
indigenous, imported or canalised raw
materials during the last three jears
and basis on which such approvals
were given;

(b) how many companies have not
been allowed manufacture of formula-
tions based on indigenous/imported/
canalised raw materials during this
period and basis for rejectiong of their
proposals: and

(¢) how Government propose fo re-
concile their policy so as to allow ex-
pansion and growth of Indian rector
specially when foreign companies are
producing large number of formula-
tions without industrial approvals?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (o).
The information has alreadv been fur-
nished in reply to Lok Sabha Un-
starred Question No. 7429 answered
on 14th April, 1981,

New LPG connections in Bombay

9845. DR. SUBRAMANIAM SWA-
MY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ERS he pleased to state:

(a) whether Government had pro-
posed to give New ILPG connections
to domestic consumers in Bombay
from January 1981:

(by it so, whether the new allot-
ments have begun; and

(c) it so, the details thereof?

MAY 5, '198;
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THE MINISTER OF PETROLEUM,.
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD: (a) to (c). In
line with the decision taken by the
Ministry to release new gag connec-
tions in the country from the first
quarter of 1981, a total number of
about 24,000 connections have been
released in Bombay as on 30-4-81.

Grading system for casual workers
under geo-science division, ONGC,
Calcutta

y846. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased 1o state:

(a) whether any grading sysiem is
in operation for different categories of
casual workers working under geo-
Science Division, ONGC, Calcutta;

(hy if so, facts thereof; and

(¢) if not, what is 1ihe existing
principle in regard to payment of
wages to the casual workers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The casual workers employed in
the field parties under geo-science
Division, ONGC, Calcutta, are of
skilled and  un-skilled categories.
Skilled casual workers having valid
dr'ving licences are emploved for
driving auto-vehicles. Aboui 5 to 6
skilled casual workers per seismic
party and 1-2 skilled casual workers
per Gravity—magnetic party are pre-
sently employed. In addition. about
80 unskilled casual workers per
seismic party and about 35 unskilled
casual wokers per GCravity-magnetic
party are also employed.

(cy) Casual skilled and unskilled
workers are employed on  Muster
Rolls at the rate approved by the
State PWD authorities plus an extra
iwenty per cent on the ahove.
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Geo-Science parties functioning in
O.N.G.C.

8847. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
‘CHEMICALS AND FERTILIZERS
be pleased to state:

(a) number of Geo-Science parties
functlioning under the Directorate of
Exploration, ONGC for the last five
years, year-wise (West Bengal):

(b) how many casual workers/em-
ployees recruited for the Geo-science
Seismic field parties during the last
five years, year-wise;

(¢) how many casual workers/em-
ployees have been working rendering
more than two years of service;

(d) how many caéual workers/ems-
ployees have been provided with ree
gular employment opportunity during
the last flve years, yeér-wise; and

(e) how many casual workers/em=
ployees have been retrenched befora
the expiry of one fleld season during
the last five years, year-wise?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Information
regarding number of Geo~Science
Parties functioning under the Direcs
torate of Exploration, ONGC for the
last five years, year-wise (West Ben=
gal) is given as follows:—

Field Season Seismic Gravity Geolog'cal
Magnetic.,
1976-77 . . 5 1 I
1977-78 - 4
1978-79 . . 4 1
1979-80 . . 4 2 .
1980-81 . . 4 2

(b) The information 1is given as follows:—

Field Season Number of Casual Workers recruited for
Geo-science Scismic Field Parties
1976-77 3%,
1977-78 . © 2t
4978-79 431
1979-80 SR +6
1980-81 . . . . : Lk

- e

«{e) Nil; the Gontingent Workers are employed seasonally during the fleld

seasons only.
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(d) The Iinformation is given as follows:—

Calendar year Number of Casual Workers from Geo-acience
parties recruited against regular vacancies
after follewing prescribed procedure

1976 . . . 1

1977 . . . . 2
1978 5
1979 . 5
1980 . . . . 2

‘(e) None of the Casual Workers re-
cruiteg against regular vacancieg as
mentioned in reply to part (d) above
has been retrenched during the last
five years.

Casual workers working with O.N.G.C.
in West Bengal

9848, SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
casual workers are discriminateg {rom
regular workers while they are in
work in the Directorate of Explrora-
tion, ONGC in West Bengal;

(b) if so, facts thereof; and

(c) whether Government have been
considering any proposal for Dhetter
deal to the casual workers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P C. SETHI): (a) Temgs and
conditions of appbintment of Tregular

employees of the Qil and Natural Gas
Commission are goverrned by thé Oil
and Natural Gas Commission (Terms
and Conditions of Appointment and
Service) Regulations, 1975. Contin~-
gent/casual workers are employed
seasonally for Calcutta-based parties
purely on Muster Rol} basis for work
during each field geason and their
conditions of work are regulated in
accordance with the Certified Stand-
ing Orders under the Industrial Em-
ployment (Standing Orders) Act,
1946.

(b) Does not arise in view of reply
to part (a) above.

(c) The Casual Workers are already
belng given the facilities which are
required to be extended tp them as
per the ahove Standing Orders.

Pending proposal for amendment of
COB licences

9849. SHRI UTTAM RATHOD -
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many proposals for amend-
ment of COB licences, existing indus-
trial licences and change of products
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of drugs are pending with h!s Minis-

{b) present position of each case,
company-wise, capacity-wise and pro-
duct-wise; and

- {¢) date since when these proposals
are pending and the reasons for the
delay?

- 'THE MINISTER OF STATE IN
THE MINISTRY OF PETRO,LEUM,
CHEMICALS AND FERTILIZERS
(SHR]1 DALBIR SINGH): (a) to (o).
Information is being compiled and
w:ll be laid on the Table of the House.

Supply of Diesel to Punjab

9850. SHRI L. S, TUR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Punjab Government
have approached for more supply of
diesel than the allotted quota keeping
in view the shortage of electricity in
the State:

(b) whether it is a fact that diesel
was short supplied in 1980 as com-
pared to 1979, and the reasons there-
of;

(¢) whether it is a fact that the
demand of Punjab for diesel has in-
creased many times but the supply is
too short and Punjab Government
have approached his Ministry to in-
crease at least 50 per cent during
May to July, 81 keeping view the
shortage of electricity; and

(d) what steps have been taken so
far on the demand of Puniab Gov-
emment?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The sales of high speed diesel
.(HS:D) cil in Punjab Siate . ijn 1980
were more than those in 19‘79
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(¢} The HSD requ.rements of Punjab
are stated to have increased both on
account of agricultural operations and
power shortage. The State Govera-
ment had approached the Central
Government for increasing the HSD
allocation for Punjab to the level of
1,00,000 kilo liters per month for the
period March-June, 1981.

(d) Ad-hoc additional increased in
the HSD allocations have been made
for Punjab dur.ng January-April, 1921,
keeping in view the requirements in-
dicated by the State Government. The
HSD allocation for May, 1981 is sub-
stantially more than that of the pre-
vious month. The supply position is
satisfactory and the State has been
advised to remove all restrictions on
the sale of HSD.

Clasgification of certain drugs fur low
Technology

9851. RAM VILAS PASWAN: Wil
the Minister of PETROLEUM., CHE-
MICALS AND FERTILIZERS be vlea-
sed to state:

(a) wheth~r-it is a fact that some
National La,. -fatories have written to
his Ministry to class!fy certain drugs
as low technology item on the basie
of alternative and easier process de-
veloped by them;

(b) if so, the details of such recom-
mendations received: items involved
and the action taken by his Ministry
on such reports and recommenda-
tions; and

(¢) if no action has been taken so
far. when the action is likely to he
taken and when the outcome would
becomne available?

THE MINISTER OF STATE N
THE MINISTRY OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRy DALBIR SINGH): (a) No, Sir.

(b) and (¢). Do not arise.
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Delegation to Washington for Korba
Super Thermal Station

9852. SHRI B. V. DESAI: Will the
Minister of ENERGY be pleasad to
state:

(a)/ whether a high level offic.al
delegation from his Ministry visited
Washington in April, 1981 to negotiate
fresh credit for the Korba.super ther-
mal station;

(b) whether the Indian delegation
had urged the World Bank for provid-
ing S 350 million-to S 400 million for
financing the 1,500 -MW Phase-II;

(¢) whether the World Bank has
agreed to help this project; and

(d) if so, when will.- the work on the
Phase-II start?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c). Yes,
Sir. An official team has visited
Washington very recently in connec-
tion with the negotiations for a fresh
credit for the Korba Super Thermal
Power- Project for which World Bank
ass’'stance has been offered. No agree-
ment on credit for this project has
yet been finalised. Hence the exact
quantum of credit that would be
-given by the World Bank for this is
not known yet.

(d) Site construction activities for
the Korba project Staee-IT are sche-
-duled to commence durin~ the current
.financial year. -

Target of coal production during
1980-81

9853. SHRI B. V. - DESAI: Will the
Minister of ENERGY Dbe pleased to
Kate:

(a) whether coal production in
‘ndia touched an all time high 114 mil-
Jdon tonues in 1980-81 thus exceeding
the year’s target . by half a million
tonne;
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(b) if so, to what extent this growth
rate was achieved in comparison to the
previous year and the main reasons of
this increase; and

(c) what further steps are being
taken to improve the coai production
in 1981-82 and the target fixed for this
period?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-

.RAM MAHAJAN): (a) Yes, Sir.

(b) The growth rate of production
in 1980-81 was 9.7 per cent compared
to the production achieved in 1979-80.
The increased production has been pos-
sible inter alia due to improvement in
power availability since December,
1980, improvement in law and order
situation, in the coalfields due to the co-
operation of workers, officers, State
Governments and improved productivi-
ty of the coal mines.

(c) A coal production target of 121
million tonnes for 1 81-82 has been
fixed. Steps taken to improve coal
production include improvement in
supply of power, installation of captive
power generation capacity, procure-
ment of essential equipment, expedit-
ing land acquisition for mine construc-
tion with the cooperation of State
Governments and further improvement
in the iaw and order situation in coal
belts with the assistance of State
Governments.

Stepping up of production of crude and
and Gas Oil India Ltd.

9854. SHRI B. V. DESAIL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that Oil
India Limited, a joint venture of Gov-
ernment of India and Burma Oil Com-
pany is considering to step up crude
oil.and gas during the current financial
year;

(b) it so, what are the schemes that

‘are being considered under which this

output will be raised;
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{c) whether this scheme if fully im-
plemented will have a net saving of
over Rs. 400 crores in foreign exchange;
and '

(d)-if so, to what extent OQil India
1imited will achieve increased produc-
ition of oil?

THE MINISTER OF PETROLEUM.
THEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

{b) and (c). Do not arise.

(d) During 1981-82, the production
of crude by Oil India Limited is like-
iy to be about 3 million tonnes,

Blowing up of Oil Pipeline in liamru#.
Assam

9835. SHRI B. V. DESAIL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that the oil
pipelines was blown up in Kamrup in
Assam on 6th April, 1981 due to bomb
blast at Jorhat;

(b) if so, to what extent the damage
has been caused to the oil pipeline;

(c) what steps have heen taken by
the Union Government to repair it;

(d) whether this was a case of sabo-
tage:

(e} whether any enquiry has been
held; and

(1) whether steps have been taken to
lighten security at the place and also
‘other places in the country?

THE MINISTER OF STATE IN THE
‘MINISTRY OF PETROLEUM, CHEMI-
‘CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (d). A leak
on the Gauhati-Slliguri product pipe-
line of Indian Oif Corporatipn was re-
porteg on 6Bth April, 1981 near
Sorupeta close to Barpeta in the
district of Kamrup, due to an act of
‘sabotage, After necessary repairs, the
- pipeling was commissioned on 7Tth

Apri], 1981. The 1loss, which was
initially gnticipateq to be about 400
kilolitreg of light diese] oil has been
finally assessed at 32 kilolitreg only.

(e) The matter was reported to the
concerned State authorities. FIR was
also lodged with the local police.

(f) Yes, Sir.

Tofemy ax it 7 cxw’ WY af
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Creation of Hindi Posts for Power
Engineers Training Society

9857. SHRI R. P. YADAV:
SHRI VIJOY KUMAR YADAV:

Will the Minister of ENERGY be
pleased to_state;

(a) whether it is a fact that no Hingl
Posts are created or sanctiohed fjr
Power Engineers Training Society, a
Government of India Undertaking une
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der hig Ministry violating the provi-
sions of Official Language Act; and

(b)Y if not, what steps have been
taken to create Hindi posts in P.E.T.S.
in accordance with the norms laid
down 'by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
Power Engineers Training Society has
been recently set up by the Govern-
ment of India to function as an aute-
nomous Society for coordinating the
training activities of the various Elec-
tricity Undertakings and supplement-
ing the same with its  own efforts for
meeting the tofal training needs in the
power sector. The Soeiety is still in its
infancy and its headquarters is present-
ly functioning with a very small nu-
clous staff. Though no Hindi posts as
such have been created by the Socieiy
as yet, it is taking steps for fulfiiling its
obligations regarding the use of Raj-
bhasha. As and when the requirements
of works would justi)y the creating of
Hindi posts, the matter would be zon-
sidered by the power Engineers Train-
ing Society.

Grant of Approvals for Formulations
to M/s. Glaxo

9858. SHRI VIRDHI CHANDER
JAIN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) details of prices approvals grant-
ed and refused to M/s. Glaxo for diffe-
rent formulations during last three
Years, .

(b) details of products marketed by
this company during the last three
years,

(c) whether it is a fact that this
company has indulged in a number of
other irregularities: and

(d) if so, details thereof and what
action is being taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
LS AND-FERTILIZER (SHR] DAL-
SINGH):. (a) The prices of Trich-
loryl Tablets and Betnelan Tablets of
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reduced in 1978. In 1979, April, lea-
der prices of Category I and II formu-
lations were announced. These were:
the existing prices of the manufactu-
rers recognised as leaders in respect

.of each formulation and pack. Where

M/s. Glaxo were producing any of
these formulations and packs and their
prices were higher than the leader
prices, their prices were automatically
brought down to the leader level. In
1980 December, revised leader prices
of Streptomycin formulations were
fixed under the provisions of the Drugs
1979. The
prices of M/s. Glaxo’s Streptomycin-
formulations were accordingly regulat-
ed.

(b) M/s. Glaxo Laboratories (India)
Ltd, manufacture and market a large:
number of formulations numbering
over 200. The major product groups
marketed by the company during the-
last three years include Vitamin Pre-
partions, Analgasics, Antibiotics, Corti--
costeroids Harmones, Calcium prepa-
rations, Cough Syrups etc.

(c) and (d). It is presumed that this-
questiion refers to pricing. Govern-
ment have not come across afhy specific
instance of any irregularity involving
M/s. Glaxo Laboratories (India) Ltd.

Discontinue of production of Pethidine
Hydroride by Gluconate Limited

9860. SHRI GEORGE FERNAN-
DES: Will the Minister of . PETRO-
LEUM, CHEMICALS AND FERTILI--
ZERS be pleased to state:

(a) whether Government-run chemi-
cal company, Gluconate Limited has
discontinued production of Peihidine
Hydrochloride from October, 1980 des-
pite the enhancement of its price and'
despite being the omnly company im
India producing the item;

(b) whether the production of Acri-.
flavine ang Proflavine was discontinu-
ed at the time the company wag taken
ovet by Gmremmenf

(c) if so, the ressons iherefér- amd
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.(d) what are the sources from which
these items are now being purchased?

“THE MINISTER. OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) Yes, Sir.

(b) aind (¢). M/s. Guleconate have in-
formed that before take over of their
company by Government, they had sus-
pended the production of Proflavine at
their site in Calcutta which isg in a
thickly residential area on grounds of
hazards and shifted it to Nagpur. Acri-
flavine was produced in their Nagpur
unit. The production of Acriflavine at
Nagpur was also suspended consequent
on an accident at Bambay in hadling
Nitrobenzene largely useg in Acrifla-
vine production. M/s. Gluconate have
informed that their Nagpur Unit was
sold out to a local firms in 1973-74 i.e.
before the take-over of their:- company
by the Government in 1975.

{(d) The import of Pethidine Hydro-
chloride as well as Acriflavine and pro-
flavine are permitted under the mport
Policy of 1981-82,

Gas flared up by pDifferent of Refine-
rieg

9861. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased to state:

{a) what is the value of the gas that
is flared by different 6il  refineries in
India; and

(b) how much more_time is likely to

be taken in getting up facilities to mar-
ket this gas?

THE MINISTER QF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS. AND FERTILIZERS <(SHRI
DALBIR SINGH): (a) and (b). Gas
produceq in a Refinery is first utilised
to maximise production of eooking gas
(LPG): thereatter a - portion of it is
burnt as fuel in the refinery furaces.

The balance quantity which is minimal

ig flared for safety and operational
reasons. )

As the balance quantity of gas can-
not be utilised technically, its value has
not been quantified exactly.

Enguiry into Explosions in Haldia
Refinery

9862. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased to state:

(a) whether the enquiry into the ex-
plosions/fires in July 1980 in the Fuel
Block of Haldia Refinery has been
completed;

(b) if so, what are the finding of the
enquiry committee; and

(¢} what
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR'SINGH): (a) Yes, Sir.

(b) The finding of the Enquiry Com-
mittee are as under Naphth feed
pump of the Catalytic Reforming Unit
suffered major failure due to starva-
tion on account of temporary restric-
tion of flow, resulting in severe damage
to rotating parts. A large portion of
naphtha profusely leaking from this
feed pump at about 100°C and under
high pressure got vaporised and tra-
velley towards furnaces at a distance
of dbout 20 metre and caught fire from
the naked flame of the furnance.

action has been taken

(¢) The Committe have made detail-
ed ‘recommendations for precenting re-
currence of failures of this type and
the same have been implemented.

Measures taken to Promote Tribal
Language

9863, SHRI GIRIDHAR GOMANGO:-
Will the Minister of INFORMATION

J}ND BROADCASTING be pleased to
state:

(a) the mames of the tribal -lxmguage
Papers published in the country-and the
places of. publication and circulation
thereof;
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(b) the measures taken by his Minis-
dry to promote tribal language papers
in other parts of the country and the
encouragement given bry the DAVP for
these papers by issuing advertisements
and releasing and fixing newsprint
~qguota therefor;

(¢) whether his Ministry have ad-
opted liberal policy for advertisement
.and newsprint quota for rural papers
including the tribal paper language
papers;

(d) if so, the measureg taken in this
regard; and

(e) the new schemes, programmes
..and policies for encouragement of rural
and small papers adopted by his Minis-
try to cover the uncovered rural and
~tribal areas of the country?

THE DEPUTY MINISTER IN THB
MINISTRY OF INFORMATION AND
"BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) The names of the
newspapers published in India in al}
the languages, their places of publica-
tion and circulation are given in the
Part Il of the Annual Report of the
Registrar o Newspapers for Indiaj
“titled 'Press in India—1977' which waa
laid on the Table of the House on
2nd December, 1980.

(b) to (d). Statement showing facili-
.ties/concessiong available to small and
medium newspapers regarding the re-
‘lease of advertisements and newsprint
quota is attached. These facilities are
available to tribal language papers
also as they fall under either of these
-categories.

(e) No new scheme is under the con-
sideration of the Government at pre-
sent.

Statement ’

The Government have been extend-
‘ing certain facilities/concessions in the
matter of release of Government ad-
‘vertisements and newsprint quota to
-small and medium newspapers.

2. The existing Advertising Policy
-containg the following facilities made
in favour of small newspapers, most of
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which are published in Indian langua-
ges only;—

(i) A newspaper with a minimum
circulation of 1,000 copies now bHe-
comes eligible for securing Govern-
ment advertisements ag against the
minimum circulation of 2,000 copies
prescribed earlier;

(ii) Papers/Journalg published in
backward, border and remote areas
or in tribal languages or primarily
meant for tribal readers have been
made eligible for securing Govern-
ment advertisementg if their mini-
mum paid circulation is 500 copies
per issue;

(iii) Newspapers/periodicals with
an uninterrupted publication of four
months now become eligible for secu-
ring Government advertisements as
against the period of six months pres-
eribed earlier;

(iv) The standarq print arga repir-
ed for eligibility has been lowered
from 1260 SCC to 760 SCC for dailieg
from 720 SCC tg 480 SCC for week-
lies/fortnightlies and from 1200
to 960 SCC for monthlies and other
periodicals. No minimum print areas
has been prescribed f{or the papers
published in backward, horder and
remote areas or in tribal languages
or primarily meant for tribal read-
erg

(v) Newspaperg having a circula-
tion of 2,000 copies can now submit
the certificate pf circulation from
concerned Districy Magistrate glso;

(vi) The most important feature
of the new policy is with regard to
parity of rates hetween language
papers and English papers.

3. Similary, in the matter of alloca-
tion of newsprint, a  higher rate of
growth has been provided at the time of
initial allotment of newsprint to small
and medium newspapers. “Newspapers
with entitlement upto 400 Mts. can get
their entire quota of newsprint from
the indigenous sources. The validity

period of authorisation for small
newspapers who consume less than
50 Mts. has been fixed at
six months to enable them +to
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draw their newsprint quota in small in-
stalments in a conveniently and phased
manner, Small newspapers can also
club their quota with others for a size-
able guantity for lifiting the same on
high sea sales basis through their
authorised agent. In order to provide
financial relief, the price differential
between high sea sales and buffer
stocks has been brought down to Rs. 50
per metric ton. This has helped small
newspapers which mostly depend on
the buffer stock. To help small news-
paper inland depots have been opened
in Ahmedabad, Jaipur and Delhi. More
inland depots are heing opend shortly.
Further in order to help small news-
papers, some quantity of newsprint is
being imported in  sheets so that the
papers may be saved from the extra
expenditure on converting the papers
in reels intp sheets. Small newspapers
with a circulation of less than 2,000
cepies do not need a certificate by the
Chartered Accountant.

Foreign Drug Companies with more
than 40 per cent of Equity Shares

5864, SHRI SATISH AGARWAL:
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that some
foreign drug manufacturing companies
are having more than 40 per cent of
equaty shares;

(b) if so, whether Government have
allowed them to retain this position for
quite a long time and if so, the justi-
fication for the same; and

(¢) whether Government have exa-
mined the desirability of asking them
to reduce their equity share and if done
already, the reaction of the foreign
firms in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir.

(b) and (c). 31 drug companies ap-
plied to the Reserve Bank of India un-
der section 29 of Foreign Exchange
Regulation Act 1974, The Drug
Policy wag announced vide Statement
laid on the Table of the Lok Sabha on
29th March, 1978. As announced in
the 1978 Drug Policy a High Level Com-
mittee was set up to identify “bulk
drugs not involving high technology”
manufactured by  various drug com-
panies. The question of deciding the
reduction in foreign equity of these
companies depended on the report of
this Committee, The report of this-
Committee as since been received and
the leve]l of permissible foreign equity
in these companies has to be decided
in accordance wilh FERA guidelines
and the Drug Policy and, therefore,
the question of allowing them to re-
tain foreign equily for g long time
does not arise,

Applications of the following companies have already heen decided:—

1. Mjs. Anglo French Drug Co. (Eastern) Ltd., Bombay.

2. M/s. Abbott Labs. (IN Pvt. Led,, Bombay.
. M/s. Carter Wallace & Co. Ltd., Goa.
. M/s. C.E. Fulford (I) Pvt. Ltd., Bombay.

3
4
5. M/s. Indian Schering Ltd., Bombay.
6

. M/s. Nicholas of India Ltd., Bombay.

7. M{s. Smith Kline & French (I) Lid., Bangalor.

All the above companies were re-
quired to reduce non-resident equity to
40 per cent. Those at (1) to (6) have
either already diluted or their dilution
schemes have been approved and are

under implement@#ion. The scheme af
company at No. 7 has not ceen accept-
ed by Reserve Bank of India and the-

company informed about this recently.
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As regards the remaining companigs.
the position in respect of 4 companies

1. M/s. Suhrid Geigy Ltd. A

2. M/s. Richardson Hindustan Tad. . .

. M/s. Geoffray Manners Ltd.

L

4. M/s. Whiffens (India) Ltd. .

The cases of the other 20 drug manu-
“facturing companies listed in the
attached Statement, for fixing level of
equity under Foreign Exchange Regu-
lation Act are proposed to be proces-
-sed after receipt of RBI's comments
~on ijndividual cases.

Statement

1. M/s. Burroughs Welcome & Compauy.
2. M/s.
3. M/s.
4 M/,
5. M/s.
6. M/s,
7. MJs,
3. M/s.
9. Mfs.
0. Mfs,
11. M/s.
i2. M/s. Doots Co. (India) Limited.

May & Baker (India) Limited.
Roche Products Limited.
Parke Davis (India) Limited.
Glaxo Laboratories.

Johnson & Johnson Ltd.
Pfizer Limited.

Ciba Geigy of [ndia Limited.
E. Merek (1) Pvt. Limited.
Merch Sharp & Dhome.
Sandoz (India) Limited.

13. M/s. Hoechst Pharmaccuticals Ltd,
14. M/s. Warner Hindustan Limited.
i5. M/s,
16. M/s,

17. M/s. Wyeth Laboratories Lid.

Organon India Limited.

Uni-Sankyo Limited

18, M/s. Bawer (Tacrr) 1,i;.'nitcd.
19. M/s. Cynamid India Limited.

20, M/s. Alkali & Chemical Corpn.
India Ltd.

MAY 5, 1981

Written Answers L 252

is as follows:~

"This company has on its own completely
disinvested foreign equity.

Directive issued to company for reduction
of equity to 4u%. Representation by the
company is under scrutiny.

Dircctiveﬂ issued for reduction to 40%.
Pricing of dis-invested shares is under
consideratioa.

More than 40% of annual turnover of this
company Is accounted for by exports,
The cligibility of the company is bemng
determined.

Steep rise in newsprint supply to
small newspapers

9865. SHRI SATISH AGARWAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the fact that the small newspapars
of Rajasthan are finding it extremely
difficult to make their publications
viakle because of the steep risz in
newsprint supplied to them by the
Centre; .

(b) whether Government would,
keeping in view the weak financial
position of these newspapers., give a
subsidy on newsprint supplied to them
so that they can survive;

(c¢) whether Government have con-
sidered it desirable 1o assist these
newspapers and other small news-
papers of the country because they
are more nearer to the common man
than the national dailies; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) No com-
plaint from newspapers in Rajasthan
have been received, though organisa-
tion of small newspapers have gene-
rally expresszd concern at the rise
in price.
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(b) There is np proposal to give
subsidy on newsprint.

(¢} and (d). Governments’ News-
print Allocation Policy, Advertising
Policy and other facilities such as
supply of photo features, handouts,
.supply of Charbe, press releases slow
speed bulletins etc. are geared to
.assist small newspapers.

News-item ocaptioned “CIA meddling
in RSEB alleged”

9866. SHRI SATISH AGARWAL:
Will the Minister of ENERGY be
pleased to refer to the news item ap-
pearing in the ‘Hindustan Times' dated
30th March, 1881 under the caption
“‘CIA meddling in RSEB alleged” and
state:

(a) whether despite adequate tech-
nical expertise being available in the
country, the Rajasthon State Electri-
city Board has invited multinational
corporations for laying 220/132 KV
lines;

(b) whether the RSEB has also
floated global tenders for this pro-
ject; and

(¢) whether the State Governments
as a matter of rule consult the Cen-
tral Government tefore floating the
global tenderg because as such, g con-
itract going to the foreign Srm seri-
ously jeopradise the job opportunitics
for our own engineers and whether
the Central Government hag given
permission for this and if so, on what
grounds?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SYRI
VIKRAM MAHAJAN): (a) The Raja-
sthan State Electricity Board have in-
timated that they have not invited
multinational Corporations for laying
of 220/132 KV lines.

(b) The Rajasthan State Electricity
Board have replied in the negative.

(c) The question does not arise,

Show-cause Notice against Statesman

8667. SHRI SUSHIL BHATTA~
CHARYA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

{(a) is it a fact the Statesman Em-
ployees Union had submitted a re-
presentation to him about the stepsg
that the Government are contemplating
against the Statesman Limited which
had misused newsprint ag per evie
dence tendered before the fact findin
Committee on Newspaper Economics;

(b) is it a fact that the
show-cause notice issued against the
Statesman Limited in 1975-76 by the
Union Government for its alleged mis-
use of newsprint was withdrawn by
the previous Government;

(¢) if so, what steps Government
are taking to revive the case;

(d) is it a fact that such of the
employees as had tendered evidence
before the fact finding committee
about the misuse of newsprint by the
Statesman Limited have bezn vindi-
catively dismissed; and

(e) if so, what have Government
done so far to remedy the situation?

THE DEPUTY MINISTER IN THH
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU.
MUDBEN M. JOSHI): (a) to (e) The
information is being collected and will
be laid on the Table of the House.

Break-up of total amount of adver-
tisement given to Rajasthan

2868. SHRI SATISH AGARWAL:
Wiil the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that out of
an annual expenditure of six croves
of rupees on advertisement issued by
the Central Government, sixty pex
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cent is cornered by the big newspapers
and only 40 per cent goes to small
REeWSPapers;

(b) whether Government have
break-up of the total amount of ad-
vertisements given to the Rajasthan’s
newspapers during the last three
years, year-wise; ,

{¢) whether it is also a fact that
Government are considering to in-
greasz the share of small newspapers
s0 far as the Central advertisement js
concerried; and

MAY 3§, 1081

Written Answers 946

{d) if so, how much more advertise..
ments money will be given to Rajas--
than small newspapers during 19817

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) No, Sir.

(b) The category-wise break-up of
expenditure on advertisements re-
leased by DAVP to newspaper pub-
lished from Rajasthan during the last
three years is ag under:—

BIG MEDIUM SMALL TOTAlL
1978-79 Rs. 2,20,733 Rs. 2,771,097 Rs. 3,0h 411 Rs.  F.pp 141
1979-80 Rs. 2,34,54) Rs. 2,70,018 Rs. 3,110,860 Rs.  H,24,427
1980-8B1 Rs.  1,33002 Rs. 2,78,711 Rs.  3,05.000 Re.  7.24,653

(Upte  31-12-1980)

(c) Tt is the constant effort of the
Government to make increasing use
of smaill and medium papers within
budgetary limitations and in keeping
with publicity requirements,

(d) It is difficult to anticipate the
wvalue of advertisements to be releas-
ed during the year to newspapers
published from a particular State.

Talks on Delhi T.V. by Doctors of
various system of Medicine

9869, SHRI K. LAKKAPPA;
SHRI H. N. NANJE GOWDA:
SHRI D. M. PUTTE GOWDA:

Wil the Minister of INFORMATION
AND BROADCASTING be pleased 1o
state:

(a) the number of occasions when
doctors of Allopathy, Homoeopathy,
Ayurveda and Unani have been pro-

vided opportunities to give talks on
Delhi Doordarshan in the programmes
*‘Aap Ki Sehat’; and

(b) whether more opportunities are
proposed to be given fo doctors of
Homo-zopathy and Indian System of
Medicine in this programme so as to
popularise these systems of medicinz
and if so, when?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHYRI
VASANT SATHE). (a) The pro-
gramme ‘Aap Ki Sehat’ is a fort-
nightly programme. Since January 1,
1981, fourtezn doctors belonging to
Allopathiec system have been invited
to participated in this programme. So
far, none from the field of Ayurveda,
Homoeopathy or Unanj systemg of
medicine has been invited.

(b) 1t is p;oposed to invite dotcors
belonging to other System also im
future programmes,

§
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Schemes and Programmes for Tribal
areas afid Tribal Popilaiion in
Sixth Plan

9870. SHRI GIRIDHAR GOMAN-
GO. Wil] the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the schemes and programmes
preparea by his Ministry in Sixth
Plan period for tribal areas and tri-
bal population go far;

(b) the role of the Ciffereny de=
partments/Divisions of his Ministry
for these areas and the peopls in An-
nual Plan of Sixth Plan, Department
and Division-wise:

(¢) funds earmarked Dy his Min-
istry in Sixth Plan and Annual Plans
for these schemes and prosrammes;

(d) the guidelines and directions
issuea to concerned Deparlments and
Divisions of his Ministry and differ-
ent unit in the States in this regard;
and

(e) the schemegs and programmes
of the States in tribal areas so far
prepared and under execufion, if
any?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (e¢). The
Ministry of Information and Broad-
casting publicises the policies and
programmes of the Government for
the benefit of the people in  general,
and for rural, tribal and weaker sec-
tions in particular. They are, how-
ever, not for exclusive benefit of any
particular community and therefore,
all of them gare not susceptable to
identification, Appropriate guidelines
have been issuegd to the respective
Media Units for giving full publicity
support to the schemes intended for
the triba] people. Some of the pro-
grammes which will benefit people in
iribal areas are as under:

(i), All India Radio will be set-
ting up a Radio Station with 100
801 LS—9.

KW Transmitter, Studios and Staff
Quarters at Itanagar (Arunachal
Pradesh); g 50 KW SW Transmitter
and Studio facilities for the new in-
tegrated services for North-Eastern
Region at Shillong (Maghalaya) and
a new Radio Station with 20 EW
Transmitter etc. at Tura (Megha-
laya). In addition. pew Radio Sta-
tiong in the form of Local Broad-
casting Centre will be set up at Adi-
labad (Andhra Pradesh), Keonjhar
(Orissa). 1t is alsp proposad to
set up Type II Studio at Ranchi
{Bihar), upgrade the existing Tra-
nsmitters at Dibrugarh, Gauhati
(Assam), Ranchi (Bihar) and Shil-
long (Meghalaya). All  India
Radio will further improve the
quality and conients of broadcast
programmes intended for the people
in tribal areas. The Sixth Plan
Qutlay (1980—85) for these schemes
is Rs. 1371.27 lakhs and that for An-
nual Plan 1981-82, Rs. 37.77 lakhs

(ii)  Doordarshan will set up a
full fledged TV Centre at Gauhatl
(Assam) auring the Sixth Plan pe-
riod with an outlay of Rs 500
lakhs. The outlay for 1981-32 is
Rs. 32 lakhs.

(iii) Press Information Bureau
will continue to arrange special con-
ducteg {ours tg the tribal areas for
dissemination of informaition ¢n dev-
elopmental and national themes and
to ascertain their reactions {c the
Government policies and pregrame
mes. The Sixth Plan outlax for
these schemes is Rs. 10.82 lakhs and
that for Annual Plan 1981-82. Ras.
1.78 lakhs.

(iv)y ‘A Plan schome for setting
up of Regignal Centres of the Films
Division at Calcutia and Bangalore
for production of =pecial films and
development of 16 mm technology
has been sanctioned in the Sixth
Plan with an outlay of Rs. 305.00
lakhs. Under this scheme, feature
type documentary films on themes
relevant to the development of tribal
and ryral people will be produced Ini
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16mm andg shown to the people in
these areag through Field Publicity
Units of Directorate of Field Publi-
city Unit.

Documentary film *“Region of Har-
money—Andamans” in 35 mm has al-
ready seen produced znd released.
More documentary films on themes re-
levant to the aevelopment of tribal
people will be produced. Some of
the other films under production are
“Cultural problem of tribals jn North-
Eastern Region; Mizoram; Horticul-
ture programmes in tribal areas:
Assam & North-Eastern Region; and
life in Vindyachal ete.’

(v) Song & Drama Division will
set up a Pilot Project to utilise the
folk forms of tribal areas and will
organise special programmes
for the benefit of the people in these
areag with an outlay of Rs. 16.90
lakhs in Sixth Plan and Rs. 3.00
lakhs in Annual Plan 1981-82.

(vi) D.A.V.P. will set up a Field
Exhibition Unit at Ranchi (Bibhar),
a Mobile Exhibition Unit at Tezpur
tArunachal Pradesh) ang a Re-
g.2nal Office at Gauhati {Assam‘f.
The Units will organise exhibitions
01 themes relevant to the develop-
ment  of tribal population, The
Sixth Plan outlay for these schem-
es iz Rs. 32.75 lakhs ana that for the
Annual Plan 1981-82 Rs. 8.7p lakhs.

(vii) Directorate of Fielg Pub-
licity will be giving more attention
to coverage of tribal areas. 1In
1980-81, Directorate of Field Pub-
licity set up 5 Unitg in tribal areas
at Ttanagay (Arunachal Pradesh)
Diphu (Assam), Gumla (Bihar) and
Belghat and Sidhi (Madhya Pra-
desh), In 1981-82 Units will be
opened at Chandel (Manipury and
Nasik and Nanded (Maharashtra).
Also Regional Office at Gauhati will
be set up during 1981-82. In ad-
difon conducted tours. sound and
slide programmes and construction
of offices and residential accom-
modation are other plan schemes
for these areas.
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Instructions have been issued to
Departments concerned to ensure
speedy implementation of plan sche-
mes. The progress of implementa-
tion is regularly monitored by the
Ministry, All these schemeg are
central schemes,

Import of Rare and Pure Chemicals

9871. SHRI RAJBSH PILOT: WwWill
the Ministey of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

{(a) what are names and guantities
of important rare, base and pure che-
micals and aerivatives still imported;

{b) whot steps have bLeen taken to
encourage eciforts to  prepure such
chemicals and derivatives in  India;
and

(¢y whe'her the Universily depart-
ments 1IT's and National laboralories
been yrzed gnd encouraged to develop
indigenoys production gf such import-
eq muterial ana utilise  the highly
educated scientific manpower of the
country which is unemployed, under-
emplcyed or migrates to developed
countries?

THE MINISTER OF PETROLEUDM.
CHEMICALS AND FERTILIZERS
(SHR! P. C. SETHI): (a) Except in
regard 1o methanol, phenol, benzene
and XNylenes adequate installed capa-
city exists to meet indigenous de-
mand. Hnwever, imports of basic
chemicals, other than methanol, phe-
nol, benzene and xylenes, become
necessary whenever there is a short-
fall in their procuction. The in-
formation regarding the names and
guantities of chemicals that are be-
ing imported is published by the Dir-
ector General, Commercial Intelligen-
ce and Statistics, Calcutta in  the
Monthly Statistics of Foreign Trade
of India (Volume-II), copies of which
are available in the Parliament Lib-
rary.

(b) Steps are being taken to  im=-
prove capacity utilisation w(Rerever
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necessary and to license further ca-
pacities wherever installed capacity is
inadequate,

(c) Research is being carried out
in the National Laboratories, IITs
and Universitities in India to develop
indigenoug technologies as z measure
of import substitution. Whenever a
technology is developed its commer-
cial viability is evaluated and licenc-
es given to exploit the indigenous
technology so developed. The tech-
nology developed by National Labora-
tories is commercialised by the WNa-

tional Research Development Cor-
poration.
Manufacture of Gas Cylinders

9872. SHRI RAJESH PILOT: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
be pleased o state whether Govern-
ment propose to manufacture smaller
and larger cylinaers go as to meet
the demands of small families and
large commercial kilchen?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): There is no
such proposal at present under the
consideration of his Ministry.

Latest Scientific and Technological
Advances in Ferttilizer

9872. SHRI RAJESH PILOT: Wwill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
Pleased to state:

(a) what steps have Government
taken to incorporate latest scientific
and technological advancesg in fertili-
zers;

(b) are Government taking any
steps to increase and improve the
capacity of the existing plants; and

(c) if so, details thereof, if not,

reasong therefor?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Govern-
ment are continually assessing the
losses scientific ana technological ad-
vances in fertilizer production and,
whenever the ovportunity arises in-
corposates .ne ...oven technologies in
the plants being set up in the coun-
try. Government have already de-
cided to go in for large sized am-
monia plants with a capacity of 1350
tonnes per day of ammonia.

{(b) and (c). The capacity of the
fertilizer plantg is generally fixed, In
Some cases, it can pe increased mar-
ginally by debottlenecking operations.
Such increases have been made in
the past in plants like Gorakhpur,
Kota and Kalol.

Steps to curb scenes of violemce and
drinking in Filmy

9874. SHRI RAJESH PILOT: will
the Minister of INFORMATION AND
BROADCATING be pleased to state:

(a) how far the steps taken by the
Government to curb the scenes  of
violence and drinking in the films heen
successful; and

(b) what further steps are being
taken top monitor and ensure that such
scenes which still predominate the
films, are not allowed to continue
poisoning the minds of over new gen-
eration?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). Al
filmg are examined by the Board of
Film Censors in accordance with the
provisions of the Cinematograph Act
1952 and the guidelines issued there-
under. In accordance with these
guidelines, while examining films for
certification, the Board does ensure
inter alic that anti-social activities
such as violence gare not glorified or
justified that pointless or avoidable



263 " Wrtten Answers

scenes of violence, cruelty and horror
are not shown; and that scenes
which have the effect of justifying or
glorifying drinking are not shown.
Scenes considered objectionable in
terms of the guidelines are deleted by
the Board before certificates are gran-
ted. According to the Board, there
have been censorship violations in-
cluding interpolations in films. How-
ever, it is the responsibility of the
State Governments gnd Union Terri-
tory Administration to enforce the pe-
nal provisions of the Cinematograph
Act 1952. It may be added that the
Cinematograph (Amendment) Bill
1961 which is before Parliament, inter
alia provides for—

(a) suspension or revocation by
the Central Government, of certifi-
cates granted by the Board, for
serioug censorship violations; ana

(b) enhanced penalties for of-
fences punishable ynder Part II of
the Act relating to certification of
films, apart from such offences be-
ing made cognizable.

Accident in Girimint Colliery and
Bisrampur Colliery

9875. SHRI SUSHIL. BHATTACH.
ARYA:

SHRI KRISHNA CHANDRA
HALDAR.

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have tak-
en any steps against the management
who are responsible for the accident
which took place in Girimint colliery
on 30th March and Bisrampur colliery
on 27th March, 1981;

(b) if so, the nature of action taken
by Government against them.

(c) if not, the reasops theretor; an

(d) the total compensation paid to
the deceased persons?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d). No
person was killed in the accident which
occurred in the Girimint Colliery on
30.3.81 and nobody has been held res-
ponsible for the accident. As  such
the question of taking action against
the management and for payment of
compensation to dependent of any
deceased does not arise.

In so far as the accident in Bisrams-

pur Colliery is concerned, the acci-
dent occurred on 27.3.81 resulling in
the death of one person  The statu-

tory enquiry report from D.G.M.S. is
still awaited. The Intermal Safety
organisation of the Company has,
however, conducted an enquiry and
the management has not been found
responsible. A Mining Sirdar has,
been held partly responsible for the
accident for which necessary action
is being taken by the company. AS
regards payment of compensation to
the dependent of the deceased, the in-
formation is being collected and will
be laid on the Table of the House.

National Broadcast Channel

9876. DR. VASANT KUMAR PAN-
DIT. willl the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government are con-
sidering to establish a National Broad-
cast Channel for providing Round the
Clock Broadcast;

(b) whether All India Radio’s Re-
search Engineers have submitteq such
a feasibility plan on the longwavé
channels; and )

(c) if so, what is the final decision
of the Government on this issue?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (c). There
is an approved proposal to make a
beginning for the development of— a
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dedicated National Broadcasting Ser-
vice for abouyt eighteen hours » day
during the Sixth Plan (1980-85). In-
vestigationg carried out in the Resear-
ch Department of All India Radio had
indicated that the longwave band
could be advantageously used for pro-
viding a National Broadcasting Ser-
vice, As there is ng allocation for
broadcasting service in the longwave
band in the radio regulations of the
International Telecommunication Union
for Region III (Asia/Pacific countiries),
the alternative available is a group of
medium wave transmitters. A flnal
decision has not yet been taken.

Film making as an Industry

8877. SHRI CHINTAMANI PANI-
GRAHI; Wil! the Minister of INFOR-
MATION AND BROADCASTING be
plenrsed to state:

(a) whether Government have taken
a final decision over the issue whether
film making should be declared an
industry or not;

(b) if so, the details thereof: and

(¢) if not, the reasong for not ar-
rlving at any final decision?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) The Govern-
ment have not taken final decision
over the issue of declaring film mak-
ing an industry so far,

(b) and (c). The issue ig still under
consideration.

Setting up of captive power generators

9878. SHRI K. P, SINGH DEO:
Will the Minister of ENERGY bhe
pleased to state:

(a) whether Government propuse
to set up captive power generators
in the country;

(b) whether such power generators
will be set up in every state;

(¢) whether the sites in each State
have been selected for setting wup
these generators; and

(d) the quantum of electricity likely
to be generated as a result nf such
installation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to ().
Captive plants are normally set up
by electricity consuming units (both
in the public and private sectors) to
meet their critical requirements of
power or for stand-by purpose. Ac-
cording to the present policy on Cap-
tive generation, industries where pro=-
cess steam is required or where waste
heat ig available, captive plants based
on tota] energy concept would ba
encouraged, Captive generation ig alsg
permitted by the Government where
it is necessary for meeting the essen-
tial load of econre  sector industrial
units.

(d) The installed capacity of Cap-
tive Power Plants (100 KW and above
only) in industrieg in the couniry, as
on 31-3-197Y, wag approximately 2352
MW.

Violation of Companies Act by M/s.
Arunaz Leathers and Exports Limited,
Madras

9879. SHRI D, M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:
SHRI K. LAKKAPPA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is true that M/s.
Aruna Leathers and Exports Limited,
Madras, 1ig violating Sections 295(4)
and 370(1)(b) of the Companieg Act;
and

(by if so, the action contemplated
by Government and if rot, the rea-
sons therefor?
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THE MINISTER OF lLAW, JuS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) ana
(b). M/s. Aruna Leathers and Exports
Limited had submitted two applica-
tions for grant of ex-post-facto ap-
proval under Section 295 of tne Com-
panies Act, 1956 in respect of loans
already advanced to two private com-
panies in which one of the direclors
of the applicant company was interes-
ted. Since prior approval of the Cen-
tral Government is required to be
obtained in such cases both the appli-
cations were rzjected. In one case
the loan had been recovered and the
company was let off with a warning.
The company was also informad that
the office of the interested director
stood vacated under Section 283(1)(h)
of the Companies Act, 1956. In the
other case, the company was asked
to recover upto 168-3-1380 the amount
of loan already given. The period of
recovery was extended from time to
time at the .request of the company
and the last extension was upto
16-11-1980. The company has request-
ed for further extension of time upto
31-5-1981. This request will b2 con-
sidered on meritg on receipt of cer-
tain information called for which the
company has vet to furnish.

M/s. Aruna Leathers and Exports
Limited had alspo contravened the
provisions of Section 370(1) (b) of
the Companies Act, 1956 as it has ad.
vanced loans to its holding company
without passing a special resolution
as provided thercundzr. However, the
company subsequently passed the re-
solution to regularise the transactiom
and they have been let off with a
warning to be more careful in future,

Statement correcting the reply -to

Unstarred Question No, 5069 dat.

22-7-1980 re. repressntation regarding
screening two Marathi Dramas

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): In reply to the
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Unstarred Question No. 5069 geeking
information as to whether Govern-
ment had received a representation
dated 15-2-1980 from a body of per-
sons from Thana (Maharashtra) :re-
garling screening of two Marathi
Dramag ‘Nat Samrat’ and ‘Batatyachi
Chaw!l and what action Government
had taken or proposed to take, an
answer in the negative was given in
the House on 22-7-1980. It now trans-
pires that such a representation was
received in the Ministry and was duly
acknowledged. Unfortunately, how-
ever the letter in question appears
to have heen misplaced and, there-
fore, no action could be taken there-
on, Subsequently, after the Unstarred
Question No. 5069 wag answered, the
person who had sent the representa-
tion forwarded a copy thereof to the
Ministry of Information and Broad-
casting which wag examined in con-
sultation with DG: Doordarshan. Ac-
cording to DG: Doordarshan, the play
‘NAT SAMRAT had already been
telecast from Bombay Doordarshan
Kendra twice during 1973-74. The
Kendra could not, however, preserve
the play due tp shortage of videu
tapes. As regards the play ‘BATA-
TYACHI CHAWL’, the Bombay Door-
darshan Kendra approached the emi-
nent play-wright and Producer Shri
P. L. Deshpande to record the play.
Since it is a one-man show and since
Shri Deshpande was not well, it has
not been able to rzcord this play.
DG: Doordarshan has., however, ask-
ed th» Bombay Doordarshan Kendra
to make efforts to record both the
plays for preservation and future tele-
cast.

The delay in laying the statement,
correcting thz earlier reply, has oc-
curred because the factual position
had to be ascertained from the con-
cerned Media Units.

I regret the inconvenience caused to
the House.

(Interruptions)
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12 hrs.

MR. DEPUTY-SPEAKER: I will
make some observations. I# vou are
not satisfled with that, then one by
one 1 will call.

(Interruptions)

MR. DEPUTY-SPEAKER: T will
make some oObservations. If vou are
not satisfiad with that, then one by
one I will call. You wil] hav: to com-
plete it within ten minules.

.

(Interruptions)

MR. DEPUTY-SPEAKER: Nothing
will go on record without my permis-
sion, I am making my obsaervations.

{Lnterruptions)

MR. DEPUTY-SPEAKER: I am call-
ing you one by one.

{Interruptions)

MR. DEPUTY-SPEAKER: 1T will
call you one by one. Please hear my
observations,

(Lnterruptions)

MR. DEPUTY-SPEAKER: 1 am
telling vou, 1 will call one from this
side and one from that side.

SHRI GEORGE FERNANDES
{Muzaffarpur): I am on a point of
order.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 am not

permitting you to raise a point of
order,

JEN—

RE: MOTIONS FOR ADJOURN-
MENT, etc.

MR. DEPUTY-SPEAKER: I have
recevied noticegs of  Adjournment
Motion from S/Shr. Raj Nath Sonkar,
Shastri, Ram Vilas Paswan, Harish
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Kumar Gangwar, Maniram Bagni,
Rasheed Masood, Jaipal Singh Kash
yap, Dhanik Lal Mandal, Chandrajit
Yadav, Harikesh Bahadur, Niren
Ghosh, Chitta Basu and Ramavatar
Shastri on the reporied alrocities on
Harijans, Backward Classes and mino-
rities in Biharsharief in Bihar and
Ghazipur, Varanasi, Jaunpur, Etah
and in other parts of U.P.

1 have alsg roceived notices of Ad-
journment Motion from S/Shri Ram
Vilas Paswan, K. K. Goyal, Chitta
Basu, Jagpual Singh, Harikesh Baha-
dur, Dr. Vasant Kumar Pandit, Shri
Mani Ram Bagri, Shrimati (eeta
Mukherjee, S/Shri K. A. Rajan,
Ramavatar Shastri, Satya Sadhan
Chakraborty and Jaipal Singh Kash-
yap on the revorted punning down of
Harijans by dacoits in Etah, Uttar
Pradesh.

We are all deeply concerned,

SHRI GEORGY FERNANDES
{Muzaffarpur): What about my Ad-
journment Motion?

MR. DEPUTY-SPEAKER:
hear. I have not concluded.

(Interruptions)

Please

MR. DEPUTY-SPEAKER: We are
all deeply conrcerned when atrocities
are committed .on any citizen of this
country particularly those belonging
to the Scheduled Castes and the Sche-
duled Tribes, Backward Classes. mino-
rities, etc, While law and order is a
State subject, we have discussed such

matters in this Hous: on a suitable
motion.

SHRI "HARIKESH BAHADUR (Go-
rakhpur): No, Sir.

MR. DEPUTY-SPEAKER: While
law and order is z State subject, we
have discussed such maftters in this
House on a suitable Motion. While
Members have already been indivi-
dually informad that consent to their

**Not recorded.
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fMr. Deputy Speaker]

Notices of Adjournment Motion has

been withheld, it is open to them to °

give a proper noticz for raising a dis-
cussion,

(Interruptions)

MR. DEPUTY-SPEAKER:
listen.
SHRI-KRISIINA CHANDRA HAL-

DER (Durgapur): On law and order
will you allow Adjournment Motion?

MR. DEPUTY-SPEAKER:
not said that.

Please

I have

We have rcceived Notices of Ad-
journment Motien from  Sarvashri
Harikesh Bahadur, Jagpal Singh,
Rajesh Kumar Singh, and Satish
Agarwal on the reported failure of
Government in protecting the passen-
gers who were looted ard kidnapped
by the dacoits 11 rulb oy trains. We
have also raceived Call Attention
Noticeg on the subjeci. A Call Atter-
tion Notice on thig subjeci is being
admitted.

The Members have been individually
informed that consent to iheir Nolices

of Adjournment Moticn has been
withheld.

(Interruptions)

SHRI GEORGE FERNANDES: What
about my Adjournment Motion?

MR. DEPUTY-SPEAKER: You have
already bkeen informed,

SHRI GEORGE FERNANDES: What
have I been informed? What is my

Adjournment Motion? (Interruptions).

1 have given notice of Adjournment
Motion.

MR. DEPUTY-SPEAKER: I have
withheld my consent.

(Interruptions)

MR, DEPUTY-SPEAKER: Nothing
will go on record without my per-
mission. 1 will call one by one. I will
start from this corner.

(Interruptions)
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MR. DEPUTY-SPEAKER: Mr
George, I have told you, I will make
my observation, If anybody is not
satisfled, I will call you one by one.
I am now calling Shri Mani Ram
Bagri.

SHRI GEORGE FERNANDES: What
about my Adjournment Motion?

MR. DEPUTY-SPEAKER: I will
call the hon. Members one by one.

(Interruptions)

SHRI M. M. LAWRENCE (Idukki):

I have given an adjournment motion

regarding food shortage in Kerala...
(Interruptions)

MR. DEPUTY-SPEAKER: 1 will
call you, I will call the members one
by one. Shri Bagri. Only one minute;
you must be very quick,

1 mrTwm sy (fzv) o
FUNETE HERT, He i FIA-TA T AT
s feo oA 3T I SRt
AT NIW & [T gioeEt
M7 RAAEAT F TFHI A A
48 99T F uWT21 WFAAT Fi 7T
w7 fagomdis § 41 wefadi & ser
oo & s Way Sl g% w6 g
TE A 1T WT FHA U AW Fi BIEHT
FELAAN MEE—TZ AT A 1 AT )

MR. DEPUTY-SPEAKER: I have
made my observation,

SHRI E. BALANANDAN (Mukun-
dapuram): Sir, I have given an ad-
journment motion on a serious situa-
tion arising in Kerala because of food
shortage. We are having a stock of
only 40,000 tonnes of rice. This is
hardly sufficient for a week’s supply.
Therefore, this ig a very serious ques-
tion affecting the whole State of
Kerala, I want the Government to
allow a discussion on this matter.

SHRI GEORGE FERNANDES: Sir,
when you read out the adjournment
motions submitted by other members,
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you should have also read the ad-
journment motion submitted by me.

MR. DEPUTY-SPEAKER: You come
to the point.

SHIRI GEORGE FERNANDES: My
adjournment motion refers to the
Prime Minister of the country going
abroad at a time wheff, firstly, Rihar
is reeling under the most unpreceden-
ted. ... (Interruptions)

MR, DEPUTY-SPEAKER: 1 have
withheld my consent. No speech on
that. You are not satisfied because it
wag not allowed. If you want, you
comge and meet me in my chamber.
Shri Lakkappa.

SHRI GEORGE FERNANDES: [
want to express my total disapproval
of the Prime Minister of India going
out of the country... (Interruptions)

MR. DEPUTY-SPEAKER: I 2m not
allowing.
(Interruptions)

MR. DEPUTY-SPEAKER: What-
ever I have not allowed will not go
to record. Shri Lalkl:appa.

(Interruptions)

MR. DEPUTY-SPEAKER: Nothing
without my permission will go on re-
cord,

SHRI K. LAKKAPPA (Tumkur):
Mr. Deputy-Speaker, Sir, there is a
reported news item that some of the
lawyers of the Supreme Court Bar
Association are organising a meeting
to discuss about MP's conduct...
(Interruptions) 1 want the Law Minis-
ter to make a statement.

MR. DEPUTY-SPEAKER: I have
already told you yesterday.

SHRI K. LAKKAPPA. Otherwise,
there will be a privilege issue. I want

i
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a categorical statement from the Law-
Minister.

SHRI C. T. DHANDAPANI (Po-
kachi): There is no law and order in
Tami} Nadu, Thore is no security of
life not only for an ordinary citizen
but even for 3 Member c¢f Parliament.
When an Hon, Member of this House,
Shri T. Nagaratnam, was going to
attend a meeting, the ruling party
conspired to murder him...

MR. DEPUTY-SPEAKER: I have
not given my consent to it,

SHRI C. T. DHANDAPANI: They
are doing it with the connivance of’
State police; no action hag been taken.

MR. DEPUTY-SPEAKER: I have
not given my consent. I have replied

to you.

Now, Mr. Tewary. All other Mem-
bers, please sit down. T will call one
by onec. One from this side and one
from that side. T will call you. Mr.
Tewary. what do yvou want?

PROF. K. K. TEWARY (Buxar): I
am raising an issue of utmost impor-
tance to this House. The freedom of
the Members of this touse is pro-
tected under the provisions of the
Constitution and the conduct of the
Members of this House and the speech-
es made by them are being discussed
openly and they are being criticised
by certain forumg of lawyers in the
country. So, the entire House has
given a valling attention.

MR. DEPUTY-SPEAKER: You
come and meet me in my Chamber.

SRI GEORGE FERNANDES: I
raise a point of order,

MR. DEPUTY-SPEAKER: I am
not permitting your point of order.

(Interruptions)

**Not recorded.

—
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Nothing will go on record without
my permission, Now, Mr. Yadav.

SHRI CHANDRAJIT YADAV
(Azamgarh): You have disallowed the
adjournment motion on the communal
situation. I have been personally in-
formed that it has been disailowed.

Thig morning 1 got tzlephonic mes-
sage frem a very important Coogress
leader at Patna. More than 200 people
have b2en killed in that area.

SEVERAL HON,
.Shame. shame.

MEMBERS:

SHRI CHANDRAJIT YADAV: Law
and order has totally failed.

MR. DEPUTY-SPEAKER: You can
come and meet me. You have not
heard my observation, I have said
‘that we will discuss in some form.
We will discuss about that.

Now, Mr. Harikesh Bahadur.

SHRI HARIKESH BAHIADUR:
Bihar and U.P. should be declared as
disturbzd areas. We have given ad-
journment motion. People are being
killed. Hundreds of people are leing
killed. Harijans are being killed.

MR. DEPUTY-SPEAKER: You come
.and meet me in the Chamber.

st Tafaare qwEEE (Frege):
IMETH SAf, FF w@IA 7 fAawar ar
f& 19 m=fmat i 717 g€ € Ffea
F3 T THr e & F7 a1 B % FreAv
®T HEIT 70 & HGF § | WiF wFa
¥ frsar g B 48 sewr Wi wa, wfEa
OHl OF qAT 8767 F agaar w5 g
200 & FaaT AT "W Ay | feafa
qgr AT gL

(Interruptions) **
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MR. DEPUTY-SPEAKER.
sit down,

Please
SHRI RAM VILAS PASWAN: I
have given adjournment nmotion.

MR. DEPUTY-SPEAKER: 1 have
made my observation. You cocme and

meet me.

q AfI T QR o TIET
sit, feafq agg qam qor & 1 wEr /11
gheara i 14 | FF q& i FAT W
400 gfrsx frwquz e a7
FAtodroWio Frr Wifegifaat % A7 fax
fax wr @ & «tT ¥ Ta4 7 Freaqi,
sifzgfaai A1 TTANEIT T 4ETSD
RIFAT § | HT ITH G TL FAEC |

MR. DEPUTY-SPEAKER: 1 have
already made my observation.

St aafaqd wEIm - T@ qE
AMTCHTAATE | IASS T &1 WA
T 9L F35 TATZO |

MR. DEPUTY-SPEAKER: Yes,
yes, Mr. Ramavatar Shastri.

ot TwHiga® q@aE . 73, 19
F Hawg 78 & B o3gs g 7

MR. DEPUTY-SPEAKER: You
should give a proper notice. Mr.
Venkatasubbaiah.

(Interruptions) **

MR. DEPUUTY-SPEAKER: I have
allowed Mr. Venkatasubbaiah, Please
sit down.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I can
understand that some of them,
out of demoralisation and frustration,
are bringing in Adjournment Motions
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-with cheap jibes against the Prime
Minister of this country. I can under-
stand their menta] make-up. (Inter-
ruptions) I may respectfully submit
ihat the Home Minister is going to
make a statement on this issue this
evening,

MR. DEPUTY-SPEAKER: The
Home Minister is going to make a
statement on this in the evening.
(Interruptions) Hon. = Members, we
have spent 15 minutes. 1 have given
sufficieny hearing, With your per-
mission, 1 am now going on to the
next item. Papers to be laid on the
‘Table.

(Interruptions)**

MR. DEPUTY-SPEAKER : The cther
things will not go on record. (Interrup-
tion)**

Shri Mani Rem Bagri and some
other hon. Members then left tle
House,

12.18 hrs.
PAPERS LAID ON THE TABLE

ANNUAL AccounTts OF CENTRAL TIBETAN
ScHooLs ADMINISTRATION, NEw DrLHI
For 1979-80 WITH STATEMENT FOR
DELAY, ANNUAL REPORTs or UNIVERSITY
OF HYDERABAD FOR 1978-T9 anNp 1979-80
WITH REVIEW THEREOF AND STATFEMENT
FOR DELAY AND ANNUAL ACCOUNTS OF
UNIVERSITY GRANTS COMMISSION, NEW
DELHI FOR 1979-80 WITH STATEMENT FOR
DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT) : On behalf
of Shri S, B. Chavan, 1 beg to lay
on the Table :—

(1) (i) A copy of the Annual
Accounts (Hindi and English
versions) of the Central Tib-
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etan School Administration,
New Delhi, {for the year
1979-80 together with Audit
EReport thereon.

(ii) A statement (Hindi and Eng-
lish versioas) showing reasong for
delay in laying the documents men-
tioned at (i) above,

[Placed in Library. See No. LT-
2492/81).

(2) A copy of the Annual Re-
port (Hindi and English versions)
of the University of Hyderabad for
the period July, 1978 to June, 1979.

(3) A copy of the Aanual Re-
rort (Hindi and English versions)
of the University of Hyderabad
for the period Julv, 1879 to June,
1980.

(4) A copy of the Review (Hindi
and English versions) by the Go-
vernment on the working of the
Uaiversity of Hyderabad for the
period July, 1978 to June, 1980.

(5) A statement (Hindi and Eng-
lish versions)y showing reasons for
delay in laying the gocuments men-
tioned at (2) to (4) above.

[Placed in Library. See No. LT-
2493/81).

(6) (i) A copy of the Amnual
Accounts (Hindi and English ver-
sions) of the TUniversity Grants
Commission, New  Delhi, for the
year 1979-80 together with Audit
Report thereon. under sub-section
(4) of saction 19 of the University
Grants Commission Act, 1956

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above docu-
ment,

[Placed in Library. See No, LT-
2494/811.

**Not recorded.
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REVIEW AND ANNUAL REPORT OF BRIDGE
ANp Roor Co. (INpra) Li1p. CALCUTIA
FOR 1978-79 WITH STATEMENT FOR DELAY

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZSERS
(SHRJI P. C. SETHI): 1 beg to lay >3
the Table:

(1) A copy each of the follo_wing
papers (Hindi and English versions)
under sub-section (1) of section G19A
of the Companies Act, 1956: —

(i) Review by the Government
on the working of the Bridge and
Roof Company (India) Limited,
Calcutta, for the year (1978-79).

(ii) Annual Report of the Bridge
and Roof Company (India) Limited,
Calcuita, [or the year 1978-79 along
with the Auditeq Accounts and the
comments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and E:glizn
versions) showing reasons for delay in
laying the avove papers.

[Placed in Library. See No. LT-
LT-2495/811.

CORRECTION OF ANsSwER 10 USQ No.
6611 paTED 7-4-1581, Re. PusLic Dero-
SITS RAISED BY CoOMPANIES

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): I beg to lay on ‘he
Tabie a statement (i) correcting the
reply given gn Tth April, 1931 to
Unstarred Question No. 6611 by Sari
R. Prabhu, regarding public denosits
raised by companies and (ii) giving
reasons for delay in correcting the
reply.

[Placed in Library. See No. LT-
2496/81].

DruGSs (PRicCEs CONTROL) AMENDMENT
ORDERS, 1980 & STATEMENT :OR LELAY

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): I beg to lay on the
Table:

(1) A copy each of the follow-
ing Notificationg (Hindi and Eng-
lish versions) under sub-section (6)
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of section 3 of the Essentia] Com~
modities Act, 1955:—

(i) The Drugs (Priceg Control)
Amendment Order, 1980, publish-
ed in Notification No. SO. 978
(E) in Gazette of India dated the
17th December, 1880.

(ii) The Drugs (Prices Coa-
trol) Second Amendment Order,
1980, published in Notification
No. S.O. 38(E) in Gazette of
India dateg the 16th January,
1981,

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Notifications
mentioned at (1) above.

[Placed in Library. See No. LT-
2497/81].
RerORT O COMPTROLLER AND AUDITOR
GENFRAL OF  INDIa,  1979-80—LUxiON
Govr. (PosTs AND TELEGRAPHS), AND
APPROPRIATION ACCOUNTS (P&T)
1979-80
SHRI MAGANBHAI BAROT: I beg
to lay on the Table :

(1) A copy of the Report (Hindi
and English versions) of the Com-
ptrolley and Auditor Genera] of
India for the year 1979-80—Union
Government (Posts ang Telegraphs)
under article 151(1) of the Consti-
tution,

(2) A copy of Union Government
Appropriation Accounts (Posts and
Telegraphs)y for the year 1979-80
(Hindi and English versions),

[Placed in Library. See No. 1.T-
2498/811.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE
MINUTES

SHRI P, V. G. RAJU (Bobbili): Sir,
I beg to lay on the Table Minutes of
the sittings of the Committee on
Absence of Members from the Sittings
of the House held on the 19th March
and 29th April, 1981,

—
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CALLING ATTENTION TO MAT-
TER OF URGENT OF PUBLIC
IMPORTANCE

REPORTED SERIOUS SITUATION DUE TO
DECANALISATION OF IMPOKRT OF
CASHEWNUTS

SHRI A. K. BALAN (Ottapalam):
1 call the aitention of the Minister of
Commerce to the following matter of
urgent public importance and recuest
that he ipay make a clatement
thereon:

Reporteq serious situation arising
out of the deconalisation gf the im-
por{ of cashewnuts in Kerala.

THE MINISTER OF COMMERCE
AND STEEL AND LIINES (SHRI
PRANAB MUKHERJEE:!: Sir, inport
of raw cashewnuls had been canalised
ihrough the Cashew Corporation of
India since 1st Septembter, 1070. The
expurtable surpluses of raw cashew-
nuts from the traditioral sources of
supply in East Africa have come
qown substantially after allowing for
these countries’ own processing re-
quirements which  have been pro-
gressively going up with the creation
©of new capacities. Conseguently,
imperts by the Cashew Corporation cf
India have progressively gone down
from 195 lakh tonneg ta zbout 20,000
tonnes in 1980-81.

Indigendous raw  cashewnuts pro-
duction is estimated at zhout 1.10 lakh
tonnes in 1080-81. The installe:d
processing capacity in the couniry is
estimated at 4.5 lakh tonnes. The
cashew processing industry omploys
approximately 1.5 lakh workers. Thus
the eslimated requirement of raw
cashewnuts for providing all round
the year employment would he ap-
proximately 4.5 lakh tonnes.

In order to increase the availability
of raw cashewnuts for processing, a
scheme was evolved in July 1979 per-
mitting import of raw vcashewnuts
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from non traditional sources (exclud-
ing Tanzania, Mozambique, Kenya and
Malawi) by manufacturer-exporters
subject to the approval of Cashew
Corporation of India for distribution
to all eligible factories. Under this
scheme, State Corporations, like the
Kerala State Cashew  Development
Corporation, as manufacturer-expor-
ters, were also eligible .to import raw
cashewnuts from non traditiongl sour-
ces,

Inspite of this special scheme
which was announced by the Cashew
Corporation of India in July 1979,
adeqguale raw cashewnutis could not he
imported. and in order to augment
the supply of raw cashewnuts a Pub-
lic Nofice was issuea under which
CCI & E may allow direct imports of
limited quantities of raw cashewnuts
on merits for the purpose of proces-
sing in India for re-export subject to
such conditions as may be stipulated
in each case. Only 5013 tonnes were
imported by a single orivate party,
under this public notice. Thereafter,
I had. while replying to the Demands
for Granis of the M:nistry of Com-
merce in the Lok Sabha on the 7th
July 1980 and in the Rajya Sabha
on the B8th July 1980. assured that
private parties will not Le allowed
to import raw cashewnuts providea
State Casey Corporations are able
to make arrangements for their im-
port. Inspite of this assurance, no
State Cashew Corporation actually
imported any raw cashewnuts, under
this Public Neotice.

To review the situation I had takeén
two meetings with MP's of Kerala
and Tamil Nadu on 2-4-81 and MPF’s
of Kerala., Tamil Nadu and Karna-
taka on 16-1-81 where the sericusness,
aricing out of paucily of raw nuts
was discussed in detail. Only after
explaining the position to the MP's
and with a view to increasing the
foreign exchange earnings of the
country as well as providing addition-
al employment, it was decided to de-
canalise the import of raw cashew-
nuts. By Public Notice No. 18
ITC(PN)/81 dated 27.4.81 raw cashew
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imports have been placed under OGL
subject to the condition that half the
quantity importeg shall be offered to
the Cashew Corporation of India for
distribution tp actual users in such
2 manner as may be laid down from
time to fime.

It may thus be seen that ro gerinus
situation has arisen as g result of the
decanalisation of import or raw
cashey in as much s evenprior fo
the decanalisation, the availability of
imported raw nuts had come down
substantially. On the contrary, it is
anticipateq that with the change in
policy  there might be addiona] gen-
eration of foreign exchange and em-
ployment in the country.,

SHRI A. K. BALAN: [ called the
attention of the hon. Minister to a
serious economic erisis in Kerala
This economic crisis will surely lead
to thousands of people being thrown
out of employment,

The cashew industry in Kerala em-
ploys more than 14 lakhs workers
and it requires nearly 4-1/2 lakhs
metric  tonnes of raw cashewnut a
Year. The indigenous production of
raw cashewnuts is not sufficient to
meet. even one-fourth of the sclual
requirements. The remaining quanti-
ties have, therefore, to be found
through imports. The State Govern-
ment has once moved the
ment of India for arranging maximum
import of raw cashewnuts  through
the Cashew Corporation of India, The
Cashew  Corporation of India have
also been requested to intimate the
arrangements they have made or are
making for further import of Taw
cashewnuts, No firm reply elther
from the Government of India or
from: the Cashew Corporation of
Indla has so far been received in
this regard.

MAY 5, 1981
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Sir, the Government of India have
also been requested to permit the
Kerala State Cashew Development
Corporation to import raw cashews
nuts direct from foreign countries for
its own requirements. Government
of India have indicated that import
of raw nuts from non-traditional
areas could be made by manufacturer
exporters subject to the approval of
the Cashew Corporation of India and
their surrendering 50 per cent of the
import to the Cashew Corporation of
India for distribution to all the eli-
gible factories. The Chief Controller
of Imports and Exports would alsg al-
dow direct import of a limited quan-
tity of raw nuts fer the purpose of
processing in India for re-export sub-
ject to the conditions stipulated by
the Controller in each case. As the
above conditions will not be %“enefi-
cial to Kerala State Cashew Develop-
ment Corporation. the Government of
India was again addressed for the
grant of permit fo the Kerala State
Cashew Development Corporation to
import raw nuts from traditional and
non-traditional areas without any
conditions attached. But the Gov-
ernment of India intimated that it is
not wossible to allow such imports
without the conditions earl'er pres-
cribed by them.

Ever since September 1970, Govern-
ment have been following a weli-
thought-out sensible and rational
system of canalising raw-cashewnut
import through the Cashew <Corpora-
tion of India. Consequent on the
revised import and distribution policy
for raw cashewnut for 1980-81, the
Union Government have permitted
private cashew processors to import
raw cashewnuts. The State Govern-
ment was afraid as the private
processors, if permitted to import nuts,
are sure o direct their imported stosks
{0 the neighbouring States of Tamil-
nadu or Karnataka where the un-
organised labour is deliberately ex-
ploited with a view to making more
profits. The State Government have
thereupon invited the attention of the
Union Government to the alleged ‘m-
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port policy revision highlighting how
it will derniously jeopardise the cashew
industry in this State, particulariy, at a
time when it is struggling for existence
and moved the Union Government to
rescind the decision, if any, taken to
change the canalisation policy so far
followed. But, Union Government
have changed the policy to the effect
that import permits are issued to the
private cashew processors. Sir. this
decision, surely, is against the aspira-
tions of the Kerala people, The Gov-
ernment has decided to import cashew-
nuts. They are going to import coco-
nuts, cocoa and rubber. What is the
intention? S:r, the intention is very
clear. Aaywua, it is to make a block-
ade against Kerala Government. 1
request the  Minister not to try Io
catch fish in  tumubled water.

MR. DEPUTY-SPEAKER: What is the
reason for this enmity?

SHRIMATI SUSEELA GOPALAN
(Alleppey): Because, there is non-
Congress Government in Kerala.

SHRI A. K. BALAN: Sir, I am sure,
the Goverament is trying to make
troubles in Kerala. The Minister so
many times, when the Kerala M. Ps
irrespective of the poiitics met him,
assured at that time that he would not
permit the imrort of cashew by the
private parties. But, the policy is
changed and we know the person be-
hind it. Anyway I do not think the
Minister himself is responsible for this.
We know the man who is behind this
decision. We, the Kerala people, know
him. He is an advocate of the mono-
poly capitalists. I do not want to go
further. But, this is against the Kerala
people.

MR. DEPUTY-SPEAKER: Please put
your question.

SHRI A. K. BALAN: I am putting a
few questions only. Sir, what made
the Government to change the canalisa-
tion polity so far in existence,

(2) Whether this policy is going to
help the organised industrial sector
of cashewnut industries;
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(3) What will be the impact of the
new policy of import on the pubiic
sactor factories under Xerala Gov-
ernment?

(4) Whether Government can
guarantee adequate imported nut to-
feed the factorieg in Kerala at least
for a period of six months for
giving employment to one-ang 2
half 1a%h workers? With these
word 1 conclude.

SHRI PRANAB MUKHERJEE: Sir,
the hon. Member has mentioned that
the situation is serious. I do agree
with this part of his observation that
the situation is serious but I do not
agree with his conclusion that the
new policy has caused the serious
situaticn.

Sir, if you look at the import figure
and the indigenous production you
will find that from 1970 onwards the
import is going dowa. We haq the
opportunitv of discussing this problem
on the floor of this House on a number
of occasions and when the hon, Mem-
bers insisted that there should be no
change in the policy and the policy of
canalisation should be pursued—
while taking part in the debate on
the Demands of my Ministry—I told
them that I wags not going to change
the policy. But what has been the
effect” In the full vear we have mnot
been able tc import more than 20,000
tonnes, Even your own State Cor-
poration has not been able to import
a single nut, When we did not ellow-
the private parties to import for full
one year, - The point s your total
production is 1.10 lakh tonnes, and if
you want to give employment to 1.5
lakh people engaged in wvarious
cashew factories throughout the year
then your total requirement is 4.45
lakh tonnes. Where would you get
it? Public sector organisation is not
in a position to import because of two-
developments that have taken place,
First among the traditional suppliers
like Tanzania, Mozambique, Kenya
and Malawi from where we used to
get 80 per cent of our import, on the
one hand, their production is going
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down and on the other hand, they
themselveg have developed the proces-
.sing units, So. they are not exporting
raw cashewnuts. They are getling
processed there  itself.  Further,
.certain other countries have come to
the market,

The question which I posed before
‘the Members of Parliament when 1
had discussion with them in two
instalments was that we are primari-
ly concerned with getting cashewnuts,
"How can we ge: thail? If the public
sector organisation has not been able
to get it, then let ug try to give a
.chance to the private sector if they can
.bring in. The situation is not gomng
to be worse, This year the total im-
port is just 20,000 tonnes. In 1970-71
the total import wag 1.95 lakh tonnes.
In 1972-73 it was 1.90 lakh tonnes.
In 1980-81 it came down to 20,000 ton-
nes, The year before that it was 24,000
tfonnes and the year before that it
‘was 20,000 tonnes, Therefore, JIrom
1975-76 onwards we are seeing that
Cashew Corporation is not in a posi-
‘tion to import cashew which can meet
the requirements of industry. So,
what is the alternative?. If the private
parties can bring some cashew, then
‘that will be processeq here. After
all people will get some jobs, If
somebody takes the position that il
Kerala units do not get the nutg then
no other units established in other
parts of the country could get nuts—
I am afraid—I cannot accept the
position. Even in the present policy,
as I have clearly explained to the hon,
Members, it would be our effort to
-see that out of whatever is imported,
50 per cent of it they will have to
give to the Cashew Corporation and
according to the distribution formulae
of the Cashew Corporation, of what-
ever Cashew Corporation wil]l get 80
per cent of it will go to the Kerala
‘units because the number of units and
the number of people employeg there
are more. Therefore, according - to
the formulae 80 per cent of the share
:o! Cashew Corporation will go to the
Kerala mits, But it no cashewnut is
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imported then what can I distribute?
Your State Corporatitn could import
it from non-traditional sources. They
could not impert a single nut. What
is the demand. Give me the mono-
poly right. How can I come to the
conclusion—Cashew Corporation had
the expertise and who in a position to
import cashewnut from 1970-71—the
hon. Members would appreciate their
performance in 1970-71 ang upto
1975-76 was quite satisfactory and
they were importing more than
1,00,000 tonnes. If they are today
not in a position to import more than
20 or 25 thousand tonnes, how can you
convince me that if I give you the
monopoly right, Kerala Corporation
would be able to bring it? Secondly,
what would be the position of the
Tamil Nadu Corporatioa if they come
forward and ask, why are you per-
mitting a State Corporation monopoly
in this? Why not they get it? What
about the Xarnataka Corporation?
What will happen if some other State
Corporations also come up? There-
fore, this is not possible, If we have
to give monopoly right of procure-
ment that can be given only to tihe
central agency. We cannot give it to
a State agency. That is the position.
But even in thig new policy we have
ensured this: If we get the nuts we
will see that the majority of the nuts
will go to Kerala, This is according
to the formulation ang the policy
which we are pursuing. All these
insinuations and conclusions drawn
that the whole policy is detrimental to
the interest of Kerala and so on, is
not correct.

Now, you are talking of rubber,
What is the price of rubber today?
The present market price is Rs. 1475;
did the market price reach this figure
at any time? No. It ig the present
ruling price. For God’s sake, vou tell
me, at what point of time this was
the level of price, so far as indigenous

rubber is concerned. Normally it
varies from Rs. 800 +to 1000 and
today is more than Rs, 1400. I

regulated the import deliberately.
The industry demanded that 30,000
tonnes will have fo be imported. The
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. projected production they said would
be roughly about 150,000 tonnes and
the total requirement would be
180,000 tonnes. I have not permitied
itt I am importing 4 or 5 or 6
thousands. It is not beyond that so
that the indigenous producer gets 2
reasonable price. But we will have
also to look at the interest of the
ultimate consumer and the industry,
You cannot just follow a policy which
will lead you to one track omly. So,
these insinuationg are not called for.
If you want to make such insinuations,
vou can do it. That is another matter.

Now, regarding cocoa, half-a-dozen
‘times I have mentioned it on the floor
of the House. I have put it in the
restricted Jist. We are not importing
it, It is not permitted, It has been
shifted from OGL. Yoy do not look
at the import policy but you simply
accuse the Government of India that
I am importing Cocoa, I am importing
rubber and the policy is detrimental
to the interest of Kerala and so on.
These are not facts. We are trying
‘to help them in every possible way.
I cannot help it if I cannot import
cashewnuts. These are hard facts.

SHRI A, K. BALAN: One question.

MR. DEPUTY-SPEAKER: 1Is it a
new question? No, You can ask for
clarification only. Now, Shrimati

Suseela Gopalan. You may tel] her.

SHRIMATI SUSEELA GOPALAN
(Alleppey): There was a discussion
here in the House. Unfortunately
when the Minister calleq the M,Ps.
for a meeting of all the MPs from the
various States, majority of Kerala
MPs were not there. So there is no
point in saying that we had discussion
for name’s sake. You can say that all
MPs were consulted. Actually we
would have responded if we had been
contacted and informed well in time.
We were away from the House. We
could have participated. But one or
two MPs who participated were them-
selves against it; and they strongly
protésted agmiust it, we should know
801 LS—9
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why this canalisation was adopted,
You know, there ig a long history be-
hind these. Industrialists in the
country were processing it in the
unorganised sector giving very paltry
.sumg of wages to the workers. It wag
so difficult to maintain any iules in
these companies, So it js because of
the persistent struggle from Kerala
that Government accepteq the cana-
lisation of cashewnuts. For the last
one year there was the same diffi-
cully. As wag explained by the
Minister, processing units were started
in these areas: so many countries are
purchasing these cashewnuts. Of
course, there is gcarcity. Our feeling
is this, The Cashew Corporation of
India ig not really wvery serious in
bringing cashew to our country. At
present that is the difficulty. That is
whv we have suggested that the State
Cashew Corporation could do it. The
State Cashew Corporation is prepared
to bring it. We do wnot want any
monopoly in this trade. If you want
that 50 per cent of this product is to
be distributed to other States, then
the distribution work should be done
by the State., The restrictions imposed
by the Central Government should be
removed, The restriction was that it
should be brought from outside the
traditional areas and 50 per cent
shoulg be distributed to other States.
Now, whvy do we want canalisation?
It is because this should go to the
organised sector. In the Xerala
Cashew Corporation, there are about
65,000 workers and they are getting
very good wages. I have visited
some of these areas before the Cashew
Corporation came into existence, The
~women workers were complaining that
a very old woman was engaged by the
Companies to look after the very
small children of the women workers.
The small children in their creches
would pass stools and the old woman
would not he in a position to wash
them and by the time their mothers
return, the little ones would eat their
own stools. Such wag the condition,
Now, when the Cashew Corporation
came into existence they have been
working there because they are get-
ting good wages and good working
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conditions, Now, the factory owners
are thinking of shifting their factories
to ine suburban areas because they
couil gel old ang young pepole in the
new areas for a very meagre wage.
They wuuld pay less than half of
whet the organised sector pays. That
is why we say that the organised
sectss should be  developed. Why
shou'd wvou put restrictiong that they
should not go to the traditional areas?
Whin some offer comes from other
States, the State Corporation should
be aliowed to import them btut the
Government of India says that the
Cashew Corporation should not import
them from the traditional areas.
Moreover they say  that 50 per cent
of the product should be given to
cther manufacturers, These restic-
tic .3 should not be there. If the
Etawe Cashew Corporation import it
and crush it in their factories, aktout
65,007 workers will get the benefit.
But you are putling conditions and
you are ynable to import 20,000 tonnes
of cushowauls, Why don’t you give
them a trial? You are giving a trial
to the private parties, Why don't
you have a trial with the Cashew
Corporztion of Kerala? Even Tumil
Nadu and Karnalaka are prepared to
import cashew. Yoy should give
them licence ang allow the State
Public sector undertakings to import
it for crushing purposes. Why should
you allow the private parties to im-
rort it? Now, the workers in the
Cashew Corporation are getting a bet-
ter deal. But you are allowing the big
monopolists to exploit the poor people,

Even mnow the cashew ig bei:g
krought from our State. What is
heppening there? These big mono-
rolists are giving Rs, 2 or Rs. 3 more
per %ilcgram, The producers in the
Border areas sell them to the mono-
polists. Now, yoy may ask how can
the monopolists afford to pay more,
It is possible because they pay very
Jow wages to the workers. The Gov-
ernment of India is encouraging them.
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That is why we are asking: are you
prepared to give it only to the State
Corporation in Xerala, and allow
Tamil Nadu and Karnataka to have
their corporations for this purpose?
Not only that. You have said that the
price of rubber has gone up. Why? L
may poin' out here that the price of
everything hag gone up. When wageg
go up angdg the price of everything
goes up, naturally the price of rubber
will also go up. When you get this
commodity from outside, the price
that you will pay for that would be
still high, .

Now. take copra for example.
There is a lot of production of coconut
in Kerala. When there is an abandant
production of coconut in Kerala, I
do not understand why copra should
b imported. I can understand if it
is imported during lean months. But
when there is a }ot of production of
coconut, I do not understand why
copra should be imported. It is only
to heip the soap producers, Tatas and
Bir'as, who produce soap. I ecan un-
derstand if you are imporiing copra
when the gcarcity is there, but during
thot season you will pnot allow them -
tn import, because you want to help
them. They will purchase during
this time, hoard it ang sell it at a time
when there is scarcity of coconut. The
hon. Minister was telling that they
have nothing against Kerala, but
actually whatever we have built up
there in giving employment to the
workers, in giving more wages and
other things, they are trying to de-
molish it. That is what is happening.
Our Industries Minister is there; he
has given licence to a coir magnate
for the mechanised unit about four
and a half years ago, and thousands
of workers are going to be affected by
that. Every day you are doing such
things, That is our experience, That
is why we want reversal of the policy.
Are you prepared to allow imports to
the State Cashew Corporation instead
of the private producers? We are
prepared to take it up angd if the sole
monopoly is given, we are prepared
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fo_ give' 50 per cent to the Cashew
Corporation of India.

SHRI PRANAB MUKHERJEE: All
the observations which the hon.
Membe; has made, 1 knew that she
has to make these observations and
what she meant was that our policy
is to ruin the economy of Kerala.
On one point I can assure the hon.
Member that perhaps her own people
are more competent to ruin the en-
tire economy of Kerala; she does not
require anybody else. I can analyse
the way they are standing in the way
of traditional exports, the way they
have created a situation in which
nuts are produced, but these are not
being processed in Kerala, there are
being smuggled out of Kerala and
processed in Tamil Nadu or Kar-
nataka, but I am not going into that
aspect. Now, the raw cashew import
is placed under O.G.L., and you can
show your competence, and how
much you can bring in. You want
that protection should be given to
you... (interruptions). Now you can
show your competence, how compe-
tent the Kerala Cashew Corporation
is to bring raw cashew from tradi-
tional and non-traditional sources at
whatever price; whatever they want
to do, they can do. And here 1 can
give you an assurance right now that
1 am not going to impose any levy
on your imports, you wutilise it in
your own units. I will make an
exception for the State Corporation
that whatever they will be able to
bring, they can get it processed in
their own units. For other private
imports, I would impose levy and
they will have to give fifty percent
to the Cashew Corporation of India,
so that out of that 50 per cent, 80
per cent goes to Kerala units, I will
make that arrangement so that you
cap get more, but I would like to
see how much you can bring in. Let
there be gome experiment and you
show your competence; you cen
bring it from traditional, non-
traditional and whatever sources
you want, The facts are with
us. You are saying that
Cashew Corporation of India is
not bringing it. What is the interest
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of the Cashew Corporation in not
bringing it? If they could bring it in
1970, 1971, 1972 right upto 1975 and
import more than hundred thousand
tonnes, why are they not in a posi-
tion to bring more than twenty or
twenty-fiva thousand tonnes this year
and for the last three years. You
will have to go to the root of the
problem. The problem 1is because
nobody is interested. As a producing
country am I interested to send my
raw materials? If I have the oppor-
tunity, I would like to get it pro-
cessed, Similarly, from the tra-
ditional sources when the Ministers
came here I took up with them;
even I wanted to suggest that I am
prepared to go with them, have some
sort of joint ventures so that we can
go into the production and get some
assured market, but no country is
agreeing to it. It is not in my hands;
it depends on them. If they agree to
it, it would be all right, but the whole
question is that they are having their
own processing units; their produce
tion is going down, and more people
are coming in the market. Therefore,
these three factors are relevant.
When we, were in a position, for
instance from Mozumbique we used
to get 80 per cent of their exportable
surplus, Now we are not getling
even 50 per cent. On that account
their production is going down ex-
portable surplus is going down.
Therefore, where would you pget it?
The moot question is how you get it?
If you get the nuts you can process
it. And we can have some mechani-
sm through which we try to help the
Kerala units. Everybody appreciated
it. Eighty per cent of the workers
are working there. Largest number
of processing units are established
there. But the main objective should
be to get the nuts. If we pget the
nuts, if we can get it processed,
your people will get jobs. It is nob
other areas. It is mainly concen=-
trated in three-four States. I do nol
understand why you are time and
again raising this question. Do you
want canalisation for canalisation
sake? If you want it, all right have
it. But what purpose will it serve?



295 Import of .
[Shri Pranab Mukherjee]

Canalisation is to regulate the import.
Canalisation is to provide the raw
materials to the processing units. If
they are not in a position to bring
the raw material, what is the fun of
having the canalisation? And there,
I dopn’t agree with you.

Now you have been put on par with
others and you show your efficiency.
Ang if you don’t want to compete, I
am afraid 1 can't agree with you.

In regard to the meeting of the
Members, I am very sorry she has
mentioned to it. I invited the mem-
bers. Eleven members of Kerala
were invited, five members from
Karnataka were invited, seven mem-
bers from Tamil Nadu were invited.
Their State Resident representatives
in New Delhi were contacted to
vontact the Members. If they don't
come, what can I do? 1 held meet-
ings twice, not once. If you don't
come and don’t take interest, what can
I do? ang  consultation does not
mean ] shall have to be guided by
only your suggestions. 71 talked to the
Members of the other States and
when we explainey to them the
position, the situation came that I
had to take a decision. And this
decision 1 have taken. Let yuys see
how it works, And if it does not yield
any results, then nothing prevents me
from changing t}}i policy.

SHRIMATI SUSEELA GOPALAN:
Then make it a condition that in the
traditional areas, Kerala Cashew
Corporation will do the purchase,

SHRI PRANAB MUKHERJEE:
Now, you can do in traditional, non-
traditional, everywhere.

SHRIMAT] SUSEELA GOPALAN:
When the private parties are in the
market, then we cannot compéete with
them,

SHRI M. M. LAWRENCE (Iduk-
ki): 8Sir, from the Statement of the
hon. Minister, it could be seen that
1.5 lakhs of workers are engaged in
this . industry. If the private impor-
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ters import cashew, 50 per cent will
&0 into the hands of CCI. Out of that,
80 per cent will be given to the
Kerala State. So, what is the acti-
vity? Kerala State will be getting
only 40 per cent of the total impoit.
Out of these 1.5 lakhs of workers, the
vast majority is in Kerala. Only a
minority of workers engaged in this
industry are in Tamil Nadu and Kar-
nataka. So, by giving only 40 per
cent to the Keraly State, does the
hon, Minister, believe that the in-
terest of the Kerala workers can be
safeguarded by this policy?

Secondly the decision of the Gove
ernment to allow the private em-
ployers to import cashew is only to
help the private exploiters. This
Government does not want to take
care of the interests of the real wor-
kers. They are only interested in the
profit. In this very statement, he has
stated: “It is anficipated that with
the change in policy, there might be
additional generation of foreign ex-
change and employment in the coun-
try.” The question is whether this
will help guarantee employment io
the workers who are now engaged in
this industry in Kerala, Perhaps, you
may be able to give additional em-
ployment to workers living in other
States. There, the employers will get
cheaper labour. If hon. Minister is
willing to go into the real state of
affairs, he will see that for a very
meagre, i.e, the lowest wage these
employers engage workers in Tamil
Nadu and Karnataka.

So, the whole policy is to safeguard
the interesis of monopolists and ex-
ploiters. As my thon. colleague
pointed out earlier, there was one big
leader of our state; and he was in the
cashew industry, organizing the wor-
kers. Now he is communicating bet-
ween the employers engaged in the
cashew industry in Kerala and Tamil
Nadu and the Gvernment of India—
on behalf of the employers. Because
of this communication, the policy of
canalization for the Government of
India was cancelled, and this de-
canalization was started.
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This js the reality. In my opinion,
.there is a real discrimination against
Kerala. Why? Unemployment is
going 1o increase. The majority of
workers are employed even now. The
hon, Minister is saying that the policy
which Government was pursuing ear-
lier, was not getting as much raw
cashew from outside as was desired.
So, it was a failure. To overcome
that, this new policy has been enun-
ciated, That is his main argument.
But what I am saying is if anybody
is suffering from headache, will he
cut off his head to get rid of the head-
ache? If canalization had failed be-
cause of any reason, Government will
find means to rectify the defects in
the canalization policy, as well as
import policy, provided it is willing
to safeguard the interests of the
country—not of the exploiters but of
the toilers, If there iz any flaw in
the import policy, they will try to
rectify it.

So, the policy change made by this
Government is a continuation of the
policy of discrimination against the
backward Kerala State--as in 8o
many othey respects. Kerala does not
have caprelactum, It does not have
sufficient rail limks. There is no rice
allotment., There ig mno railway
wagon allotment. Sufficient FPlan
allocations are not there, The de-
mand for & precision instruments
factory has also got peen fulfilled.
In all these respects, there is a policy
of discrimination followed by this
Government. It is in continuation
of it that this policy is being pursued
by the hon. Minister in this case also.
This is actually helping the forces
of disintegration in this country. We
have been seeing similar things in
Assam gnd some other places of this
country. So, my earnest appeal to the
hon. Minister ig to stop this policy,
and take up canalization and help the
workers of Kerala, and the interests
of Kerala State,

13 hrs,

SHRI PRANAB MUKHERJEE: The
hon. member has also repeated the
arguments- given by other members.
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Only one point 1 would like to tell
him, What js the present quantum
they are getting now? The moot
question is that some raw maeaterial
should be made available go that
those factories can work. Due to this
we are trying to get it through CCI.
As 1 had mentioned earlier, we are
not in a position to get it because of
ceriain factors. We can try whether
private importers, State Corporations
or anybody can bring it. Now, the
Kerala units will also try it. Your
State Corporation will also try it. In
that process, instead of making efforts
through one corporation, if we can
get from various sources some nuts,
those nuts will be processed there
and people will get their job. Today,
even you are not getting 40 per cent.
You are thinking that if some private
importer brings it and givesg it tg
CCI, then they may get it. What are
you getting today? Today you are
not getting anything. Only 20,000
tonnes are imported. Of that, 10,000
tonnes anly go to you. You will also
have . inhibition, Earlier you had
an nmbition. Now you can go to
the traditional market non-tradf-
tional market. From anywhere at
any price you can bring it and get
it processed. So, what is the diffi.
culty? If we find that this policy is
not in a position to Lring more nuts,
we can review it, I have never saild -
that this policy is going to continue for
all time. We can review it, But we are
seeing that a policy which is continuing
not been able to bring in more

ts. Earlier it imported more nuts.
But for the last 3-4 years, it ‘s just
importing - 20,000 tonnes, 25,000 tonnes,
30,000 tonnes, ‘Therefore, we are
changing this policy where every-
body will be placed at par. 1t is
on OGL and no party will have any
additional dificulty. As I had men-
tioned in reply to Mrs, Gopalan's
query, whatever CCI will bring, the
same formulation which existed ear-
lier, the formulation of distribution
will go to you. Therefore, this policy
particularly is not ausing any harm
to you. Rather it is trying to help
you. Unfortunately, you do not want
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to understand it. If you have that

. dogma and jargon, 1 am gfraid I can-
not go with that—That canalisation is
a must whatever be the consequen-
ces. I do not subscribe to that view.
Canalisation is for bringing a parti-
cular commodity, Canalisation is io
have a regulation and control over
the import. But canalisation for
canalisations sake, you may have that
view, I do not have that view.
‘Therefore, I do not like to add more.
The only point I would like to say
is that this is the reason why 1
wanted to discuss it with you. At
the first meeting only 3 members
from Kerala came. At the second
meeting only 2 members from Kerala
came. 1 sent an invitation to 11
members of Kerala and 5 members
of Karnataka and 7 of Tamil Nadu.
If you could have come and if we
«could have discussed it, that may not
have changed the policy or the deci-
sion but I could have explained to
you in greater details.

SHR] E. BALANANDAN (Mukun-
dapuram): Tha hon. Minister is
kind enough to say about it here.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
‘Why did you not come?

- SHRI E. BALANANDAN: That is
‘all right. Meetings alone cannot decide
things. The point here is that our
“hon. Minister was saving that e
have to go into the root cause of the
question and find ont some solution.
All right. If the hon. Minister is will-
ing to go into the root cause of the
question and find out a solution, we
will discuss it and find out a solution.
The Government of India have taken
this decision, of canalisation not all
of a sudden. The experience of many
vears has compelled them to take
‘this decision, Why? The hon. Minis-
ter was saying that private employers
may try their luck and bring some
‘more nuts so that the industry may get
some more nuis. That js the trial
which he is going to make now.
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What were they doing and what are
they going to do now? The industry
which fetches the largest amount of
foreign exchange is being given to
whom? The Government found that
they were doing so many things,
under-invoicing, over invoicing by
which they were making money, not
the Government of India. So, these
people have been tied for a long time,
And then only they brought forward
this canalisation.

I may read from the statement
made by the hon. Minister here. He
says by introducing a mnew gystem
more nuts will come. From where
will they come? If the Government
of India .s having an organisation
and with that organisation if we can
buy nuts from outside the couniry,
how can the private interest come in
and get it? If they can do it it
means they will be resorting to
under-hand methods. 1 know, if
canalisation is resorted to by the
Government of India, some restric-
tions might be there; there may be
some fairness in that. But the ex-
perience we had with the C.CIL—I
may say here with all humility to the
Ministers and others here—that they
were just doing this business just
like traders or a commercial agency,
not like an agency which has its task
to get more money for the Govern-
ment of India or more foreign ex-
change and primarily to give em-
ployment to these one lakh and filty
thousand workers. This was not
their concern. What was the concern
of the C.C.1. Their concern was to get
more profit. As our Minister pointed
out, practically their purchases are
coming down year after year. There
was some reason. Reasonable reason
wag there. That 1 do admit. Tn
certain traditional areas some indus-
tries have started, The incentive
arose because of the conditions these
people imposed. They wanted to buy
the nuts at the lowest price to make
profit. Therefore, those indigenous
producers wanted to start production
by themselves. About the efficiency
in production, T am not going to deal



901 Import of

with that question. I am only re-
questing the Minister to note that in
Kerala we have experience about this
efficiency. The new Minister, Shri
Pranab Mukherjee, 1 agree he is
efficient and all that. But we are also
people connected with the industry

for long. Therefore, he has to, at
least, listen to us. In this industry,
(Interruptions).

MR. DEPUTY-SPEAKER: He want-
ed to listen from you,...

SHRI E. BALANANDAN: The
point is listening means pot only hear-
ing, When this kind of policy ques-
tions are taken seriously, he has to
listen to us. On this question of
cvashew hnuts we are only suggesting
what he should do. The remedies, I
suggest, or he suggests, may be gond
for trial and error and mistakes may
occur. But what is the hasic posi-
tion? Ac he wanted me to noint out
the basic position, the basic position
is that the public sector industry
chould be developed and the Minis-
ter should see that errors and mis-
takes are not there. The Government
of Tndia gets more foreign exchange.
Is it the policy to give more money
to the private industries, or the pri-
vate capitalists {o sequeeze the wor-
kers and to fill their pockets? That
is the basic point on which some
kind of discussion should be held and
the policy has to be formulated. The
assumption i3 that the private capi-
talists may bring something. 71 do
not doubt it. They may be able to
bring it. The Government takes a
stand that the Cashew Corporation of
Tndia, with all their might, failed to
buy the cashew nuts from outside the
country and they have failed, There-
fore, private industries are brought
in, That is a big myth, The Gov-
ernment of India—the almighty—has
failed and theses Chotas, of Karnataka
and Tamil Nadu,———I know the
names, I do not want to0 mention the
names——are glllowed to buy the cas-
hew nuts, Are they powerful peaple?
How can they bring cashewnut into
the country? What is this? This is
a fantastic statement, This comes
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from, emanates from the understand-
ing of the Minister, that the private
capitalists are to be helped, not the
workers and the industry in the cnr-
porate sector. One gentence 1 want
to add here. In the country as a
whole, this Cashew Corporation of
Kerala which employs nearly 60,000
workers, should be taken as 3 model
If Shri Pranab Mukherjee or any
other friend of them wants to do
some tling, I do not think that poli-
ties will stand in the way. If thers
are some lncunae, we are willing {0
discuss with them and wunderstand
their views; and correct ourselves if
mistakes are there. To protect the
unorganised workers who are heing
exploited like anything, the Govern-
ment of India had to bring in se
many pieces of legislation to see that
exploitation of such a labour is re-
duced to the minimum extent. That
has been the approach of the Govern-
ment of India for long. If that is to
be implemented practically, the
Private Scctor should not he allowed
to come again in the import of nuts.
So, T suubmit that these policies go
counter to the basic policy. There-
fore, I ask the Minister this question.
The hon. Minister Mr. Pranabh Mu-
kherjee. will excuse me if 1  just
divert from the main subject and say
a word or two to the Minister of
Industry. The coir industry employs
five lakh of workers in Kerala, e
has taken the latest decision—a won-
derful decision;—to mechanise the
coir industry. 1f mechanization s
introduced in the coir industry, lakhs
of workers in Kerala will become
unemploved. So. how ran you do it?
You want to allow ane or two felinws
to mechanise the industry and t‘ake
awav our livelihood. You can kill us,
vou can hit us bzlow the helt. But
in this way you cannot cow down
the vpeaple of Kerala. Bv adonting
this method. vou want to keep us
down politically. That will not work.

I request the Minister to ponder
over the question once again, There
may be defects in the public sector.
Those defects should be looked into
and rectified. But that organisation
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has to be given maximum help by the
Government of India. ¢ the Cor-
poration of Tamil Nadu, Andhra
Pradesh or any other State comes
forward we are not against it. We are
equally concerneq about the workers
of Tamil Nadu, Andhra Pradesh or
any other State. The only point is
what model we should adopt. ‘The
policy of the Government of India is
claimed to be to protect the un-
organised scattered workers, to en-
courage the public sector and to earn
more foreign exchange. In that case,
thic public sgeeclor Cashew Cor-
poration of Kerala may be given
some kind of monopoly. 1 request
the hon, Minister to discuss with the
Cashew Corporation of Kerala and
then evolve a method for bringing in
more cashew nuts. Canalisation
should be restored. That is the only
Way by which we can control the im-
port trade. As the other hon, Mem-
ber was saying, do mnot adopt the
policy of cutting the head it there is
any trouble with it.

SHRI PRANAB MUKHERJEE: I
am prepared to discuss with enybody,
any organjsation {5, explore possibi-
lities of getting more nutg g5 primarily
I aen concerned with import of more
cashew nuts.

The hon. Member has mentioned
that the Cashew Corporation jg  not
making serioug efforts and thet they
are not giving higher price. In 1873-
74 our total import wag 1.68 Ilakh
tonnes and the price was Ras, 1500/-
per tonne. In 1980-81 we are paying
Rs. 9000/- per tonne but still our im-
port has gone down from 1.63 lakh
tonneg to 20,000 tonnes. The reason
ig that the cashew nuts qre not availa-
ble and secondly, they are processing
themselves. How can the Cashew
Corporation give a higher price?
After all, the industry has to absorb
jt. Tt happened recently, Tanzania
made an offer of 15000 tonnes of
cashew nuts in March, 1981. The

industry says, “you do not go beyond
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$1120 F & B per tonne.” The Cashew
Corporation sayg that they are pre-
pared to go upto $1150 per tonne, But
Tanzania says, nothing short{ of $1381
which was the highest bid received
by them. So, they sold it to cilhers.
The Cashew Corporation can purchase
it but the industry doesg not take. The
arrangement before fixing the price
is that they have to ‘consult the indus-
try which will utilise it. What is the
position that the industry jig taking?
They would require raw nutg, They
would ask the Cashew Corporation to
bring it. At the gsame time, they
would dictate price and would say
that at a particular price they would
have to make purchases. Ngo public
sector organisation can fulfi] so many
conditiong and bring rnaterials in a
highly competitive market. If it was
a buyers’ market you coulg say any-
thing you like. But it is basically a
sellers’ market. There, you cannot put
so many conditiong that prices should
not go beyond certmin point; you are
the only person to bring it, no other
person should bring it and you are to
import it at this particular condition,
Therefore, this ig just one instance
which I want to give, Ultimately, we
could not bag that coniract; it went to
some other country, Otherwise £ you
would have got 15,000 tonnes if the
industry had agreed, the industrial
units in your State had agreed, to pay
a higher price, if you said that you
could market it at that price. The
importer will purchase at a price at
which he can make a profit while
selling it, because profit woulg be his
consideration. You have to take a
quick decision and enter into a con-
tract. In fact even at this price we

could not got much.

Secondly, 1 want to draw Yyour
attention to another point, What is
the scheme of indigenous production?
When 1 wag having discussiong with
my officers, I was told that g scheme
which wag initiated mucy earlier has
not yet started, even though your own
State unit hag % give effect to that.
It iz a World Bank scheme where
SADU was to take up en indigenous
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production programme under which
there would Rave been a production
of 6,000 tonnes, In the ultimate
analysis, we have to produce at least
4 lakh tonnes, You have not given
serious thought even to thizs scheme,
which has Rs. 27 crores worth of
Werld Bank aid, when you are having
serious problems, Then there is the
Multi-State Cashew-nut Development
project through which we are expect-
ing we may get some preduction by
1986-87 in certain other areas, like
Kerala, Andhra Pradesh, Karnataka
and Orissa, But we do not Xknow
what is the state of affairs in Kerala
of their projects. Therefore, these are
the wreas where we shall have 19 con-
centrate. | have already mentioned
the name of the organisation, which
has to do this, SADU, the Special
Agricultura] Development Unit, In
Kerala they are entrusted with this
project. If they hag started function-
ing, the production would have been
40,000 tonnes rwmore. Therefore, we
shall have to take into consideration
the various faetors,

I would not like to repeat it; it is
not the intention to put the Xerala
units in difficulties. 1 em gorry, I
cannot convince you. We are
trying to help the Kerala units,
We cannot help you unlesg we have
the nuts. Mere word is not enough
to process; mere word iz not going
toc do the job. You were al] along

1. Dr. Subramaniam Swamy. . .
2. Shri V.N. Swaminthan
3. Shri A.A. Rahim . . . .

4. Shri Cumbum N. Natarajan

5. Shri Thazhai M. Karunanithi . .

6. Shri Keyur Bhushan
7. Shri Somnath Chaterjee

8. Shri Balakrishna Wasnik . . .

Cashewnuts (CA) _ =t %, =
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referring 10 the Minimum Wageg Act..
Can you tel} me what jg the rationale.
of the Minimum Wageg Act. Now
while you guarantee the minimum.
salary, the job is not guaranteed. The:
spirit of the Act is, if you do this job,
you will get so much income but the
job is not done. You have created a
situation where they do not do the.
job. Therefore, a mere guarantee of
minimum wage is not enough. You
have tg create a situation where,
while the minimum wages are
guaranteed, at the same time, the job
is also ensured, Thereforg I do not
think any fresh policy is necessary.
But I would inform the hon. Members,
particularly the hon. Memberg from
Kerala that 1 am prepared to discuss
with them if they can suggest any
other mechenism through which we
can augment the import of cashew-
nuts, and I am prepared to consider it.

13.18 hrs,

LEAVE OF ABSENCE FROM THE -
SITTINGS OF THE HOUSE

MR. DEPUTY-SPEAKER: ‘The .
Committee on Absence of Members
from gittings of the House in their
Fourth Report have recommended that
leave of absence be granted to the .
following members for the periods
mentioneq against each:—

6th April to a7th April, 1981 (Fifth Session)

6th March to Gﬂn April, 1981 (Fifth Session)

17th  February to grd April, 1981 (Fifth
Session) *

8th April to Bth May, 1981 (Fifth Session)

. 23rd  February to st April, 1981

(Fifth Session)

roth  April to
(Fifth Session)

goth  April, 198:

» 6th A il}to soth April, 1981 (Fifth
n

8th March h il,
to ) .nq.t April 1981
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[Mr. Deputy-Speaker]

Ig it the pleasure of the House that
leave as recommended by the Com-
mittee may be granted?

SEVERAL HON. MEMBERS: Yes,

MR. DEPUTY-SPEAKER: Leaveis
granted, by the pleasure of the House,
Members will be informeg according-

ly.

13.19 hrs,

ADVOCATES (VALIDATION OF
PROCEEDINGS OF THE BAR
COUNCIL OF DELHI AND MISCE-

LL.ANEOUS PROVISIONS) BILL*

THE MINISTER OF LAW, JUS-
TICE AND COMFANY AFFAIRS
(SHRI P, SHIV SHANKAR): I beg
to move for leave to introduce a Bill
to validate certain proceedings of
the Bar Council of Delhi established
under the Advocates Act, 1961 to
make certain interim provisions with
respect to the discharge of the func-
tions of the said Bar Council and to
provide for matters connected there-
with or incidental thereto.

MR. DEPUTY-SPEAKER: The
‘question is:

“That leave bp granted to intro-
duce a Bill to validate certain pro-
-ceedings of the Bar Council of
Delhi established under the Advo-
cates Act, 1961, to make certain in-
terim provisions with respect to
the discharge of the functions of
the saig Bar Council and to pro-
vide for matters connected there-
with or incidental thereto.”

The motion was adopted.

SHRI P. SHIV SHANKAR: I intro-
duce the Biill.

MAY 35, 1981
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13.20 hrs.

DALMIA DADRI CEMENT LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): I
beg to move for leave to introduce a
Bill to provide for the acquisition and
transfer of the undertakings of the
Dalmia Dadri Cement Limited with
a view to securing the proper manage-
ment of such undertakings sp as
toc subserve the interest of the gen-
eral public by ensuring the continu-
ed manufacture, preoduction and dis-
tribution of cement which is essential
to the needs of the economy of the
country and for matters connected
therewith or incidental thereto.

MR. DEPUTY-SPEAKER: The
question is:

‘That leave be granted to intro-
duce a Bill to provide for the ac-
quisition and transfer of the wun-
dertakings of the Dalmia Dadri
Cement Limited with a view to
securing the proper management of
such undertakings so as to subserve
the interest of the general public
by ensuring the continued manu-
facture, production and distribution
of cement which is essential to the

needs of the ~conomv of the coun-
try and for matters connected
therewith or incidental thereto.”

The motion way adopted,

SHR! CHARANJIT CHANANA: I
introducet the Bill.

13.21 hrs,

The Lok Sabha adjourned for Lunch
till twenty minutes past Fourteen of
the Clock.

*Published in Gazette of India Ex-traordinary, Part II, section 2, dated

5-5-81.

fIntroduced with the recommendation of the President,
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The Lok Sabha re-assembled after
Lunch ot Twenty-five minutes past
Fourteen of the Clock,

[SHRI CHANDRAJIT YapAv in the Chair]

MATTERS UNDER RULE 377

(i) REPORTED MOVE TO SHIFT THE HEAD
OFFICE OF BROOKE Bonp InoiA LTp.
rrom CALCUTTA To BANGALORE.

MR. CHAIRMAN: Matters under
rule 377. Shri R. P, Das.

SHRI R. P. DAS (Krishnagar):
Sir, Brooke Bond India is engaged in
tea trade with its headquarters at
Calcutta since six decades. The pre-
sent total turn over of the company
is ofg Rs. 198 crores. Recently, the
firm is engaged in diversifying their
activities like export of buffalo meat,
spices, sale of blades, etc. But the
profit of the firm mainly comes from
tea trade which is well over 85 per
cent of the total. Domestic sale of
tea is also concentrated in North and
Central India. Recently, the firm has
decideq 1o shift their headquarters
from Calcutta to Bangalore which
only deals with diversified activities
of the firm which in _turn give the
firm only 15 per cent of the profit,
This move of the firm has created a
very serious situation, because the
decision is based on motives, One of
the motives is to systematically shift
its stress from tea business to other
new projects by utilising funds earn-
ed from tea business. Another mo-
tive is to prove “tea industry” as
a sick industry within a reasonable
time. To achieve this end, the firm
is starving its workmen through
short supply of tez to be packed and
consequently the salesmen do not
have gufficient packets to sell In
other words, the firm is out to create
scarcity of tea in the country. Seve-
ral representations from different
quarters are pending with the Gov=-
ernment in this regard but nothing
seemg to be moving.

I, therefore, urge upon the Gov-
ernment fo take immediate action

VAISAKHA 15, 1803 (SAKA)
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and intervene in the matter and stop
the shifting of Head Office of Brooke
Bond of India from Calcutta to Ban-
galore. 1 also demand that the con-
cerned Minister make a statement on
this issue in the House, tea being one
of the main foreign exchange earning
itme of the country.

(ii) FiNnawncial. ASSISTANCE TO MEET
DROUGHT SITUATION IN MADHYA PRADESH

DR. VASANT KUMAR PANDIT
(Rajgarh): Since the last 2!3 years,
Madhya Pradesh has been undergoing

unprecedented drought conditions,
season after season. In September,
1979, the M.P, State Government

submitted a Memorandum to the
Central Government for assistance of
Rs. 91 crores to cover the period Oc-
tober, 1979, to March, 1980. In anti-
cipation of getting assistance for
scarcity works and as recommended
by the Seventh Finance Commission
and instructions from Union Govern-
ment, the State made a provision in
a supplementary Budget Rs. 71 croreg
{for drought situation and another Rs.
22 crores for relief works like drink-
ink water, fodder, medicines, gseed
supply etc. The Central Government
team visited the affected areas in Oc-
tober, 1978, anq permitted utilisation
of advance plan assistance up to Rs.
21.25 crores.

Again in April, 1980, the State
Government. submitted a second Me-
morandum for Central assistance of
Rs. 165.17 crores aghinst which the
Central team recommended an assis-
tance of Rs. 43.64 crores only for
scarcity and on-going relief projects
up to September., 1980. Due to the
severity of the drought, a third Me-
morandum was. given . to the Cen-
tria] Government in November, 1980,
showing expenditure incurred on
relief and scarcity works, the extent
of the seriousness of the situation and
probable assistance required till 1981.

Thus, against the total expendi-
ture of Rs, 178.40 crores incurred, the
advance Plan assistance go far receiv-
ed by the State Ggvernment is only
Rs. 64.61 crores. This has adversely af-
fected the finances due to which the
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[Dr. Vasant Kumay Pandit]

State has incurred a burden of a
large overdraft of Rs. 82.00 crores.

Since the end of 1980, the State
Government has been pressing for
advance Central assistance of Rs, 53
crores so as to pay off the over-

draft,

May I earnestly request the Cen-
tral Government to sanction assis-
tance as much as possible 10 Madhya
Pradesh immediately and to send a
Review Team to assess the situation
and finalise the financial burdens of
the State, due to which several de-
velopment  programmes, schemes
and projects are held up. I hope the
Government would awaken to the
situation without further delay to re-
duce the hardships of the poor suf-

fering people, particularly of the
scarcity areas and backward re-
#ions.

(iii) REPORTED REDUCTION IN THE
AMOUNT OF ASSISTANCE To HINpI NEwWs

ACENCIES

st T Teeme ey (greige) ¢
* gfa aTeTe F I T F FTOY
it wifew feafr fer-afe-fer wom
et o 7 & W F sy aw A AR
W FaT WY WA wHACA w1 T T
g &

qETX ¥ WIATT FT qaT T X
worar & fF gt qTHTT ArETITEATY OF

T @Y, ETATT AT F awdr woh
gz afafadl #1 70 T 'YX FrerTAT
g w8, 78 G qae afafay
wY Fraer T AT QYT AT § 1 ATL-ATT
8&T Ta TIT F JGT JFT FT A
W W At fwan wam, afes gras
ot =€ swrer WY w2t | garg afafaay
) g dar & faq fF o™ ad
woT BT FR{AT WRI 1080 7 AT
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{ o1 §, Al ETETT AAGEEHT AqT
TR AR § AW w< ) § foad
fefr darx afafagt w1 wfas s
THT AT R Y

FZ ¢ 5 7ar s Nfex 537
* Fo9 o ww wdw o faw frew
7 ge! ¥ s & 397 % oF fged
* w0 ¥ fawy aren wiigs agraa ¥
Wt g7 A 25 wfwa w2 wT D
ey T e sv Iz maT g 1

wa: qeFTe ¥ i R e
&1 F47 wrgar @iw wifww fear sy
T wifaw agmar # A w€ w1
W arfee fear s

(iv) EXPLORATION OF OIL AND GAS=
IN NARASAPUR AREA OF ANDHRA

PRADESH .

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): Sir, the planned
efforts to explore oil and gas at Linga-
boyincherala and Y. B. Lanka in
Narasapur area in Andhra Pradesh
yielded very good results and raised
high hopes for the rich deposits of
oil and gas in both off-shore and on-
shore around Narasapur, The expec-
tations were further strengthened
when it was officlally declared, sourceg
reveal, that the Godavari basin might
prove to be another Bombay High.
Later it was stated that the Oil and
Natural Gas Commission had drilled
two wells in Godavari basin without
any success. Again it has been an-
nounced that notable achievement of
the off-shore drilling in 1980 was the
discovery of hydro-carbons in the
structures of Godavarj basin. It has
been however, stated again that the
Godavari basin is very rocky and
muddy and therefore deep drillirig
had become very difficult. The official
anneuncement declared recently that
the Government may go in for foreign
consultancy for the exploration of oil
in the Godavari basin and financial
asgistance has also been sought from
the World Bank for this purpoge.
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Besides, the Norwegian Rig which
was initially employed for drilling at
Narasapur has been withdrawan to
divert it to other places. The Gov-
ernment has been evincing great in-
terest in carrying out explorations for
.0il and gas wherever indications are
available except in Narasapur. These
contrasting versions very f{requently
pouring in the press have created
great confusion in the minds of the
people of Andhra Pradesh in general
and the people of Godavari district
in particular. Our need for oil and
consequent expenditure ig increasing.
We may have to pay Rs. 6,000 crores
in 1981 as against Rs. 1,500 crores in
1978, In view of the utter confusion
‘and uncertainty about the attitude of
the Government so far shown in
action in conducting oil explorations,
particularly at Narasapur, I would
strongly urge upon the Government
to declare a time-bound programme
for exploring oil and gas at Narasapur
and implement it with all seriousness
angd sincerity.

(v} DEMAND FOR LINKING RATNAGIRI
CITY WITH BOMBAY BY AIR SERVICE

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, under Rule 377, I
would like to mention the following
matter of public importance: —

Ratnagiri city which is the head-
quarters of the district is 5 small
town in deep waters on the west
coast of Konkan in Maharashtra
State. This district is a long narrow
strip between the ghats and the sea,
‘and hills rise to the sky. The Konkan
Littoral presents great scenic beauty
because hills march with beaches.
The sea is the bluest of blues like
bluegratto in Capri in Italy and hills
run sky-high. There is a great re-
creational and tourism potential in
Ratnagiri, provided tourism infra-
structure is built up, This district is
not linked up with rail line nor is there
any sea transport facility worth the
name, The Maharashtra Government
constructed an  air-strip at Ratna-
giri some yvears back by spending
lakhs of rupees with a hope that the
Central Government would start ope-
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rating air service between Bombay
and Ratnagiri. This is the only air-
strip in the entire area of Konkan.
Private operators by name Golden
Son Aviation Company was permitted
to operate air service between Bombay
and Ratnagiri and the said service
was in operation during 1977-79. Due
to escalation of fuel prices, the service
has been discontinued. It is reported
that the permission sought by these
private operators to import a new
type of plane which would consume
considerably less quantity of fuel has
not been granted by this Government.
Under the circumstances, I request
the Government to give all necessary
assistance to private operators who
are willing to operate flights on this
route or start Indian Airlines service
between Bombay and Ratnagiri or at
jeast direct the Indian Airlines to con-
nect Retnagirj to Bombay by a flight
which operates between Bombay and
Belgaum.

MR. CHAIRMAN: I think, your
poetic expression will have some in-
fluence on the Government.

SHRI BAPUSAHEB PARULEKAR:
At least I will trv that way now.

(vi) DEMAND FOR REODENING OF A
BRANCH OF NATIONAL INSURANCE COR-
PORATION IN DBHEELWARA, RAJASTHAN

SHRI GIRDHARI LAL VYAS
{Bheelwara): Under rule 377, I rise
the following matter for Government's
consideration and action:—

Bheelwara town in Rajasthan is
developing fast industrially though it

is still a backward area district.
Around this town exists a sea of
mines providing necessary raw

materials for establishment of small
scale industrial units. In recent years,
based on these raw materials, many
small geale industrial units have come
up. . Besides, this town also has a few
big textile units,

In view of all these considerations,
a decision was taken for the establish-
ment of a branch of General Insurance
Society, now part of the National
Insurarce Corporation. However, this
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[Shri Girdhari La] Vyas] (viii) NEEp FOR REsTORATION OF JoOG-

decision lias not ye! been implement-
ed, causing a loss of financial revenue
to this Company as well as a risk to
the uiits since they are not being
effectively covered by a nationalised
insurance company.

{vii) NEkD FOR JUDICIAL ENQUIRY INTO
ALLEGED ATRocITIES BY CRP oN
STUDENTS IN PATNA.

st TrrEaTT mEa (GEAr): 2 7§
& gzAr § oF fam ggwr 37 a7 g
W& ) Ifen i eial % AT gE 39
HST & KA F FiwAr wiF g J17 F
I A AT 9 ¥ wor oA FRe
3 PEEEl ¥ SaTH ¥¥ A0 §iw
FAU F IO F AT FOIT O
@3, v 7§ " 99 9l F) aegH B
g 2T | TF BT ®) WL WIS
o § iy gaa fRar mar fag &
FATTET Iq T HF g AA 1oAY
o A qre uEA £ G FR ¥ &
W@ UF I &1 7 g4 7€ & diey 737
o7 #7 grera I )

AN 7 N F f99Er dr o7 Frore
? BT ¥ gifcer ¥ e # W)
3 AT | AT F AT IT AW A T H
N ¥ fastr 97 D2, agi aw v afgem
F A A Bler T\ FAST F ATAL
& faQy o7 N #1 eqry 7 feay war
w¥ gy S Tiw #7071 gfaa
& mfaar N sl

T w1 FEgAr & 5 qzn # gfaw
FT TR AT TEA FT T gAr 97 |
TQ: 92AT F AR H 7 OF AT
arafa® g | weEgET € AT N 3
T TNT Freg ¥ AT F 4 7% Y
dquf 9TAT QUM q= TET 1 WA YR
#R AT owiug g fo oag @A §
ol 97 & g g 57 w7 ey
# FqIEE qW FVET FC qfREy Y
AT & A9T 2 O F afraw F sy
#! agi| snfes agmar € )

BANI EXpPRESS FROM ALLAHABAD

ot ST AT (YT) - gEres
WS FT AIFATT F @A 7T /I
BIIF UAAR A IFATiEAT 77 W & w
g1 37 ¥ I dq ¥ wifamt & age
Fez € 1 famtwwT afagr, ardige w@
FTOOEY F AW FT 5T F TET IIWATAT
qar g1 7% & | T AMAY fawy T garray
F) WEAT § ST grE FIE F AT THIAT
Y §7aY ¥ fao TtraTe WAt oAt
FE & g w1 AW F Afalaa
TATEIE ¥ IWT 9qW A& & &%
Teurad W feaa & 1 57 AEATAEl W
WY o F19 F T AEATH ATATY G 1
T Iq &g FF QF ST A
Tz & 7@ afes wuzw F1 nEATIA
W& | qUETT T F qIL wIgiag a7
feqa & 1 afwar wYT asirgT & At &1
Idr faq FoEr w9 # SwEAT
TS ¥ FEr AIgET 9 o afear
TSIYT F FART AT AT AIOOE 7
FIGIAAT § FTH FQ & § a&7 97 98
HYA I F fore, oy g1 § 1 7
Qorat IF7 Iawrfedi & qe fagr
FTWA

THTEAT THGNT 7% & A ¥ WK
Iq F WA I FE Y I 7
7 & aferar, Trirge Wi AT ®
A 1 EAFEIZ AT ATR ¥ feg
N 38 F wiafe afqar 17 g
& At A Ao WR 9 & fag
Q¥ FET AT gEEAT I qer gf ¥ o
A WA AT RO g fw § ar
A TARFER FEEAT FERG B g
warfama 9 sUd ot afz 77
arw qAF 7 P AT TEF Gy I
ST afaat § gATgraTE & fAC wort
Iy A T B rArgraTy ¥ afea
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g,

G ETATT | 5T ¥ IHEAT F AR

FrataTd agd  adr  feear gTogr
TG |

14.44 hrs.

DISTURBED AREAS (SPECIAL

COURTS) AMENDMENT BILL—
. Contd

& TW TR TN (war) oAy
HqERg, 1 faa §39 F g WEIT
¢ sav1 & gifew gwdw & F faq
werget 1 gifes gwda faw wieg
g v @1 5 & 39N T9 71 q7ew
g afes ox fawg amfer & gfemm
&« afy sy fae 5 wghitag w1 e
g qred fs Fw A wEleE qen ¥
fae g fam ®1 a7 aga & 2 f¥ggr
2w g @ E O IO S AT
FAT FRILT W T3 19 §F 9T J71e
¥ dwe TyT gftew ¥ sy zAIQ
wf/aw €91 2, 987 0% UF 9@ g
1 qfwegat ¥ 3 7 =&Y, fFar 7
foely fafy & fETwTeEAt ated ooaT
qT 337 W 1§ gwT o W
ITT FY WITH JHT IEAT E, ° W
AT § FAar qrdf A g o, 9
uw ¥17 Wit 4 | S F 2 giEhr
F A 9 Fgr 5 7AW woAr amev
ferifY w@d a7 oo el
g X | § ag Fga1 Izt § 5
oft #17 & qfifeatqat v g
& gue Arg Y ¥ su gg wiT W
g mrewiaAify wifge, a8 @y
qz @A ¥ faq are tawared =nfed |
3 9gY ¥ f vav a8 STAgieaa arer
aw ¥ w7 w4 feawa dar ¥ 1 o
9% # # ated @ ? g & 19
ST %) G 9 a1 aIg amed, J«
!ﬁ'ﬂﬂoﬁolﬁ‘m'{ﬂ{l

Amdt. Bill

¥ mwrafy oY, w9d weww ¥
FgAT FTgar g % wrew oF 3w &, feew
7 @z Wiy F am 9T gaFararEr
gtwd dar &ET IRy £ ¥ faa
18 WS #1 OF fgsr =affwa vt
#Y FET T FAFAT T4T 97 1 TgF 9L
fx 40 wfawa & wr sgrar &, oy fF
fedy a9y § FopoaT A @A £ F
B ot & @ &, ot f5 et &
ggt & Farq §, forar sam@ § WL
foarpa JaTFTFHA F & | ¥ fagre,
Fo dlo oIX wex SW & AW §, A

Fgt 9T AT § W HIAT woor-aieer

F@ 1 AT XY & FT FY q@E
q 93w *%, 7@t LAt g7 ar @y
# amn AT goT 8, I9FT IRIA AGHFIA
¥ fiyzr fogqr € i fgd Fwar F9r
HASAT WRY F T@T q4T § 1 FW AT
qMET § AT T IF gEAT ¥ a1
frgeare &1 % wfaw =w 3, agf v
gyAr 9z fg=r 7 v fag gq 9,
@t 5 gardr Tegamer &, 99w S
any 7 frery Y stfow £ wic fae
aTAT A GAT AAAT F WY T @I
T, ag &M Rt qar? omTe wed
f& qz ar Qotae Fraer & | qaafas,
QFqe AT D7 A A TATAT 41T,
XY FE A ATAT &Y, T Y AAST
& T J1¥ THAEH ANIS gy, T
AXAT Hr3 H1 g7 I1fgq, Ffew
€ qId wr | sqF @Ar J0fgq
FE TS dTAT F ATA 9T g,
st fe gy oty W g i faw
#T TR o T F T ArET X 5741
g Ta%T wigy agl g1 g1 @
49 F AT 7 W@H & AT WIAq
qaqHr ATfgQ, AfeT seta wraAr @y
AT 73 T & FF A1 FE-A-FT TAHAT-
A AENEA qE QY oTAr g1 W
WAT | -ATET; AT § AGY, AR
WY, Sorta ¥ SATEQ——aora H WE



319 Disturbed Areas

[ T ea3a ww]

- grferears ¥ T FT R § 1 Be
wizraty & A 9T % T 8%
F1 q1q ZHfr ar fgrgedt™ ®1 0F Jga
TE AU IAW FOIT HIT L 17
wnr fr & o W a7 JArIAC ) AN
w0 6 S OF qIT 2@ §, IEA!
fergeam & 1€ waaw 7 1 ¥7A
AT Har & 3 arT #7177 ¥ faAg,
FAR &) saraAs 99 Y 42 g £
f& agi I IFT F WA I A7 H
%2y §——fggemrar &, awrar Adb
fagiz & @it 7q Fq Ay FoWio X
AT “q I AM, AT TA@ o A 0
BT AN FY 7gt fggeatdl Fg M1 8
Y A1 AN H AFT g IT I e F
Fiar & 1| § wgqr wigdr § v fgegeana
T% 431 91 qFF §,N0g HIE A &
TFAIISAT Y, AT FT @A [OHAT &L,
YN F CEA ATHT &1, FTA FT A IOAT
&, A7 (Rege Al & 1 TggEaTd & wiaga
A T 7 § wigrA Ay g, gEl
Frdl & AR WA &, HAT 4 Iq4F0 S
mfesa T&F €

¥ 7% ww § ae [ fafees
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14,50 hrs,
SHRI AMAR ROY PRADHAN:
‘There is no gquorum in the House.

MR. CHAIRMAN: The bell is being
ruag.

Now there js quorum. The hon.
Member may continue.

|l W TAEE AN : GG ARG,
&K wg wrar. . ..

 whreRy W ww W FwaaE
Mg wed wdF wR facmic &
ur g &)
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FE oA ¥ g 7, FE wfq F A
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15.00 hrs.

T8 gara & ag ¥ wgar §
w&7 v< W ghewrat o< weatare &, wifa- -
Fifedt o7 weaTHre &, O od) feafr &
AT Fw IF 9 T fawerd @
HHl AT W IT AW BT ge For
fr a%M | wf-wd oY qarfaerd X
3 fo snifer-are & wrmar & A9 9% o
F ATH T, HEXT K ATH 47 GQIGT T8
frad 1w E i war e e Y
ra 9 fawar 0 efee & wiod
R ¥ wiq s g e glowa, wifk-
arfidt aF av spaeaTAT 97 M weaTATT
08 & o ot vf O § i A
N 33% 1 A 7 s v W
wiaT @, 6T waee g wrfge

At we T ¥ dosr geaare
T F

*SHRI ERA ANBARASU (Chengal-

pattu): Hon. Mr. Chairman, Sir, I
wholeheurtedly welcome the Disturbed
Areas Specia) Courty Amendment Bill,
While doing sb, at the very outset I

-fhould s8y that I gm disturbed at the

*“Theé original speech was delivered in Tamil

“$0) 1811

.



:323 . Disturbed Areas

{Shri 'Eirg Anbarasuj
deteriorating law and_order situation
in Tamil Nadu due to the apathy of
AIADMK Government there.

" The hon. Members from the Opposi-
tion bencheg were eloguent in their
vituperative criticissn of this Bill
They gave vent to their frustration by
saying that this Bill will decimate de-
mocracy in the country. They were
prattling that this Bill empowers the
Centre to interfere in the jurisdiction
of the States. They apprehended that
of this Bil] wil]l undermine the concept
of federalism being practised in the
country. I can say without any fear of
contradiction that this innocuous Bill
does not warrant such innundos. I
would also assert that the Central
Government has not exhibited any
such intention in this legislative for-
mulation. I say this with gll the force
at my commang because I am convin-
ed that unless the States and the
Centre function ‘in unison and in
mutual understanding of the problems
that the country is facing. the spectre
of poverty cannot be sundered from
the social fabric of the country, and
the endemic economic ills cannot also
be endeg once and for all.

We have presently the practical
example of federalism in the country.
We have in a few States the Oppesi-
tion parties in power and in the Centre
the Congress (I)' Party is in the saddle,
It the States zdministered by other
parties do not exteng- their coopera-
tion to the Central Government, natu-
rally there wil] be clash of interests
and conflicts of ideals. In such a tense
situation the common people gre “the
victims of wagrant State Govern-
ments, The Centre ghould have powers
to come to the rescue of the people.
The Centre should have the authority
.to admonish the erring State Govern-
ments, If the Centre is made hapless
without such powers, then then nation-
al integration will be injured beyoand
repair. The Central Government has
the onerous task of sustaining and

H

MAY 5, 1981 (Special Courts) Amdt. Bill 324

meintaining national integration and it
cannot shirk thjs sacred duty in the
interest of the nation as a whole.

I would in particular refer to the
disturbed conditions prevailing in
Tamil Nadu and also in some other
States. Though I may not narrate in
detail the harrowing tale of tragedy
of a young and innocent Harijan girl
in Maduranthakam in my constituency
in Tamil Nadu. I owe a duty to my
voters and I should expose the com-
plicity of the AIADMK M. L. A, in
this sordid affair. This young Harijan
girl went to him seeking employment.
Unfortunately she became a tool for
the sexual explojts of the unscrup-
lous people present there. She was
raped and molested. When she de-
manded retribution through marriage,
her chastity was bargained for Rs.
500. In the AIADMK Government of
Tamil Nadu the chastily of a woman
is auctioned for Rs. 500, This victim of
rapaciousness was hanged to death
creating an impression to others that
she had committeg suicide, After I
appealed to the hon. Prime Minister
and the hon. Home Minister about this
atrocily, the abettors of this crime
have been brought to book. In his
Maduranthakam epjsode since the
ruling party MLA is involved, we
cannot expect that justice would be
done. The conflict between the Hari-
jang and the others has reached the
stage of volcanic eruption. In such a
tense climate. if the Central Govern-
ment has not got the special powers to
constitute Courts, the poor people, the
suffering people will never get justice,
They can never expect justice and

-fairplay from the normal courts which

are susceptible to local pulls and
pressures. b

I can say without any compunction
that the Chief Minister of Tamil Nadu,

-Shri M.G.R.; i8 given to untruths. I

have not faith in his rule. I am fully
convinced of the necessity for the
Centre to have such powers and then
only the suffering millions will get
succour. I can .go on with the tales of
woe of the common people caught in
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the violent clashes between two com-..

munities in Ramanathapuram District
of Tamilnadu. From . the manner in
which "the State machinery js tilting
towards a particular community, I am
afraid that the Harijans will never
have justice done to them from the
Government of M. G. R. who is a
sworn enemy of Harijans. Wherever
the Harijans are attacked, such
attacks are suppressed and the
Harijans are harassed endlessly. Re-
cently, in Tiruchendur, an official of
Hindu Religious Endowment Board
was murdered and then made to hang
from the shower-pipe by the AIADMK
hooligans. His only crime was that
he wanted to check the misappropria-
tion of funds donated to the Temple.
in Tiruttani, the temple funds have
been looted and the complicity of
ATADMEK MLA and his henchmen has
become the talk of the town. Ag if
to add insult to the injury, this loot
was compounded with rape. When
my colleague here in this House. Shrj
Nagaratnam, demanded an inquiry, he
has been mauled and manhandled by
AIADMK men. I may also become a
victim of their vicious attack. My
life may also he endangered. 1 will
not be off te mark if I demand 3 spe-
cial court to be set up in Tamil Nadu
becuase the entire Tamijl Nadu is gdis-
turbed and such 3 special court should
order the dismissal of AIADMK Gov-
ernment there. How can this be done
i the Centre has no powers to set up
such special courts? This Bill seeks
to empower the Centre to act deci-
sively in such caseg so that the dis-
turbance in one area does not become
an epidemic throughout the country.
The offenders of law should not be
allowed to go scot-free, The inepti-
tude of a State Government or the
intransigence of a State Government
should not enable the anti-social and
anti-national elements to have their
-away over the society and the nation.
Since this Bill js the potent instru-
ment to curb such 3 menace I extend
my full support to it.

When we sct up such specjal courts.
then the questlon arises as to what
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kind of people should be appointed
as Judges. I raise this issue because
cut of 2000 raids conducted by the
Income tax Department on the tax-
dodgers and tax-evaders anq when
incriminating evidence has been sei-
zed in such iaids, in 1500 cases the
High Courts and the Supreme Court
have given injunctiong of stay. The
raids were conducteg to unearth black
money and to bring to book the hoar-
ders and the blackmarketeers. Should
we Dhave sucia judges or such courts
who seem to give judicial protection
to hoarders and black-marketeers? I
wconder how the law courts can arro-
gate to themsclves the authority of
administering the country.

Sir, our hona. Finance Minister. Shri
R. Venkataraman js known for his
integrity, dignity and talent. He
brought forward the Bearer Bonds
Scheme jn the economic interests of
the country. But I haye read in the
newspapers 2bout the audacity of a
Supreme Court Judge who statad
‘Which fool will buy these bearer
bends?” I ask, Sir, whether such
Judges who mock at the meaningful
laws of the Government should con-
tinue to adorn the chaijrs in the Courts
of our country. When we set up spe-
cial courts, we¢ should ensure that
such Judges are not appointed. We
should have judicial personages who
are in {une with the spirit of the laws
of the land and who do not give ten-
dentious judgments. Today, our hon.
Mrs. Indira Gandhi may be the Prime
Minister. Tomorrow our Opposjtion
friend Shri George Fernandes may
come to power. If it happens that all
the laws passed by the Parliameat
are annulleq by the Courts, how can

'the country make any progress, parti-

cularly in the efforts to banish po-
verty from the land? We do not re-
quire such Courts and we do not
require such Courts and we do not
require such Judges. We should bring
forth m:lmedmtely a . revolutionary
change in the judicial administration
of thig country.

Be_tore_i resume my -seat,.I have to
refer to the malicious and mendacious
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statements of Shrj Kalimuthu, a Min-
ister in the AIADMEK Government of
Tamil Nadu. He has called the hon.
Prime Minister as the Brahmin villai-
ness. His wvilification of gur hon.
Prime Minister has gone to the ex-
tent of calling her as an autocrat and
a dictator. He has thrown the chal-
lenge that the State Government of
Tamij) Nadu wil} not succumb meekly
to her machinations. The hon. Mem-
ber, Shri Unni Krishnan and his ilk
used to call the hon. Prime Minjster
as Hitler and Mussolini and  they
have all been taught g lesson by the
pcaple of the country. They have
all been relegated to the realms of
fantasy and {fancv. The AIADMK
may not take Jong time to follow suit.
Today in Tamil Nadu the difference
of opinion between the AIADMK, the
D.MK. and the Congress (I) is so
acute that it may flare up into violence
any moment. The fulminations of
State Ministers like Shri Kalimuthu
will further aggravate the situation.
The Centre cannot afford to remain
silent spectators for long. The Centre
should have powers to set up special
courts in all such disturbed areas in
order to give justice to the common
people and in order to give protection
to the victims of wvandalism and
harassment. 1 demang immediate im-
plementation of this law in the inte-
test of millions of suffering people
in our country.

I welcome this Bill and conclude my
speech.

AN AP (o g7 )
WA gag AR FAQT W Ha)
q3ka Fwgr arfs a4 af e+
FATT AT ATTAL

¢ WE ST AAT A5 wed
S AwE wE (=) o dwegmitar)
N7 7f a5 wgoary

At Ak eAPw ;g d
CosFramAr AR fx feq gs3 S
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SHRI P. VENKATASUBBIAH: At
5.30 p.m.

st mARm way (fgary) -
us  FAffeRwd A A1 owgA §o
Ag E4T7 A% fage wOH T g
ATHT A(BEAT GAT HEA TG H
®IT wO§ BAUT W EW 7

SHRI P. VENKATASUBBAIAH:
Only on Biharsharif.

ol HATOR ANYY . qag q1 a8
g7 {4 &4t qeIn 1 giTyg a7 A
ERENE LA 3Kt

st qlo  qwEyEhmar ;. qgd
UF d WIHAQT

SHRI C., T. DHANDAPANI] (Polla-
dhi): Mr. Chairman, Sir, the small
piece of Bill gmending the original
Act of 1976 vests power both with
the Centre and tae Staie Govern-
rients to conirol ricits and other
anti-social activities in this country.

Sir, the origina] Bill enunciateg that
the State Government, where it is
sutisfieq that there iz large distur-
bance of pubiic peace and tranquillity
as is referred to in sub-clause, ean
declare a particular area as a distar-
bed area.

The same power has been vested
with the Ceniral] Governments. 8o,
itwo Governments—the State and the
Centre—-jointly or separately are go-
ing to exercise this power to comtrol
extraordinary situations, whenewer
they arise.

Some of our friends had raised an
academic  dijscussion  covering all
points. As far as this Bill is een-
cerned, it gives ample powerg te-the
Btate Governments also. Clause $(b)
says:

“where a notification has. been
issued under this sub-section by a
State Government in relation to
any perigg -specified therein with
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respect to any area in the State, the
Central Government shall not issue
any notification in relation to the
whole or any part of such peried
with respect to the whole or any
paxt of that area.”

So, when the State Government takes
appropriate action on a particular oc-
casion, Centra} Government will not
interfere in this matter—which has
been correctly put here. So, there
is no question of encroaching upocn
State’s powc:rs, under this Bill. So,
this Bil] has to be welcomed, because
the protection of life and property of
indjviduals is the duty of the Central
Government. It has been gtated here
also. A question was raised whether,
under Article 355 it has got legisla-
tive competence or not. Some Mem-
bers said that it was only an éexecu-
tive competence. Whatever it may
be, the learned lawyer H. M. Seervai
has. said this in his- book “Constitu-
tional Law of India”—I quote:

“Article 355 by imposing a duty
on the Union to secure that the
government of every State is car-
ried on according to the provisions
of the Constitutjon, recognizes the
right of every State to carry on
its government according to  the
provisicns of the Constitution. This
right obviously flows from the fact
that the Constitution of India con-
tains a Constitution both for the
Union and the States.”

So, tme Cenfre and the States have
gol equal powers inh the matier of
protecting individual rights. So, the
Bill has been brought here.

Another important point was raised
by our friends—which is the basijc
problem, Many people might have
forgotten it. The point is whether
the court is a Union, or it is unitary
or federal. These questions wer2s
raised. As far as the word ‘Union’
{s concerned, the word was conscious-
Iy picked up from the British North
America Act of 1867 where it had
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been used deliberately to indicate that
the provinces could not opt out of
the Union, According to K. C. Wheare,
Indiy is neither federal, nor unitary,
but is quasi-federal. When the gov-
ernment of the country proceeds in a
smooth way, it acts as a federal Gov-
ernmeat. If any disturbance arises
either from outside or from outside,
the Government has to act as a unitary
Government. This was the position
as far gs our Constitution is concern-
ed. Even before SRC Award, before
1956, there were many Unions, many
States. They were called A, B, C
and D States. At that time also, in
the case of Part A States, it has been
stated that the Union of India was
federal; in the case of Part B States,
it was quasi-federal and in the case
of Parts C and D States. it was uni-
tary. Therefore right from the be-
ginning, the question of Unjon or
federal or unitary, whatever it may
be called. has not been properly ans-
wered. That was one of the reasons
why the political parties including
DMK have heen pleading for more
powerg for the State Governments.
Only then there will be a true fede-
1alism. But our friends argue that
this Constitution ig g federal Constitu-
tion. That is not the peoint. Now
that is not correct also. That is why
I say it is quasi-fgderal.

SHRI- SATISH AGARWAL  (Jai-
pur): His problem is the problem
of DMK.

SHRI C. T. DHANDAPANTI:- My pro-
blem is not only the problem of DMK
but my problem is something which I.
db not want to tell vou. I do not want
to injure the feelings of my friends,
My probilem is anti-national. We should
see that anti-nationals should bte dealt
with through this Bill. That is my
object. I do not want to say whether
this Bil] is competent or not, but the
Government has brought forward a
proper Bill to deal with all those things.
The previous speaker had stated here
that when some riots or disturbances -
take place in some of the States, the
State Governnrents do not take action.
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Take the case of Kerala or West Ben-
gal or even Bihar or even Tamilnadu
where it may be due to some reasons
or other—I do not want to attribute
any motive on that—some o: the State
Governments may keep quiet by not
taking any action. Time and again,
we are discussing it and demanding
some action to be taken by the Cen-
tral Government against the incidents
which are taking place in different
States. But the Chair always says that
it is a State subject. In that case where
will the affected persons go? For
example, in Tamilnadu or in other
places or in Ramanathapuram some
clashes may take place. In Ramana-
thapuram there was a clash between
two communities. Even the local police
was supporting a particular group.
It was not ready to stop the riots
or clashes. Only after the arrival of
the CRP, they were able to bring some
peace in that area. We had accepted
the deployment of CRP. We accept
the deployment of CRP, whether it is
a Congress (I) or non-Congress (I)
State Government. We also accept the
deployment of BSF. We must come
to a reality, whatever it may be. If
some troubles are there or somebody
wants to create some trouble, what
would be the position? I received a
big letter from a Harijan student. Now
Harijans are not allowed to go to the
towns and attend to their work. Teach-
ers, clerks and other have written a
big letter. This is written in Tamil
1t says, “If no protection is given by
the Central Government.. .. .. " They
totally disbelieve the words of the
Chief Minister who visited that area.
He assured the people that he would
constitute peace committees. He just
announced it as he does it in all cases,
but he will not implement it. The
announcement ig thexe. No implemen-~
tation. The Committee was not con-
stituted. The fact is, the Harijans are
in a serious condition. Life is also
unsafe now. They have written that
if the Central Government does not
come forward to give protection to
them, they-—-the Harijans belonging to
a particular area—would convert them-
selveg into Islamites. This is what
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the letter says. I want an answer
from the Government. What is the
Government going to do? 1 want to
ask our friends who are criticising this
Bill. What is your answer? When the
State Government is keeping quiet
about an agitation, about disturbances,
what is your answer? No answer at
all. No answer at all. That is why I
support the Bill. Take an example.
Another important matter is there. All
of a sudden our friend the Chief Minis-
ter of Tamil Nadu has raised the
bogy of Hindi.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Bogy?

SHR1 C. T. DHANDAPANI: Yes. He
raised a question. Why should vyou
have a knowledge of Hindi? This ap-
peared in the Hindu. All these days
he was keeping quiet. When some
announcement goes from Parliament he
starts saying all these things. 1lle is
instigating the local people. local Tami-
lians. He is exploiting them. What
he says, I quote:-

‘Mr. M. G. Ramachandran, the
Chief Minister warned the Centre
against insisting on a knowledge of
Hindi for promotion in the Armed
Forces. All political parties should
raise their voice in unison against
such a move.’

He is trying to create tension in Tamil
Nadu by using the name of Hindi, in
the name of language. In that case,
the Central Government has got to
intervene in all these matters.

SHRI INDRAJIT GUPTA: (Basir-
hat): And make it a disturbed area!

SHRI C. T. DHANDAPANI: Natu-
rally, that has to be done.

MR. CHAIRMAN: Then the people
will feel disturbed.

SHRI XK. P. TUNNIKRISHNAN:
What is your view? Hindi should be
made compulsory or not?

SHRI C. T. DHANDAPANI. What
is your view?
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SHRI K. P. UNNIKRISHNAN: My
view ig clear.

MR. CHAIRMAN: Let the Thon.
Member speak. If anybody wants to
say anything he should stand up and
say. Then only we can hear it.

AN HON. MEMBER: Friendly in-
terruptions are made to make the
discussion lively.

MR. CHAIRMAN: It should not be
‘too much.

'SHRI P. VENKATASUBBAIAH:
‘When provoked, Mr. Dhandapani
will .... (Interruptions)

MR. CHAIRMAN: He will not be

provoked. Dhandapani cannot be
provoked at all.
—

SHRI C. T. DHANDAPANI: Even
when he was on the other side has
not replied to my question. On this
side also he has not replied to my
question. So that is so. As far as
this point is concerned, tension or
some riot conditions are created. The
Central Government should deal with
all these things. Therefore this Bill
is going to be passed here. And on
behalf of my Party T support this Bill.
I welcome it. It should be implement-
ed in its true spirit and effectively.

MR. CHAIRMAN: Shri Bhausaheb
Thorat, May I request the Members to
be brief because we have limiteg time
and the Bill has to be passed today.

SHRI INDRAJIT GUPTA: How is it
possible? Members of the same Party
have been speaking. The same Mem-
bers are speaking so many times.
(Interruptions),

MR. CHAIRMAN: T am saying that
all will be given time.

SHURI/BHAUSAHEB THORAT (Pan-
dharput): Mr. Chairman, Sir, I rise to
supvort and congratulate the Home
Minister for bringing an amendment
of this Act. ‘This is an amendment in
the interests of the nation: ang parti-
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cularly in the interests of the Harijans
in States? Why? Atrocities on Hari-
jans are being committed. Just today
lot of Hallagulla was made in the Lok
Sabha regarding the atrocities, Atro-
cit’es are committed on person and
property. Not only that. Economie
atrocities are also committed. The
policy of the Government regarding
the upliftment of Harijans and Giri-
jans in the country is very clear. Re=
garding the economic upliftment of
the Scheduled Castes it is stated in
the Report of the Home Ministry for
the year 1980-81 that the economic
development of the Scheduled Castes
is essential for a permanent solution
of the problem Tegarding atrocities.
So the permanent solution is the eco-
nomic uplifiment of the Harijans. For
this purpose, the State Governmenis
should come forward declaring or spe-
cifying not only particular areas geo-
graphically but also particular depart-
ments in which reservationg of SC &
STs in services are not fulfilled or not
carried according to the provisions of
the Constitution, as disturbed. So,
atrocities are commifted both ways.
And reservations in services are not
being fufilled or followed by the de-
partments in two ways—not filling
up the vacancies by direct recruit-
ment and de-reserving the post and
filling it up by another person. I have
gone on record and said that the pro--
cedure of de-reservation has no con-
stitutional sanctity at all. The con-
st.tutional provision is very clear.
The posts are reserved for SC & STs
under the provisions of the Constitu-
tion. But there is no sanction of the
Constitution regarding de-reservation
of posts. The bureaucracy in this
country is so rude that it does not
follow the provisions of the Constitu-
tion. In order to fill up the reserved
vacancies by their own men thev say
that the Scheduled Castes persons are
not suitable for appointment. And for
that purpose, de-reservation procedure
is being followed. I suggest that the
procedure of de-reservation should be
done away with' and the posts which
are reserved for SC & STs should be
filled up only by SC & ST candidates.
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[Shri Bhausaheb Thorat]

In order to deal with atrocities
committed on Harijans, the Civil Pro-
tection Act was enacted, But this Bill
does not cover the provision of this
Act. I would request the Home Min-
jster that the provisions of this Act
or the offences committed under this
Act should also come under the pur-
view of this Bill

Section 3, clause (b) provides:

“where a notification has been
issued under this sub-section by a
State Government in relation to any
period specified therein with respect
{0 any area in the State, the Central
Government shall not issue any ne-
tification in relation to the whole or
any part of such period with respect
to the whole or any part of that
area.”

I would suggest that the power of
issuing the notification should be vest-
ed only in the Central Government.
so far as atrocities on  Scheduled
Castes and Scheduled Tribes gre con-
cernecl, because a State has got Its
own interest, be it ruled by the Con-
gress (I), CPM or any other party.
So, the power to issye notification re-
garding the declaration of disturbed
area, ;o far as atrocities of Schedul-
ed Castes and Tribes are concerned,
should be vested in*the Central Gev-
ernme 1t alone.

T fully support the Bill with the
special request to the Home Minister
again these the offences under the
Civil Protection Act should be cover-
ed by the BilL

SHRI NGANGOM MOHENDRA
(Inner Manlpur): Mr. Chairman, Sir,
T rise to oppose the Bill. This is a
Bill which aims at the belittling of
the importance of States in India. Tt
is rather an invasion, a Central inva-
sfon, a blatant Central inivasion on the
legislative and executive powerk of
the State.

I would not enter into the details-
because so much has been referred to-
by other friends I would like to:
touch upon only one point. I come:
from a State declared to be disturbed
in perpetuity. What happens there?
Despite the pious intentions of the
Bill. what is actually happening in
such places, or in such areas, declared
to be disturbed, either by the State
Government, or henceforward to be-
declared by the (Central Government
to be so? That is why I say it is an
attempt to usurp the legitimate power
and rghts of the States, as guaran-
teed under the Constitution.

PROF. N. G. RANGA (Guntur): No,
Sir.

SHRT NGANGOM MOHENDRA:
There will be two sets of courts, so to
say. in every State. The Centre will

he keen to set up several special
courts and the State also will be
equally keen to set up such courts

there. There will be a plethora of
courts but there are no accused.
Since our venerable Prof. Ranga does
not come from a disturbed area. he
will not be very conversant with what
is happening ‘n a disturbed area and
he iz also not disturbed: he is very
much safe.

To give an example from my own
State, in Manipur there are quite a
lot of CBI cases. which have been
registered at the instance of the Cen-
tre as well as from the side of the
State itself. Now most of these cases
are not brought before the court for
trial. In the Statement of Objects
ang Reasons, it is stated in the first
paragraph:

“,...s0 that the offenders are
promptly brought to book, thereby
restoring a sense of confidence am-
ongst the people....”

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, in the Treasury
Benches there is no Minister,

MR. CHAIRMAN: There is one
Minister,
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| BAPUSAHEB PARULEKAR:
But je’should listen. So, there is no-
hndyj:}lo Minister. Let us not disturb

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, he
ghould not be disturbed, He should
be brought under the purview of the
Disturbed Areas Act.

SHRI BAPUSAHEB PARULEKAR;
It is a disturbed area, Sir.

SHRI K. LAKKAPPA (Tumkur):
Sir, he is not sleeping. He was listen-
ing to the speech carefully closing
his eyes and he is not sleeping.

MR. CHAIRMAN: Mr. Lakkappa,, [
think Mr, Veerendra Patil does not
need anybody's support. It is all
right.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, Mr. Lakkappa is very
active, but unfortunately he is not
a minister. .,

(Interruptions)

MR, CHAIRMAN: Why do vou
want him to be inactive?

SHRI NGANGOM MOMHENDRA:
Sir, uander such circumstances. as for
example, in some of the areas.

PROF. N. G. RANGA; Sometimeas
thig Bapusaheb becomes very young,

SHRI NGANGOM MOHENDRA:
How could you ensure speedy trial..,
(Interruptions)

MR. CHAIRMAN: Please let the
Member continue, I think Mr. Ranga
is becoming younger now.

SHRI NGANGOM MOHENDRA: I
shall repeat it. How could the Cen-
tral Government, or for that matter,
the State Government, -ensure speedy
trial when offenders who are fit. to
be brought before such special courts
which the Centre is very enthusiastic
to set up now, are set at large?- J
could give quite a lot of examples,

Amdt. Bill

Even in my State which is a disturb-
ed ar¢a and which is put under the
President’'s rule throwing every de-
mocratic norm to the winds, could
you expect anything because they do
not want to concede a chance tg the
People's Democratic Front which has.
a majority to form the Government?
Qf course, the Central Government
or the Home Minister may say that
it is irrelevant, But the relevancy
is there. When such democratic norms
are not observed in every nook. and
corner of the country, any sort of
Special Court or any sort of Special
Courts Act or anything will not help
solve any problem,

Now, for example, without any
special court being set up there over
and above those existing courts, they
have started some kind of summary
execution there, Now, I would like to
bring to the notice of the hon. friends
on the other side that on 1st May, at
7.30 p.m, one of the components of
the security personnel there caught,
or rather captured four innocent per-
sons, took them to a certain place
and shot them point blank. They
were not running, yet they were
caught ang shot down. These four
persons were well-known people in
the locality. Two of them were well-
known drama artists and radio artis-
tes. One was aged 45 and the other
aged 56. Among the gther two,
one was Government employee in
the Electricity Department and
other aged 28 years was a school
teacher., All the four of them were
shot summarily, Against thig killing
there is a 24 hour Manipur Bandh at
the call of the People’s Democratic
Party this very day. Another exam-
ple is, an application was made by
two mothers to the Prime Minister as
a last resort.

MR. CHAIRMAN: Please conclude.

SHRI NGANGOM MOHENDRA: I
was . disturbed for some time and to
that extent my time was taken. So,
my tim_e must be compensated.

MEB. CHAIRMAN; I have taken all
those factors into consideration. On
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[Mr. Chairman]}

this Bill please give Yyour opinion
and the points. If you start mention-
ing the individual incidents here and
there, you would not bxe able to make
ycur pointg on the Bill

SHRI NGANGOM MOHENDRA:
But I want to state these things be-
cause nobody is there to listen to
these, (Interruptions). Howsoever
unpalatable they are, I have to say
these things. Two young men aged
18 and 21 respectively were appre-
hended by the army and their whe-
reabouts are not yet made known to
their mothers. They were arrested
on 23rd September, 1980 under the
regime of Congress (I). Two Cong-
ress (1) Governments came and went
away. Still the whereabouts of these
two boys are not made known. This
is the position. If you feel that mul-
tiplicity of special courts will solve
the problem then you may go ahead.
But experience shows that there
have been so many cases in Manipur
which were registered by the C.B.L
under the Prevention of Corruption
Act and the like. Most of those cases
ended in withdrawals rather than
tried and the persons involved have
not been charge-sheeted, galthough
Sipecial Judges have been sitting
there. 'There is no speedy trial and
their cannot be too. So, this Bill, is
something like striking a discordant
note, to divert public attention.

We have seen gop many things in the
case of National Security Act. That
‘was very well intentioned according
to the hon. Home Minister, But what
happeneq in the distant border State
of Manipur? A doctor was arrested
and detained only to be let off after
about a week. That is how the Spe-
cial Act is made use of by those who
are at the helm of affairg,

We must not go by cheap standards.
I have every right to say that. Is
there anything new in the present
Bill?

One thing is very clear. This Bill
has been brought by the Central Go-
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vernment to bring those States under
their control which do not see eye
to eye with the Central Government.

It apparently wants to bring those
States in line with the Central Go-
vernment. This Bill is meant for that.

1 do not want to enter into acade-
mic and constitutional discussions be-
cause there are other stalwarts who
will say many things. I oppose this
Bill simply because it will not solve
problems but it will create more pro-
blems. It will only add fuel to the
existing golemal.

o WEAR A (HART ) AT
gft wdiza,faga wa (faws samr-
|3 ) sratTan 1976 &I
gutgy  +3F Irar fagas, w1 9q
faarmarg, Iqa aTaARGA F74 3 fAg
# g3 ogar g

usgrAa gfs fag  dfag
@RI FATT, AY IR FT U AT
qfawr & dfRar q3v g
Fxa A8 WA AW IW NG
TRIE =T w8 @ AN WY
Wt 94 =affa F ag wgrarfa
qg TASE! FT AT FT O qAE@ L,
AR agFgTE TR fe T ESA
Ay FTwArg faEr 9@ F 3 AT
FE7E &, fsaar 5 am & fag
FAAT A AT FT AW GT HT I
qre H 9F9% QN FT  HGIA OeNw A
q7TF F7 3 3 AU GEF 4 |
STl 7 9 =Adl gRT
F AW F AIFT F;73 579 NF QAT
# afer fagm aami #W Fgwa
YEA &L & I [ /GA( 9FT AT
IR agqn grfEa & adr § 3 Tw
Jw Y 9T UHTIF! F) AFAE )
T WH g faw) wae N 2
FTaFal 927 A g, TH IW F [T
wifa s@TYa =73 & fAg wsor waT
»TATT F AT ag wawms 2 & @
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avg » %33 II@ G fowd fw
2w ¥ worasar |y awifa 9% 7 g1

BHUA TA FATHAWIR HRTYAA
F1a Hgg Efs faad aidf =
am ag fasma @ & & w0
ghesal v waAare 95, FE
HFTAR  F WEAT 97, WARATAT 9T
e g ad | agl 97 #5a
71T §8 agl FT ava FAfF wiar
% |[arda mrar g "I #:F ya¥ AqAf
#geagg aF FTaward ) aiz =a
AT FTEMYT FT & HFx a7 R
afgsrr fga 17 @1 agi 97 fadd
qifeqt %, W 2 gTHX A qIH-
AT 79 FT wygT waar #agifs aw
T WA  &ElE avEsT & wfasv
CER R e

IR A FETAIF I F VAT HT
% & F (% & fodl @ &1 A
aFma w1 fewfa s #1 feafq,
F*HIT # feafa aw 2g Flwo
IGT FrfAeara €1 I F. 3G AR
N # gHr FEAC 5T @G & 9AH
za faa ®i 9@ F¥TAT SR T
aamfa wgka w7 ;we fggenma’
LFAT @ g1 x4 fgegeam wEaT
% W7 ag A HE KT wEAT
TWH ggw g3 9 formr gar fasx

frx qawra zreea ¥ foar . .

DR. FAROOQ ABDULLAH: (Srina-
gar): On 5 point of order, Sir. How
<an he mention here the Chief Mini-
ster of a State who cannot defend
himself, by just merely quoting a
newspaper? How c¢an he do it? That
is a wrong thing.

MR. CHAIRMAN: That is all right.
You have raised your objection. I
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think, the name of a person and, par-
ticularly, the Chief Minister, who is
not a member of the House should
not be mentioned.

You should not merely go on the
basis of a news report.

wratd WA IT: FqE A@
*g 71 § S 997 & wvxy {waw g
( =xaara) gq7 & w7 ferar T farx

(zaaeTT)
garafa Rglaq: AT S AW
@y ggw F Ay You please

speak on the Bill,

ey WaElw X4 gwfa o,
i wial ®feafa @ @ & waEr
ged@ ¥ QYRIU FTAr Figar g |
Fgf ® w@Eeiv A w7 qfeginy
zal g7 FT G ¢ ¥ @i O
dar NIEE 1 THT AFar 71 77
7§ & {5 d@ & wegR, AW & meEe
HISFAT g, g1 F147 W17 =|FTav
gt & 2 fyawr fx eaifva faar
FMM 1 -FAW avw Wk I wAFar
qiEt agag @ g & @ @ meEw
TTo Tho THo WX fauiefl qrfeyi
F A Fgead HNTEE ) Ta
avg % gfifeafaar aga & w9
¥ &

Fo fa7 qgd gAl W 3
AR §IF T agT FB Od TG
91 w7 freeT wrem ot agr 43
ge e W I g wfaw
I vk 3w 3w wifaw
SMITA 1R I Ag AT A1 F
Ta TRTR fawre mad w7
TA¥T WET GIET TWEIHIM 2T |
faezr wrew ¥ grsa & meav g
wedrEvw qg faarg) (smaww)

**Expung as ordered by the Chai.
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DR. FAROOQ ABDIULLAH: I have
already explained. T have said it in
the House and 1 have cleared this
point, I have given notice of a privi-
lege motion under rule 222. I have
been waiting for the past 4-5 days io
get anything out of it from the hon,
Speaker,

MR. CHAIRMAN: You have made
your position clear.

DR. FAROOQ ABDULLAH: He is
talking irrelevant.

RAT AT IX : 21T F FeAC
T AT AT FAH TS (L T37
03X F 57 TR 1w A2 fear 1 fiaq
ST HEE F wiaard ygh W T, 9iF
TIXH IR A1 ST AT AT T HIHA H
YA F GIHA IR A <@T 4T IHF
T H. ... (sw=ar)

B0 HTEE WEIFAT © § T30 L1547 o
FEME | (FwaqTT)

QIATT AT I U F wia-
Ffdt Ff A TIT A F U G-
HIAIT TE107 | Iy F osigard
FIATC AT | W fae =gt fadr ware
FT Fi5 1 7EY gr, U faw gwn

DR. FAROOQ ABDULLAH: I
would like to ask him....

MR. CHAIRMAN Please take your
seat,

DR. FAROOQ ABDULLAH: How
can ] tell him? You are not protect-
ing me.

warafa wgta'u oy g9 fas a¢

FAfere
WA NANA TR . § Q1 T9 4
daNTRE
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awrafa agaw - wie 35 fasr ax
TET W TR & 1| uw wTHT F) FFT AL
Fu faare vz wa sirgw | 5w fasrag
L)

WTHTE RANT X ©  HENTS-aTaT
HrR AR sffeafast wiet §arg
st <8 & L afiTerne & s FaRr 4
o a2 o wTAHe ) @ & W =i
gt giuaifom & & ug #a <& @
e wiE qrieyrie o wudm &
Tl WYTqT ¥ FwF 37 Ifcw g0 siArT
e AR T A gw I A EH gfez &
Lg AMNET ST ST @I E | T8 TN T1CR
ZTE W fasd ol ava g 1 st &\
QR+ Er <@ & 7 T Wy asH § 6w
I & TSR GO gm FI

SECA HET &

FE <rEsfed I ddod w0
T T WAV &, FET AR TTT T
TLATAT BHIE T @ & | Tez M-
Are AErady, fammanEzg,
AT, T4t i ST 5 HFTHE
CSFAT BT @ & | DqTed; F AT
¥4 Rdamew gx F oAt |
aar g, gt u< qfw-waniEay’ wmw
& Fre% faay w< arAor swar ¥ Ay
qar fFar o eyt & | fagre W B wrirgy
F zeae fade Sard g wtafufat
TEAT W AT TAGH Fooq FT U
faar st &1 gudt a® wrwRt e
fagqfa ata & s & s ATES T
FAAFCFEN

T TATAT W< W[ QUT STEL FY
eam=T X ¥ forg FE & fywm AT
F1E YW «FT YT avar | (3A¥°TM)
T 4T AT H W@ I FH w0
suTa fRuT AT @ & | S Ay Wi
F RmeATT & Sefaa @ § e
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AP I WUAFAT & 1 AW A azg W
fedid fadft § f& e dwem aaeme
qMiE, $TA, AHANY W FOAC AL
¥ OUIFAT TN F AT BW H HUA-
FAT i T giA\f9a g7 & waw fwai
S <@ & HIC QCET qAAEd M
FEFI<H T I8 GIiE FCEE

4 TAF-E & AT A ANH F
TENHTF WAT IA@0 A TAR
fagimr 1 3w a¢ & wfeg Tadi | Iiwa
2T H 9HgT T | F TICAF < A LHT
T FITCFCH G § 1 IS FT TRAR
LOREETE LR S LR L (CIT (B
AR Fi TiF GFAT E, WG AE F AN
FE FHAT & WICAST A FI TFAT 2,
MHAT FA7 T0d §, TG GGT ITTET
WIARG HIT(@7 FA DT 44481 G¢
WA TN TG §i8 5§ F2AT € At
THA UF A e AN woAT & F sq
FF g Ifaw da § wndrfos
& & Sofi & wdf fegr qar & owix
T d TR H44T F[ THT FT F( 707
feqi s <&@ &

T AT ¥ A F 7T WS I Mo
AT AT F1 TEFR T ITHFFAFT
W AT HGAT AR T €L A1
w1 zifecr i srar & e 3ok F1< Tadae
L I

T WEET ¥ QIO A g AR o
TR EQAITFQIE 1A A Trgar §
o vaé ¥ @ w37 w37 g1 iy,
FA® 7 W $T 747 ¥ LAq F 77
IS AP AT F WA 7 W9
fear g 1o s @ e &, A
gt § f ww¥ fag Wi ware w39
Tow wigd aThs W sesrwarfearam

% e wi < ¢ oive Wi S AT
LA f A0 d L L EGE LR LE R
WK, TwL T ek B o T S

VAISAKHA 15, 1903 (SAKA)

(Special Courts) 346
Amdt, Bill

ga® fag ¥ foy §%a & gw A
F1E FET g TFar € a1 IFH qAA
#® arAr srfgo |

R WSIT ¥ §(T ¥ TA AWIYUF KT
gTa & 9A4F ®WIE A TFMA
FCHEL. ... (=nawm@) .. ..

o e Wy (femic) - v
t3ET W(E WY g | YA FF, 7 M
T A F wA-fage H oww @V R,
® qAl S & qwAr 9gat g 5 Fa0 3
TACHAG| & QA H & 7 Fa0F TALIAN ATA(
wigd & ? (gAY F faw qw g ?
co .. (vwawEr) L

16 hrs.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir, 1
rise to oppose this Bill. It would be
necessary to consider as to what is
the scope of the Bill. Because the
word ‘disturbance’ is used, hon. Mem-
bers are referring to all kinds of dis-
turbances. One of the hon. Members
referred to the disturbance, accord-
ing to him, that was created in the
House; prebably the hon. Member
thought that this Bill covered any
disturbance taking place in this House,
(Interruptions) 1 did not refer to
you; you did not say that. The hon.
Member who spoke before me refer-
red to the disturbance created by
foreign hands; he also referred to the
disturbances which would be created
by political parties. All these types
of disturbances, in my respectful
submission, are not covered by this
Bill. That will be prima facie clear
if only some pains are taken to read
section 3 of the original Act which
reads:

“Where § State Government is

- satisfied that—

(i) there was, or
(ii) there is,
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‘ [Shri' Bépusaheh i?aruleka.r]

in any area within a State
extensive disturbance of the pub-
lic peace and tranquility, by
reason of differences or disputes
between members of different re-
ligious, racial, language or re-
gional groups or castes or com-
munities......”

This is all the scope, and it would
be necessary, I believe, if we are to
speak keeping to the rules of rele-
vancy, that we have to restrict our-
selves to this,

SHRI SOMNATH CHATTERJEE
(Jadavpur):
cluded!

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAI-
RS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, any
hen, Member whe participates in
the debate thinks that he ig mak-
ing relevant points. It is for the
Chair to say whether it js relevant
or irrelevant. Let Mr. Parulekar
start his speech. I hope there will
be no irrelevancy in what he says.

Income-tax is not in-
(Interruptions)

SHRI BAPUSAHEB PARULEKAR:
I will be very happy if the hon. Min-
ister could refer to any irrelevancy
6n my part. The only difficulty would
be whether he would be able to ap-
preciate the points which | am going
io make.

SHRI SOMNATH CHATTERJEE: Is
he, ag Parliamentary Affairs Minister,
able to control jrrelevancies gn his
side? Let him first do that.

MR. CHAIRMAN: It is not for the
Parliamentary Affairs Minister to con-
trol; when any hon. Member s speak-
ing, it is, for the Chair to control and
not for the Parliamentary Affairs
Minister,
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SHRI SOMNATH CHATTERJEE:
Let the first exercise be done by them.

SHRI BAPUSAHEB PARULEKAR:
Coming to the Bill proper, this parti-
cular . Bill gives powers to the Central
Government to declare certain areas
in a State as ‘disturbed areas’ and,
secondly, this Bill gives powers to the
Central Government to  establish
Special Courts within the State terri-
tories. These are the two points.
Apart from the propriety or impropri-
ety of it, in my respectful submission,
this Bill is not only pernicious and
illegal but also unconstitutional. In
this connection 1 {ried to make certain
poinis at the time of introduction, but
the hon. Ifome Minister jn his replr
said. It is not necessary to refer to
thig because that would amount to
discrimination: I ym not going to refer
to the submissions made ¥ him with
reference to article 35353 and others™.
It would Bbe necessary, first, to con
sider whether we are doing a Consti-
tutiongl and legal thing in this House.
which we are supposed to do gy rather
which is in fact, a sovereign body in
this country. We are trying to amend
an Act, which was enacted in 1976.
I{ was my say at that time—and it is
my say even today—that that Act is
not in existence; that Act had come
to an endg in August, 1977. That was
the point which goes to the root of
the matter, but uynfortunately the hon.
Home DMinister, though he had suffi-
cient time to tell us shers and shairis,
did not find time to reply to this
particular point.

16.05 hrs,

[MRr. DEPUTY-SPEAKER in the Chair]

1 would, therefore, invite the gtten-
tion of the hon. State Miinster through
you and would reguest him to. reply
to this particular point whether this
particular legislation, the Act of 1976
is to day in existence or whether it
has eased to have any operation. ...

SHRI R. K. MHALGI (Thgne): If
this is such a pointed question, let
him reply new niself,



349 Disturbed Areas

SHRI BAPUSAHEB PARULEKAR:
1 will say why. During the debate at
the stage of introduction.. .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): 1 do not claim
myself as 3 very capable lawyer as
you, Mr. Mhalgi,

SHRI BAPUSAHEB PARULEKAR:
I want to know whether that parti-
cular Act to which we are irying 1o
make some amendments is in existence
to-day. The hon. Mome Minister told
us at that time that ynder Art 246(2)
read with item 11A in the Concurrent
List in the Seventh Schadule this
particular legislation in the year 1976
was enacted. There is no other Arti-
cle, there ig no gther Schedule referr-
ed to by him. In my respectful sub-
mission, in the year 1976, when this
legislation came to be passed, this
particular clause in the Seventh Sche-
dule, clause 3, namely 11A, was not
on the statute book. It has heen lost
sight of by the Government. The hon.
Home Minister said that it is under
this, clause—*‘administration of jus-
tice, constitution and organisation of
all courts except the Supreme Court
and the High Courts.” It is under this
clause read with Art 246(2) that
legislation came to le enacted. Mr.
Venkatasubbaiahji, 1 wouly like to
invite your attention to this faet that
this 11A came to be added in the
Concurrent IList by the Fortyv-second
Amendment on 3rd Januar}— 1977.
Prior to that this was not in the Con-
current List. You will find that this
Disturbed Areas Special Courts Act
was passed by the Lok Sabha on 20th
May 1978 and by the Rajya Sabha on
27th May 19768 and gssented to by the
President on 11th June 1976. So the
power under which the hon. Home
Minister claims that the Parliament
had power to legislate in view of this
particular clause 11A was not In this
particular Seventh Schedule—Con-
current List, ...

" SHRI P. VENKATASUBBAIAH: In
1976 when this parent Act was passed,
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1 would invité the attention of the
hon. Member to ijtem 2 of the Con-
current List. ...

SHRI BAPUSAHEB PARULEKAR:
I am coming to item 2,

SHRI P. VENKATASUBBAIAH:
After the Forty-second amendment,
11A was Inserfed. Before that there
was g provision jn the entry to enable
us to enact the parent Special Courts
Act. That is why that Act is not
dead. It still exists,

SHRI BAPUSAHEB PARULEKAR:
I am very happy that the hon. Minis-
ter agrees with me that this particular
legislation in the year 1976 was not
enacted in exercise of powers under
clause 11A of the Concurrent List of
the Seventh Schedule. So 1 accept
this.

I am coming to clause 2. 1 have
not yet come to it. The reason why
I am sayving this is that immediately
after this Bill is converted into an
Act. it will pe challenged in the
Supreme Court and the High Courts
and 1 am sure the courts will strike
it down and then our politicians gnd
the Ministers and Members of Parlia-
ment will condemn the courts saying
*‘We are legislating in the interests of
the nation, in the interests of the poor
and in the interests of the economi-
cally backward. But what can we do
because the Courts are striking that
down!’ Sp I caution the hon, Home
Minister for State—let us not indulge
in illegal ang unconstitutional things.
That is why I took up this point and
I am happy the Minister agrees with
this that that particular legislation
was in exercise of the powers confer-
red under clause 2 of the Concurrent
List.

Clause 2 does not refer to establish-
ment of courts. It refers to the amend-
ment of the Criminal Procedure Code.
It says: ‘Criminal Procedure, including
all matterg included in the Code of
Criminal Procedure at the commence-
ment of this Constitution’.. .
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Leaving gside for the purpose of the
debate ag to what is the meaning of
the woras ‘at the commencement of
the Constitution, this does not give a
right either i, Parliament or the State
legislature to establish courtis. ¥ad it
been so, the Parliament, in its wisdom,
would not have fell the neci of in-
corporating 11A in the year 1977 So,
ithere ig a distinction between the two
11A gives the power to esiablish
courts gnd Clause (2) of the Concur-
rent List in the Seventh Schedule
gives the power ig amend the Crimi-
nal Procedure Code. Sir, if you read
the parent Act or, if you read the
present Bill, not a single section of
the Criminal Procedure Code oui of
so many sections had been triea to be
amended. Therefore, my submission
firstly js that the only power that was
available to the Government in the
year 1976 1o legislate such an Act
which was 5 State Subject then, be-
cause it was not included at that
time, as I said, was the power under
Article 250—not 355 and not even 333.
Art, 353 speaks about the executive
powers to be exercised by the Central
Government during emergency and
Art, 250 gives the power which is a
legislative power, to the Parliament
during emergency. The Home Minis-
ter, while replying, may say that this
is under Art. 355. Again, there was
a reference to Art. 353. Are we in
emergency? Or, if they are thindkThg
of imposing emergency, 1 do not know,
both Art. 355 and 353 are not applic-
able to the facts jn the present case
(Interruptions). I invite your atten-
tion tg Article 250 which maKes the
position very clear.

“Notwithstanding anything in this
Chapter, Parliament shall, while a
Proclamation of Emergency g in
operation, Have power 1{o make
laws....”

Art 353 speaks about the directions
~while Art. 250 speaks about the power
to make laws. Art 250 speaks abouf
the legislative power given to the Par-
liament during Emergency. Art. 353
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gives the power to make laws. It
gives the executive powers to Parlia-
ment durlng einergency.

In my respectful submission, the
act was not passed in exerclsing the
powers piven upder Art. 246(2) read
with Clause 11A—nol in clause 2 of
the Cencurrent List in Seventh Sche-
dule. The only article that was appli-
cable is Art. 250 in 1976. Now, Sir, it
that 1e so, 1 need a reply o ihis.
Under sub-section 2 of Art. 250, 'with-
in six months’ after revoking erner-
gen.y the legislation becomes inopera-
tive. This was the point 1 made at
that time to which I did not get the
repiy. These are the points I am
mzking which are likely to be urged
after the measure is converted into an
A:t. We are argung that this act
was not in existence. This is one as-
pect of the case. Therefore, I say that
there ig absolutely no legislative com-
petence because the parent act is not
in existence to-day. You may get
powers under Clause 11B to legislate
for the purpose of the States. That is
cne aspect of it. The second aspect
<f i1, apart from the establishment of
zourts, is the power which the Central
Government is taking for declaring
rerfain areas as disturbed areas.
Under what Clause? And under what
Schedul€? A reference as we find is
cnly in the State List Clause 1. Pub-
lic Order’ T will not repeat that asus-
ment I had said at that time this was
amatter of public order and Pubie
Order is exclusively a State subject
and the Centre do not get the powers
when there is no emergency {0 legis—
late for this purpose.

When these points were made, the
hon. Minister for State, Shri Vikram
Mahajan came to the assistance of the
hon. Home Minister and he referred
te a Supréme Court case reported im
a supreme Court’s Journal on Page
411 ‘AIR, 1979, That veolume is not
available. There what is mentioned
is something different. That case was
with  reference of the Specinal
Courts Act which was enacted in

il
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1979. The judgment given by the
Supreme Court was that under 11A,
Parliament has got the power to
legislate for the establishment of
special courts. That was in 1879.
We are concerned with 1976. So, this
case is not applicable, It is not ap-
plicable on facts, Even on points of
law it iz not applicable.

The last point that 1 want to make
i with this particular legislation the
power had peen given to the Centre
to declare a particular area as dis-
turbed area. I will not go into the
intentions; but suppose tomorrow sll
the States which are governed by
non-Congress (1) parties declare the
entire area as disturbed area then
this Bill is ineffective because Yyour
Clause mentions:

“If the State Governineni has
notified a particular area ‘disturbed
area’, Central Government has
no authority or power to declare a
particular area ‘disturbed areas’.”

So, the entire object will be defeated.
Apart from thls rou have not taken
any pains to consider what would be
the effect of Section 4. You have
given concurrent power to the States
and to Centre to establish courts.
So, there will be special courts in the
same arca by the State Government
and there will be special courts by
the Central Government. There will
be conflict. All these aspects have
not been taken into consideration
and, I am afraid, this legislation
which we are going to pass will be
struck down by the Supreme Court.

Sir, 1 agree with the hon. Member
who suggested that in these Sche-~
dules attached to the Act, the Civil
Disabilities Act should be included
because powers are only given to the
special courts with reference to IPC,
with reference to Arms Act and with
reference to explosives. The object
of your Bill is to stop the communal
riots, caste riots and those powers
which are given there—the offences—
aré not to be made triable under the
Specia] Act. 1t is totally inconsistent
with the spirit of this particular Bill.
¥ at all you want this Bill to go
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through I have nothing to say but I
do not want to be a party to this
unconstjtutional and illegal measure
because we have come here to do
some lega] acts, J

Lastly, when there was no reply to
all these arguments the hon. Home
Minister said that he was surprised
how Mr. Unnikrishnan who was
Secretary of the Congress Party at
that time did not oppose and Shri
Chandrajit Yadav who was in the
Cabinet did not oppose. Sir, how
could they oppose? In the year 1976
a legal act was being done under
Article 250. Therefore, at that time
they did not oppose, Now, an illegal
act is being done and, as such, they
are opposing, So, according to the
Home Minister when the legal act
was being done they should have
opposed and now when the illegal
act is being done they should sup-
port. That is the reply which the
Home Minister is giving. Sir, he is
the Home Minister of the country
and T |Delieve we exepect logical
arguments from him.

With all this 1 oppose this Bill and
I reguest all the hon, Members to
refrain themselves from indulging in
the illegal and unconstitutional act
and throw out this Bill iock, stock
and barrel. Then alone people will
say that we are discharging our
duties properly otherwise i‘hey will
blame us.

SHRI CHANDRA BHAL MANI
TIWARI (Balrampur): The hon.
Membey has not explained any alter=
native to that.

SHRI BAPUSAHEB PARULEKAR!
Yes. I say amend Seventh Schedule
and bring Public order jn the con-
current List and you will be doing
a legal act. But you do not want fo
do things legally. Your are interested
in doing illegal things. What can I
do? 1 have said that.

oft Pt qwre (WAge) @ saeae
agixa, fg qomr & wrw wg faw A
TG, H ST EIRE FQTE 15 (e F
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qX F IS FEFC Y 7T 7E AAAT §
fr wag FEqTT UASH A1 FIET ALEH
¥ a1z frq AT & f@ais o7 2t
7€ &, e HiE YTy FHFIAGF [@AF
qIAS ¥ ARAT A TR F AR -HOAT
FLT , T FAT FER A 7 AT
M §) 5 32 €55 fao @wa #i
FA(T | TP TAH 7 CF @a< & aF
AT R4 T AL FET F( AW
i@eZ FLATARATE | 7 faa FaqoF
AT FIH, AT F T F(A & wn‘
FAr FI AL T A § AR /A¢ T
%1, 34T &1 T3 & faq 8 1 Afwq ao=t
7g FarAT: I @@ §T 919 FREAA
UTER 1T & q1 FiTT-ULEH §id &
FTFATFFIAT UGER [T FEE-TUIE
Y LETA T3 AT & G &F T Hiefr
&, fqa7 & FFAT TIET g & 3%
zfagim o1 ware T A woaF Mo i
A HIF(T o AEHA Fhad & AR
gIIFEIE AT § ABAE ¥ FE, AR~
T H g g, AeIgad Fag w
FALR | g AL, TAGARX T ag g0
F§ gt Fr Aa g7 A AL g4
FEE IAT| MEATH Fidl & AT Ag of
ASd F1 A@ & 5 T aegas waEw
¥ qyw gig &, mT w@ g, frqadr
FATT FAFGT grav g, €0 A
it E 378 F fa s FraA wodaid
W F1 dr g, 37T F faw® 0w wig
57T WY 79 forg T &, I F AAT 7
i TAT § A FAU AN A 1d8q6
AT F AT wTC FATIT AT AT
o® W Wi FF A Fr Hid(, IF
e 7 A g 1 1 A Ao ag
i fE FTTITFIF FRET O IT67
0 BNT F A AFNT AN, IT I
qFGAN W AN, IIHT FA¢ A DA
4% faais gl A addn
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gr Ey § f& ot wvw W
9 WA § wiaT v s sdardy adf vy
§ SRR Erer agt & e are A s@ ww
g e € v gfae o sgied & w1l
gfra § waa S0 F1 B § O wiaw-
AT U FERX qFIA 96 J A
WX WA FT Fraagy 7@ ) adt )
B9 T FI W X KT H @0 Q0 )
a4 fag 7 g¢ faa AT @ @i g g
FIH! AFT & | WL W AIFE HQASTHT
#Y AGT FCAT TET §, FANTHIC 10K
AT FT 7T FIAT T § QO gA AWl
F1 AN GFIC Fi g0 /I AT FEH
FLTAT AT

7 & ag Fear g o wgr FEgaw
UEEEH g1 T FES-TUFEE & A TH
HAH F AL UTF G<HR IT 9T Fq
& O AT gt FeF FFT F1 IIA
EEAE FAT NT | F72 T F T HIT HEL
FTdr 3 1 ASAET T AT F( giera
W1 g a4y @i wargfa & fag wdmfa
FI TTTA T FA A T AUIARE
# frai & Al %di 28 944 fagicords
HIREIIS g afa®w & | g ¥
q.Zf a7 FTFA FQF &, ag TN wifa-
ERATYT FAT FAT 1 FH A4 FF
Wita FFEE4T AHr FFT HA1 & A9
1 Q7 OF FidT & @i A AT TH Ay
& a7 AT gH BIA FY AT AN §, AF AT HL
WA SY4€qT F(AA Z1A¢ & | TIAT Y
qfrd 47 wriiq s4ear F1aq 7 FC
QFT FFIF a8 OF il a7 sty & we
qiE F9 FL FEIFEIH] WX FAMT
;T F fadrs TEraar gaAr w4 §
IAH) AT @ 1 8 AF(CHF AW LA
AFAAIG 67 § AT T0F TRCHASA 5§
aq! & gfFg aX MY AT @ &1 wqag
qr7ea%F & i 72 qeFaqr FET T
fF oa¢ oF AT § wIZ FEQAT
WY X% §FIR ag 1w adr §,
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HEE UFZA 78 OF qrey §, weaqen &y,
ghesrat AR mifzarfaay v @ wsa
- GTETT 7T T qrefl A FE GO F
IqH geawrq w3ar Tifga | vy Iq feeese
qfear & 3I9& arg A1 LRy A,
N ST ErTr, A AFIA FGH IR
FNT FUN—TaFT @Y ®§ W fow
gl & | 92 9 UST FIFT A qIHEY
FUM, UTF FIFR 1 gfFa FIQA A
UIF ATHR T A AR gfers G
AHIX FATHT A L L

SHR] HARIKESH BAHADUR:

"There is no quorum,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Deputy-Spea-
ker, Sir, he is challenging the
quorum,

MR. DEPUTY-SPEAKER: He has
not raised i;. If you want to raise
it, you raise it.

SHRI JYOTIRMOY BOSU: He has
done it; it is on record.

MR. DEPUTY-SPEAKER: You ask
him.

SHRI JYOTIRMOY BOSU: Why
should 1 ask hijm?

MR. DEPUTY-SPEAKER: Mr.
Harikesh Bahadur.

SHR] HARIKESH BAHADUR:
There should be quorum in the
House. If it is there, then it is all
right,

MR, DEPUTY-SPEAKER: There
is no quorum in the House, The hon.
Member may resume his seat. Let
the quorum bell be rung...There is
quorum now. The hon. Member may
continue his speech,

o A w MY unvE S, & 7
g g ur frwq asfrdt s=maTme
@e ar frdl w12 T F T AR
U BT KEEFHTT, W AY qFEX w177 R
AR I TAFETHT BT WRHTT Feg
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TTETT & 17 T w0 9 % fewsd
gfrarst ¥& faer ® aoga QT gI=ar
F1 FEAT FA A @ F FIE GEET
qger arer JEY € 1 19 F g wrawas §
¥ aTHTT, W7 GEERAT &Y @Y
dfgarr ¥ gurgy w3 9 dfeary F
FMEIETH QUFT Gy F9 F IR
g 1.7 aq i st N 75w g
ot wrga 1T Y o1 freht wreE TraE
F1 g7 NfFe K6z &7 § faoa gy
Y 37 &1 9T ¥ QIFTT FHT FAA
g ad | Ig 97 g oW 3 fag 5@ ave
T QAUS FIE JAMHT  TH! Teq) & Ty
g7 & AT, T F T8 FIX 781 ISAT
OTQT, 5T aF T FIH Al 2047 |

I3EqeT A, WIF TH WAS F) A
TN E TG AR € Wiw g5 Faw
A 1T dfqary #7 awEAT F gEE-
%7 ¥ 42 gu & | ag wrAq & fr ghraay
a7 sarfaar g1 @i g, T ) gfea
o qref a7 A &, I YT FAAIT
# gagqmiyT sarfaat g€, afs g gana
gH[ 1 g7 4T T1Aq & (& 71 fagreowdis
¥ fag avg & fage N gfag § sarEay
1, Tzt & Y 7 faa avg @ &
g AT fora a7 & 9 Y 97 &7 F0F
J9 TLT 2, §FT AL & | TAX T W 4G
Iriye #Y awd § f5 waaml A,
gieai &1 wifearfagt w71 a1 #7971 9k
F ST qTEIX WiSAAA L AFAT § 7
I QTFR FIMG NTFAT FET T 9,
g e wigt a1 avEre g wifs Ty
FIETA FTHF F NHATA § 98 &
faseat &) war | AT T GEHRA T
At wreAa §, gk fafga-srd @ v
T8 T & | 79T /TFA FT A ARATF &
IuR qrexias fagrraren & O gl IT
e qv for=re w7 7@ v € T SR
FEY qAAT B AT WA TG A ®
qarexT H1 w7 F E K A a4 v FEA



859 Disturbed Areas
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% fag fare g fo qaw srgaa wae &
HIRA ¥ g7 Kefgandi-geadi a1 F/(¢
AN B 71T A F FHA H HITCF A
UIF FIETT &1 FTAE€ F7 faqr sra dv
it fedt Tweg g & fgma w8
qgM  f& g avg «l 1 7 war g
W7 gg q9w@ &5 Y | WifET T
gmﬂ Mo HTo dlo, dlo THo Tho
AN fafezd wifs squear w@GT w0
g @ I qifegar ed w1 wigTaa
AT # Fgraa A 21| AT FloTAoUFo
F A, HloMToGlo ;I fHiwzN &
ST F gawrs ot § 5 wa gaw
T A& Fvar azar § A w3t fefgae
wfaedz sgar &, M agi ¥ gfas
FITT Fgar § | gl I @ FT AT
1Fr g ar wigr gfaa sa=r awa w3
2, 980 ¥ i g7 F) AL WA ;AW
oA wug Wit 37 & 1 zafeg fagdr
wredr X a8l wifa-sggea A wwA
FIAW FT AFT §, TaAA Feai gw Ig
T FT 9 § | WY sEns § 5
FEIT [IETL TH WAA H Feadq
FX WX I 7% gH A% H A9 g
|IFTA & AT AW AL @A, «q I
W AR H FE wraer g R Frar

g1

ag <t faa |agT # «@mar  wan g,
/A Ao ¥ OF wma wr g
AR aagT W) F¥@r, AfFq §  FFAr
wigar g % ag = (99 wwr § amar
war g, sasi g7 Sa s ad g,
a% as f& o #F 9 gaw fag &,
A 97 ANTAT § 7 {90 AT WL 3§
9T waA 7 fHar Frg

SHR1 CHITTA BASU (Barasat):
Sir, 1 rise to oppose the Bill.

8ir, a piquant situation has been
created just at the moment because
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of certain observations made by the
hon, Minister of State of Home Affairs.

You may recall that at the stage of
introduction of the Bill, we from this
side of the House challenged that this
House has no legislative competence
to consider this Bill. In course of
answering the points raised by us,
the Hon. Home Minister, Mr, Zail
Singh claimed that the original Bill
was passed under Article 246 gnd
under Entry No, 11(a). This is for
him to check. This wag the state-
ment made by Mr. Zail Singh on that
occasion. Now the Minister of State of
Home Affairs comes and says that the
original Act was passed under Entry 2
of the Concurrent List. I think I am
correct. Entry 2 of the Concurrent
List says:

“The criminal procedure, includ-
ing all matters included in the Code
of Criminal Procedure, at the com-
mencement ¢f the Constitution.”

If you go through the body of the
Bill, you shall not find any jnstance
wherein criminal procedure has becn
mentioned. So, this Bill has got noth-
ing to do wilh the Criminal Proce-
dure Code, It is not the object of the
Bill tg amend the Criminal Proce-
dure Code. So, Entry 2 is not rele-
vant in this particular case. It was
criginally claimeg that the Bill was
passed under Article 246, under Entry
11-A. At that time, Entry 11-A was
not there. Therefore, the only al-
ternative course left with the Govern-

ment at that time wag to rely on
Article 250.

MR. DEPUTY-SPEAKER: Mr.
Parulekar has dealt with this.

SHRI CHITTA BASU: This is an
important point. The Minister has
created a piquant situation. Article
250 can be applied only when there
is emergency in the country. (Inter=
ruptions) It wil] be an illegal act
¢cri the part of Parliament. It is une
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constitutional; ang naturally, it will be
illegal it we pass this Bill.

Again, about Entry 11-A, it is my
vigw that it is also not attracted by
1his legislation. The point is that the
Bill does not seek only to set up spe-
cjal courts. Special courts can be set
up only in a State which has been
declared ag disturbed or in g distur-
bed area. So, the setting up of courts
is a consequence of declaring by a
State, an area as a disturbed area. So,
the objection is not to setting wup
special courts alone. Government
has a right to set up special
courts. But here, the question is one
of declaring an area of 5 State, or
the entire State, as a disturbed area.
“That right was vested with the State
Government by the parent Act. Now,
Entry 1 in the State List is public
order; and Entry 2 is Police. Since
this public order and police are in-
ciuded in the State List, it is the State
Government which can declare an
area as a djsturbed area. An area
can be declared as a disturbed area
when the public order is disturbed,
when the action of the police is to
be takepn into account. Therefore, the
powers of the States are being taken
away by this legislation in an unde-
mocratic way to make the public
orer Entry 1 to make the police
Entry 2 into a Concurrent List—that
aisp not by amending the Constitution.
W2 may try to have it by amending
the Constitution that is Seventh Sche-
dule of the Constitution by including
public order, by including police in
the Concurrent List. But that is not
possible because of the opposition of
the Parliament. Therefore, they do
not like to get it done. The main
object, the political object of the
Bill is to subvert the Constitution. Tha
main purpose of the Government is
to erode into the rights of the States.
¥ou would agree with me,

MR. DEPUTY-SPEAKER: I never
disagree with you. ’ -
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SHRI P. VENKATASUBBAIAH:
With regard to the limit of the time.

SHR] CHITTA BASU: Now it is
time that more powers are to be
given ty the States. This is the de-
mand of the States. This is not only
the demand of the left and democra-
tic States, but many States also de-
mand that more powers shoulg be
given to the States. Instead of con-
ceding to that, the Government seeks
to take away certain powers wihich
are already within the State List. This
will disturb the Centre-State rela-
tions; this will damageg the deljcate
balance between the Centre and the
States which has been created by the
founding fathers of the Constitution,

My second point js that they rely
on the recommendations of the Na-
tional Integraiion Council on this.

SHRI P. VENKATASUBBAIAH:
This argument haq already been ad-
vanced.

SHRI CHITTA BASU: The Na-
tional Integraticm Council’'s recam-
mendation was in 1968, Then 1969,
1970 and 1971 had passed but they
brought this kind of measure only in
1976. The political will was not there
to have a legislation of this nature.
Even after the legislation was passed,
let us see what was its implementa-
tion. There were communal troubles
in Moradabad, Aligarh and in several
other places. In Uttar Pradesh, why
was this Act not implemented in sett-
ing up special courts? Therefore, the
object is not to set up special courts
to try cases but to take away rights
which are being enjoyegq by the State
Governments, The ultimate object is,
and I want to reiterate it, that they
want to declare an jnternal emergency
on the ground of internal disturban-
ces under Article 352. But you know
that Article 352 has been amended.
Where “international disturbances”
are mot available today to declare an
internal emergency, the words ‘“arm-
ed rebellion” have been substituted
by the words “interna] disturbances”.
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Therefore, they want to take ad-
wantage of Article 352 in a different
way by declaring a number of States
simultaneously a disturbed area and
getting things done as they want to
do. Therefore, the intention is male-
fide. It is a sinister move which is
ominous. Therefore ,this House can-
not agree with the proposal of ac-
cepting this Bill or passing this Bill.
Therefore, 1 woulg request the hon.
Minister that even at this stage they
should listen to the reasons of the
hon. members and see that this Bill
is withdrawn. 1 oppose this Bill.

SHRI GEORGE FERNANDES (Mu.
zaffarpur); Throw it out.

SHRI BAPUSAHEB PARULEKAR:
Tooth and nail

MR. DEPUTY-SPEAKER: Shri
Girdhari Lal Vyas. You will take
only 3 minutes.

&t frrar! A ema (WNiwarsT)
gurEH wEige, A@ N famew &=
(fasts sar=g) dwiem fidas,
1981 wga fFar war 3 & swer
q9qT FIA(3, 1

TOF A&y IEeq g fe——"vreq
# T f5fy o sgaear & gy
TN g G gAT B WIAT FTiars
w3 wawaF 1 34 feafy § agfaa
surafrs #1eatf & whifw oF aga
R wgApt T femw & wwafue
AoAt w1 W fhArewr g, faad
waafadl £ gwa sA1 & Aw forgd
Tt ® NG fawEw & wEAr g
wifra & 9 Awal ¥ Adwfas
freroat @ FIU I7 @Y AN A
& o 9T 97 A%

TAFT FEU J¥T w1 § fr—
“oAwT Ig Ica g, mh age &
gretfaw, sy oY sew wwrr %
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a% ge §, fa % & 5o ago & div
ot fdwrfes 4, aafa  wraroE:
sy gt & faeen &a (fraw
wgraey) wiafrgw, 1976 F vy
T WU FF w7 JTA A4 woAIqT 7
g T q FTC 0

&1 ST Fr F9g & 3¢ faw agr
e frarmar g1 A w9 § fragT
F7A1 Argar § 55 gwre & feafaat
gk 2w 3 fafgw wsal & w7 et
gz g€ & | IR ¥ET W & AW Amer
# wgt o7 5 aadr Fgfte ol
# waAez , T@T 9T wFaT & ) TG
97w w1 F S ¥ oA fame
wifgqul sT=@A fFar &Y g8 M &
wa5 arfgal & gy qgr A gmarQ
qEf F MM F 23-24 wfAgi w1
I & ATET TET WP S #) ©ZT
TEARE ¥ T AT W HYE FEAE AgY
# | gA wwT F7 fay w59 ¥ fegfy
&, 5% v § ffrm =9 § fewd
ufgr qifga &7 & fans A=y
At f1 grdr wfge foraq o
vl St & faens FIAE) B @
S ST AT F AT WX AT @ SAET
IfgC | T® TERR F egaEar
utawas 4 faawr f& wow g
Aafl fogr) wazmfaw & gro
W §@I #t ag  wfawr faw
g & ag fedr ¢ qfaar
%l feed ofon sifver wx & =g
THTAGT  FT QAT & g foqa
fe Tt Al ¥ faArE AT
FAR:C

WA A framw ¥ v wror
Y AT Q@ ww AW
W AT wfrfafs Ja @Y
W A Wo THoe THo & AWY
FAW FATA A wHG ATE
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& ®WY F AT AT AT @R
forg trow & ¥w swIe #rfeafy @,
IH UM H W@ @R FT A
¥iew grarargfe agr W@ Ew
w ferd qfar ofwa sT & agt
weTaw  eqrfad w3 WX &Nt Sy

F1gaTA & fag wT1gAE w1 oY
AW wrF FAIT NG BT IAS ATA
atel ¥ fasg fafrea =93 Fag
T owfg Wk v g9 faeEr
¥ | g 9X FEr g gf,
FIH T wY LT g2 7@, FrEY
| & @re weqrg gq Sfew fedt
g&TT wrerE Frgagr @ gf gt
agt WY €W g ®r ofdfeafqai
Gz get &, g agead davr onfa
TR T g, 1y awi fafeaa

g’m

T THI § AP Wi FAEw
wt fezgz & =gt qe st &
AT wq & fmms WHR—

Amdt. Bill

faRey wizgar sm st @ § WK
BT waAR= 1§ FHEAE T T,
ANAT AT AWM FIHT HEAT IR
§ WTCY HTEHTT FT FoAg &Y ATAT
g fs femsd ofawr vifyr s
Tt fawrs sdEaEr W e
RN gaR  dWH AT wE B
% faaTs FRIAE B A iz

To W 3w Afae 1 agr e
fora s F AT FRE AW 9T
T A weaarare 3q § fawsere
§ IT6 IO FT IHTAT 74T § WYL IAHY
AT TqTg g awre & feafg &
afe @z wadwT  FHaE T
L ATEY TFIFTHUFT W
@R wifafwa & & AT afge
fe agt 9x wWow g arfea
F@ IT A O faAre wrdard
FLHE | TF AFIT &Y ga<qy &1
A1 TP WrAWF F | TGN 7T I
TOF ¥ SFT-ATE AEH-ATH I AZ
w1 weafear g <@ 8§, 7wt W
FEt  wfgs faaar  arfeg,
forgd wafwg st 1 e fag g%
ol ag wfawre gafaw Fafa s
gt # fawar @ zafae & ==
fasw &1 Quia: awda Far g

ot giEw g (=g ):

AFAIT  IqTEE ST, AF wOAS
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faaqar =z fadlg Hrasar § &
FIIE I AT JqIA F HF FT
gearg g = Tear qry A
g7 qIFIT F gRAIy F  fSQ
WAt g Wgar sy Qrg s ag
g faags wrafew )

qargar FxZA AZAIEw I
gw F gx g fgeal 7, wgt %
FAG-AE FI wrAT & FF I
qz aOF & gUIAFIr Far gL
fagreades & 3T Ffwg  fFad
gr1 AT TCE | g AT JrAg §
for gt qI 99 AIUY FIWE |
TGARX 9 FW I AR
£ 13T TAWF AIT IIFAT A QF
arx 20 wRfFgi &1 I JF 7R
fagr =Y w21 M wY AT
e gy, forgq mwas gioea
&) #g Fiwg-wri wifge w39 F
B W@IZ 1 FF TR0 WIGT HAl 97
afl TEAAN IS XA H 16 IRFAT
a1 =t 1 a0 w4r 91, A4 21
sl Framr oty fawd 15
gt &1 SN IFR IQEA AT
aifgarfagi #r geaar w1 & af
faqrt & wAF Z19F qrad &
gar Froug &1 IAr F ma faad
HQIAX gC HF FAF—ATE F FWIT
AFAUT § 1 TAFIT F AT FGAER
feataqr 1agt % 5 =gt T ow
qIFTT I qHAT F  {T  IAEHR
frar swars gartsT fraf g
gt fassit & oF was FfE
fergeaid@ FAFAR T 9@AFLT § AT
M zw @t A ogAg A FRarg
F wE F oIFar g, IAF g H
g9 F1 IT T AKAw  fEAr war
g T Fgr wrar § T a9reg qll
¥ qwafrga MY F7 I9F 98 FIT
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¥ 1 TF IFRC ¥ q@wd I anmw
weqrar fFg o1 @ § Wik g@r
FU @ & 1 wdEr wET  Awd
# IFE A W IAF TG WAA-
Ax sgagrx frar mgr 1 gEEIAN,
wifgzdfagy, nsq Feqxt, ww S,
@EF T WA F WAF ¥
F AT F FTT g AT ¥ IT AWK
TIgY § gl 9T FA§ wE N
gIFT § WAFT weyiwre fwq
W& 1 & waAar wgar g fwox@
FAT F T T F T Fq0 A
zivgt & feazs¥ ufigr wifwa faar
sraar ? adt fwar soar + 2EAT
¥ gg fadgs wddarfaw ¥ «if®
UI I A FE JEArA gA TF
Fr fadas g F & fao arfa
7 fFar @ wf Ffaga F w9
T I AT IF TR & WEAT
A FL ANI TX IT TZT q2H T
awdar & |

FAT WIT WATAT F WIAAT
qO &% ¥ U7 | F wAA
A 3 ) zRfFe Fedw FER F)
IF & F1€ geqdAT A ;oA wrfgy
faeg F7dry gEr wigs & wlgw
TEHE F ATT FE & W7 K,
/AT F1 &FT FW T To@T X
gq 7R ¥ feafq dar #¢ @ ¥
fae & srFad q¥ ofF ¥ @Al
q 98 T | gwe &1 qeafer
U ST /A & wigFA F
BRI FIT FT § AR I8 TFA
f& 39 9% & FET & g W7
@ I I I(AT AT W I
9T R @ W | gHfag A
59 g% &1 faday T T

fasolt 47 & a9 1 W T 4
g 9 qAFY 9T AFAT P @
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g | SHw HAT 9T FU KH wQT
frimdy A% ¥ gaar T @ v
= T9aw &1 Wi . & gw q@
2 9% fasgifedl mad ¥ gaar ®¢
& a1 & wrvAr rgar g fw faedy
INfF gt IaF & $7 wifaa
o sk 9wl feazaw ufwar
Nfgg K

QX gy g o & IR F
=% fagt o T & 1 WA *F)
qzr Fr @ &) ararwt st qgAl
I AE wid @ fHg W
@ I & FqIr oJr W@ F 1 IAT
gzw A fagre & Az T FA
W W ¥ | WIS FA AG W
A &1 UFT A wAwHa  arfad
g W} qURET F FAA A0
ST WIAT FAL ¥, HFS AW
qry g E, fagre wEw ¥ oW S
X & FHEAA IR FIa AA(T,
grrz@E #Are fagm ad% 7 f
72} afew 3ITT 937 F SRA AT
¥ AR, IIAT, FARE, FARIT A
ozt aw f@ fasdt & 1 ¥ W@
& WIRIFR F HIT JI T FA(
2 358 @ FT Wg & fer HF
Far &1 ¥ oz WwiT ¥
FAT g1 73 &1 akax ¥ @06
FFT A 7R AT 7T £ ITH TG
gy ¥ gl FW & fag
FAT a7 W@ & | T@ AT H @
faga®s # dra AEHAT FAT §
HT ¥ & I w33 ¥ gaF e
Fl § R w409 Fxa1 g f*
zasr afga ¥ faqr FQ

® uF gEIR I T[gar g !
Fro FFAT wWE Y@ 7 F fFarw
feay & ‘cad®R W IRW
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T8 fodrd & a5y & sy g ad,
aFey qigy ayr W W@ F¥E =fqy
it ¥ azeqt ¥ g NwA A f&q
¥ I § FEAT UYAEY ¥ GH
#9 & fag 71T 2w ¥ Cwdreqifay
FAFfag gg dzefag g 37
fearg &t adi ards g @t
Rdi¥z To wifFz gdA, T waAgH
arffez, uFrmMaisEd SN awr T
fgts aadT 4& agrwml & 9w
fearg & sga ard® &1 91 1 =TWo
A KA A GE NS
faxt &, d@iweq apT § | TR W
TN § FrIew worfeq fwar ¥
§ wg Adr F4T THA gAY AV X
T 0g €A f& g IR I&0 ¥
IT & Tq FL WX g9 o s a1
TFar & f7a 97 I FT IT W@
F FEAT UILH F) AFT I aFaT
& | WIAFT AT AWK SIH, TN

FHF GIAFT F1 39 HH A I97
® F®@ &

faa I3wr ¥ ag faw v war
R I9 W F oag W R adF
gI® @ & | FEAT §F I A
TURT AT §, VIF(T F97 Agar g,
TF) W AW G § GAAAr g 1
g AT A FTH A&
TF FJTaT 8 7 F@aT ¥ IR
TF JFT FT 937d W W & A
qX AT T ITA F 7T ¥ wa dar
FT W § AT JESfa® IEH TI8T
3z ¢ & uF [T fGT gAeAEr Sar
FIE 9T ISET WT | FA THFT T
FE [T TIVT HIF I [DAAT
AIFE 97 W 1 oaww oF A
N GHrR W FE OUET 9T F AW
A &, WS FT AT FAT AET §
WX farg rRER wax g wgfrar-
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Qo GE @ §, SA F FR AR
AT % AGTA F SLIG § ¥TA AW
& fadaxw 1 = AT F /% F
faQw ®Tar § | " WY Ig TIW
qifca & & 1 3 z@ M ¥ fag
uir T5 @ * feu ="l gw adl
& fer g7 & sfaa am W)

x7.00 hrs.

= {raeTe q&5E qqT (FIFO)
Junag wgRe, I8 W famwm &
(Rwa sda) fagas amr Tor §
g ®TsZa: wMEImMfAs §, wIAT-
atfas 2 2@ fMAH #7 qx faad
peifad & 57 fam 1 W f5dm
Fwr § | Wifs I AT AT
wirgefas &4, wrfara & AR
FE F R R AR F DA N
gg fast 1976 ¥ & aw@R F
FATAT 4T, W oF f§ FwAw 2w
Freffea ¥ 1968 ¥ @ w@r 4r
am # 8 a=i 3 AET 1976 H
#6527 ¥ @R wea faw somar aar
qr | WIT IFF IR W A FHEASlEET
1976 & W a% g€ Fzgw @ #
awa $2a 3 T w1 o fd@w
agt frar | 3ag oF A u qF
qaar 7 Jaw A FHOF FH

3 o fasx wammfas aqt
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THETT AT AE & | qE A TTH-
dfow f5iv =1 oF =9 ¢, ™k €8
gaadl wfwdl & =7 aveT guw
% gf=fgg wvm wgdr & w1 ow
ToETd ¥, wEGe®T W7 feard,
wieaal ¥ wow g4y & AAr w0
2 | 3¢ Fge IO FTITOE@ AT
IEAT & Taewer gaTa, fafg sgeqr
F @] K | BT RE FIHE ®Y
gg wiww o f& 1 w157 AYEIE
asw A & 9t fSfw =aszar =
7T §HdT, I9FAT H A QA% aFAY,
WM #F Al AOF T Iy FER
freedt @ O SR froar wfed
afew atwi 4 %€ gar @
FzIgT, *1E¥ Qar ww ag e
ifs g&r .98 o g B N
1 FFR &MEF 'm & faedw
g 97 ax =1 & ww wRar &0
zad fagr iz #€ /D Aar A
2 1 1975 A Y TH@ET Adr
7€ &), fagsr arg o, ¥ =ww &
f& sAar ¥ sast qasz fagr, sdl
Aw & mw gyoaw & fewg ug
TP B 1 qF g gran wufg-
faw g/ ) @ @1 a1 IF HvT
W s wamfaa a&@l &1 a
F7 gFY g, Afea a8 W) ATHHITT
21 1976 ¥ IF FILT I I(HT M
9tr miy ax ag favds wifqn
9%1 § | wanq ug g fr ¥ aver
[EWfRTTA T4 RN § W -
ffaw, wzafes =@l 3 g
fadfaay &t %7 Fvr WA T
g Trsza: wddwARd femw &
fazg § Wit TwEi W) fagdr Wi
Fasfast wfrd & fasg § ) fafy
AT TS HFX &7 OF q4-
arfrs wrdws wfas § 1 wT
TRF) BT AT § B A WIwT
gorowre & ) oWty ¥ T gU W
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Wi S8 9T I ATHIX AT FHAT
ANTT WY A JATEG T@ & WITAHL
AR 8T wFa A TEE QETS
w7 fear 1| A s QFw FE .
af} &3t ? fagre { ANl W W
fear war, IAAEIL H I FUATFT
wTwer g€ TR WS g,
wnfens &7 @ 8 &, T & sy
ROl R WA RE..... gfore=y
& owifr @ @ E, owE SR W
¥ gUIFAT FT FCET IT @ E,
gewT e 98 fag aff & 1 3=
fo= & dig s gfas I &
wE UFAGE gAHST  FOOT THA-
Hifers wfm s 3771 @ & A
Te T

q fagre & wrar g, W fagre
wi%s ¥ W& I gU & ENH
feafom 1 g9 &7 wwwd A
FETE W Ak ¥ I &7 Qi
§ | SUWIW F [ e AN 7
¥ g, 7 QA ®iE A T
W Sx fF aIFT W 1976 ¥
wF sfagwT s g )

WT FE WEeqT w1 g@r,
qaw wE Ty A, fe w7 g
@ o, fedr warnfas asm #r
%I EhaT, W T ATE ¥ AEEAT
T g1, AT aTET W W &7
& mmi 7 T At § w7 ag aEn
t f& norifas S 3 gy e
1 7 W faw &1 W fqow
F¥AT | RAT {TH(T agwadl §
f& €1 qwr el &, wEww g,
T % fiw ¥} @ IR fww
FET R g feamw st @
wrfgd

g awmy ¥ f& 50,60 AW
T CEATZXIHZ avly qaf § SIWTEHT

Amdt. Bill

g awwAl f& squeay 3@ §, @
TG @A § 1 F\F wgar g F fafg
sgaear gu< 7€ § ? A€ AT I®
faega €1 & wfad fage g7
F g fears & T S1lgA

SHRI G. M. BANATWALLA (Pon-
nani): I welcome the anxiely and the
concern on the part of the Govern-
ment to bring to book more speedily
snd expeditiously persons guilty of
offences connected with communal,.
caste, linguistic and such other offen-
ces. There zan be no two opinions
about the principal objective that
such offences must be jnvestigated
ang such offenders must be brought
to book speedily and promptly. Such
has also been the recommendation of
the National Integration Council which
met at Srinagar in 1968. Every at-
tempt to expedite criminal cases con-
nected with communal and such other
incidents is bhound to have a deter-
rent effect on the commission of such
cffences. However, we must say that
the Gvernment record in this res-
pect is disgracefully dismal. I must
say riots have taken place ang Ad-
ministration has totally failed in
kringing to book those guilty of se-
rious offences connected with these
riots. This particular fact has given
encouragement to anti-social elements
and as a result of which we find an.
increase in the number of riots.

Now we have this Bill which amends
the Disturbed Areas Act. The princi-
pal Act gives powers to the State Gov-
ernments to declare any area as a dis-
turbed area and then to set up Special
Courts over there. Now this particular
Bill gives the power also to the Centre
to declare an area as a disturbed area
and to set up courts over there. The
objection that has been taken is that
there is an encroachment on the fede-
ral principle. There is an encroach-
ment on the powers of the State. But
let us see the nature of the power that
flows to the Central Government as a
result of this Bill. "The Central Gov-
ernment merely declares an area as a
disturbed area and, after declaring an
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area as a disturbed area, what extra-
-ordinary powers flow to the Govern-
ment? None whatsoever except the
power to set up a court. They do not
have powers to send an army over there
or interfere with the administration
.of the State over there. They get only
the power to create special courts for
the speedy disposal of cases. I, there-
fore, find that every argument that is
being put forward with respect to en-
croachment on the federal principle
raises an insignificant and academic
discussion alone. I must, however,
submit that there can be certain pcH-
tical misuse, But then certain safe-
guards can be provided in the Bill it-
self. 1 have given notice of certain
amendments and I will come to them
at an appropriate stage.

The last point that I want to rmake
is that mere setting up o courts not
an answer to the question. I ngg. res-
pectfully submit to the Government
that there must be a change of attitu-
de. It is shocking to know thai while
after a long interval a judicial ingui-
ry has been set up with respect to

Moradabad riots, the headquarters
are in Allahabad. A judge has been
named; he is to inquire iato the

riots that took place ia Mor-
adabad. It has been declared
that the headquarters will be in Allaha-
bad, far away from Moradabad. This
is highly unsatisfactory. It will defeat
the very purpose of the inqury. The
headquarters have to be in Moradabad
or at the most in Rampur. The sittings
should also be held at Moradabad
itself.

Then, certainly, the Senior Superin-
tendent of Police and other police offi-
cers must be transferred bhefore the in-
quiry starts because many of the alle-
Eations are with respect to the Police
role. When I am referring to Morada-
bad riots, I must also say that if the
Government is sincere in curoing the
riots, there must be a radical change
in the outlook of the Government. A
number of FIRs were lodged by the
Muslims of Moradabad, naming the cul-
prits and I am sorry to find that no
action whatsoever has been taken on a
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large number of such FIRs. So, mere
setting up of courts will mnot help.
There is the need to see that investi-
gations and prosecutions are alse
carried out with sincerity. The 1p-
vestigation must be complete. The
prosecution must also take pains to
see that we get convictions. But we
find a lot of defects in bota these
respects.

Here, I must also point out a very
important point. Let us look at the
attitude of the Government in Maha-
rashtra. We had unfortunate riots in
Bhiwandi, Jalgaon, Mahad and other
places. The Madan Commission was
appointed. The report was submitted
and, in the report. the Madan Commis-
sion named police officers and constab-
les responsible for dereliction of duty
and who aided and abetted in the com-
mitting of offences. The Maharashtra
Government accepted the report and,
thereafter, punished those police offi-
cers respouasible for dereliction of duty.
The police officers who aided and abet-
ted in the committing of offences were
punished. Do you know what was the
punishment? A fine gf Rs. 10/- and
even that fine of Rs. 10/- was collected
in 10 equal instalments of Re 1/-each.
If such is the attitude of the Govern-
ment, then I must respectfully submit
that the anti-social elemeats will have
the necessarv encouragement and we
will not be in a position to curb the
riots. But why should I talk of Bhi-
wandi and Jalgaum and all that” Look
at the attitude of the Centre. I raised a
question in this Housé. It was replied
by the Minister for Information and
Broadcasting. There was a PTI news
that 15,000 bombs were recovered
from a mosgque. There was news that
there was a bomb factory in the mos-
que in Lucknow. I asked the question.
The reply given by the hon. Minister
for Information and Broadcasting was
on 16th December, 1980 to my Unstar-
red Question No. 4121,

I will not take much of the time of
the House by reading out. But the
sum and substance of the reply was
that the PTI news was based on police
briefing.

I, therefore, made a statement under
Rule 377 and then a reply was given.
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It wag a long reply from the Hon. Home
Minister. In the letter to me dated
23rd December, 1980, it is said that
there was no such poiice briefing. He
goes on to say “The State Government
have denied that the local police offi-
cer has said that these very bombs
were used in Aligarh and Moradabad.”
He further goes on to say “There was
no question of police having told him
that these hand-grenades were being
manufactured in the mosque.”

See how the different Departments
of this very Government function. If
such is the nature of things, with all
good intentions that they may have, it

will be very difficult to curb the com-
munal probtlem,

With regard to the Bill, wish well
to the Government in their attempt to
deal with the cases expeditiously. Cer-
tain question have been raised with
respect to constitutional infirmities.

MR. DEPUTY-SPEAKER: Dun't go
into them now. Conclude now. You
have no time,

SHRI G. M. BANATWALLA: I will
abide by what you have said. I will
only say that  when there is a grave
situation that threatens the secular
character and the national integrity of
our country, then, 1 would not like to
quibble with  technicalities. If there
are any constitutional infirmities, let
them be removed even through an ap-

propriate amendment of the Constitu-
tion.

With these words, I support the Bill
But I must also emphastise that a radi-
cal change in the outlook is needed on
the part of the Government if this
problem of communal and other riots
is to be dealt with effectively.

wt  wAtuw wmyr  (fgwre)
a¥YY * FSAroiq § & whearg ..
(zg=wars) wg W wga o

qA HT A & QFF WY K FEAT
¥ wEY wEAT )

ATYX FT ESIFG & 7 wicarr Y
TrdacaF agwsli g ¥rdaurz A
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et Y &1 Ww asH, Tro
aifgar &1 IY@EAT WSE, SEAAFW
St # Ry Wifra "W THIN
TRy Foret I AT q< sraia
g1 3w faw & wigy S & wHASa
T wqIeAr, o Fifgar F Ar@EM
usy &1 faas wie sm gFA A
# =wrfrq F1 gry ®9 & faww
ar & 1., (swaww). .. F4@i 63
Wl w7

4w A f@zwa § w9 61
w@r gt f& gz @arfag adF &
qUA asEl F) FETafgHrE A
#1 A T H QAgUAT ALY A:FT I
ax®@ & wiy gz fEaar agqAaG
F WL WIR oFur 2 Er e 7

yg WU & f&F uF AweH
AT | 94Ig gA¢ qIW & AE
fagiz §), ¥q9 1@ ¥ F1§ W A
gt WY AT K @, E W WLLE
a1 AgI @i, dR wgT Wl AF
wad W 3, W@ s UWTH Y,
fgaaraar waix gl 9ig sifa safa
F 9T @A g, wig AT F( IS5
w1 mEwa F1 aAE &, FQ SILHAL
F1 8T ), Tg SidEar ML GH
sageqr gad; fans wf g f& %«
T 20 F wea gF  FTHET
qigF R ¥ Tqar g am ¥ O
Tw WY Ay § @ 4g ATw I
f**hﬁrrﬁ‘lﬂﬂﬁ,*ﬁ"""ﬁ &Y
& ) wg FE AMAl qAQ@AG
2 gg Tma & fF 9 A 9
* T QT a1 g A FAF A
FT@Ar & | Az vEH1 HAU T
gir #r wwmf @mar § Afwa €1
W F1oFO W) w0 AT @
qeEr & 1 Wigw @@ i @, @
fagus @ Wz ¥z F9 faq A0
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F ®9T BT ¥ @, AfFT wAraT
w1 qw fag aOF ¥ AT X auyw
wma ¥ frar w29 w@i¥ aw
St aFArE Ao F) S, I A afy
q&Ar Afgd

q WwT F qregw ¥ ¥R 9@
FEM—TF g F A aFATS
g 9 3fger o & ;i & wfw, fF
Ja AR FA @ qr, ArQ Frad qwl
T 9T AR WA gHAT W@ S4A
w g--Tewrardr ® wsfa-sfy &7,
Jfes wrea 1 gy qdY faAw &
serT Wiea Fv gfassr 3z af §
38 I9 IW ¥ fAT weetr Adl g |
gz & & 5 ¥ #87 & fas amwg
g giar 71T N ;v faq @F 3@
g a #WI T3dg 8 £, uw fvew &
FgAr ANFE | A& fF ¥ L uw
arfl maisaT ¥ 43 w7 fag ag
Y qJT FIX E, 37 W FLAC-TAAGA
ZIgT & 1 fwT Wr 22 s@fsa &1 maar
w9 qui wIAr Afg¥ A7 Angar
fagasi F Farz fagral 9z agmw
oI wAT F1 #wagw fRatfa w579,
g W T FEIU AT HIT AT Fr
Wi FEFT IO
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUBB-
AIAH): Mr. Deputy-Speaker, Sir, I am

confronted by a galaxy of 2niinent law-
yers starting from Shri Somnath Chat-

terjee and ending with Shri Bapusaheh
Parulekar. Many legal points have
~been raised in this House with regard
to the legal competence and Constitu-
tional validity of this Bill. With all
‘humility at my commang I plead that
.1 am not a lawyer, but J will deal with
“the Bill and also clarify the points
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raised, from a commonsense point of
view as I have read the Constitution.

The first point that has been raised
is with regard to the so called con-
tradiction between the statem at made
by the Home Minister and the state-
ment made by me. I would like to
clear it. The Home Minister has said
that the present amending Bill is based
on Concurrent List, Entries 2 and 11A.
What I have said that the original Act
the parent Act, had been drafted on
the basis of Concurrent List, Entry 2.
So, there is no contradiction between
what the Home Minister has said and
what 1 have clarified in this House.

Another point which I would like to
clarify is wilh regard to article 355. It
has been started that we have taken re-
course to article 355 when we framed
this BIilIl. I would like to take the Mem-
bers back to the discussion that had
taken place in the Constituent Assem-
bly when Dr. Ambedkar had extensive-
ly dealt with this: I will quote it for
the Lenefit of the Members, Dr. Ambed-
kar said:

“When once the Constitution makes
the Provinces sovereign and gives
them plenary powers to make any
law for the peace, order and goad
government of the Province, really
speaking, the intervention of the Cen-
tre or any other authority must be
deemed to be barred because that
would be an invasion on the sover-
eign authority of the Proviac~. '

“That is a fundamental propositinn
which we must accept by reason of
the fact that we have : Federal
Constitution.”

We have foilowed it up.

“That being so, if the Centre has
to interfere in the administration of
the provincial affairs, it must be un-
der someobligation which the Consti~
tution imposes upon the Centre.™

Article 355 says:

“It shall be the duty of the Union
to protect every State against exter-
nal aggression and internal distur-
bance ., .,
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So, Sir, in the light of the observations
made by L. Ambedkar, I will again
read Article 355 for the benefit of the
Aon. Members., It says:

»It shall be the duty of the Union
to protect every State against exter-
nal agrression and internal distur-
bance and to ensure that the govern-
ment of every State is carried on in
accordance with the provisions of
this Constitution.”

So, Sir, primarily, we have taken the
provisions of the Constitution, in these
three parts, as I have already stated.
The Centre has got a supervisory juris-
diction in these three matters which
have been adumbratedin Article 355
of the Constitution. Mr.Parulekar
while speaking questioned the verv
validily of the parent Act when 1said
that Entry 2 has been basis of fram-
ing the original parent Act ia 1976.
At the commencement of the Consti-
tulion. the Code of Criminal Proced-
ure, 1899 was in force which provid-
ed [for various categories of courts—
the Constitution, of ourse. of
vourtls, ordinary or special. It is
included in Entry 2. And il was in
accordance with this Entry, that
Parliameni{ passed the Criminal Law
Amendment Act, 1952 which provided
for the appointment of special courts.

SHRI SOMNATH CHATTERJEE:
Sir, when we raised the question of
Article 333, we said that this has
nothing to do with the question of deal-
ing with the legislative competence.
It only authorises the Central Govern-
ment to jssue executive orders. We are
precisely dealings with the question of
legislation. Therefore, the reference.
by the Home Minister, at the time of
introduction, to Article 353 was rele-
vant because it did not confer the legis-
lative competence on Parliament Art.
355 has nothing to do with it. There-
fore, Mr, Venkatasubbaiah, Art. 355
does not give the legislative compet-
ence, That is the point. The execu-
tive power and the legislative power
are twgo different things. Therefore,
that jg relevant. And you have to
answer that, (Interruptions),

SHRI P. VENKATASUBBAIAH: Sir,
from the Opposition, of course, with a
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several hon. Members, particularly,
few very refreshing exceptions of Shri
Banatwalla and Shri Dhandapani, made
their points, The theme or the line of
argument is that this Bill is intended
to de-stabilise or create problems for
the non-Congress(I) States in the
country. Sir, our friends believe in
the dictum of ‘Offence is the best form
of defence’. That is the dictum, Sir, I
would categorically say on the floor of
the House that our party will not in-
dulge in politics of vendetta, as had
been done by the previous regime.
(Interruptions) Sir, a leader eminence
who had been the Prime Minister of
this country for 11 years continuously
sought and got the mansate of the peo-
ple of Chickmagalur. She came here
as a Member in her own right. It
wag an act of politica] vendetta that
our Prime Minister had been expelled
and sent to prison.

It is unparallelled and extra-ordi-
nary in the anngls of democratic
history of any country. Do our friends
deny that it is not vendetta? We never
indulgeg in vendetta. Time and again
our Prime Minister has said that wa
are not interesteg in toppling that
non-Cong. (I} governmments, It has
been categorically stated by our Prime
Minister time ang again. Unfortunate-
ly, some of them and especially Mem-
bers coming from g particular State,
are obsessed with a psychosis of
imaginary fears. I am reiterating
again the statements made quite often
by our Prime Minister that our Gov-
ernment is not interested in toppling
the non-Cong.(I) governments,

SHRI . GEORGE FERNANDES:
What is the position of your party?

SHR; P, VENKATASUBBAIAH:
Our Prime Minister ig not only the
Prime Minister but also President of
our Party.

SHRI GEORGE FERNANDES:
When West Benga] branch of your
party is defying your party, have you
taken disciplinary action against
them?

SHR;f P. VENKATASUBBAIAH:
It i a democratic right of every poli=
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tica] party to criticise the Govern-
ment and, if necessary, to prepare the
people for alternative government, 1t
ig the prerogative of every political
party. (Interruptions)

MR. DEPUTY-SPEAKER: Let him
complete hig reply. I do not know
whether he is yielding or not.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, the Minister hags made
an important statement that it ig the
prerogative of every political party to
Prepare the people for alternative
government., I only want {5 addq that

it should be through constitutional
means,

SHR] P, VENKATASUBBAIAH:
My hon. friend’s name js Satyasadhan

Chakraborty. So, 1 value what he
says,

Sir, they have made geveral sugges=-
tions and also made certain criticism,
I will go through them jn detail. 1
may not be gble to mention the names
of the hon. Members separately butin
sum tota] I will try to convince them
although it is very difficult to convince

t!'_mse who do not want to be con-
vinced.

Sir, the hon. Memberg opposite have
said that it is directeq against non-
Cong.(I) governments. In this con-
nection I would like tp recall the
recent statements mnade by the Presi-
dent of the Janata Party because if
We make a statement they wil] impute
motives. This is a party with whom
they had a league and cooperation in
the previous regime. They have made
trenchant criticism of the happenings
in Kerala ang some other Stateg ruled
by non-Cong.(I) governments,

Now, Sir, coming to the ariginal
broposition of the Bill, I would like to
say this: Time anq again, hon. Mem-
bers of the opposition have been say-
ing that this is another way of bring-
ing emergency and so on, Sir, our
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Leader has gtated on several occasions
that we have no intention to bring
emergency again. She has said it and
she has gone on record several times
for having made such a statement, If
hon, Members attribute motives, it is
possibly due to their own feap in their
minds concerning certain things and
1 am not here to convince them. This
is my contention. Sir, I may point
out that the original Act had given
powerg ty the State Government to
declare a particular area as a disturb=
ed area wand take such salient
measures as to administer justice and
also punish the guilty. Sir, here, the
intention of the Amending Bill is this.
The Centra; Government also takes
concurrent power. If the State Gov-
ernment declares a particular area as
a disturbed areg, the Centra} Govern-
ment will not come at all in the way.
Where the State Government is reluc-
tant to implement this Bill, then, we
said, we wil] come into the picture;
ang we will declare a particular area
as p disturbeg area. Sir, 1 would
like to tell the hon. Members that th'e
scope of the Disturbed Areas Act 1is
limited in nature. That is, to declare
an area as a disturbed area and to
constitute a Specia] Court., Angd the
appointment of the Judges to that
Court, is left to the High Court of
that State. Whatever procedures are
to be adopted, that will be done
according tp the provisiong of the Act.
The Centra] Geovernment will not
come intp the jurisdiction of the State
Government, Sir, it ig for the State
Government to maintain law and
order, in their areas, and to maintain
the provisions of this Central Act and
also to take such measures as will give
the people speedy jusaice. The scope
of the Bil] ig limited, as I have point-
ed out earlier., The Special Court is
being constituteq for limiteq purpose
of jooking into such offences which
have been commitied, communal,
caste and other typeg of riots. The
ain of the Central Government is
only to protect the interest of 1he'
minorities and to protect the people
belonging to the various castes and
communities when there is such w=
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Il

conflict. So, these are the provisions
which we wanted to be taken care of
by this Bill. And when judgeg are
appointeg by the State High Courts,
the procedure and the manner in
which the offencegs are to be tried,
wi]] be completely in accordance with
the existing provisions of the Act.

Our endeavour js to provide speedy
trial of offences and to bring to book
the offenders who are guilty, so that
salutary effect may be created to pre-
vent such crimes being enacted in
future,

Now, for the information of hon.
Members, I may state, crimes are al<o
specificq in the parent Act,

Every area, sno  wmoty  cannot b.
declared with an ulterior molive, as
1 ‘disturbeq area’.

Iy is only that area in which there
is, or therer has been, extensive
disturbance ol public peace and trun-
quility (by rcason of differencey or
disputes belween different religious,
rackal - ranguage or regiona) groups or
castes), that it can he declared as a
‘disturbed area’,

Undey the original Act, the Disturb.
ed Area; (Specia] Courts) Act, 1976,
a State Government can declare an
area ag ‘disturbed’ area where it ° is
satisfied that there wag or there is in
any area within 5z State extensive
disturbance of the public peace and
tranquility, by reason of differences or
disputes between members of different
religious, racial, language or regional
groups or casteg or communities, it
may, by notification in the Official
Gazette, declare such area to be a
disturbeg area.

While issuing the notification, the
Government shall algo specify the
period during which the area shall be
a disturbed area and such period shall
be three monthg from the date of the
notification oy that period may further
‘be extendeq by another notification.
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It can also be for a period of three
months preceding the date of the
notification only,

After declaring a particular area as
a disturbed area, the Government
would take action for constituting
special courts. These special courts
can try only specified offenceg listed
in the schedule {g the Act of 1976.
Offences under certain provisions of
the Indian Penal Code which have
been specified in the Schedule can be
tried by the specia] courts. The Specia)
Court Judge can transfer cases which
do not come wunder the specified
cri-nes, and which do not come under
the scope and jurisdiction of the
special courts to a regular judge, who
can try thesg offences,

1 entirely agree with the sentiments
expressed by Shri Banatwalla and
wiher friends that perhaps thig Act
which has been introduced with all
the gooq intentions will protect the
secular character of this country and
give adequate protection to the mino-
rities, backward classes, scheduled
castes and scheduled tribes and others
which has been the constant endea-
vour of our Prime Minister and our
party. We have got mandate from
those people, we are here to protect
their interests at all costg and 1 am
going to give a solemn assurance here.
You cannot wear the mantle of pro-
tecting these people as if we are not
their protectors, I cannot use a strong
word -and say that it is their sheer
hypocerisy. I do not want tg use that
word, but T would only say that  we
are «;ewnd to none in'protecting these
people, .Ouyr Prime Minister hag been
constantly endeavouring to protect
their interests. ' T

Some of the hon. Members took
objection to certain sentiments ex-
pressed by, my friend Shri Zainul
Basher, Ourg is g democratic party;
ours is not a totalitarian, monolith
party, indoctrinated with an ideology
not relevant to the realities of life ip



-

387 Disturbances in

[Shri P. Venkatasubbaiah]
this country, Our perty is a respon-
sive party, responding to the expres-
siong and problems of the people and
we are heire tg serve the people on
whose mandate we were voted to
power within the shortest period of
dafeat at the polls in 1977 under the
leaderchip of Shrimmati Indira Gandhi.
It was an extraordinary thing in the
annals of our parliamentary demo-
eracy. I once agsin commend this
Bil) for the acceptance of the House.

SHRI BAPUSAHEB PARULEKAR:
1 would like to have one clarification
from the hon, Minister. He did not
reply to one point, under what clause
of the Concurrent List, you get powers
to legislate and empower the Central
Government to declare an area as
disturbed area. It comes only under
the State List. I would like to know
under what clause you get that power.
That was the point raised by me.

SHR; P, VENKATASUBBATAH:
I have given mmy answer extensively.
I do not want to make gny repetition.

1945 hrs,

STATEMENT re. INCIDENTS OF
VIOLENCE AT BIHAR-SHARIF IN
BIHAR

MR, DEPUTY-SPTAKER: Now the
Home Minister will make a statement.
= wArerw  amryrt (feare)

WY Tt T W E A wre¥ fadzw
weyr fy fagewds F ddg #
IR AFT ATarg 97 | IAT TG H
g ol masmEY w1 N W
F-HEX gWr B, IIF) /' WAT
/I & ST § @) sarar weer g\

g WAl (Wt ww fwg) : xad
faq ' w9 aR WA WIS TR
wedr g
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MR. DEPUTY-SPEAKER, with a
heavy heart and deep..

W TR T4y A (gIAIIR)
LEE I

=t Awe fug o wsF) wE Taas
3 7z

WMo fasty wwa o fgedy o
wqr Wt sy wEF fasEd &

qrotd fwg : feedr ¥ &1 W
tastat g9, Ffww N wLrdr OF
2. (uedrn). ..

ot /TR "W w7 owrew il
# F gwwl wrer €, zwfyo wer g
STAT 21

ot W fag : wiw g A ¥
far & ®T | IR F wHaEx AR
wTATHT F WIS W oAy WaAET
T@ FE WFAT & | AT WA AAH
fF 4 &€ wedl Far g a1 w9 7N
TAT AFA § |

qt wAOR amyt o § wEsh
SAAT E oA

SHR] ZAIL SINGH: Sir, it is with
a heavy heart and deep anguish that
1 rise {0 make a statement on behalf
of the Government about the deplor-
able incidents of violence which have
taken place in and around Bihar
Sharif in district Nalanda of Bihar
State during the last few days.

According to the information re-
ceived from the Siale Government,
the communal trouble started around
4.30 PM. on 30th April, 1981. A drun-
ken brawl between youmgmen belong-
ing to the two commumities -escalated
into a serious clash in which bombs,
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crackers and fire-arms were uscd.
Similar incidents of communal vio-
lence were reported from other areas
of the town and some adjoining vill-
ages. The local administration iook
prompt action and rushed force to
control these incidents. Indefiinite
curfew wag imposed at 5.00 A.M. on
the 1st May, 1981. The situation in
- Bihar Sharif town was not allowed to
deteriorate but incidents were report-
ed from some rural areas on the 2nd
and 3rd May, 1981. According to the
repurts received from the State Cov-
ernment, 42 precious lives have been
lost and 62 persons have been injured
in these clashes. 258 persong have so
far been arrested. On our part, the
Central Governmen{ has provided as-
sistance in the form of contingents of
Border Security Force and Central
Reserve Police Force to assist 1he
State Government in controlling ihe
situation. The Prime Min!ster air-
dashed to Bihar Sharif and visited
the injured persons in the hospital and
the evacuces In a camp to console
them in this time of distress. She
also reviewed the measures taken by
the State Government with the Gov-
ornor, Chief Minister, State Ministers
and officials. She impressed upon
them the need to take firm action to
put down the trouble with utmost ex-
pedition angd restore confidence am-
ongst the minorily community. She
nlen met peoples’ representatives and
prominent leaders of the two commu-
nities and urged them to create con-
ditions conducilve to restoration of
neqce and harmony. The Prime Min-
‘ster has donated Rs. 5 lakhs from the
Prime Minister’s Relief Fund for the
affected families,

The situation is being brought under
control by the law and order machi-
nery. I would appeal to all the mem-
bers of the House to lend their co-
operation (o the Government in
creating conditions to facilitate early
resioralion of normaley in the affect-
od areas of Bihar. I offer my heart-

**Not recorded,
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felt sympathies to those who have
suffered in these riots.

SHR] MANI RAM BAGRI: rose.
(Interruptions)

AN HON. MEMBER: We want dis-
cussion,

MR. DEPUTY-SPEAKER: No; no
discussion, You give notice,

SHRI GEORGE FERNANDES:
This statement has been made in the
context of.... (Interruplions) Qur
adjournment motions are before you.

MR. DEPUTY-SPEAKER: You give
ma proper notice. The rules gre very
clear,

(Inferruptions)**

MR. DEPUTY-SPEAKER: No; the
rules are very clear. Nothing wil] go
on record. Now 1 wil] go to the next
item,

(Interruptions)**

MR, DEPUTY-SPEAKER: The
rules are very clear,

(Interruptions)**
MR. DEPUTY-SPEAKER: No; I am

not allowing. Nothing will go on
record.

(Interruptions)**

MR, DEPUTY-SPEAKER: The
rule are very clear. You cannot.

(Interruptions)**

MR. DEPUTY-SPEAKER: I am not
allowing,
(Interruptiong)**

SHRI RAM VILAS PASWAN: On
a point of order.

MR. DEPUTY-SPEAHER: What. is
the point of prder?
SHRI RAM VLAS PASWAN: = We
want discussion,
(Interruplioms)**
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MR, DEPUTY.SPEAKER; I am not
allowing, No, Npg discussion or any
clarification on a statement, ie on a
swo moty statement. No,

SHR!I GEORGE FERNANDES:
Sir, you very rightly said that we
could not have a discussion on a su®
motu statement. This is not a  suo
mOiy statement., This statement is
coming against the back-drop of our
adjournment motions. It is not a
suo motu statement,

MR, DEPUTY-SPEAKER: I{ is 4
suo motuy statement, You give me
proper notice,

SHRI GEORGE FERNANDES:
I am on 3 point of order. My point
of order is that the hon, Home Minis-
ter wag not present in the House this
morning. You were present, Sir,
here, We raised a certain issue. It is
aganst the backdrop of the issue that
we raised. ... (Interruptions) that you
directeq that the Government should
make a statement. It is on your
direction that the Government is now
making g statement.

MR. DEPUTY-SPEAKER: No. Non
I make it very clear: No,

SHRI GEORGE FERNANDES:
This morning, when we raised this
issue.. (Interruptions)

MR. DEPUTY-SPEAKER: I will
make it very clear, You may o
through the proceedings. I make it
very clear, At Zero Hour, when this
wag raised by many agitated Members,
Mr. Venkatasubbaiah, Minister of
State for Home Affairs came forward
of his own accord, to announce in the
House that the Home Minister would
make a statement.

SHRI GEORGE FERNANDES:
I stang corrected, Sir, that the Minis-
ter of State for Home Rffairs came
forward. But the point is that it was
made against the backdrop.... (Inter-
ruptions;
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MR. DEPUTY-SPEAKER: I have
made it very clear even in the morn-
ing, at the Zero Hour, that we would
try to see in which form a discussion
can be allowed, And I have asked
the leaderg of politica] partieg in the
Opposition {; come gnd meet me. And,
therefore, there is no question f your
raising it now.

Now we go on {o the next item, with
the cooperation of vou all.

g1 R feq|wmgas - qe oE
HIEE WHIF WIEY 7|
MR, DEPUTY-SPEAKER: Under

which rule?

Y R farAe qreEEm o 476
¥ o

MR. DEPUTY-SPEAKER: Or, do
you want any clarification from me?

i TR faeng wEIE . W
AT AT WET HOET AT A €
AR WA fzar a1 @Y @y
Farmr AT gHC 97 1 IHIEMA &
1T W A7 FFTTeFT[T FAMON AT
Fr fr zn awsr Haw fafers
#FEHZ T )

MR. DEPUTY-SPEAKER: That has
been done now. None of the hon.

Memberg askeg the Government to
make a statement,

st ™ faeta qrgara © Al
yamg g fo@ s gw i wr feuis
9 3w fewiz & aga mz T@IHT
wEr § 1 SN TEIHT WA § %A8
an W @FgcT ALY B | gH Ay &
fr fagre sxFx 71 feefas fear
@ | Fgt A1 ¥ WwET AW
FE dr5 A & 1 W AT @ a7
feggma Iy € | 9T gHTHqv
ferrrT  ART § FEEAST |
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MR. DEPUTY-SPEAKER: You
give notice.

w1 M fawr qmpem 0 zAR
difza fzar &
MR, DEPUTY-SPEAKER: We have
to run the House.
(Interruptions)

MR. DEPUTY-SPEAKER: All of
sou please sit down. I will go to the
next item, Let us not waste the time
oi the House.

(Interruptions)

MR. DEPUTY-SPEAKER: Are you
withdrawing your amendment NMr.
Satvasadhan Chakraborty?

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutita South) : No, I waal
to make a statement.

MR, DEPUTY-SPEAKER: You can-
not speak now_ | will go to the next
item.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 have
puing to the next item. I am not poar-
mitting anybody. It will not go on
recordd. T have already made it clear

Aduring Zero Hour and now also.

(Interruptions) **

MR, DEPUTY-SPEAKER: It will
not po on record. I would appeal to
vou to kindly cooperate ang allow m.e
to go to the next item.

DISTURBED AREAS (SPECIAJ.
COURTS) AMENDMENT BILL—
Contd,

MR. DEPUTY-SPEAKER: Are you
withdrawing vour amendment?

SHRI SATYASADHAN CHAKRA-
BORTY: No. I want to speak on ijt.

MR, DEPUTY-SPEAKER: You can-
ot speak on it,

(Interruptions)

**Not recorded,
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MR. DEPUTY-SPEAKER: The
question is:

*That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st July, 1981.”(8).

The motion was negatived.
{Interruptions) **

Shri Mani Ram Bagri, Shri George
Fernandeg ang some other hon. mem-
bers then left the House,

(Interruptions) **

MR. DEPUTY-SPEAKER: Now I
shall put the motion for consideration

to the vote of the House. The ques-
tion is:

“That the Bill to ameng the Dis-
turbed Areag (Special Courts) Act,
1476, b» taken into consideration.”

those in favour will please say
‘Ave’

SEVERAL HON. MEMBERS: ‘Aye’.

MR. DEPUTY-SPEAKER: Those
against will please say ‘No’,

SOME HON, MEMBERS: ‘No'.

MR, DEPUTY-SPEAKER: ] think
the ‘Aves’ have it. The ‘Ayes’ have
it

SOME IION. MEMBERS: The ‘Noes’
have it,

18.00 hrs.

MR. DEPUTY-SPEAKER: Let the
lobhieg be cleared. The lobbieg have
hren cleared,

The question is:

“That the Bil] to amend the Dis-
turbed Areas (Special Courts) Act,
1976. he taken into consideration,®

The Lok Sabha divided:
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AYES

Division No. 16]

Ahmad, Shri Mohammadq Asrar
Ankineedu Prasad Rao, Shri P.

Anwar Ahmad, Shri
Arakal, Shri Xavier
Baitha, Shri D. L.
Baleshwar, Ram, Shri
Banatwalla Shri G. M,
Bansi Lal, Shri
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan

Chandrakar, Shri Chandu Lal

Chandrashekharappa, Shri T. V.

Chennupati, Shrimati Vvidya
Chingwang Konyzak, Shri
Daga, Shri Mool Chand
Dennis, Shri N,

Dev, Shri Sontosh Mohan
Dhandapani Shrj C. T.
Dogra, Shri G. L.

Doongar Singh, Shri
Dubey, Shri Ramnath

Erg Mohan, Shri
Fernandes, Shri Oscar

Gadgil, Shri V. N.

Gehlot, Shri Ashok
Gomango, Shri Girdhar
Gounder, Shri A, Senapathi

Hembrom, Shri Seth

Jaffer Sharief, Shri C. K.
Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani
Karma, Shri Laxman

Khan, Shri Arif Mohammad
Krishna Pratap Singh, Shri
Kulandaivelu, Dr. V.
Mahala Shri R, P,
Mallanna, Shri K.

Mallikarjun, Shri

Mallu, Shri Anantha Ramulu
Mishra, Shri Ram Nagina

Misra, Shri Harinatha

Misra, Shri Nityananda

Mohanty, Shri Brajamohan

Mohite, Shri Yashawantrao

Motilal Singh Shri
Mukhopadhyay, Shri Ananda Gopal
Murugian, Shri S.

Nagaratnam, Shrj T,
Naidu, Shri P. Rajagopal
Naikar. Shri D. K.
Namgyal, Shri P.
Nandi Yellaiah, Shri
Narayana, Shri K. S.

Panday, Shri Kedar
Fanigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Patel, Shri Amrit

Patel, Shri C. D,

Patil. Shri Veerendra
Patdukhe, Shri Shantaram
Pradhani, Shri K.

Ram, Shri Ramswaroop

Rane, Shrimati Sanyogita

Ranga, Prof. N. G.

Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. Satyanarayan
Rathod, Shri Uttam

Sahi, Shrimati Krishna

Sawant, Shri T. M.

Shakiawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Shanmugam, Shri P.

Sharma, Shri Kali Charan
Sharmma, Shri Nawal Kishore
Shastri, Shri Dharam Dasg

Sidnal, Shri S, B.

Singaravadivel, Shri S.
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Singh, Dr. B, N

Singh Deo, Shri K P.
Soren, Shri Hari Har
Sparrow, Shri R. S.
Sreenivasa Prasad, Shri V.
Subburaman, Shri A, G,
Sukhadia, Shri Mohan Lal
Sunder Singh, Shri
Tayyab Hussain, Shri
Tewary, Prof. K. K,
Thorut, Shri Bhausaheb
Tudu, Shri Manmohan
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkataraman, Shri R.
Venkatasubbaiah, Shri P,
Vyas, Shri Girdharj Lal
Yuzdani, Dr. Golam
Yusuf, Shri Mohme(

Zail Singh  Shri

Zainul Basher, Shri

NOES

Agarwal, Shri Satish

Basu, Shri Chitta

Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chatterjee, Shri Somnath
Choudhury, Shri Saifuddin

Ghosh, Shri Niren

Ghosh Goswami,_ Shrimati Bibh-

Gopalan, Shrimati Suseela

Haldor, Shri Krishna Chandra
Hannan Mollah, Shri
Horo, Shri N. E.

Jativa, Shri Satyanarayan

*Wrongly voted for NOES.
**The following Members

AYES: Sarvashri
Ramamurthy;

also

H., R. Parmar,
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Lawrence, Shri M. M.

Maitra, Shri Sunil

Mandal, Shri Mukunda

Masudal Hossain, Shri Syed

Mhalgi, Shri R. K.

Modak, Shri Bijay

Mukherjee, Shrimati Geeta

Mukherjee, Shri Samar

Neangom Mohendra, Shri

Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Rajda, Shri Ratansinh
*Ramamurthy, Shri K,
Riyan, Shri Baju Ban
Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sarangi, Shri R. P.

Sen, Shri Subodh
Shamanna, Shri T. R.
Shastri, Shri Ramavatar
Suraj Bhan, Shri
Unnikrishnan, Shri K. P.
Verma, Shri R. L. P,
Zainal Abedin, Shri

MR. DEPUTY SPEAKER: Subject

to Correction the **result of the divi-
sion is: AYES: 101; NOES: 39,

The motion was adopted.‘
MR. DEPUTY SPEAKER: The

House now stands adjourned till 11
AM. tomorrow.

18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
May 6, 1981/Vaisakhq 16, 1903 (Saka)

recorded their votes:
Virdha Ram  Phulwariya

and K.

NOES: Sarvashri Ram Kinkar, Devi Lal ang Mohammad Ismail.

GMGIPND—M— 801 L.S.—
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